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RAJYA SABHA
Friday, 24th April, 2015/4th Vaisakha, 1937 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
Loss of lives, crops and properties due to cyclonic hailstorm in Bihar

MR. CHAIRMAN: Hon. Members, as you might be aware, 48 persons lost
their lives when a cyclonic hailstorm struck several districts of Bihar on the 21st
of April, 2015. The storm also caused extensive damage to several houses, crops

and other infrastructure.

The loss of precious lives and destruction of crops, property and infrastructure

is indeed tragic and unfortunate.

I request the whole House to join me in expressing our heartfelt condolences
and sympathy for the bereaved families and pray for the speedy recovery of the
injured. I request hon. Members to rise in their seats and observe silence for one

minute as a mark of respect to the departed souls.

(Hon. Members then stood in silence for one minute.)

(MR. DEPUTY CHAIRMAN in the Chair.)
PAPERS LAID ON THE TABLE
Reports of the Law Commission of India

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Sir, I lay on the Table, a copy each (in English and Hindi) of the following Reports

of the Law Commission of India:—

(a) Two Hundred and Forty-ninth Report on "Obsolete Laws: Warranting
Immediate Repeal" - (Second Interim Report), as on October, 2014.

[Placed in Library. See No. L.T. 2292/16/15]
(b) Two Hundred and Fiftieth Report on "Obsolete Laws: Warranting Immediate

Repeal" - (Third Interim Report), as on October, 2014.
[Placed in Library. See No. L.T. 2293/16/15]
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(¢) Two Hundred and Fifty-first Report on "Obsolete Laws: Warranting Immediate
Repeal" - (Fourth Interim Report), as on November, 2014.

[Placed in Library. See No. L.T. 2294/16/15]
(d) Two Hundred and Fifty-second Report on Right of the Hindu Wife to

Maintenance: A relook at Section 18 of the Hindu Adoptions and Maintenance
Act, 1956, as on January, 2015. [Placed in Library. See No. L.T. 2295/16/15]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

Report and Accounts (2013-14) of the Warehousing Development and
Regulatory Authority (WDRA), New Delhi and related papers

MoU (2015-16) between Government of India and CWC; and MoU
(2015-16) between CRWC and CWC

SYNEIT AR, @ 3R wdei~e faaroer =0 (o smfde uram) - wEiey,

§ fafaRed o3 991 ded R T@ar § —

I. (i) A copy (in English and Hindi) of the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Food and Public
Distribution) Notification No. G.S.R. 48 (E), dated the 21st January,
2015, publishing the Food Security Allowance Rules, 2015, under
sub-section (3) Section 39 of the National Food Security Act, 2013.

[Placed in Library. See No. L.T. 2275/16/15]

(i) A copy each (in English and Hindi) of the following Notifications
of the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution), under Section 52 of
the Warehousing (Development and Regulation) Act, 2007:—

(1) G.S.R. 191 (E), dated the 13th March, 2015, publishing the
Warehousing (Development and Regulation) Registration of
Warehouses (Amendment) Rules, 2015.

(2) G.S.R. 192 (E), dated the 13th March, 2015, publishing the
Warehousing Development and Regulatory Authority (Warehouse
Accreditation) (Amendment) Regulations, 2015.

[Placed in Library. See No. L.T. 2274/16/15]

II. (i) A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 39 and sub-section (4) of Section 38 of
the Warehousing (Development and Regulation) Act, 2007: —

(1)  Annual Report and Accounts of the Warehousing Development
and Regulatory Authority (WDRA), New Delhi, for the year
2013-14, together with the Auditor's Report on the Accounts.
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(2)  Statement by Government accepting the above Report.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2273/16/15]

II. A copy each (in English and Hindi) of the following papers :—

(@)

(i)

Memorandum of Understanding between the Government of India
(Ministry of Consumer Affairs, Food and Public Distribution, Department
of Food and Public Distribution) and Central Warehousing Corporation
(CWCQ), for the year 2015-16.

[Placed in Library. See No. L.T. 2366/16/15]

Memorandum of Understanding between the Central Railside Warehouse
Company Limited (CRWC) and Central Warehousing Corporation
(CWC), for the year 2015-16.

[Placed in Library. See No. L.T. 2367/16/15]

I. Notifications of the Ministry of Communications and Information Technology

II. MoUs between Government of India and MTNL, BSNL and BBNL

Ygiferad iR wepfae 19 G & waog @A (ot gdg e : welky, #
8 MY THR TR B SR A FEfRad o3 991 Ued W WAl g —

L.

(@)

(i)

A copy (in English and Hindi) of the Ministry of Communications
and Information Technology (Department of Telecommunications)
Notification No. G.S.R. 912 (E), dated the 24th December, 2014,
publishing the Indian Telegraph (2nd Amendment of 2014) Rules,
2014, under sub-section (5) of Section 7 of the Indian Telegraph
Act, 1885. [Placed in Library. See No. L.T. 2284/16/15]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Communications and Information Technology (Department
of Telecommunications), under Section 37 of the Telecom Regulatory
Authority of India Act, 1997:—

(1)  File.N0.409-8/2014-NSL-L, dated the 24th February, 2015,

publishing the Telecommunication Interconnection Usage Charges
(Twelfth Amendment) Regulations, 2015.

(2)  No.116-19/2014-NSL-II, dated the 25th February, 2015, publishing
the Telecommunication Mobile Number Portability (Sixth
Amendment) Regulations, 2015 (03 of 2015).

[Placed in Library. See No. L.T. 2283/16/15]
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II.

A copy each (in English and Hindi) of the following papers :—

(@)

(i)

(iii)

Memorandum of Understanding between the Government of India
(Ministry of Communications and Information Technology, Department
of Telecommunications) and the Mahanagar Telephone Nigam Limited
(MTNL), for the year 2015-16.

[Placed in Library. See No. L.T. 2400/16/15]
Memorandum of Understanding between the Government of India
(Ministry of Communications and Information Technology, Department
of Telecommunications) and the Bharat Sanchar Nigam Limited (BSNL),
for the year 2015-16. [Placed in Library. See No. L.T. 2401/16/15]
Memorandum of Understanding between the Government of India
(Ministry of Communications and Information Technology, Department
of Telecommunications) and the Bharat Broadband Network Limited
(BBNL), for the year 2015-16.

[Placed in Library. See No. L.T. 2399/16/15]

I. Notifications of the Ministry of Textiles

II. MoU (2015-16) between Government of India and NTC

ON O

T HATT &b oG A (3 WA FAR TER) : Heley, § Fr=falRad o a9
ed W TGl g —

L.

(@)

(i)

A copy each (in English and Hindi) of the following Notifications
of the Ministry of Textiles, under sub-section (2) of Section 3 of the
Jute Packaging Material (Compulsory Use in Packing Commodities)
Act, 1987:—

(1) S.0. 218 (E), dated the 22nd January, 2015, extending the
validity of the order issued vide S.O. No. 294 (E), dated the
31st January, 2014 regarding Jute Packaging material for a
further period of two months from the date of its expiry on
31.01.2015 until further orders.

(2) S.0. 527 (E), dated the 17th February, 2015, stipulating that a
minimum of 90 % of the production of food grains and 20%
of sugar, would be packed in jute packaging material during
jute year 2014-15 i.e. upto 30th June, 2015.

[Placed in Library. See No. L.T. 2297/16/15]

A copy (in English and Hindi) of the Ministry of Textiles Notification
No. S.0. 219 (E), dated the 22nd January, 2015, nominating two
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Members of Lok Sabha as Members in the National Jute Board for
a period of two years, under Section 23 of the National Jute Board
Act, 2008. [Placed in Library. See No. L.T. 2298/16/15]

A copy (in English and Hindi) of the Memorandum of Understanding

between the Government of India (Ministry of Textiles) and the National
Textile Corporation (NTC) Limited, for the year 2015-16.

[Placed in Library. See No. L.T. 2296/16/15]

I. Notifications of the Ministry of Agriculture

II. Report and Accounts (2013-14) of the Small Farmers’ Agri-Business
Consortium (SFAC), New Delhi and related papers

P FATT | TS WAl (3ft AAHTS FARHITE el : weiey, § FrafaRad

TF G YT TR W § —

L.

II.

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Agriculture (Department of Agriculture and Cooperation), under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955:—

(@)

(i)

(iii)

S.0. 295 (E), dated the 31st January, 2015, notifying two new grades
of customized fertilizers for the period of four years, under Clause
20B of the Fertilizer (Control) Order, 1985.

S.0. 296 (E), dated the 31st January, 2015, notifying Urea Phosphate
fortified with Calcium and Boric Acid fortified with Molybdenum as
a provisional fertilizers for a period of three years, under Clause 20A
of the Fertilizer (Control) Order, 1985.

S.0. 297 (E), dated the 31st January, 2015, publishing the Fertilizer
(Control) Amendment Order, 2015.
[Placed in Library. See No. L.T. 2192/16/15]

A copy each (in English and Hindi) of the following papers :—

(@)

(i1)
(iii)

Annual Report and Accounts of the Small Farmers’ Agri-Business
Consortium (SFAC), New Delhi, for the year 2013-14, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Consortium.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2372/16/15]
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I. Report and Accounts (2012-13) of the Hindustan Antibiotics Limited (HAL),

Pune and related papers

II. Report and Accounts (2013-14) of the Karnataka Antibiotics and
Pharmaceuticals Limited (KAPL), Bangalore and related papers
TR AR IRF AT H TG WAl (3 FONI TR 3RR) ¢ "Eled, H
frfaRad o3 991 ved W) @ § —

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Sixtieth Annual Report and Accounts of the Hindustan Antibiotics

Limited (HAL), Pune, for the year 2012-13, together with the Auditor's

Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 2373/16/15]
(i1) (a) Thirty-third Annual Report and Accounts of the Karnataka Antibiotics
and Pharmaceuticals Limited (KAPL), Bangalore, for the year
2013-14, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 2374/16/15]

(2) Statements (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
II. A copy each (in English and Hindi) of the following papers:—

(a)  Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), S.A.S. Nagar, Mohali, for the year 2013-14,
and the Audit Report thereon, under sub-section (4) of Section 23
of the National Institute of Pharmaceutical Education and Research
Act, 1998.

(b)  Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2377/16/15]

I. Notifications of the Ministry of Railways

II. Report and Accounts of the Centre for Railway Information Systems (CRIS),
New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
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(SHRI MANOJ SINHA): Sir, I lay on the Table :—

L.

1L

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Railways, under sub-section (3) of Section 30 of Railway Claims
Tribunal Act, 1987:—

(1) G.S.R. 796 (E), dated the 13th November, 2014, publishing the Railway

Claims Tribunal (Salaries and Allowances and Conditions of Services

of Chairman, Vice-Chairman and Members) Amendment Rules, 2014,
along with delay statement.

[Placed in Library. See No. L.T. 2269/16/15]

(2) G.S.R. 124 (E), dated the 26th February, 2015, publishing the Railway
Claims Tribunal (Salaries and Allowances and Conditions of Services

of Chairman, Vice-Chairman and Members) Amendment Rules, 2015.
[Placed in Library. See No. L.T. 2142/16/15]

(3) G.S.R. 13 (E), dated the 7th January, 2015, publishing corrigendum
to Notification No. G.S.R. 796 (E), dated the 13th November, 2014.
[Placed in Library. See No. L.T. 2269/16/15]

A copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the Centre for Railway Information
Systems (CRIS), New Delhi, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c)  Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2270/16/15]

I. Notifications of the Ministry of Agriculture

II. Report and Accounts (2011-12) of the Goa Meat Complex Ltd., Panaji, Goa

and related papers

PN FATAT § ST A (1. Golld FAR difer @) : Heied, H FrefaRad oo
JIT Ued TR G § i—

L

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Agriculture (Department of Animal Husbandry, Dairying
and Fisheries), under Section 26 of the Coastal Aquaculture Authority
Act, 2005 :—
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(1) G.SR. 64 (E), dated the 29th January, 2015, amending Notification
No. G.S.R. 740 (E), dated the 22nd December, 2005, to substitute

certain entries therein.

(2) G.S.R. 100 (E), dated the 16th February, 2015, publishing the Coastal
Aquaculture Authority (Amendment) Rules, 2015.
[Placed in Library. See No. L.T. 2280/16/15]

II. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(1) G) (a) Forty-first Annual Report and Accounts of the Goa Meat
Complex Ltd., Panaji, Goa, for the year 2011-12, together with
the Auditor's Report on the Accounts and comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 2387/16/15]

(i) (a) Fortieth Annual Report and Accounts of the West Bengal
Livestock Processing Development Corporation Limited, Kolkata,
for the year 2013-14, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2388/16/15]

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HEALTH AND FAMILY WELFARE

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I present the following Reports
(in English and Hindi) of the Department-related Parliamentary Standing Committee
on Health and Family Welfare:—
(i) Eighty-second Report on Demands for Grants (2015-16) of the Department
of Health and Family Welfare;
(i) Eighty-third Report on Demands for Grants (2015-16) of the Department of
Health Research; and

(ii1) Eighty-fourth Report on Demands for Grants (2015-16) of the Ministry of
AYUSH.
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE

# I T IGR ([NBR) : Heley, H faurT ddfta Py ddell dwe wemi
[T (2014-15) & FrafaRad afeesl o gah-ge 9 @Esl dor =t #) |
gedl WGl § i—

1. Eighth Report on 'Demands for Grants (2015-16)" of the Ministry of Food

Processing Industries; and

2. Ninth Report on 'Demands for Grants (2015-16)" of the Ministry of Agriculture

(Department of Agriculture and Co-operation).

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL AND STEEL

SHRI SANJAY RAUT (Maharashtra): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Coal and Steel (2014-15):—

1. Seventh Report on 'Demands for Grants (2015-16)' of the Ministry of Coal;
2. Eighth Report on 'Demands for Grants (2015-16)' of the Ministry of Mines;
3. Ninth Report on 'Demands for Grants (2015-16)" of the Ministry of Steel; and
4

Tenth Report on Action Taken by the Government on the observations /
recommendations contained in the Forty-ninth Report (Fifteenth Lok Sabha)
of the Committee on 'Coal Pricing and Issues relating to Coal Royalty'

relating to the Ministry of Coal.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE

DR. MAHENDRA PRASAD (Bihar): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Finance (2014-15):—

(i) Tenth Report on 'Demands for Grants (2015-16)" of the Ministry of Finance
(Departments of Economic Affairs, Expenditure, Financial Services and
Disinvestment);

(i) Eleventh Report on 'Demands for Grants (2015-16)' of the Ministry of

Finance (Department of Revenue);
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(ii1) Twelfth Report on 'Demands for Grants (2015-16)" of the Ministry of Planning;

(iv) Thirteenth Report on 'Demands for Grants (2015-16)' of the Ministry of
Corporate Affairs; and

(v) Fourteenth Report on Demands for Grants (2015-16) of the Ministry of

Statistics and Programme Implementation.

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

3t WERTS 99 (FeF Y<R): Weled, H fA9rT Hdfta gae wenfiel ddd dqa
W 9T (2014-15) & fFEfaRad afodesi o te-te ufa @it qur =< #)
JHT YT YR G § i—

1. Fifth Report on 'Demands for Grants (2015-16)" of the Ministry of

Communications and Information Technology (Department of Posts);

2. Sixth Report on 'Demands for Grants (2015-16)' of the Ministry of
Communications and Information Technology (Department of Electronics and

Information Technology);

3. Seventh Report on 'Demands for Grants (2015-16)' of the Ministry
of Communications and Information Technology (Department of

Telecommunications); and

4. FEighth Report on 'Demands for Grants (2015-16)' of the Ministry of

Information and Broadcasting.

STATEMENTS BY MINISTERS

Re. Status of implementation of First Report of Department-related
Parliamentary Standing Committee on Food, Consumer Affairs

and Public Distribution

SUHGT ATHA, @re R Ardwife faavor w3 (o wfders argar): "eiey,
¥ W@rer, SUHTHT A iR Ardoife faaver d39ed & W Ud drdoiie fodRor
furT | F&f¥a rga™ AR (2014-15) & Adg § fIumT HdRd @re, SuHE]
Arel 3R Arduite faavur e dwdia wmit affa (edf e |9 & ugd
ufdes # ofafde RwiRen & orafgs of Rufa & ddy § td aader aw
Ued WR @l gl
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Re. Status of implementation of Thirty-ninth Report of Department-related
Parliamentary Standing Committee on Chemicals
and Fertilizers (2013-14)

A 3R IdRE FFATT § oy WA (3 ERS TIRM ER): A2y, H ARG
fuET & ddg 7 [RGB $1 Jou MaRor G&et v F&foa TR iR SdRe dad
ST sl | (2013-14) & AT gfided ¥ sidfds iRl & =g
3! fAf & ddg F ge gade 99T ged W @l g

STATEMENT REGARDING GOVERNMENT BUSINESS

MR. DEPUTY CHAIRMAN: Now, Statement regarding Government Business,
Shri Mukhtar Abbas Naqvi.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): With your permission, Sir, I rise
to announce that Government Business for the week commencing on Monday, the
27th April, 2015 will consist of :—

1. Consideration of any item of Government Business carried over from today’s

Order paper.

2. Consideration and return of the Appropriation (Railways) No.2 Bill, 2015,
as passed by Lok Sabha.

3. Consideration and passing of the Real Estate (Regulation and Development)
Bill, 2013.

4. Discussion on the working of the following Ministries:
(a) Law and Justice
(b) Petroleum and Natural Gas; and
(c) External Affairs
MR. DEPUTY CHAIRMAN: So, the business for the next week is before you.
Even otherwise you will be getting it through the List of Business. I would like to
remind one point that there was an earlier direction by the hon. Chairman that those

who would like to speak should give their names before the discussion starts. I am

reminding you that point. That is all. As has been decided yesterday by the House...
SHRI D. RAJA (Tamil Nadu): Sir,...

MR. DEPUTY CHAIRMAN: Let me complete. As decided yesterday, it was a
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unanimous decision that we will take up the continuation of the discussion of the
farmers’ issue on the Motion moved by Shri Ghulam Nabi Azad. Now, what do

you want to say, Shri Raja?

SHRI D. RAJA: I have given a notice for suspension of business to discuss
the cold-blooded killing of 20 wood cutters, poor labourers from Tamil Nadu in
Andhra Pradesh forest and this House should discuss it. It is a gross violation of

human rights.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, it is a crucial issue. It needs

to be discussed.

MR. DEPUTY CHAIRMAN: Yes, you have given a notice under rule 267.
Not only you, but others also have given a notice. Kindly give a Calling Attention

Notice. The Chairman will consider it.

SHRI DEREK O BRIEN (West Bengal): Sir, on the very serious issue of net
neutrality the young people of the country are looking up to this. It is time bound,
Sir. It is 6th of May. So there is a Calling Attention. It should be considered
before the 6th of May.

MR. DEPUTY CHAIRMAN: Please give a notice. Yes, Mr. Minister.

RENOVATION OF CHAMBER WITHOUT AFFECTING
HERITAGE CHARACTER
IS B HATGT F ST AL AT HHSIT B HAT § I HAL
(S TR @R THa): AR, VP AT Aol e W F@i Y 8l, A Usel H
I8l W R F&T Bl TRE A 57 GUT & ARV IR A1ed, & JgvAT red,
el SRe W18d 3R QX g [UT Afared & FRIG Gewdl Bl 9918 a7 &

foq e ganm Tl

SUGUTIfT HelSy, 89 99 39 ldbdd & Af<ex H 3 I8 8, J8d <8 Bl I8
Aldhad BT Afx 89 99 & foIy 51gT &1 &% 81 39 IR 9e- & 3f<x ol 89 99 o
gaer T, a1 84 P 980 B 59 9ed & dRGER] H AT S ¥ fF@rg T8 ISl
g ave & g9 3RS fafes ™ Bt € &R S9! o tRART 7, 98 =it @ =it &
o oift # sofer 9a1$ <71 & folu @eT gon g, wifd a8 s, Sl fob auf grren
ST RT VAR g3l g1 Sl QR WaeR 8, SHP! YR Wl §U SHP] AT
BT 81 3ATST Y8l Sl AGIST 81 I8! &, 98 JATATSl o], oifbT I gl Rived &1, it
foeg €, S 99w @1 Sl @RE 9 PRI o gU R & R S Bl R I U& ar
AT frar T g [ES WA g S ¥ BRUC B, g IS 8 g, A 99 Al




Discussion on agrarian... [24 April, 2015] ...of farmers 13

Ugel, TSI Tl Ygdl Bl I8 BRUC daell s 8l, Al Y9l el AlHH, ofdbd I8 ¥e
HRUC W 75 ¥ 3R Ig ISl TS &1 IEh 3Meldr f79 IR 89 oI 934 ¢, sqPT i
N @RE ¥ e fFar g, dfed S e weaqdl 9 2, 98 I8 § 6 ded
BT TIRAT 3R [ET BT O IFR 8, Sl SRS R 8, SAB! [§97 JHar gy
3R IGH {471 {3 gopR &1 gealid fby gU Ig 5a1 g1 URad gl 2, Sa-l d81
A g3 Bl SOy 89 X Wed B aR% § dIRAT |led, ST RRAT A1Ed,
bl SRS 189 3R g 947 IRarard & 94l Il 596 foy 9ers <
g ol g=yare <d Bl

2} YISl YA (TERTS): W), 84 <l $0H Pel IS dadld o & el I8l &l
...(TaHT)....

3 J&R ™ THdl: I8! A1 31 Pel b 91 i gU 9eela gar 81 3FR M
AU I Wil B W, Al T IGAd AMYBT QI .. (aem)....

MR. DEPUTY CHAIRMAN: That is the beauty of it ...(Interruptions)...

sft TR AT (SR U< T BN ATl DI I e ST Bl ... (RAGLT)....

3 JEIR A AHA: AR I8 © [ STUF $I gaang § Al gearg T8l faza
2l S QIR g P gAY ... (FIEH)...

MR. DEPUTY CHAIRMAN: That is the beauty of it ...(Interruptions)...

it wcirer dg fsn (SR UeEn): R @E 9 98 38 dRUC ¥ 9ed[ fhar
g, Sl TE oFR MY fpami &1 W 9o wx Y, O R I MMID! g=dE S

...(TALT)....

MR. DEPUTY CHAIRMAN: Okay. Alright. That is the beauty of change. Without

appearing any change is made, renovation has been carried out. So, all credit goes

to the Secretariat and the Secretary-General.

DISCUSSION ON AGRARIAN CRISIS AND WOEFUL
DISTRESS OF FARMERS — Contd.*

Now, we will continue with yesterday's discussion on agrarian crisis. Now, Shri
Bhupender Yadav. Yesterday I called him. Mr. Yadav, you have only 13 minutes for

two speakers. So, take only six or seven minutes.

3t qUE AGd RTORAM): FTHFY SYFHIIRT FE6d, Fad H -Idl, Uiue & gRI
frart @ Rafa & ddg § o g7 Tdt aRY @ T3 7, I8 9ie g9t o & wedT |

* Further discussion continued from 23 April 2015.
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[+t g5 a1ea]
I JE! Bl 39 F9l B g | Sl gel 8, 98 © faoell ¥ Tofg g S @l gEedr
B ST UPh €T IURIT Gl S Bl IASI H, ddhicqd TSI BT S ARl &9
H fpar ofar & 6 <9 a8 | d MM, 1 98 b8 HR AN [ 9 F Abure bl
A g1 AR, olfdh Ugel I/ 3107 S ¥ AU Bl & [Yprel iR Iqd
e Sl 98 B8 B} AN I B I F W aeH Bl AfGR e ARy, dAfeH
IAB! g B S dla I g8l IR RASTlfad F91 Fefi] ell 39 & FHERYA] § I8
QIR 35 AR Jdd Toig & IRAR & ARl 1 $Hel & & g8 forarae W ITH! 8
W 39 UBR $I e o f6 98 gASe IR, O IR g9 " & die $IF 27 39
g @1 = B =ifevl wed § 9 gl & Al 7 ®el 7 fh w9l o™ g
=1fegl FfTad wu | swa! Fuear & @ o= 8F arfey arfe |er aRfRifrat
GG

)T favy S fhami & ddy 7 8, 941 &7 v wer udl, 8R4 v @harh
THT 3T 3R ST 65 Al B &G S| WHR & gRI fHaml $I, Sl 3MMUaT g8
2, 399 gt iR auf & HRr 3R Y@ & BRI ST T8 T, Bg AR 7
WW@?}HWWIWﬁm@ﬁW%@ﬁ%ﬁﬁ@National
Disaster Relief Fund (NDRF) & A= &, I70] Iao A2 3R ITH] I & AP
HRAT B g PR & JHSd 98 1 39 G H Sl MU o1 o1, A4
ge A Sff & FeengaRr a8 o foran T SR Uh o 98I | Sl A Fell 3
el o, IUP! SWA §U NDRF & R4 Bl o B g1 1l {61 &l i gafmasi
FIA 50% b JHAM TR AT o1, IFDBI 3G 33% B ;T WA B, THE AT
HaTaS BI AR B AT g1 &A1 T 81 U'ell IR $hg WPR b gRI I§ YA a1
T B et IR 99 ARG & BR, 3idl & RO JHAT gl o1, O Ja9 T8
$g WROHR & 7 AR FRT S A SR USw |, A oA {4 Sl T SR
gael H, PV HA AR 091 Ae (g S 7 weRg 4, fax @3 A oo sied
S TSR 3R fedrae e § ST fharl 94t gwifad i H bg WReBR &b HAl
T W@ Y R R =M Refits Faf &) AfeR @l ot ff 39 F Ay
Te w3 fIeR Y gU € ok feR & Sw-gdl & & R Ridl § Jeam gor 2,
T guler, |eva, HOYRT, 3RRAT, BICER gl el 2 &, I/l STHT GRT
fran a8t ) R Rl o1 g% a1 S 96, 39& oy $5 IR JIERd 2

HEIGY, el AT WV S FHY 37 GRIg WWR I Sl 7 Pal o1 6 g A
= I vy wg 9, productivity, scientific attitude and profitability in the agricultural
system. ¥RT 1 I AT & 6 91 & SN &7 o Gl &I e & de
3R A1 & WY R gH drchifrd fIwal & arerar oy fawat @7 ot S 9 €,
a1 o deuf § 39 a1 vl W IR xar TRl
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R PN H g9 Arefacfac! ik B ST @I ghg 3 a1 B, d $s WHR
#WWH@#%W@WﬁWﬁSOHHealthCardaﬁ?ﬂTﬂ—fﬂEﬁ%’\’ﬁ
= @1 B 9P T T, Uh o I A IR < H SN a7 # < Rifa a3 9,
S R B FhT WR W O T8 Qa1 T o7 39 AR & M & 9IS Ugd 3R
T goic ¥ AR PN &F & (Gfad &31 B 9em & fofg yam w431 fars A
ORI U HEQUl ATl b Y gga d$! AT H g9RIN &1 7S g1 I8 BN & Bl
SATGHAT BT g¢M & g fhar 11 81 HY &5 & IAGHar & 9gM & fog amo
&l § BRI S SWRCFR § IR Sl fHaml & BRI <&rdl 8, S9h! i gerar S
B AP §l T FHT W BH 399U b [HEHl DI Had dblicld AGE od 3
@ I, STB! Yt RN b IR § B 7 R TE BN AR B by AR
A, T HE AR RE A]l Sff & g H, 3T U ISl Bl AThR g8l R
fPaml & foY Te o TR TR RIS YR AT Bl YB3 DI 5l ...(TagrH). ..

Y 9 PEUR W T deN) ¢ ot @ a8 Qo gE T8 g 7, 39 I
<@ AT

2 qUE AeT : I8 IS A ST H & P B dTell B, Y8 WHR DI WHT
2l BN & B GEITe JGReTT <1 & o, SN &3 3§ a7 oW 9w a9 Sl gfiEE
fPam 2, I9% o gam #3i GEcT 11 IS SRl AT Bl dAThs, ATHINS &5
H S U 9gd 991 9 $HY dfad o1, B AN T SEH! AW o7 BT II (Har1 Bl

AEIGA, 60 Tl § 39 S BT AT I8 I8! § 1 I 39 <9 & TG a7 &, Sl
S <% BT G H I arell 7, b FWR IR-IR ATdhfad AIamd ATl I8
g, ST O 3Mfires A &, 98 BHH el fhal B, ofhd 39 WReR 7 enfde
JHRIST 3R fee qerfaadxor & drd B IR fhar Bl

Pl AR I gfve & gRT YA IRUs & W § U vy Sorn i ol
T I8 W a8 § ... @ 6. W), H 31 e &R i W1 S W
989 &, OFR 39 < ¥ BN H ABME d9d 8, A $hdd Udh JARST B WRELH
o DI STHIT Bl B, IERT H Bl ASd g9l 8, a Uh IfATRST &I RFSH o
Pl SRRd BT 8§, Afpe MR 9 < & Md H F Ash Aol d8d 8, IR &
Ig A8 € % 39 29 F M9 H I 47 F MuURYI e B g & forg R
&3 &1 fahT 81, a1 oY ®Ed & &b U8l 3T 80% I RN ofdhx 3MZV| 3R &4
9 UBR & WG Bl IASTId &3 H DR A, I g8 S 81 SN 3T ST
g 5 g 3R N9 & MU 9915 S arell AR & T 80% &1 Ireddr dA,
<9 B e ARl & At e T8l 8N

Y Sugufy : 99, 39 99 8 AT B

ot T ATGT : 2022 TP $H I P & AP IAed AEH B, S WRIF B, HHH
S B AMAWHAT gl WAAEdr 39 fIvy i) g 91y fh S99 "geH 6w ueR 9
fear sy, 7 f6 S9d fow ggar 80 ufdwra & wRARE @1 fFard g9 ST
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2t Sgquf: S B, 3@ MY FHIG DI
# qUs Fed: AR, g9 A Ul IS HR @ B
MR. DEPUTY CHAIRMAN: No; one more speaker is there.

#t iz AEa: AR, Ul I oS BR & 8, § 99 31 e 3R ol 9 I
# 7 iR vy 78 Aeaqt § f 519 2013 &1 HEF o, @ Yol Ve, safdRie
Vae, Teiffie Uil Ve 3R B1gd AR Ude &l BIsT T MY WS BT &)
Raré a1 ft IRgu, 987 B1ed AATRE 3R Yad 7 I8 bl fh ART S NifRR fae
BT UfFIRTIM 8, SHH R 3T 80 URIAT & HHRM Bl oAdbR MY ol fJbrd
ATIel BT BH g8l TE of ST Wil gAaferg § e e wxA gredn g 5 qw
Rrars &) dremn T8 ugdt €, 9 M & fou R 9@ dsa T8 ugdt 8, S9
TR & U oy Jifwl S99 TNIEl & U WReR & [Jarg IRl § &9 9 69
39 UHR DI oI 9 B S L..(AHT Pt ESH. .

it IuqHaf: Yus Sf, 3T 39 T B

# YUE AGa: AT 5 A1 B AEIRT & b RN w F IRIREAT B
fEior feam Sy, S %1 @1 ey BN sy BT I8 del § [ BN &7 & ar
H IR a=d T9g & Sl IR Al e 91y, L (Qag)... Y 8T & Se
gl & Ay ISR A SUR ISP 59 [AWAT DI AT AT A1MEY, T 37 FHRTAT
BT R TN BRI garg|

MR. DEPUTY CHAIRMAN: Okay; thank you very much. Shri Naresh Agrawal.
TR Sft, smuast et & forg faegpd <rew TE ¥, 1 <8 @E 8 T R

sft TRET IFETA ([T U<I): AR oY 3 ot # ergH 72
3t SywumEf: § I8 9 & forg a1 a1 gl

3l R AT Bl I8 I AT AT b $9 W DIs <rgH fofffie TEl vl Sel,
Rifh I8 fHaMl A ST &1 2 AR SHdT Bl Yo Wil g9ge Madan a2yl
ST AT SUFHTART Sff, HRT M9 FRIY & {6 39 W AIel A1 &l SlgH
& Syl ..(au). .

Sl Sifd HuIR WA ([Q8R): W), 9 wewil @ didq &1 Hier Rl
..(FAYT)... Sl 9T ITEd 8, S9! die &I <A far S

MR. DEPUTY CHAIRMAN: I am only ...(Interruptions)... 1 agree ...(Interruptions)...
Sit down, sit down. ...(Interruptions)... | am only making a general request that because

I have twenty names before me, and because I want to accommodate everybody, I
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am only making a request that, if possible, limit your speech within five to seven

minutes. Not more than that.

Y TR IEATS: W, T G ¥ 5 fhdre ST wE Wt Wel aTet TS fmam
& AT H Pl PO dId <d ©, Al ATST-AT Bl ol 7 6 .. (@aEm)...

MR. DEPUTY CHAIRMAN: Okay. Anyhow, after five minutes, I will ring a

bell. After seven minutes, the second bell and then ...(Interruptions)...

3t AIgd AgIE (W YSw): IUGHUIART Sfl, $9 AT H q AU b AR
PRAT 21 BH AT B ATl & oY I8t gad [T ofd § 3R U He W) g4l & fo,
s I 89Tk 9 SITeT ANl 3 3cEy &l 81, 89 R 89 gy fifie fhayg
FRAT ATEA B2 B G SBR AN Bl R/ g fe@de I, e @ 6 &
foq &R U 9@ TE B H T SISH] STRIY IR Y@ § fh FUT FR g9 W I
UrEgl A ST ... (GE). .

it Sifeait puR (dT): TR, H 1 GHT FRAT g1 9 W TIZH DI BIg el
8T Bl Whdlll ...(TALT). .

sft 3rell AR I (NER): S W A Ve 39 WR i1 a18d &, a8
39 R 31 B e &b T diel, S Hiel IRY L (aET)...

TS B HAGI A I TIA; qAT WS B WAt WS Gl
(31 AR T THdY): TR, B SUY WA © [P 39 W Bl FHI-AMT 7 8l Sl
N FE g9 W Al 91e, A G &1 R 5 Fai Bl AN Al PIfey HIAT 2,
dl g9 I 9ad Bl

S1. I FAR ATl Sb 8, W FID! Al Bl HIBl QY .. (FLH). ..

MR. DEPUTY CHAIRMAN: Okay, okay. Now, you start. ...(Interruptions)...
Now, Nareshji, you start.

St AN STAT: AT IUGHART SIl, §A el W I8 AW BT oY AR g8 AN
Pl ISTIRIBRU B S fU &1 1 o fF PR 59 =i &1 Starg gere #341 off <,
Al < F AT AIE TP TAT A< ST 219, B9 N1 8% 93 H [$amei & 0
AR Fal SR B &, fh dlg GaE T8l Faadr 21 991 a€ g f6 o
I3 H TR Sfl 7 BURT a1l B a1 Sorg oAl 3R 'H ARl 7 W o1 Al B ard
FE oYl 9F R TGl & E, AT $O G el bl g IE FEd gY @ &
e ® f5 39 q@ @t AR &1 orft 9 @1 U1 g WAHRT F U qE ugAr B
I de ARG AR Aagie i o 5|

S, 39 < & foly fHaml &1 IFe™ &9 81 81 3R IMMSIdl &l dSls der
el @1 I H NS 7, A1 fHar &1 ff w9 are T8 g 99 e € 6 o9 #
BICT o1, A1 $9 S H MRS $T A g 37T A1 ST, FIRSH, TR AT I9 75
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[#) Re1 AT ]

A R e o 9 iR 99 S9P! fRgie # Word 91 39 g BT M YIvd 48
IT 3R 9 U b AN AlST SR AT Ue WA & oy I g Bl ol A1 R
9 99 4 gRA $ifd g8 &R IS &9 IW H a1 IS Iedifad b & gy
UIYEIeT A T SITET 811 & qrdole 89 cH-11R 81 Y 3R fdeg & T9M <9l &l
TS o1 &1, Qifdh 1 el &1 a1 8% gal? Heled, S9 99 Sl 3 fhdri &1
TS 45 UfI9rd o7 3R 3157 g8 gedhy 13 UfIerd X8 T &1 S99 98T g gef o,
B ST ST BIST 8 R ®, IRARI § §caRT 81 AT 8l 39T S uneconomical
BIt Tell o1 @Y B, oIt i 81 %81 ® {6 ol foae & 9¢ &) Bfy Wl @
RE el 81 37Tl T &1 de1 At =redr & & § a1 srhwR a7, g3 1 el oie
BT firel, IHB ged T W] | W8 Ab 3R d Al gfe wRd H angfie el
Sit 6, <Ife ® I Ava 81 Ul 8T 82 'R S A Ot Aif ar g + g,
vy {6 wd-fed &1 g\ Rdadar 812

§ =g & ygr @2 St g9 ==l @1 SAe <) A Pl 39 a1 DI Pl oA
9 fawg Q@ e grgar St @1 W fAWET o1 B, 1. 9eiid AR qifera St
B Al fI9RT et 21 ol it fwelt & = g8, S99 g #Aed W ST g ® 3R
g w3 &1 9 Q9T ST §1 S8l FR Sard 9gTE HAT St 9o 91 SATeT 3esT
BII, <Ifh I8 Al GXPR Pl I BT 81 379, § aredr g 6 g9 ) aeie 984
Bl 3R S arde e ft fder arfae, o <9 & foami & o o foam
P f2d H 39 WHR 7 v B b1 & Rifd e 9 I8 ad I g 6 sard
70 wfcrerd JmErdt Wit W R B e ' @' e fF 13,000 $UT Uiy gaIR
ST A S, T 3T B AT 95 991 SHG A § Y@ 82 3 9 BT Y 2
R ¥ 98HY 6 TR 8l T ©, offhd 39 6 RS H I T 82 ¥4 ol Pal 8
5 39 IR ¥ Ade 989 8 9N & <9 & d@f &1 T S T8 dler @ 8, |’
T 1 <ieT ]8T & A1 a9 Yoy el el /8 82 R A R 10 89R ¥UY
W Pl BT A1 JRAT 9gd S R fHam & a¥gell g 8l Smed, feae & d¢ 7
MR UeTs & oIy ®ol of fora, dl ! el & oIy R Hriare! &1 gl I9d
forw &1 fm =8t 99 €, JfeT sR Samfa Uar 8 2, 91 98 iU SS @l
FIUHIR # ST <7 IR TIGU H o el H§9 d7 dal W AT Y ® SR 3 ot
Pedl § b 3R 37y fBArl &1 Bl A6 PR < 1 Bl Ggd IS1 USHN el PR
AN TSt el & forg doll A1 81 B, fUsell aR 1 dlel & fofg gam o, dfed
TSt fHA Y BTeld Beglal 81 T 81 3o <9 § O UaR 9 fhae -8
PR B[ &, 91 I e BT U Tl 87 H A= W) T8l Sl By w3 S 9=l
s {9 H I S 3@ ¥ 3R SN SR YR & W9y ¥ B 99 Iy Sife qeai
I R | H IT9 HEl fh SR IS IRBR 7 6,700 BRIS BT AG [S@RT 8, Afp
M R 231 HRIS BUY 3 dF IR U WRBHR I U &1 R 59 98 a1 &
fIT 231 BRSS9 F IIE AT FHA ol B SHB! FARRI BT FHIETE BT ST
Il grferam St g Rl & R WX U 9, MY g8t g9 Wt T 81U 3R gHdT Wi
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MY, offeT Fcgar df 9d1syl 39 6700 HRI§ &I 50 UR¥E o & <RI Sidfdh 1100
PR SR UQ¥ WHR 4 § QU 21+, <91 31 dgell R & o foam &
ATH-TAT B TR ISP URIR BT 7 IRg BIY X8d & WU d Ul § 98 367 9
T el JEAT RSP 59 <9 H fHAE B dd U § 981 81 a1fevl 39 99 §
fFar @ A AT & MR W 81 1Y) S, IR UQ¥ AR - 7 A
2qY faUl 89 @ A A geg w1 S | g8 A A4 @l § fb SR Big W fha W)
W%‘,ﬂﬁ@@qﬁfdiscretionary fundﬁSWWéngﬂﬁWW
30 g i 3R R F We 8F e A1 99 I, offd a1 fhar g2
B UHAR A8 ° 1 Haai B 970 Hall SR U § 1 SISl 2000 BRIS
JYU of of, SN 141 BRIS YU fhami &1 fera 8l &R ify I i1 dufry =
HUTAYE b T F R 1,49 BRI IT g Bers vud fou € &R b g7 &g fear
ST © 1 W1 dufti @1 o go fear o, offds I o a1 o dErey &
Jffa erclt €1 *mue 1T dufral &l R A8 HE1? T Bad & g dl "NeT $R
<1 6 wd 491 AT A PR @ 8, WAfb B 1 AT Bl Feddl R 87 §
3! it fFTRE @7 §, o7 37 5 @1 9% ax iUl Te-te iR a9
g1 H#AT Sft, oSt Ig =o' WY <9 &1 S A feae g8rm, S oft we Yar
BT, SHBT 9T B B RFERT 8 AR AR I WRAR B A e 810,
a1 gaspn 5 Al @ $o e 81 3y B 9 FEl Al [FAEl B 97 B a1
PR, fHA™T & Holl BT IS & A% HR Sl 399 fhdE &7 9 &9 I8
FAT 5 IS dot 7 A I B a1 qed el

AU ST, § ST TR BIg AOTIIDHROT T8l HAT el gl A yus
s fdeell & dis W did ® U1 89 f5fl IRAR $I 9 &1 <A1 F1Ed, dfhd 39
Ffe 7 U BT e o 3@ fa, favg o1 femax v f&ar &R &9 worqR oft 81 T,
ST 89 39 R T4l B I Bl I 39 AU fieell Bl WRGR WX IRT & AT $g
P WHR TR AR &1, § 396 v § &1 gl 3 o1 9 Mf$Aq a1t 4@ & 9
5 e off, I8 S el ORaR iR feell gferq, SH1 & d19 & rer &, a1 &
R HY? I ITST A8l BHT AR IJgT FdTd I8 & b a8 fhame i a_12 <91 Bl
Bl AT grgaE St I8 99 8, $8iY IEIRI H JHE =I9uNy &R <f fb g
UHAISATS Bl SANGR < &l & fdb fbdr &1 S A1 18 8rm, vhdiens Xl |
U] I g b ITR U<l H IS YHHISTE 70 AT fBAMl BI aqd o9 E] Bl
Il I HFE HH fBY, MU 6-7 IRUC T Bl 10 R BT, MU T9F B
g foar {5 50 T=¥e B9 &1, odfh o9 foaE & 98, 9d 9 989G & el TS,
ar f S99 IS &1 FIT BIIST 82 3MY ded & & Mg TGl & a1 &1 SR U
F mues Wyor Wt § gg ol §, UG gIqd UG ol gl I SIb ¥ O Iorifad
I TAT &, fbd Tl T H2l BH ¥ HH (MY Ig °I90 af HRY fb A7 Y foar
UGBS & ¥ex R g odbR SIQIl, SHHT g 9 fdl ®u &1 8l, gaw @l
TRAR IADB] G
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YU A, @rE 3R e fJavor 3 (ot Imfdem a/maE): 99, |
R g8 P amEd g ... (aEM). .

sit &. W AN ((BR): M9 U1 STa9 a1 F ST SR W FAT S|
st Suumafa: Rer S, oMU Aes Hx faam?
sft TRe1 AT IR, Us Tl fhar 81 3R I ST dred g, Al didl

St YT 9rIaE: T 31T BfaU 3R 3T onft dedl, dl g9 it IRfheer
T 39 3R SFR 91 A Fedl, dI 918 § ¢ <3| B8H Pl AMART A8l Bl
st RO PEATA: I§ A TR W B

MR. DEPUTY CHAIRMAN: If you are yielding, then, he can intervene.

SHRI NARESH AGRAWAL: Sir, what do you mean by 'yielding'? H Aes &
PR BT g, WAl Sff 91§ H SaE T <

st Sgumafd: 93 S, SRT Adles BT

Sl AT AT A YA W89, IR Sl 5d BN 31 &, A1 Bl qrddy
® A A YHARMS H b ISl ddls, Uleeld UIsde USRI &AM UR AT
NI Ff I A M B HH 7 A S G DI BHT B hd g1 fHAr Sy, fEw
TS G ST 9 3R §9P U I8 b AISHT a1 21 MU TSI Bl AT
| 3y Rt ST gar SINTY 6 59 1o 3 fhd= UiRrd IR e 879,
9 TRrerd IR 81 AT 31T YHRiIals AR Aol dARSISRAT BIURTE, SF1 Bl
S RRUfT 7, e S wEETe IR SR T BRfl? s ST gRT @1 RT gREdH
BRY| R T8 PRRE THAHIRMS AR Asedl # 2, ITH g7 HRRA Hel sRN? §
|ASIAT §, UT9a 9Igd, Sa-1 991 dec fAar g, a1 3y ®is v fog aifsig, fofg
S W HERTT Bl RIT SR ©, 39 Al b fAg iR F8IgR Al €1 My Y QAT
ol SifTe, Twheiens & MMl & S Bl §¥ HRY, 7 Uiferdl $I dafoyl 3R
319 iferi) Pl el e, A1 < H UG I g, o AR A ol gad Sud
@RIET & [l I 81 2| ... (A9 DI beY)... 579, 31 I 9ga diol B8 bl

MR. DEPUTY CHAIRMAN: Okay; take two, three minutes more.

#f R AT A SUGHART ST, § AR F Ig W A8 [ ARIR I
W B < & fEam &1 41, @re &R feae o fe arel 9 9o wR e
ST JTR Uo¥ ARBR I Yo% & (GAMI B 9l G $R QA1 81 B4R Jael 3
T U B CEIYOT SAY BT IS, Rl TAR GG NI H 3HD] Ieeld Al
U 3 =YY § Bl Tg Dls a1 G Tl Bl bl I8l Yb AMAY AE
®e e I b U o "ivunud H forar {6 fa & IHS! IUST Bl AN Bl
e & B
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HEIEY, § AT AUG HAEGH F IRBR A A1 aredl § b 98 AT g =Ivon
B [ FR=R @Te @ dfeq<] § S &4l #R W2 2, FR=R diS ) Afeie! 9 i w4t
B I 8, foar &1 e arelt fasiel &1 <% o R} 9¢ <8 8, I8 =8l del
®H F HH AU BT HINUT A PR IR I IgM B PR SR, o § F93m b
9 T I # S19 fhar g8 ¥ $R18 81§ AR o9 <% & gHIv 3fEd Bl 9
TT P B, 79 39 U B WHR ST oY $B B & T A1 AL, B9 I HH 39
EINECARCIIC IE BT Ca

Heled, ST 41 Usd bel, 4 39 vl H [Jagpd 781 g & fear w e @
ST AT ARMI BT a1 DI MY, <fh § 59 9T § So) g b 59 989 BT Dls ARG
Bl el =M@Yl $9 989 &7 3 Q41 8] 81 d1fey o b daq H & <4l &l
31 BiaT &1 § =redr § & 59 =al &1 wee g M aifey, i ar a8 &4
9§ el I8 TR B M gl § Hedl g [ g <9 § J9H aRE $ Aqleds! o
gl H T € 5 oy S g dIviY iR Rh fram &1 At Sl <o @
e foma1 v, a1 < =T 29 Ife <1 &1 fhdr aR g, 1 9w e
Bl STYT, RT QA1 AT 21 H 9 91 $I I favard & A1 dedl gl

ST, T fFAMT B 91 318 81 AT hadl SR UL & T [HAMl & 10 TR
PRIS BUY A HWR A el IR IR &1 R <9 & [HAFl & G9dd: 19 R BRIS
TIY IHIAT Bl SR IS @ Sff R § 9a1 727 g, 98 o WaR @ R g1
U1 B PR Bls A1 HAl I WRAT TE BR 8T g 9 I Pl AT W qHS I8 ©
5 ST a1 IR g1 89 3MU¥ ded © b oY arex &l dIFT fergear H &l o
T %@ €2 WTO @I oral § g8 o &1 forar f o It w® S 981 o | Bl
IS 39 3T oMM S 38 &, Fife A HEl T 9QT &, olfhsT M= VAT U8l
RN &1 fHa1? SRR fham a7 <7 iR A Wl firer®, @ i+ firer w7l ar =
o R S H F US eT I8, S Rl 8T I8 | ¥y STad! URAY
giferll T &A1 a1y Ry e W =T W8 &R IR fied WY =T <81 g
TE ¥ 5 @l PR el o aR &, @ fram e w8 s &R afe v ga,
ar feam ot wer =& <8 urm

weIgy, § 99 foF fag #3) St & fiem, §9 &1 o7 & R foam & ™ &1
g 270 BUY Uf faged grm, a =@ &9 F B9 30 vUY Ui fhal § R &
BT PR A A H A [{pl, a1 foae @er 781 I8 g #9159 919 Bl
fooart 3 WY 71 39 oA ¥ U 919 9o @) 8, ofb anft 9o sUR 9 § 39
vy 9 $o ey 7€ gar 2

HEIeg, R faea #, sMReT # W, S a1 99w <9 ¥, 9IE UH oNeH! & UM
i | 200 e 9 ® 3IR SMRSferal # 100 Udhs ¥ &H Siid &1 dlg fhad Ta)
Tl g8l I 991 Siid & fhaml &1 afe ag g aferet | § &7 7 iR S99 IS
P TRITT & Wt SR of =71 8, a1 981 % Uds a1 U& 997 Sid & feam o
P IR @?
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[ =1 sryard ]

HElGd, AT AfgelT db 9111 SUT YR AT 1190 HR IR b fhame §
WY g9 QIR fHAE 6 I S fhaE /or o, S99 &1 U wRae ff <197 e )
TEl g, 1 § FHm 6 o fhAE & ua | 21 onu Al §o IR § S|l
R 7181 €, ife fpar & forg de &i &1 992 9T Libor Rate T &, H
AT ATET § b 377 2% 9T R QR {49 I 07 ofd € 3R 14% 1o R e
PI RO I Bl 12% BT JATHI &1 HH PR QIVIQ 3R [P o 91a- g {6l &
2% ST TR 0 & SR §9 <2 BT [HA 39 AT Wl 81 Q| I Al ST
6 P ARie 989 g5 IR P ARG el Medl, dfed 989 & dre AT,
T GO W YR BT &1 3R b g8t gam, a1 § wwspn & fear & a5
PO el g 3R &H Ul 91 HEd dol S 3R 31 & el el

MR. DEPUTY CHAIRMAN: Okay Nareshji; you took double time.

#t TR AT 3% ©, A, [Pl W Bl I8 Wil R died gy H el
e, ol § 39 Rl & WY 39 AWHR A SHIG dral g b U oD AR
HA HIFQIT 3R 3MERONY Jere 31 St & 89 Aaa] dR% I JgRIE - SIRTQ b
Irefed #, ggT HA Sfl, SMUd! HEHR W HATPART dP, MR 59 9 & ha ,
e 7 #3e faan 2, @S9 fFam &Rk e & $5 Refiw <7 & foy R 39 weq
31T =IO HR 3, I SABT Y1 2T AUH] FeRT AR Bl 7 el 89 FHei &
&9 galdl 4 A1 A B gPrad B AR JHeA STl 9gd-a9gd g=udia|

st A AEf W, F oS P MHSAT Bl [TB §RT W & fhaEl & forg
PI TS RIS AT § 3R IT YRS STRRR &1 YaaAr Tel gl $0d oA
P8 A €, N@! g9 9 OF g Bt 1 eTedr @ € &R S i @
vrETed Al e Bl 39S 999 991 Goid Wiidedr AR 21 9¢ gav JoIvA
BT AW T B ARG 78 S R golRe @1 T § wicass 7 Sfamedl
AY oIA &1 9 T e e Rifdd wE) wrad guR| &1 9m § g ffwd
(FesReR #io¥e)| BoT JoIRA HIAY 8 3R A1dal JoiNA & gIsdd fhad|

AR, Il TP IS dad g9 oxa Bl el b urferameReE, 99 ok fufad
ARIE], I AR & IR 1 AR T M F U IR A B ST JAM B A,
3BT TSI TN ATl A IRTA JATY-UTTAFCRIA, I8 & o iR Rifda Aramct
& AN 3R T9 ddbe! A8l firefl, @ g9 SWe Y &R S R ok TRIg 9, |
PI STATPR I B Tg1 AT 8F AN, S GIFGRIFCRIT €, U & @l W 93 gy ©
3R Rifder At & @n, A 89 ART $ dRI g96) T I8 Y|

R, H IO 9T WA RN | YW BAT Adl gl 2004 H AFAG AT
ufduer & WReR ot IR I WA RRT BT TS fhar oMl 2004, 2005 3R
2006 ¥ 999 oo Ruie & fb < fafeds guid uis9 g, S9! Jdrd 9% TS g,

fITETSTT SUH Felas! B+l I1feU IR $H W $H TN WRAC &I delds! B+l a1yl
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TR AN U & S iy €, Sl g9 RIS 8l 81 F1evl S fhas deurss
® g, A F AN g, I8 AT AT AR S9F AT # for@r an S 96 9
T & e o, Ao G S SR S g #A 9§ % SAeR ¥, S <9 &
P & YRINT fSaTl 519 SR 9R Sl Ifedl Uh 81 Idhdl ©, Taldolgsiee
R TP B Ihal 8, SR H Fhgl 98 Fhd 7, d WHHUS MR & RpRen
B IR A F oIy IFT ATt Shgl a1 el Jodl 57 DT &1 G H IR SN
FRNA B! dd? | RN H aF1 fa A1 @t w91 U SR g1 areft Uae wR gl
qifiéal & wiad fReRt @ Wi e ORft 71 A @Rt emanT § e e
e & 1Y U9 IRee < fIdT S0, $9 IR R A8] S gl DI, S ARG 3
et &, SHIT BIPR BAAT B2 d9 dTell ISl $9d ol TR &l BAN T[S omar
o, A8 HRal I, dfe gl urfedl Addy s9dh! I BRI d GRGR Bl kB I
ST 39 TRE B ATORATEl ¥ &R o9 ff BI5 39 TRE B 91 MY, AT TAR 2R B
3 e, a1 fhar? 1 Sweid Al a1 g_1 fhar & 317y I8f 98 g1 319 a1
R AT BRI b g WY g81 Tl STRH1 R, STING A BIRURT & TAGATSoIRN I
Y R i 9aTa od &, $7H Bd J2l 8, af i WA § & Bh 82 I8
Mg P AN I8 © [P ATEd, 3T GRI Aol T 1Y T BR o 8l |

R, GO H SWNG & aR H el dredl g, a6 ol gaR ffm v
S $R T U1 99 F § 3R IMAA SfY, WY Wi UFYa i) H [ed | are
g T8 fPaml & IR H, PR SHB! AfH WU usw fAa ' 81§ e 99
Il H I W AR ST /R HRT ¥ frami & vr.ued. fer <& 'rf an §
R 1 Sl Sxg BT AT, 1450 BUY A BT fHar, S agd H9 81 3R A
YIS UTe <N & A9 I 99 B 81, df 7,000 9T Ui fdaed & e 9 81
MY ugel H gl Bl WA BRPp B U1 I Y& B TRATSST Bl A1 -]
@I BIgP ©, 98 300 IRAC gl § A8l § P A9 # | PIs deH PN b H Tl F8
1 gl WId, ARie, [IY, FAd — 300 WRIC, BICATSSR BT Ugd 300 I IR 1,000
U dF 9¢1 & AR USRS BT WIS 400 H B 1,200 YT IGT S AN
T, SO $BH 9 HF |l TUT IR SIIGT W TG F |l A7 ¢ i 96l vUY ¥ 3R
THiheaR Ugd — 3.5, I ask you, why? Why for the kissan alone? WX, W&ﬁ
& HaTde— e Tihear MR, 89X {3 (M e it o ARG a9
AR PFREST BIe el 8, § aredr g (b g9al A 1y Heed B — fHar @l
HqTRA® TG 3,078 TUY & MR T HHILH Bl Sl oieve RS mdt 8, SHS qaifa,
S B TN TRt 8, S9d! 25,000 $UY R ATE et fierc! €1 Shame on you
and shame on me too! fFAM ®I e TP FH IR BUYU 3R ST B FAT
URTs 8, SHd! SMHGEH! 25,000 BUYY! <97 ®F by A U, W Ok I 39 H 3
el A § HEAT dred g P 3@ ST U HHIIE 98 QI Adi MR R arsar U
HHIIE IS ST, HH g & AN P U SMYBT Bhls HHIE i dad1l I, 1970
H g BT 9T Heg, WX aFl AR 941 9 g ©, 76 UV Ui faged A1 2015 |
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[t %0 @rf]

g8 1,450 BUY Bl TAT, BTG 200 $UYY HH el 8T §1 TR, BISY 330 A% 19 7om
P! g s B PS AR P HHANRAT B 120 TOT, Ipel et BT 320 0T, Hlelol
et B1 170 o — § 37 AGb Rge 81 § — AR PIURS HHART DI 1,000 oI
SITET BT FARTST ¥ 9G] §8 2, d-IEATe | deia™] g5 ol 3 sl & qbidel sHd!
Pd 1 3R 100 WRAC de[ © dl 7,600 ¥V fdged &4 g & aM fyes =yl
a8 € — 1,450, WRBR -1 Pell TAH o a0 9 R 39 wR¥C o T8Il g
21 319 ®8 2 I & gard e & 8ROl RRURT & far o arcAsen 7 &
Al BBl SY? SHS! I miseries &, I T8 A Y Bl ol I8l Ul &b Sl AIFRR
Jd1 93 gY &1 H ST HEAl Al § b qoiHl IR qiadHe BT Ry A e
T &, 39 |alel UR 1 989 81 X8| &, g8 AThIB] 81 39 YIfiardic BT W [
ga1sy SR WX fewd R f¥ed # d9-ar &9 == SIfmg) 89 smua! A &
4 BIs eapd R AT =1RY? W, JRAT $ 31 I8 93 U &1 J P8 2 © b
IRAT B PIs A el 51 RAN & A 3 3R 93 8, 4oig & &R FrRfl I8 9
g, 9% § TaE F IR W U IR @ E, BEA & faA § IR-IR F BUY W-S
& 2T § <6 g Tl T A B Wl B 22 IR A BUY WAL ST (AT
Jegfl ardl ardrell g aral I gfeul 39 dol Mudl 9I Ul fh g AT U9 @
BIAETSIRI T8l g, NI 9gd Iqa g1 § IE1 A, $idd iR BiIEASR ¥ &
BHRAT I1EdT & b o7 WX AR Al BUY| BRION A YD 9T & qag 8, I
3T H=HH B ANl AR, I PAR S 98d SHMSR -Idl &

Y N9 AT : R AIDT TSHH B2

st SRR : § I8 T8 FT BT ) THH HHG WG B S IMBA T, d
HEERT YEfIerd Sff, madl Y Sl 9 Vel B 9R Adl IRE Iied S 9 fAunT
F #3A T T AT SRS F Wi Sl UHEIY WigA B IET T, AT I S SHSB
TRITE ¥, IS9P d8d 25 RIS I ST WRIRAT 3T BR &1 ol Adhd| dTdh] IoR
% BTl Minimum Government, maximum bazaar. ISP ded 25 WAC H SAEl
(T ® "), TR, T TR AT Gl B golrord ST, §ARI delrdl fhet 3iRk
T B A

2t STqumEf : g9 e 81 Y §l
st FA@rht : oo a¥ HINY & feaa o § 98 der IR # s

IEIART i, I8 S HIRIRAT §, 89 AR MU 30-35 AT B foha, 3ma ol
VA 9 9, MY 25 TRICT BT WRIRAS $A A7 M0 Hiey & foa i ff frergs
PR, TAGT PR, G oY, g oIdY ISR H AT, [ make it mandatory &5 ®1
Al A arow T80 SIQl $99 A $ W9l del sl W SMeRI 8, FHar S
gl el B, & Sglell & A1 YAy AIST 8 arell ol

MR. DEPUTY CHAIRMAN: Now conclude in two minutes. ...(Interruptions)...
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st HA. @l WR, W1 B T e H AR ol W1 AN O g1 e
2l R, 25 AT W SITGT $T YIRIRAC (G el s IMEAART Sil, 1 ggel & defol
fan, fBY @R @1 g I SISl & &1 UFBR AR PAR AR TP GAY Aol
YT F, AYRT DI T TG &, FAl DIs 91 7el, 98 1 981 W MIG 89 & oIy
B g o, A grEdr g, ofdd g8 W 1,200 $Uv URy faaed frem e wRd
ST UIet @l die e €, g8 fHA 1 R@T 81 AR FAR R AU S 8, a8l
1,150 ¥UY, 1,250 ©UV Ul fdaee fenl My S g ¥2 I, g8l Higvay bl 9eyrg o)
B T8 81 S S g 8, S 8 ol iR AigeaR arell Tel o, 3 Udl syl
UIRIRHC S B ST <ifh fSoiRex A-oie, S ofs Ufasiied Ude &l 1894
P P A1, S HY geT A1 Ul o b el @1 S BT B, 98 Wl 3ORE Al
FB BT T ST & TEA H 100 T SR TWHRT Te31 | ol Hal o, D!
TR Bed A | Jrgd {8 S Ugell IR SMURA & 3T<lelT H 1956 H Siel Y, 3R
§ el AT PR I g, O S1. Alfdn 7 FIeann o1l §9R A1 Ul a) SURA Bl
WHR I MY Y| W, J§ PBILT AGRE Al BT a1 gA &1 ...(A9F DI =M.

MR. DEPUTY CHAIRMAN: Tyagiji, please conclude.

st .. @l : W, § o= e § @@ S B 59 SR gl WY, I8 saAl
T AT B1 gl e, 89 f5-f5 Farel w989 aRd B US o § 9redr § o
OB R fHar Sl 39 AR R BT RG R 2 8, |l A RAT 91, S 4l
| RAT A f$SIReR Aistie @t aRAMT ggelt Syl g # gl 1 3@ 9gd aR
|27 7 fegh @1 A 1 T8 G B, what is this? M H G P ey ARA
P IIRIT § AT TH AeH Bl AREIR B I How is he the murderer of the
cow? STd 3ATI] e AR I H Beb ATQH el &, Al 3T el FAT HRIA? A
B IO W A B! Wl RAIE B I 71 EH I fSRgae AT B B A ©
fo5 e &1 UdbS 319 3MY HE 8 & fF Nilgai is also a holy cow. 314 3THI
JE gar el ® fF ermg iR T H R’ B Bl LL(@aUH)... T & Raeh
HHSHA T gl ...(HGHTH). ..

PR WA | 5T HA (ST, Golld FAR qiferdA™) : 8% Yo & 394 1y &l

st A @rft - § oM W AR TE W @ Y ... (FAEE)... diferar S
FY ol M9 W SMRIY & amar 7, § onft oud FUR MRIY R MM W@ gl A @
TR 1 TR a1 BT T T8 dis* 7 e T8 € 5 o = uw
SIBIRAT @1 | &, § IFST 515 B T gl MY S R RISy Al Ig 1890
B A Bl ...(FAUM)... MR S A3 Flefdl ... (FAYH)... TP IMEH TR IR-IR
1 3R g8 WY 7T DI AHRT F & Tl HAI . (FAUM)... W, FT SgIal
F R & N1 foan .. cagm)...

* Expunged as ordered by the Chair.
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A 3R IRE A (3 IFA FAR) ¢ W,* BIST $ ARR 8l o

sit df @l - W, 7 @1 5 rwHeEe wu A T8 R 71 wien 8
exYdd Hel fb I'i W VAT UG 81 fhar 81 3y ST 9e ofiforg, § ol
BiEArgoR R Al 3 T8 T ...(FIH)... M9 g9 BT @il .. (@Eg)... I3, A
ST @ dre | 741 faam Sy

3l 3T PAR : TR, Y VA AT dlodd 87 ... (FAUM).... R A P& bl T P
IR H S 82 ...(FAIH). ..

sit Fft @t - W), #§ des T W) @ ) OHT FT L (=aEm). ..
MR. DEPUTY CHAIRMAN: If it is defamatory, I will expunge it. ...(Interruptions)...

3 3T PAR : P Y W DI .. (FAUM)... b U § 17 ... (FGHH). ..
g! R I8 fyem 8, Sa1 9RO ST grel @ 3R 84 W feal & aR #
Ay e 21 ...(caum)...

3t .. @ER : § I B @ L ().

MR. DEPUTY CHAIRMAN: If it is defamatory, I will expunge it.

...(Interruptions)...
ot .. @Ef - § T IE B =T
3t IT[HMRT : 3R defamatory &, A1 H ToIUS B ... (FGE)....

#t ¥RT Freg (FER): v, 1 oMo el & f% &= 919 Toa 781 gl a8
ST g Y2 € I8 TP Holld & dild § & el B 91d| R Pic Xg & SHBI? -
T @ & SHdI?

sft Sy : 59 R a8 9o § f6 8FR 9 defamatory B, O H URIUS
I 3R PO [SHAST a1 & a1 § s S| .. (aETH). .

# 3 PAR : WX, BART g1 &1 e & f @rht oft @1 fear & ar 4
fTa ddeer 8, 9rar 9 Hed @1 off g1 I, 9 O el sl fh 9 feas &
3Thel B Bl L..(GET)...

sit ISUQUMRT : AR S, @IS deaee BN ...(FAY)... MY AT iUl
...(FALT)... MY T dfSTl ...(@IgE)... 1 am not able to follow anything

...(Interruptions)... 1 am not able to follow anything. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): The Minister made an

unparliamentary remark. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: One of you should speak. ...(Interruptions)...
Mr. Tapan Kumar Sen, what you are doing! ...(Inferruptions)... What you people are all

doing! ...(Interruptions)... Mr. Sukhendu Roy, what is the problem? ...(Interruptions)...

st 3relt IR IRY : IR PBIs [FAFET F U | Gl df RAT 3T IFPI*
B ... (GHT). ..

it Suumafey « 89 ST I3 .. (erauT). .

SHRI SUKHENDU SEKHAR ROY: Sir, the hon. Minister has made a derogatory
remark against the hon. Member, Shri K.C. Tyagi. The hon. Minister cannot make
such a derogatory remark against the hon. Member. The Minister must withdraw his

remark. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right, the word* is unparliamentary. It is

expunged.
st HAf @l - R, H daee IR @
sft Sgwumafa : goRTdSt o) e ...(AYT)... That is expunged. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, there is a very serious problem.
...(Interruptions)... Please understand that it is not only a question of one particular

expression used by one hon. Minister. You can expunge that.
MR. DEPUTY CHAIRMAN: I have already expunged it.

SHRI SITARAM YECHURY: You may expunge it. Once you read the proceedings,
you can take your decision, but the point is that in the House, a comment has been
made which goes against the entire duty and responsibility of the Parliament of India.
Sir, the question is: gH 8l ®I1*? The meaning of that is whether you are the only
ones responsible for the Indian farmers. We are responsible. I am not denying that
point, but the point is that everybody should be responsible; the Government should
be responsible. And they are not owning up that responsibility; that is the charge.

This is a much serious charge. ...(Inferruptions)...

it welter 9 fsm (SR UcED): I8 9gd AIRIW AW 21 3R Bis Bl & ue
H e a1 T giei T 4§ B <1 ...(FGEH). ..

SHRI SITARAM YECHURY: It is not only a question of expunging remarks; the
Government will have to rescind from that point. ...(Interruptions)... The Government

will have to rescind from that position. ...(Interruptions)...

* Expunged as ordered by the Chair.
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12.00 Noon

2 J&R AN Thdl : Geell a1 o1 I8 & b A7 w2 off 7 fhadl gr 9
{ el dlell B 3R 3+ a3l 3R ga IR gel R faug S 8 @™ dR 4
ITET B, B TR ITHT 9T S T8l Tl ...(HIHM)... 39 G99 H 3R MY AR &
Tl AR F3) S W R AHd Bl .. (FAHH). .

it STwUMRT : TaUS B e L (aET). ..
3t v Tl : ST, Ud HEl DI S ORE ¥ e BT Bls SMUPR Tl T

SHRI SITARAM YECHURY: The Minister should withdraw that. ...(Interruptions)...

Please ask him to withdraw that remark. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, this is the time for Question Hour.
...(Interruptions)... Discussion over ...(Interruptions)... For now, this discussion is over.
We will take it up at 5.00 p.m. ...(Interruptions)... Now, it is time for Question

Hour. ...(Interruptions)...

(MR. CHAIRMAN in the Chair)
APPEAL TO WITHDRAW REMARK

MR. CHAIRMAN: Question Hour. ...(Interruptions)... Hon. Members, please.

...(Interruptions)... Question Hour.

SHRI DEREK O BRIEN (West Bengal): This remark should be withdrawn by

the Minister. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, may I make a point?

...(Interruptions)... Please understand this, Sir. ...(Interruptions)...
MR. CHAIRMAN: What is the point?
SHRI DEREK O BRIEN: Sir, he has to withdraw the remark. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, it is a very serious issue. ...(Interruptions)...

MR. CHAIRMAN: One minute. Please sit down. ...(Interruptions)... What is
the point?

SHRI SITARAM YECHURY: Sir, the point is that we do not intend to disrupt
the Question Hour. We want it to continue but there is a very grave point that
came up in this transition period. The hon. Minister made certain comment which,

according to me, and, according to most of us, is not merely derogatory in terms
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of usage of unparliamentary language, and, as the Chairman, you can correct that,

and, you can remove those expressions. But, it was...

MR. CHAIRMAN: I think the Deputy Chairman has already decided that.

...(Interruptions)...

SHRI SITARAM YECHURY: No, no. Please listen to me. ...(Interruptions)... In
our opinion, the statement amounts to a derogation of the entire House of the Indian
Parliament and our responsibility. We want the Minister to withdraw that statement.
...(Interruptions)... And, if he is not withdrawing, then, we think, the Government...
...(Interruptions)... This cannot be said in this House. ...(Interruptions)... Sir, what
is required is withdrawal of remarks while apologizing for insulting this House and

the Parliament. ...(Interruptions)...

it et dg RIS ([TR U9 : STREd TIRAT W), MUY Hdl S A’s
a1 3R 9P a8 A W RSP Yo galll d U 91d 39 @ &, d 99 W
73 Sft I8 TR ) 72 € T Sy ot U9 91t I2 €, O 31 e €, T &H AT
SIPT Add RIT FIS1? IR BH b & Uel H 319+ 91 Y&, dl 9GB! 3949 I8
AT TS fF 39 I8 910 T B L 87 ...(FAYH)...

A 3R SdRE w3t (31 T PHR):  FHIURT Sfl, ...(TaE). ..

MR. CHAIRMAN: One minute. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, allow the Minister to clarify

the matter. ...(Interruptions)...
MR. CHAIRMAN: Okay, let us hear the hon. Minister. ...(Interruptions)...

it HERTS SF (W8T UQ=0): IR, AWM S BT qRT 9IN0] < A .. (Iae). ..
I AU H . (TALT)....

3t |Hmafy : omd g N

sft TRe argg (RER): O, ™1 AFT 73 St 9§ I8 de1 ® 6 e e ard
& B gl MY ZAB! AT AT ..(FALT)... I8 SIdh I T8l 2 ...(TIHH). ..
MY SHPBI qIIE ARG ... (TILH). ..

sit Al - oy A Wfifig, g iRl L(@mage)... e e, amg |nT 98
RIENECIEES SRS 1Y

* Expunged as ordered by the Chair.
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2 3Fd AR : GUIRT Sfl, ST9 g1 |ide 2 @1l Sfl die ]2 9, 1 S
gIdd-gleld Sake 3R Wig & IR § W) Idai Bl 59 s8i s9b! Idi B dl S
Y I8 $e &1 {6 o1 g & Il 31 27 ..(@ag)... Ud e . (agm). ..
§ qicT J8T gl ...(@aY)... § I 81 g1 A9 G allow HINY SiH A OR% U
SIRT HRA §Y BETl ... (@AUM)... U6 e ... (ae)... & S 8, I 8R
9 A ol o8 Adll 4 &) vy & IR H I8 a1 51 W4 B We F aR H 4l T,
IRAT & aR H A 81 PIs I8 1A T8 B Gl [ Uoell GdR H ¥ Slob-0Th
oA ...(TAYU)... 99 W 9T ANl ...(FIIH)...

sft |l : 39 95 TSV ...(@EHM)... UF BT ... (aum). ..

3l 3Fd PAR: 519 J U T8l H I 78 9, ...(FAUM)... A1 §1 Bel b A
|e WO T 96, 9 g fhami & afife €1 a8t 99 g 9 9wl @l feaEi &
IR H HAST 21 B9 9 ...(FAYF)... I SN, T e ... (@au™)... I S, Th
el ..cagm)... § 39 I By SIehR $8 V8l gl ...(FadH). .

it STfeTeT I @A (USTE): YR SN, T ITD! a1 Al DR SN .. (GLH)....

it Uiy : 39 @ a1 A AR

it AR A ¢ FAT S 7T apology SHR AU Ted ITURT of ol Y HHA
YA HIXD BT TN ... (FGHH). ..
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MR. CHAIRMAN: Thank you, very much.
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ORAL ANSWERS TO QUESTIONS
Establishment of national common agricultural market

*16. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has taken note of the need for marketing reforms and

privatisation in agriculture and food sectors, if so, the details thereof;

(b) whether the Economic Survey 2014-15 has also stressed the need for creation
of a National Common Agricultural Market by removing restrictions and bottlenecks

for free trade; and
(c) if so, the details thereof and the stand of Government in this regard?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) ‘Agriculture Marketing’ is regulated by the State Governments/Union Territory
(UT) Administrations. In order to remove restrictive provisions of the State marketing
laws and Agricultural Product Market Committees (APMCs), provide better price
realization to the farmers through improved, competitive and transparent systems,
enhance investment in development of post-harvest marketing infrastructure, etc. the
Central Government has been engaging with the States for more than a decade to
implement reforms in the sector. The reforms include development of alternative
marketing channels involving greater private sector participation. Department of
Agriculture & Cooperation (DAC) formulated the State Agricultural Produce Marketing
(Development & Regulation) Act, 2003 (Model Act) and State Agricultural Produce
Marketing (Development and Regulation) Rules, 2007 (Model Rules) which were
shared with the States/UTs for implementation. This has been followed by a number

of interactive discussions with and advisories to States on market reforms.

Ministry of Agriculture has identified 7 vital areas of market reforms to pursue
with the States/Union Territories. Progress of Reforms in terms of these 7 vital areas,

is given in the Statement-I (See below).

(b) and (c) The Economic Survey, 2014-15 has highlighted the restrictions and
bottlenecks to free trade in the present agricultural marketing system like fragmentation
of market, multiple point levy of market fee, imposition of other taxes/Value Added
Tax (VAT), multiple licensing requirement, etc. and has stressed the need for creation

of a liberalized ‘National Market for Agricultural Commodities’.
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In order to develop efficient, barrier free agricultural marketing across the State
with multiple alternative channels of marketing, the Central Government has been
advocating reforms including the State Agricultural Produce Marketing (Development
and Regulation) Act, 2003 (Model Act) and State Agricultural Produce Marketing
(Development and Regulation) Rules, 2007 (Model Rules) and various advisories on
doing away with market area concept, deregulation of marketing of fruits and vegetables
outside the market yards, etc. Further, in order to build a modern transparent and
efficient marketing system that could facilitate barrier free trade across the country,
the Government proposes to launch a common e-marketing platform that is deployable
in markets across the country. Towards this end, the Government has also approved
a Central Sector Scheme for “Promotion of National Agricultural Market through
Agri-Tech Infrastructure Fund (ATIF)” for ¥ 200 crores to be implemented during
2014-15 to 2016-17.

Statement-1

Area-wise progress of market reforms as per major areas identified
in model APMC Act

S1.No. Area of Reforms States which have adopted the suggested area
of market reforms in the Act
1 2 3
1. Establishment of Andhra Pradesh, Arunachal Pradesh, Assam,
private market yards/ Gujarat, Goa, Himachal Pradesh, Karnataka,
private markets Mabharashtra, Mizoram, Nagaland, Orissa (excluding
managed by a person for paddy/rice), Rajasthan, Sikkim, Tripura,
other than Market Telangana, Punjab, UT of Chandigarh, Jharkhand,
Committee. Uttarakhand, West Bengal (provision not clear).
2. Direct purchase of Andhra Pradesh, Arunachal Pradesh, Assam,
agricultural produce Chhattisgarh, Gujarat, Goa, Himachal Pradesh,
from agriculturist by Karnataka, Madhya Pradesh, Maharashtra,
Processor/Bulk buyer/  Mizoram, Nagaland, Rajasthan, Sikkim, Tripura,
Bulk retailer/exporter, Telangana, Punjab, UT of Chandigarh, Jharkhand,
etc. Uttarakhand, West Bengal.
U.P. (only for bulk purchase under executive order
issued time to time)
3. To promote and permit Andhra Pradesh, Gujarat, Jharkhand, Haryana,

e-trading,

H.P., Karnataka, Rajasthan, Sikkim, Goa, Madhya
Pradesh, Maharashtra, Mizoram, Odisha Telangana,
Uttarakhanad .
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1 2 3

4. Establishment of farmers/ Arunachal Pradesh, Assam, Gujarat, Goa, Himachal
consumers market Pradesh, Karnataka, Maharashtra, Mizoram,
managed by a person Nagaland, Rajasthan, Sikkim, Tripura, Jharkhand,
other than a market Uttarakhand, West Bengal
committee (Direct sale
by the producer)

5. Contract Farming Andhra Pradesh, Arunachal Pradesh, Assam,
Provision Chhattisgarh, Goa, Gujarat, Haryana, Himachal
Pradesh, Jharkhand, Karnataka, —Maharashtra,
Madhya Pradesh, Mizoram, Nagaland, Orissa,
Punjab (separate Act), Rajasthan, Sikkim, Tripura,

Telangana, Uttarakhand.

6. Single point levy of Andhra Pradesh, Rajasthan, Gujarat, Goa, Himachal
market fee Pradesh, Karnataka, Chhattisgarh, Madhya Pradesh,
Nagaland, Sikkim, UT of Chandigarh, Punjab,

Mizoram, Jharkhand, Telanghana, Uttarakhand.

7. Single registration/ Andhra Pradesh, Chhattisgarh, Goa, Gujarat,
license for trade/ Haryana, Himachal Pradesh, Karnataka, Rajasthan,
transaction in more Madhya Pradesh, Maharashtra, Mizoram Nagaland,
than one market Sikkim, Telangana, Jharkhand .

31, 9élY PAR dreg - GURT weied, $ S 3 ore Sa1e # dEl § fF 10
A ¥ 39 A9 W S 81 @7 21 H IMUP HIH A WRHR A Yol drsdl g &
] TRBR DI Q@[ i ?ﬁ'&; ?Iﬁ\_rl_*!TE’ %, ST National Common Agriculture Market CEIEt
¥ 916 ﬁ, ST Essential Commodities Act 3R Land Tenancy Act. T "s’:lﬁ NHIPE
BT BT IAMTBT Bls IR 22

S1. Golld PAR e : AT QUi F81ed, 39 IR ¥ SR $I FiTad
w0 ¥ AR 21 9 I8 uewl I JSI gaN AWl ©, Sy be WRAR o R
I U WHRI T 596 fov Radve &1 8l g WIR B ORB A I5T INHRI
Bl 5-Points oI Y &, O W fIAR &xp, 50 BRI B 301 GeE <1 &1
g E—Establishment of private yards and direct purchase of agricultural produce

from agriculturists, establishment of private market yards, establishment of consumer
farmer market, provision of contract farming, unified single registration, e-trading,

single point levy of market fee.

PV TR PRI 1 foRgedR 0 Sa@ w1 Ay & SR S8 3 APMCs #
HeMe W PR forr 8, df $8 U WRERI I R% A AW JgT T8l gar B
IRBR B HIT U National Common Market S99 &Y Bl S & I U9 GRBRI
B TWE F 39 R [TaR MU, 9 & 39 SR Bl YB3 PR &l g
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S1. EIY HAR I : U HBI8d, AR G-I Aol 8, S o 3l i
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DR. K.P. RAMALINGAM: Thank you, Chairman, Sir. This is a very important
issue. In the Minister’s answer, paragraph (a) states that 'the Central Government
has been engaging with the States for more than a decade to implement reforms
in the sector. The reforms include development of alternative marketing channels
involving greater private sector participation.' Sir, agricultural markets should not
be privatized. If these are privatized, the farmers will be treated as bonded labour
and then the black-markets will be encouraged. The price of agricultural products
will be fixed by the corporate sector. Then, the farmers of the entire nation will be

doomed. This is not advisable.
MR. CHAIRMAN: What is the question?

DR. K.P. RAMALINGAM: Sir, in the recent Budget speech, our Finance Minister
has announced and page number 8 and paragraph 33 of his speech states that “While
the farmer is no longer in the clutches of the local trader, his produce still does not

command the best national price.” ...(Interruptions)...
MR. CHAIRMAN: Will you please ask your question?

DR. K.P. RAMALINGAM: ‘To increase the income of farmers, it is imperative
that we create a National Agriculture Market..” What happened to that? In the Budget

speech itself, the Finance Minister announced it. ...(Interruptions)...
MR. CHAIRMAN: What is your question?
DR. K.P. RAMALINGAM: Yes, I am coming to the question, Sir.

MR. CHAIRMAN: No, please. You have taken too long to come to the question.

...(Interruptions)...

DR. K.P. RAMALINGAM: It relates to farmers’ suicide. It is a very important
issue. The National Agriculture Market has been announced in the Budget speech by

the Finance Minister. But instead of that, now the Agriculture Minister is saying
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that it is going to be privatized. Then, it will be very harmful to the farmers. What
happened to the National Agriculture Market Scheme announced by the Finance
Minister? How much budgetary provision to the States was given under the National

Agriculture Market Scheme?
MR. CHAIRMAN: Thank you.

S1. Golld AR FIfer™: FUURT JRIGY, R Tihedr HAlbe Bl Sl dAe T,
I H AR WS BT G AN 39D foIY g ARBR Bl dRE F 200 BRI
SO BT A 81 $9F §RT 89 R < H 500 AT Bl Aelade HR & & HS! Bl
30 A ¥YY Sl B I O I E, O @ I B AHET §-9dhe g oMl
I THIhoaR AThe Bl HAE UgdeIsoled T8l 8, I8 SUPI Udh BIC-9l Uie 2l
SHHT HUC T fF P I B WidhedR FAINSSIS B 5-A1be & AT bl &1 <
P, I TP A J§ Fb 3R AR Yozl H $-HAIGICT BT YOI Bl S Geb| HUICh
H PUlcd AXBR I TR ¥ D! YB3 B al Ts © IR PHUICH DI 52 ATl
H -MSRET YH B gA Bl W Yed W R I/ B IS G SIS B AT g
WARPR B 8 3R STeal & $HD! YOI B Sff &l Bl

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, these are the days

of agrarian agony. Agricultural marketing through e-trading is gaining ground all

across the nation, including in my State of Telangana. And the reforms proposed
by the Union Government have been accepted by several States, including my State
of Telangana. I want to know whether the Union Government is on the way to
develop e-platform model as a pilot project for the national market for agricultural
commodities and whether it is envisaging to first take up the commercial crops like
cotton, sugarcane and other products so that new examples can come up to evaluate

the total national agricultural market.

S1. Wolld AR iferd™ : AHR QU Heled, T Qidedr ddbe H
TiHedR B [ BHINSEIS BT & @1 T 8, 7 {6 i, YR, lfchoar B,
AT, Hhed B | $9H G4 Il SaTed &l § AFHIg |ibe Bl 98Ts o1 A1e
3 Tl 391 g=wl # enfie 7, 8 9 GuRi & adbrad &1 51 399 99 Bl
), W Uik HANSEIST B 3-ceRT grft 3R wied afed @t <ol g4
NI IS

Scheme to encourage students in agriculture-related fields

*17. SHRI P. BHATTACHARYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of Agricultural Universities in the country at present, location

and State-wise;
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(b) the number of students who got graduation/post graduation degrees in the
said Universities during the last three years, year-wise; and

(c) whether Government proposes to formulate any scheme to encourage the

students to engage in agriculture-related fields and if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) At present there are 73 Agricultural Universities (AUs), including 5 Deemed-
to-be universities, 2 Central Agricultural Universities, 4 Central Universities with
agriculture faculty. The location wise list of AUs is given in the Statement-I
(See below).

(b) the number of students who got graduation/post graduation degrees in the
said universities during the last three years, year-wise is given in the Statement-II
(See below).

(¢) The course on Experiential Learning for agricultural graduates has been
initiated inculcating hands on training and developing entrepreneurship skills to build

confidence amongst UG students.

The Indian Council of Agricultural Research (ICAR) under its Twelfth Plan
Scheme “Strengthening and Development of Higher Agricultural Education in India”
has initiated a programme of ‘Student READY’. The programme aims to provide
rural entreprencurship awareness, practical experience in real-life situations in rural
agriculture and creating awareness in undergraduate students for pursuing a better
career in agriculture farming. For this an enhanced rate of stipend has been built

into the scheme.

The Government of India has launched a Central Sector Scheme, ‘Establishment of
Agri-Clinics and Agri-Business Centers (ACABC) Scheme, during the year 2002 and
revised in the year 2010 for the benefit of the unemployed graduates in agricultural
and allied subjects as well as to provide supplementary extension services to the
farmers through agri-ventures established by qualified candidates. The details of the

scheme are given in the Statement-III (See below).

The Scheme Attracting and Retaining Youth in Agriculture (ARYA) has been
recently sanctioned for the Twelfth Plan period at a cost of ¥ 100 Crores, and is
conceived to be operated through selected Krishi Vigyan Kendras from different

States all over the country. The project will cover around 400 rural youth in each
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identified district centre in the country. A total of 10000 youths is targeted to be
supported in a five year period. The selection of youth would be considered with due
representation to gender and social classes. The project will provide support towards
income generating technologies, services and enterprises, which are essentially required
in the villages. The project proposes to provide technical and financial support to
upscale/commercialize promising innovations that provide the required incentive to

youth to engage in agriculture related field.
Statement-1

Details of Indian Agricultural Universities Location-wise and State-wise

SI.No.  Name of University Address

State Agricultural universities
Andhra Pradesh

1. Acharya NG Ranga Acharya NG Ranga Agricultural University,
Agricultural University, Rajendranagar, Hyderabad-500030 Andhra Pradesh
Hyderabad

2. Dr. YSRHU (APHU) Dr YSR Horticultural University, Adminstrative
Venkataramannagudem office, Venkataramannagudem, PB No. 7, West

(AP) Godavari Dist., Tadepalligudem-534101 Andhra
Pradesh
3. Sri Venkatesware Sri Venkateswara Veterinary University,
Veterinary University, Administrative Office, Dr YSR Bhawan,
Tirupati Tirupati-517502, Andhra Pradesh
Assam
4. Assam Agricultural Assam Agricultural University, Jorhat-785013
University, Jorhat Assam
Bihar
5. Rajender Agricultural Rajendra Agricultural University, Pusa,
University, Pusa Samastipur-848125 Bihar
Samstipur
6. Bihar Agricultural Bihar Agricultural University, Sabour, Bhagalpur-
University, Sabour, 813210 Bihar
Bhagalpur
Chhattisgarh

7. Indira Gandhi Krishi Indira Gandhi Krishi Vishwavidyalaya, Krishak
Viswa Vidhyalaya, Nagar, Raipur-492006 Chhattisgarh
Raipur
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SI.No.  Name of University Address
8. Chhattisgarh Kamdhenu Chbhattisgarh Kamdhenu Vishwavidyalaya, Anjora,
Vishwavidyalaya, Raipur Durg-491001 Chhattisgarh
Gujarat
9. Sardar Krushinagar Sardarkrushinagar-Dantiwada Agricultural
Dantiwada Agricultural University, Sardarkrushinagar, Dantiwada-385506
University, Dantiwada  Gujarat
10.  Anand Agricultural Anand Agricultural University, Anand-388110
University, Anand (Gujarat)
11.  Navsari Agricultural Navsari Agricultural University, Eru Char Rasta,
University, Navsari Navsari-396450 Gujarat
12.  Junagarh Agricultural Junagadh Agricultural University, Near Motibagh,
University, Junagarh Vanthali Road, Junagadh 362001 (Gujarat)
13. Kamdhenu University, = Kamdhenu University, Amreli (Gujarat)
Amreli
Haryana
14.  Chaudhary Charan Chaudhary Charan Singh Haryana Agricultural
Singh Haryana University, Hisar, Haryana
Agricultural University,
Hissar
15. Lala Lajpat Rai Lala Lajpat Rai University of Veterinary and

University of Veterinary
and Animal Sciences,

Hisar

Himachal Pradesh

16.

17.

Ch. Sarwan Kumar
Krishi Vishwavidyalaya,
Palampur

Dr. Yaswant Singh
Parmar University

of Horticulture and

Forestry, Solan

Jharkhand

18.

Birsa Agricultural

University, Ranchi

Animal Sciences, Hisar, Haryana

CSK Himachal Pradesh Krishi Vishwavidyalaya,
Palampur-176062 Himachal Pradesh

Dr YS Parmar University of Horticulture and
Forestry, Nauni, Solan-173230 Himachal Pradesh

Bihar Agricultural University, Sabour,
Bhagalpur-813210 Bihar
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SI.No.

Name of University

Address

Jammu and Kashmir

19.

20.

Sher-e-Kashmir
University of
Agricultural Science
and Technology,

Srinagar

Sher-e-Kashmir
University of
Agricultural Science
and Technology, Jammu

Karnataka

21.

22.

23.

24.

25.

26.

Kerala

27.

28.

29.

University of
Agricultural Sciences,

Bangalore

Karnataka Veterinary,
Animal and Fisheries
Sciences University, Bidar

University of Agricultural
Sciences, Raichur

University of Agricultural
Sciences, Dharwad

University Horticulture

Science, Bagalkot

University Agriculture
and Horticulture Science,
Shimoga

Kerala Agricultural

University, Thrissur

Kerala University of
Fisheries and Ocean
Studies, panangad

Kerala Veterinary
and Animal Sciences

University, Lakkidi, Kerala

Sher-e-Kashmir University of Agricultural
Sciences and Technology of Kashmir, Shalimar
Campus, Srinagar 190025 Jammu and Kashmir

Sher-e-Kashmir Univ of Agricultural Sciences and
Technology of Jammu, Administrative Bldg, Main
Campus, Chatha, Jammu-180009 (J&K)

University of Agricultural Sciences, GKVK
Campus, Bangalore-560065 Karnataka

Karnataka Veterinary, Animal and Fisheries
Sciences University, PB No 6, Nandinagar,
Bidar-585401 Karnataka

University of Agricultural Sciences, PB 329,
Raichur 584102 Karnataka

University of Agricultural Sciences, Yettinagudda
Campus, Krishi Nagar, Dharwad-580005 Karnataka

University of Horticultural Sciences,
Bagalkot-587103 Karnataka

University of Agricultural and Horticultural
Sciences, No.126, Navile, Shimoga-577204
Karnataka

Kerala Agricultural University, PO KAU,
Vellanikkara, Thrissur-680656 Kerala

Kerala University of Fisheries & Ocean Studies,
Papangad P.O., Kochi-682506 Kerala

Kerala Veterinary and Animal Sciences University,
Pookode, Lakkidi P.O., Wayanand-673576 Kerala
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SI.No.

Name of University

Address

Madhya Pradesh

30.

31.

32.

Rajmata Vijayaraje
Scindia Krishi
Vishwa Vidyalaya,
Gwaliar-474002 (MP)

Nanaji Deshmukh
Pashu Chikitsa Visva
Vidyalaya, Jabalpur

Jawaharlal Nehru
Krishi Viswa
Vidyalaya, Jabalpur

Maharashtra

33.

34.

35.

36.

37.

Odihsa

38.

Dr. Balaesahib
Sawant Kokan Krishi
Vidyapeeth, Dapoli

Maharastra Animal
and Fisheries. Sciences

University, Nagpur

Vasantrao Naik
Marathwada Krishi
Vidyapeeth, Parbhani
(Maharashtra)

Matatam Phule Krishi
Vidyapeeth, Rahuri

Dr. Punjabrao Deshmukh
Krishi Viswa Vidyalaya,
Akola

Orissa University
of Agricultural
and Technology,

Bhubaneswar

Rajmata Vijayaraje Scindia Krishi Vishwa-
vidhyalaya, Opposite Mela Ground, Race Course
Road, Gwalior-474002 Madhya pradesh

Nanaji Deshmukh Pashu Chikitsa Vigyan
Vishwavidyalaya, Jabalpur Madhya Pradesh

Jawaharlal Nehru Krishi Viswa Vidyalaya, Krishi
Nagar, Adhartal, Jabalpur-482004 Madhya Pradesh

Dr Balasaheb Sawant Konkan Krishi Vidyapeeth,
Dapoli, Ratnagiri-415712 Maharashtra

Maharashtra Animal and Fishery Sciences
University, Futala Road,Telangkhedi, Nagpur-
440001 Maharashtra

Vasantrao Naik Marathwada Krishi Vidapeeth,
Prabhani-431402 Maharashtra

Mahatma Phule Krishi Vidyapeeth, Rahuri, Tal
Rahuri, Dist. Ahmednagar-413722 Maharashtra

Dr Panjabrao Deshmukh Krishi Vidyapeeth, P.O.
Krishi Nagar, Akola-444104 Maharashtra

Orissa University of Agriculture and Technology,
Bhubaneswar 751003 Odisha
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SILNo.  Name of University Address
Punjab
39.  Guru Angad Dev Guru Angad Dev Veterinary and Animal Sciences
Veterinary and Animal University, Firozepur Road, Ludhiana-141004
Sciences University, Punjab
Ludhiana
40. Punjab Agricultural Punjab Agricultural University, Firozepur Road,
University, Ludhiana Ludhiana-141004 Punjab
Rajasthan
41. Maharana Pratap Maharana Pratap Univ. of Agriculture and
University of Technology, Udaipur-313001 Rajasthan
Agriculture and
Technology, Udaipur
42.  Swami Keshwanand Swami Keshwanand Rajasthan Agricultural
Rajasthan Agricultural ~ University, Beechwal, Bikaner-334006 Rajasthan
University, Bikaner
43.  Rajasthan University of Rajasthan Univ. of Veterinary and Animal Sciences,
Veterinary & Animal Bijey Bhavan Place Complex (Pt Deen Dayal
Science, Bikaner circle) Bikaner 334001 Rajasthan
44.  SKN Agriculture Sri Karan Narendra Agriculture University,
University, Jobner Jobner-303329
45.  Agriculture University, Agriculture University Kota, Borkhera,
Kota Kota-324001
46.  Agriculture University, Agriculture University Jodhpur, Mandor,
Jodhpur Jodhpur-342304
Tamil Nadu
47.  Tamil Nadu Agricultural Tamil Nadu Agricultural University, Lawley
University, Coimbatore Road, Coimbatore-641003 Tamil Nadu
48.  Tamil Nadu Veterinary Tamil Nadu Veterinary and Animal Sciences
and Animal Sciences University, Madhavaram Milk Colony Campus,
University, Chennai Madhavaram, Chennai-600051 Tamil Nadu
49. Tamil Nadu Fisheries Tamil Nadu Fisheries University, First Line

University, Nagapattinma

Beach Road, Nagapattinam-611001, Tamil Nadu
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SI.LNo.  Name of University Address
Telangana
50. Sri Konda Laxman Sri Konda Laxman Teleangana State Horticulture
Teleangana University ~ University, HQ at Rajendra Nagar Campus,
hyderabad
51.  Sri. P. V. Narsimha Sri. P. V. Narsimha Rao Telangana State
Rao Telangana State University for Veterinary, Animal and Fisheries
University Sciences, Rajendranagar, Hyderabad
52.  Prof. Jayashankar Prof. Jayashankar Teleangana State Agricultural
Teleangana State University, Rajendranagar, Hyderabad
Agricultural University
Uttarakhand
53.  Govind Ballabh Govind Ballabh Pant University of Agriculture
Bhai Pant University and Technology, Pantnagar, Udham Singh
of Agriculture and Nagar-263145 Uttrakhand
Technology, Pantnagar
54.  Uttarakhand University Uttarakhand University of Horticulture and

of Horticulture and
Forestry, Bharsar

Uttar Pradesh

55.

56.

57.

58.

Chandra Shekhar

Azad University of
Agricultural and
Technology, Kanpur
Narendradeo University
of Agriculture and
Technology, Faizabad

Sardar Ballabh Bhai
Patel University
of Agriculture and

Technology, Meerut

U.P. Pt. Deen Dayal
Upadhyaya Pashu
Chikitsa Vigyan
Vishwa Vidhyalaya
Evem Go Anusandhan
Sansthan, Mathura

Forestry, Bharsar-246123 Dist. Pauri Garhwal,
Uttarakhand

Chandra Shekar Azad University of Agriculture
and Technology, Kanpur-208002, Uttar Pradesh

Narendra Deva University of Agriculture and
Technology, Kumarganj, Faizabad-224229,
Uttar Pradesh

Sardar Ballabh Bhai Patel Univ. of Agricutlure
and Technology Roorkee Road, Modipuram,
Meerut-250110 Uttar Pradesh

UP Pandit Deen Dayal Upadhaya Pashu
Chikitsa Vigyan Vishwa Vidhyalaya Evam Go
Anusandhan Sansthan, Mathura, Uttar Pradesh
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SI.No.

Name of University

Address

59.

Manyavar Shri
Kashiram ji University
of Agricultural and

Technology, Banda

West Bengal

60.

61.

62.

Central

63.

64.

Bidhan Chandra Krishi
Viswa Vidhyalaya,
Mohanpur

West Bengal University
of Animal and Fishery

Sciences, Kolkata

Uttar Bang Krishi Viswa
Vidhyalaya, Uttar Banga
Krishi Viswavidyalaya,
Cooch Behar

University

Central Agricultural

University, Imphal

Rani Laxami Bai Central

Agricultural University

Deemed University

65.

66.

67.

68.

Indian Agricultural
Research Institute,
New Delhi

Central Institute of
Fisheries Education,
Mumbai

Indian Veterinary
Research Institute,

Bareilly

Sam Higginbottom
Institute of Agriculture,
Technology and
Sciences, Allahabad

Manyavar Shri Kanshiram ji University of
Agriculture and Technology, Chilla Road,
Banda-210001 Uttar Pradesh

Bidhan Chandra Krishi Viswavidyalaya, P.O.
Krishi Vishwavidyalaya, Mohanpur, Nadia-741252
West Bengal

West Bengal University of Animal & Fishery
Sciences, 37 and 68 KB Sarani, Kolkata-700037
West Bengal

Uttar Banga Krishi Vishwavidyalaya, PO Pundbari,
Cooch Behar-736165 West Bengal

Central Agricultural University, Iroisemba,
Imphal-795004, Manipur

Rani Laxami Bai Central Agricultural University,
Jhansi, Uttar Prasesh

Indian Agricultural Research Institute, Pusa-110012,
New Delhi

Central Institute of Fisheries Education, Panch
Marg, Off Yari Road, Versova, Andheri (West),
Mumbai-400061 Maharashtra

Indian Veterinary Research Institute, Izatnagar,
Bareilly-243122, Uttar Pradesh

Sam Higginbottom Institute of Agriculture,
Technology and Sciences (Formerly Allahabad
Agricultural Institute) Rewa Road, Allahabad-211007
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SI.No.  Name of University Address

69.  National Dairy Research National Dairy Research Institute, Karnal-132001,
Institute, Karnal Haryana

Central University with Agricultural Faculty

70.  Aligarh Muslim Aligarh Muslim University, Aligarh 202 002
University, Aligarh

71.  Nagaland University, Nagaland University, Lumani, Nagaland

Medziphema
72.  Banaras Hindu Banaras Hindu University, Varanasi 221005,
University, Varanasi Uttar Pradesh

73.  Vishwa Bharti, Sriniketan Vishwa-Bharati University, Shantiniketan 731 235,
Birbhum Dist, West Bengal

Statement-I11

The number of students, who got graduation/post-graduation degrees in the said

universities during the last three years, year-wise:

Year 2012 2013 2014

UG 19824 20656 23595

Master’s 8814 8304 9223

Doctoral 1217 1426 1670

TotaL 29855 30386 34488
Statement-1T1

Details of Central Sector Scheme, “Establishment of Agri-Clinics and
Agri-Business Centers (ACABC) Scheme

(a) This scheme is aimed at providing opportunities to unemployed graduates in
agriculture and allied subjects from SAUs/CAUs, Universities recognized by ICAR/
UGC etc.

(b) The scheme has following objectives :

° To supplement efforts of public extension by necessarily providing
extension and other services to the farmers on payment basis or
free of cost as per business model of agri-preneur, local needs and

affordability of target group of farmers;

° To support agriculture development; and
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° To create gainful self-employment opportunities to unemployed
agricultural graduates, agricultural diploma holders, intermediate in
agriculture and science graduates with PG in agri related courses.

(c¢) Components of the Scheme :

(i)  Training Component: Handled by MANAGE, Hyderabad. Selected
candidates are provided with a training of 60 days at selected Nodal
Training Institutes on establishment of venture related to agricultural

and allied activities.

(ii))  Subsidy Component: Implemented by NABARD, Mumbai. Subsidy
is extended for establishment of agri-ventures by the candidates who
have completed training under the scheme.

Ceiling of project cost for subsidy is:

1. ¥ 20 lakh for individual project (X 25 lakh in case of extremely successful
projects)

2. X 100 lakh for group projects.
Subsidy pattern is:

1. 44% of project cost for women, SC/ST and candidates from NE and Hill
States.

2. 36% of project cost for all other categories.
The candidates who have undergone training have established ventures all over
the country, which include the following major services in rural areas:
1. Agri Clinics
Agri-Clinics and Agri-Business
Dairy/Poultry/Piggy/Guttery
Veterinary Clinics
Farm Machinery Unit
Nursery
Seed Processing and Marketing

Fisheries Development

Y ® =2 N kWD

Vermi-compost/Organic Manure

SHRI P. BHATTACHARYA: The Minister in his reply has stated that we have
73 agricultural universities all over the country and the total number of students

in 2014 is 34,439. My question is this. India is a vast country. Do you think the
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number of agricultural universities in the country at present is sufficient? Have you
made any investigation as to how many more technically sound universities are
needed to be set up in the country? Also, do you think the old universities ought

to be modernised at present?
MR. CHAIRMAN: One question at a time.

SHRI P. BHATTACHARYA: Some of the universities are based on old model.
Bidhan Chandra Viswavidyalaya in West Bengal is an old model. I want to know

whether the Government is going to modernise all these agricultural universities.

S1. Golld AR qIferd™: -1 U J8I9d, AR P od goe H &
gl 95 WiidedR JAarEIst iR a1 95 sfichoar ARG e &1 drer o,
9 I TP Y UL, TP AT, T TSR 3R UHh SRATOM H Wiet= &1 AroTT
Tl 3P IfTEl 1 TS MMSURIRME, ¥ I UF IRES IR Ud oA # @ie dl
IWPR o Bl el announcement BT 2| $9 TR WXBR BT AN BRI I &l 2l

STEl d% QR JFafEEs & Areigore @l 91d 2, If$ SaTeTR JAareis e

idheaR YFAafETst €, safery SIS 9 YoaNd 8l 8, 98 Ya¥l ARPR $I kb
I B Bl g IRPR sHH HAEE Rl &l IE initiative T IRBR B dRB F BFTI

SHRI P. BHATTACHARYA: Sir, public sector banks have directed the Financial
Literacy and Credit Counselling Centres (FLCCC) in rural areas to guide and urge
the farmers to sow crops that require less care and irrigation to control damages in
case of insufficient monsoon. I want to know whether the Minister of Agriculture is
aware of the decision of the banks; if so, tell us what steps the Ministry has taken

to spread this idea among the farmers.

S1. olld PAR IfC™A: A FHART 818y, X <9 H 641 PV fsm dalf
¥ ERT ICAR & STl U researches ¥, ITd! fHAMI dd Ugd™ &I Il
Iqd 3fermar W ' THhHeaR qﬁﬂﬁl‘ﬁ 3R W Tg-He &I sponsered scheme
ATMA 2, S9& gRT Sl W T Red a1 gema €, S9! [Hami a6 ugart &1 oM
SR DRl 8l

it JfaATer I @ JEIGY, §9 9AId $ odd H 99 W) A JFEfGEs &1 S
ead B, garl T 8 6 73 Whidesr gfafeds €, i 5 She giafadis g, 2

dod Giideer Jaraels g ok 4 Ul IFafEIs 8, Siel iR @itdeer 9gral ST &l

TR, AT BT AordH Uidedy & &2 § S ¥ hesitate BT 81 98 THbedx
P TSI BIAT T8l aredll df 3T U e #dveqd 8§ 6 WWerR &1 S el
e 3T &1 AT Uided) HRA & oIy 3BT 812 3 ®Iex & Wl & &M
DI 3T SR TG B, S SHBI WRRT 8, @ Aot ff Wt & forw sy, sa forg
IXPR B R AT 82
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S1. ol PAR T @E: A GUURT HBIGd, WRBR &I oORB A 399 4
initiatives 8ol I B AIS[& 81 U initiatives IRE TAR SNl b FHY P &I ol § I§ T8I
E@a‘ﬂ f5 9 9N 99T & Bl RPN Bl TP WhIF Student READY scheme gl Wﬁ
U8l TP BOR BUY Ufd A8 UAdH FSC bl Jolihl Hedl A1, 39 IqHI 981 B
T g9IR 29 ufd 918 fhar < &7 B T 3R ¥ ARYA Scheme (Attracting and
Retaining Youth in Agriculture) 81 S¥® §RT &H 25 Tﬁf fagm F&t 7 400 students
per Krishi Vigyan Kendra, Im=1 &9 fi? 9 9 total 10,000 students | TS ST TbIH
2, S99 UH oG B9 Y-S B & HUR Gd 8N Udh (NI WhIH Establishment
of Agri-Clinics and Agri-Business Centres gl gg ot Udh §8d ER'Fﬁ THE g1 DAl
THIF TR I B! &, ol I P Tihedr Bl O attract PR & oY

S 99 T W W), IR A W, A R ¥ H Geenr AT b1 e
gl dfe, § < IB-T dredn EU f ¥ T Gl research and development ®T BT
S A@eT § R T € §AR W ga1 Rofee M 8T 21 3FR MY 3w, a1 giram
Tlidea” # 3R floriculture #, H8T ¥ B8l U5d TN SORTSA ST Jodb, STal U= U
M P AT T8l 8 AR X & AT $8 T8l 5, 981 b ARl A S 9gd SaduHe
@ 81 Al R TS BH MU QPR JANISIST Pl more technically sound basis
TR $IeTT BN, rather than increasing numbers? 3o 4 TAN I8t ¥ 73 €, 5 deemed
Universities & TT 319 5 3R Wi ST ¥& &1 3MYD! I a1 Sl 61 37 9 P &
e’ ¥ gg B EIEY offpe1, S technical development BT TIRT FAT research
and development B! TTRY, 3FR My faheft {ﬁﬂ'ﬁﬂﬁ ¥ SR, 9 319 <& fo g8t

W D! Wl AT 8, a8 guivEge gl

IR, YIRS YIR Aed &7 90 Bl 39 &9 H 89 o T Bl IR AT I&T
STHR S 1 3T Yol SR b a9 YFafgdl d € a1 SUd 91ev &1 a9 <fRay &
TN T8 IR AU &7 H WAl B Bles F AR Wd Bl Wies H R IqATIT Bl B
@ R TE AR qﬁﬂﬁ%ﬂ\_ﬂ P 3R research and development-oriented S9TIT STT?

S1. Goflg PR FIfer=: FUIRT qeled, AT AikiE 7eled 1 Sl $8l ¢, 98
faegpe 31 ©1 § IR UaR St & &3 H AT g, 1 Y9I W 981 <@ P} QAT &
TP R HA A FH ECHoR F Wies # A1 & BT AIMRY, S SV ;A
&= # far gl

{w, 98 W w9 ¥ & o ot whaesx gFaffds 2, 9% § Ff v wliideas
gfafadt o1 BTF 81 § SR #9981 ¥ Ph.D B 7, A1 & Rad @1 Rved ©, a8
IIT 30T Bl 21 I8 ICAR & Institutes H IIY 98N &l 596 v I 91q Y &
fo Rd & ATl § S State Agricultural Universities &, STd! TFIAR g1 e gl
et oram % aE v $g &R wow ST A 9T g B, sl § o R &
FE &A1 § & AR §RT AR 39 910 & 99 63 o 2 8 % Red § qore
PB ¢, b TS WRBRI I 4 $EH S 371 TSI, Fifdh State Agricultural
Universities @1 i1 ¥ o &1 WA 8, 98 SUGIAY oY WRER & aXH 9 Bl
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MR. CHAIRMAN: Now, Shri Parida. ...(Interruptions)...
3l 99 IV @ goic HH IT UG 8 B I8 AT .. (FAUH)...
MR. CHAIRMAN: Prem Chandji, your question is over. ...(Interruptions)...

sft 99 a5 RIASIE I9H research and development F SR BIHT FI T8l S I&T
B2 ...(HIH)...

MR. CHAIRMAN: Your question is over. ...(Interruptions)... Please.
...(Interruptions)... Shri Parida.

SHRI BAISHNAB PARIDA: Sir, there are a number of Agricultural Universities
in the country and they are engaged in research work. As my friends have already
mentioned, the level of research is not very high which could be utilised for the
purpose of developing agriculture. But the seats in agricultural universities are limited.
Our country is vast. Is there any plan to introduce Agriculture in the Science stream
in colleges where it could be studied as a subject, or taken up as an Honours subject,
so that a large number of students could then be educated and trained in the colleges

and not necessarily in agricultural universities? Are you thinking on those lines?

S1. Wolld PR Aiferd™: Fe8Ied, AR 9ed 1 Sl a1 fhar &, PR d
RIS 4 39 U9, o § 39 91 4 9899 g (P Widhedr TS T Feolde 81
MY, oifeh Tg Hex vee WRHRI ¥ 3R gudl Af ) & o1 gon ¥ 9 afwra
wY A A B AfRed 9 919 @ oft, U6 IR TeRe! fAfer | ft g9 ar #H
AR 979 I | IRE JIR Sff 3T SATET D dRE | AHSH, Hifdh I8 Sl
PIFART Teolde 8, 99 WX gRI PIs od1d T8 fad1 S Jharn ¥ afea w0 9
AR GG @I 910 A FEAHd gl S8l IP AIe g Bl 91d 7, 39 69y H § I8
AT el § P B9 39 99 Q¥ W H Rra W IS Flooist 8, I S 60
sl Ui Bl @1 fafie off, IHHT 9eT BR ygdl 81 39 a9 ¥ 100 s Ui
Bicol ) e T 2l

Auction of mobile phone airwaves

*18. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has successfully auctioned mobile phone airwaves

spectrum during March, 2015;

(b) if so, the details thereof and the amount Government will receive from the

mobile companies in future; and

(c) the criteria and guidelines fixed by Government for mobile operators?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) Yes, Sir. Government has successfully auctioned spectrum in 2100/1800/900/800
MHz bands during March 2015.

(b) The details of the Auction of spectrum conducted in March, 2015 are as

given below:—

Band On Offer Realization
No. of  Quantum Value of No of Quantum Value of  Value
Service of spectrum  Service of allocated realized at
Areas Spectrum  on offer Areas Allocated spectrum Winning
(MHz) at Reserve  where Spectrum at Reserve  Price
Price Spectrum  (MHz) Price MHz (% cr)
® cr) allocated ® cr)
2100 MHz 17 85 17555.00 14 70.00 9620.00 10115.41
1800 MHz 15 99.2 8936.20 14 93.80 8292.40  9636.17
900 MHz 17 177.8 40223.80 17 168.00 37841.00 72964.54
800 MHz 20 108.75 13562.50 18 86.25 9710.00 17158.79
69 470.75 80277.5 63 418.05 65463.40 109874.91

An amount of ¥ 32377.85 crores has been received as upfront payment from
successful bidders. An installment of ¥ 15133.36 crores per year would be received

from successful bidders, from 2018 onwards for ten years.

(c) Successful Bidders had to make either full upfont payment or Deferred

payment, subject to the following conditions:

(1)  An upfront payment of 33% in the case of 1800 MHz band, and 25%
in case of 900 MHz and 800 MHz bands of the final bid amount to
be made within 10 days of declaration of successful bidders and final
price;

(il))  There is a moratorium of 2 years for payment of balance amount of
one time charges for the spectrum, which shall be recovered in 10

equal annual installments with interest applicable at SBI Base rate.

(iii)) The 1st installment of the balance due shall become due on the third
anniversary of the scheduled date of the first payment. Subsequent

installment shall become due on the same date of each following year.
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(iv) The successful bidder shall securitize the annual installment for the
deferred payment through a financial bank guarantee (FBG) of an

amount of one annual installment.

(v)  In case of overdue payments, penal interest shall be charged on the
delayed amount from the due date at the prime lending rate of the
State Bank of India, applicable on the due date, plus 2% (compounded
monthly), and a part of the month shall be reckoned as a full month
for the purpose of calculation of interest.

(vi) If due payments are not received within time plus a grace period of
10 days, the sum shall be recovered by encashing the Financial Bank

Guarantee.

(vii) In the event of default in payment of installments, in addition to the
action as provided in the paras above, DOT may terminate the license
and spectrum allotment/assignment, in which case, the allotted/assigned
spectrum will revert back to DOT. The FBGs in such cases will be
encashed. This would be without prejudice to any other remedy DOT

may decide to resort to.

Failing deposit of upfront payment and requisite Bank Guarantees by the successful
bidders, the Earnest Money Deposit shall stand forfeited. In case of the date of
payment being Saturday, Sunday or a public holiday, the effective date of payment
was to be considered as next working day. All payments were to be made by the
Successful Bidders through Real Time Gross Settlement (RTGS) into the designated
account specified by DoT.

St o WEd: WX, WaH B $dl DA IR 997 "ieel & 999 Ad IRBR
B FII TSI ABholdl § AR 5 Aol ¥ WRAR Bl B 1,10 oIRg HRIs 2T Al
I SIRT AT arell Sl 2IRT oY U8el $I ARPR dI, 8 Teld Alad sl AR, AT
Hared I8 B & S ) 3ifa=rT gon B, S AR B Al dhda T AT? WagH
3R BT AHAS HYAY B HH ¢ W A<S! Af9d, 36l Hard <1 Bl 8, afehd
BT iR BT S Seed f3adl &, 98 7, SAET § T ¥y AR B fFe 1 @l
I qHhae 9 SR fhar T ¢8R we w3 St &1 fefiea fear &1 <t 9ue &,
IE BAR I BT FUAT Bl FAR I H AW 90 TRIS A ol § MR 30 TRl
¥ f sreT geve o

HEIEY, § ATIh A A PR I YO ARl § b 99 ARE A qD! S
A=y e 8, I9d WRHR Bl 1 41 el ®, <fe St arai-aRiel hogad €, Sl
a1 a1 e, sarer giagd @ e ii?

it &g Uee: TR Sfl, 98 IR 9 RGN diidh 9 S9! [Usd A A8
A YH BIP S P AR AP ATS ol 3 ST {6 AT FER T BT B AT
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UH ARG T9 BOR PRIS B B TRBR B g3T 81 § 3HPI AreT 3R R ¥
AT g1 Upfront EH®!I TR 32 B9IR dRI$ $UY fiell 3R o aTel <9 el #
AT 15 BOIR BRIS I TSl SaTel e, 3FR 319 Tl IRE ATal § 2018 & 37+
qrel TITd Nag Bl S <, Al I8 ol 1 I 83 BOIR PRIS BUY Bl MY 9
YR ¥ Ig UP de! I g5 ol 84 fR1ad 9 Sl el o1, IS99 <% & 3feR Uh
confidence UaT 83T & TWagH H AT I8 81 Ghal & 3R SHB| I§ WPHR I PP
| i AT 9w 7 Sl Aeaqul [y Ior & 6 S9Y 3MRar Aed! &l
R BRI e

Uiy #EIGY, § 3MUd AU W Wed dl IR AIAR e Bl STaId BRI
T 6 [aq ST 9 UTeh] Bl el 390 WaeH BTSRRI 991 8, T8 WaeH
3 21 fetha A 9 ofd 999 & g9 aradid aa <&l off & 89d! $© additional
spectrum el fUsel A ATl & fdare @1 Gofsmd gY f$%A ¥ additional spectrum
JMATI Spectrum &1 band width S, SHG BRI AT B FIfelS! g S Blal |
ST BT o1, 3t W S Bic F9 IMST ....(ALTH). ..

Y U9 T @ WX . (HIYH). .

ﬁﬂﬁ?qﬂﬁzﬁﬂﬁﬁﬂ,ﬂ?mwééﬁw,W@W‘dﬁsupplementary
A o Il S B §IU ATST BIAT B, I Bl Bl garere] geiil, T gelTeh
H Ry e S9! afdw gifl gud 91 I8 © {6 ugd <ol |fdd voicing
B off, efR-4R data TS, data & Pg YHR & -¢-_Y AT 3MY| 37 el o= H
WHR B I U AgdTdhiel AT 8, 98 8, HRd & 3 o7 & feforea fear
F WY SISl HElqd, I§ IGBT F 7, I8 I9d! foundation B, ITH UEH HIA
SIIET BrS H B

it ¥ora WSd: W), S QifaRr gon, I a91-a<l duftal F drell o, S
PDHT TR Glell AL Tg DI dRST 96 T8l o1, I8 Bis ARST BT w1 L ol
e At g8 dlell oS, 98 DUl AU GATHl HHATGT 3R IHBT dg HogAR TR
Al IS BHE g GAT 3R UQl B A ARI Hulai did ved 9er bl fhRid |
g1 ST AT 15 TRAC BId X¢d 9gM @ gl 39 IR H WHR R Hfl, 39 W

P Pald HN? A G, AT 1 A 10 TR RIS BYY & NG Pl Sl 91
BBl T, I8 TP 99 2018 A e, Afp el smyey =1 e 8, I8 ff § WReR

A BT ATE gl

st eifg gue: gumaf \_rﬁ, aﬂﬂﬁupfrontﬁw-@m 32WWWW
g1 I8 R ¢iNe 8 3R I8 da¥ige R 81 gAYl a1, $2i I8 bl Fad bl 8 &
Bl YA 15 WA ¢ S| ABIG, b ol By Al 9 891 I8 ad fHa1 g &
5 <9 & <l aex 3 "gIs" B SRE 97 M 7T, <fodM dder & uIsy
HHFH BT I SN B, SUY I UdT 9 B, 3UP] H SRAIGR T8l PRl gl
e A fear 8, 1 9 s e &1 g% FEE A1 A, 7 39 hogAd
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P HUR U A HIAT A, I§ Yeb WTHIAD bl &1 FUIIRT Sff, 89 I8 7 9ol b
9 9 H 919 Sfofbie Ul <1 o9+ B Y% BT, 99 g8 17-18 TUI & Uh dial
TR Y B3N ATI M 19 §H Sl # WagH & Jsfasy 91 W7 ¥, 39% ed &l
TSI PR T T, 3UH BIAICIT g6 V8T & 3R WRBR o SH-JSIBR SHBI CaIaiol
RYoe a1 8 3R 319 3o fhdl AIEIUAT A1 STHgH &1 IrgaiiRel o s saa!
SUTET SFH! HH I ST I DI BIS SMATIDBT el I8 TS Bl TE T ggd
el SR gR-IR I8 Al Awg g & g8 e e Told |ifed g1 g8 9 A g
H ars © b 45T 4 Wi <Ifh?1 <189 81T, I a1d ol 0 | 811 &1, IS9P A-1
afd # Y T 3| SAfTT Ig T 1Y premature ®1 3T dret o= § it wmE i
BI 3R FEford el ok S9S Y- 3R A} Ff A Fae B

st faora SareRere gst: A Jurafy <, § " 92 S @ a8 S 9
g 6 TR I & SR & 99 91 59 91 &I W &9 9T T AT I§ HeIRH
TS ®F TS {6 TR & 7T B @ B A2 IMIDT kitty F BRIST BYI o 37
B &, AR Y B AT Bid |9 HI GHRT W A 7 Y& 8, A Th bl § -
I, TR-TR Bl B I8 Tl 3R I HUMTA F 20-22 FRI$ Hogo¥ &, f 39 Ioig
I U fee 9@ kitty § fhaeT U1 S JET BRN? s 91 g, Ve-3ie afdes
P IH R J HW 30 TG A W 50 TIY BT I AT < Bl T O < SUHRT b
HUW o VBT B, S99 IIP] UIcde PR b [0 WRBR o dls Fav[ P 8, difd
HAIT T THR BT ST I BR BT ©, d VAT 7 P2

st efig We: QUM Sfl, g @ I8 UgE Sidecel § {6 AFmel T 8l &R
"SI @I Sl YHPT 7, 98 S [ N, SE WReR W 941 g3 § iR bulai off
a9t 3§ 91! I/ el Bl 8l SAfoY 39 9, § WagH & aR H P & IQTex
A1 g, HIfP THS WY Ps AR ANl 3T IS gU ©l T8 2100, 1800, 900
3R 800 HIMECS Bl AHT-3EHT ATl Bl il S &1 o a9 dsfaey & |
simultaneously Tl @1 g &, b D! CaTAITD FZAId Ig| FREH AT
AR HRIR HI §Y technology savvy ¥ & WY 3R HIRMET 2 5 I9H WEdH! &Y
faapa = 3|

SHRIMATI VIJILA SATHYANANTH: Sir, we have learnt that 48,72,027 units

of calls have emanated from one telephone number, No. 24371515 in the month of

March 2007 alone, which is indicative of the massive multimedia transfer in the
underlying connections. It is just one of the 323 lines accounted for over 48 lakh

call units in March 2007 alone.
MR. CHAIRMAN: You please put your question.

SHRIMATI VIJILA SATHYANANTH: Almost 49 call units in one month have

gone from 323 phone connections.

MR. CHAIRMAN: What is the question?
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SHRIMATI VIJILA SATHYANANTH: Sir, it has unlawfully robbed the BSNL
during January 2007 to April 2007 and now the BSNL is under a very massive crisis
that this year alone, ¥ 7287 crores are lost for BSNL in 2012-13 and in 2011...

DR. K. P. RAMALINGAM: Sir, the supplementary question is not connected

with this question.
SHRIMATI VIJILA SATHYANANTH: It is related to this question.
MR. CHAIRMAN: What is your question?
SHRIMATI VIJILA SATHYANANTH: Mobile phone Airways spectrum...
MR. CHAIRMAN: I will not allow speeches during Question Hour.
SHRIMATI VIJILA SATHYANANTH: In the Spectrum alone,...
MR. CHAIRMAN: You just put your question.

SHRIMATI VIJILA SATHYANANTH: Sir, every year, BSNL is incurring a loss

of ¥ 10,000 crores. Is this true or not? I want to know that.
MR. CHAIRMAN: You can just answer the question.

SHRI DHARMENDRA PRADHAN: This is altogether a separate question. I honour

the question. With your permission, Sir, I will inform the hon. Member separately.

3l ST Wl ¢ WEIed, H AP HIEGH | AR AL S A ST A fh
IE Sl WIgH &b AEFH A Sl UAT Poldc TN B, IUH H TP PRI ol AT
5 aToTde AR eI § Pid FIod 9gd SITGT 98 Y & 51d Ble §d B & o T
B IR 919 BT & v -9, IR-IR IR U & S8 <ollhiF o gsd gl
SBI SI UHT 8 98 HogER bl bRl gedl 8l a1 O aid A dHfal WaeH &
fo R T RE 2, R T U SWRGFER Bl W FeIg, A1 ST el hogER &
FHUR IS A IS?

sft e U : WX, Bs Wewl 4 39 vy & R # fFar & B # 9eq @l
MU ATETH W IMMeawT HIAT A [ WagH Bl Hee! SIgHedC] g &l Ia!
3T ¥ 6 399 URPT BI 39 TSR B fSahd M 7 Y| I8 U arforeg 8, faumr
gqa fgar s

Area under Micro-Irrigation

*19. SHRI C. M. RAMESH: Will the Minister of AGRICULTURE be pleased

to state:

(a) the details of area under micro-irrigation, including drip and sprinkle irrigation,

across the country; and
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(b) whether Government proposes to increase the extent of areas under micro-
irrigation in view of increasing water shortage across the country and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) A Statement is laid on the Table
of the House.

Statement

(a) and (b) The total area covered under Micro Irrigation across the country as
on 28.02.2015 is approximately 76.23 lakh ha. The details of area covered under
micro-irrigation, including drip and sprinkler irrigation, are given in the Statement
(See below).

With a view to increase the area coverage under micro-irrigation in the country,
the Government of India has been implementing Centrally Sponsored Scheme on
Micro Irrigation (MI) since January, 2006, which was up-scaled as the National
Mission on Micro Irrigation (NMMI) in June, 2010. From 1st April, 2014, NMMI
was subsumed under the National Mission on Sustainable Agriculture (NMSA) and
implemented as “On Farm Water Management” (OFWM).

An announcement has been made in the Budget (2015-16) for providing funds
for Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) under the Budget Heads of
Ministry of Water Resources, River Development and Ganga Rejuvenation; Department
of Agriculture and Cooperation (DAC); and Department of Land Resources. Department
of Agriculture and Cooperation would continue to promote Micro Irrigation with the
resources earmarked for PMKSY in the DAC budget. An amount of ¥ 1000 crore
has been provisioned for Micro Irrigation under PMKSY in the budget of 2015-16
in the Department of Agriculture and Cooperation.

Statement

State-wise area covered under Micro Irrigation (Drip and Sprinkler)
as on 28.02.2015 in hectare.

SI. No. State Drip Sprinkler Total
1. Andhra Pradesh 8,23,833 3,26,221 11,50,054
2 Arunachal Pradesh 613 0 613
3 Assam 116 129 245
4. Bihar 4,375 95,352 99,728
5 Chhattisgarh 15,554 2,41,420 2,56,974
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S1. No. State Drip Sprinkler Total
6. Goa 954 876 1830
7. Gujarat 4,23,771 4,00,891 8,24,662
8. Haryana 24,524 5,48,608 5,73,133
9. Himachal Pradesh 116 581 697
10.  Jharkhand 6,303 9,919 16,222
11. Jammu and Kashmir NA NA NA
12.  Karnataka 3,93,172 4,23,406 8,16,578
13.  Kerala 21,056 6,466 27,522
14.  Madhya Pradesh 1,61,897 1,84,270 3,46,168
15.  Maharashtra 8,81,550 3,71,093 12,52,643
16.  Manipur 47 30 77
17. Mizoram 1,679 174 1,853
18.  Meghalaya NA NA NA
19.  Nagaland 200 5,005 5,205
20.  Odisha 17,705 78,180 95,885
21.  Punjab 31,018 11,628 42,645
22.  Rajasthan 1,81,943 15,02,329 16,84,272
23.  Sikkim 5,349 2,589 7,938
24.  Tamil Nadu 2,69,150 29,937 2,99,087
25.  Telangana 26,135 4,457 30,592
26. Tripura 100 392 492
27. Uttar Pradesh 15,860 20,490 36,350
28.  Uttarakhand 523 79 602
29.  West Bengal 604 50,576 51,180

TotaL 33,08,147 43,15,098 76,23,247

SHRI C. M. RAMESH: Sir, irrigation consumes more than 80 per cent of water
resources of our country. In the reply, it has been stated that the total area covered
under Micro Irrigation is 76.23 lakh hectares. The total cultivable land is 615 lakh
hectares. So, the area under Micro Irrigation is very less. If we bring more areas
under Micro Irrigation, we can save more water. Sir, my question is: What steps
the Government has taken to promote Micro Irrigation projects in a big way in

order to save water, to have good yield and income enhancement? Sir, in the last
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paragraph of the reply, it has been stated that an amount of ¥ 1,000 crore has been
provided under the Pradhan Mantri Krishi Sinchayee Yojana.

S1. Golld AR eI : A" |9y Sff, S e Stk A W § 5 59
gy F ygE HA Py RS A B Yo B S jE 7, e forg 5,300 HRIS
?YY & TITe golc H 1,800 HRIS ¥UY P AT Bl el &, I 1,800 PRIS UV
H ¥ 1,000 BRIS HUY ATSHI SRANH & 10 orerT & funT gRT 9 77U 21 ) sqb1
TAlcHT Uel TRBRI Bl fHIT S AR HT AR 9 AR &H &, dfh A1sh]
SR 9 Bad & Wsfaefadl ff 91 ® 3R url &t 99d 3R UAell & gad ot
B 3y WRBR BT e FifFad 9 d 39 W & {6 A1z SR & @ik B &
&3 H 3R URAT BT AT S Ah|

SHRI C. M. RAMESH: Sir, Andhra Pradesh is one of the leading States in the

country to cover 11.5 lakh hectares under the Micro Irrigation benefiting nearly ten

lakh farmers and there is a huge potential to be covered under Micro Irrigation in
Andhra Pradesh. To tap the potential, the Government of Andhra Pradesh requested
to provide X 420 crores to implement Micro Irrigation in 79,900 hectares under the
National Mission Sustainable Agriculture. So, I would like to know from the hon.

Minister what action the Ministry has taken on the above request.

S1. Holld HAR I : A" FUIART S, 591 3+ 99T {6 ReR T3 [
AT S 9eE w5 SN RFa ae & i gw B o W@ R, 39 Rfkae
W A M g9 P B, UBd fSREae @M g9, R We @i g9, R g
TRGR & I AT Foh Sreft Heley, ugell IR IR A RS firaas R are
& BRI B AN FT B 1 s AR o wifidear, Ff] offw arex R,
feurdtic 3 ofs R 3R W saoaude AR gdicas &1 98ied, Si¥ 1100
<R H U8l & A8 SRALH BT B Il &1 8, SIH! Al 89 3N 9gi| IHh
@l AU R & Wed ¥ Juioled HIT G iR o9 W Jo¥ WRGR &1 Jurold
T, 9 IR [AaR fhar S

3t AggE R« IR, THET AT ORI B U 9gd de! ISl 8 AR IFD]
FEI-91 T W TIR B &I ©, offbd S el 4 fFaEl & ¥d dd uri
TEAM & AU 8IS $H TF BT B A dF T8 gen ) @ o AR o
ORI 19T A 8§ Fifd 3l T 1 P81 ST 8T A1 {6 bg d gEl AWDR 8 3iR
wWe § AN WPR ¢, 39 9ol I I8 HM el 8l 81 8 S/afd 20 At 9d g &
ﬁWWﬁﬁWW%%WW?Wsprinkle irrigation 3%
drip irrigation @ SARAT MY HRIT AT by TAT & FHET SMUM fF T8 U BT 0o
2?7 R, TSI ASHT H U B & qrao[E, b § gl BN & dIas[@ QX Selldh-oh-
AP YW TS &1 AR Y IR & {5 HERETF BR b 59 P DI Slea] HRARY
AT & T 3MMY I WBR DI BICT BTl A drip irrigation 3R sprinkle irrigation
NRIEACIEE ARG S
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S1. ¥olla PR FIfera™: A F97afd Sff, §9 98 9 F81 © 6 aR RS
gPhg Had? TH o g9 W2 2 R sRie &1 9 o 99 9% 8iR R
BT I Aol & o 9 91 IR IWh A" drip 3T sprinkle irrigation"ﬁ%ﬁﬁl%‘:f
9 $ U ¥ $ U BT A gl BR I8 €1 I8 YD 39 RE DI A 8, O H
AR ey Bl S § QT T B 3G b DI ATSTIRI H ATgHI SR fdegpet T
o7, SRARM &1 AN 3Tl T, & 37T ot 3R Ute 3T o1l 91 |d Aol &l
Sredy 59 & oI Tifidear RS &1 Ared AR s9ram 81 99+ 9 =1 S
T Serft 7, fiffad wU § 7w WHR T W $B THH FT UEUE W@ © AR Fw
AR B AR A 4 [fPed 7eg o Sl iR 9 98f T ggaman Sme|

SHRI PAVAN KUMAR VARMA: Sir, this is an important question in the light
of the current agricultural crisis. I want to ask the hon. Minister that the question
relates to what is to be done to increase the areca of micro irrigation. Now, we are
aware that 64 per cent of our agricultural sector is dependant on the vagaries of
monsoon. We are also aware that only 30 per cent of already sanctioned irrigation
projects are, actually, under implementation; 70 per cent are not. So, I would like
to ask the hon. Minister — before we speak of increase — what is the assessment of
the functioning of existing projects, utilization of existing budget and allocation of

funds that are required for this purpose and if these funds are sufficient.

S1. Jollg AR A : AT GHIART HEIGE, H U8l 81 P8 bl g (b TaH
= Y RGars Ao &1 99 A Tge e S aeriei W) 7, S onft 9@ gt T
8% 1 99 ¥ Ugdl g S Aiorsi ®I &1 Sl S incomplete 8 3R I foy
g B AMATIHA B SHP 91§ 8H s ATIRN DI ABR 3 I

st faeea SIgR : HEIgy, A HA St 7 $I%! o I 9 © 6 s
# gat S gTateds Eift &R iR @ wew &1 strgem # w3 Sft | S
qredl § f& T sprinkle 3R drip irrigation &1 51 TRE Rk P S T 8, AT
3T AR & ofddl W I+ feurdie & dIs |d FHearan § & waf foa @t sovd 2,
foa e o wreT e 9 3R fhd e # dMad §9F & oy I 3MsSwrg
frar STe? FaT g VAT |rEr € 6 9 eTw B 39 AIoT & iTId Argi? o
IR J&f YBTS! Solld H drip irrigation HTHIATE B Al & AT Tal, FIT MIH VAT
|qd HRAmET B2

S1. ¥olld $AR Tifer ™ : GUIIRT FE81ed, § AR GERIT Bl Farl 9 b
eIl # sprinkle irrigation PTHITY 2 3R 9d g9 & B, 98 B Uy WRER
HRIGHT UBel fSRgae SRARM W a9, S9d WY R T BT SRR I F-|
g HeX & U MM 3R J&f ¥ Agg &l S| SRRM @F a9 & & &
WHR T Bl
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Development of horticulture sector

*20. SHRI BHUBANESWAR KALITA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that India's share in the global horticulture sector has
been increasing slowly but steadily and its production is set to rise 4 per cent during

the current year;

(b) whether in spite of having vast scope and potential, the horticulture sector
is still at a nascent state in the North-Eastern Region due to lack of infrastructure

and poor and unfriendly policies of Government; and

(¢c) if so, whether Government would frame a policy for development of
horticulture sector by providing adequate infrastructure, financial aid and support

including incentives to the horticultural farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c¢) A Statement is laid on the Table
of the House.

Statement

(a) India's share in the global horticulture (fruits and vegetables) during the
years 2011-12 to 2013-14 has been increasing, and its production is estimated to
rise by 2.1% during the year 2014-15 (provisional). Details are given in Statement- I
(See below).

(b) The share of area covered under horticulture crops and production in
North Eastern States including Sikkim has been increasing steadily during the past
three years. Details are given in Statement-II (See below). With improvement in
horticulture sector, additional area has been brought under various horticulture crops
besides creation of infrastructure facilities for improving the productivity, post harvest

management, marketing and processing of horticulture produce.

(c¢) The scheme of Horticulture Mission for North Eastern and Himalayan States
(HMNEH) under Mission for Integrated Development of Horticulture (MIDH), a
Centrally Sponsored Scheme, is being implemented especially for holistic development
of the horticulture sector in the North East (NE) and Himalayan States. HMNEH
covers all the horticulture crops including fruits and vegetables. The HMNEH envisages
production and productivity improvement of horticulture crops including fruit and

vegetable crops through coverage of area with improved varieties, rejuvenation of
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senile orchards, protected cultivation, creation of water resources, adoption of Integrated
Pest Management (IPM), Integrated Nutrient Management (INM), organic farming,
including in-situ generation of organic inputs. The Central Institute of Horticulture
(CIH), Nagaland is engaged in capacity building of farmers and technicians for

adopting improved technologies.
Statement-1
Table:1 : India's Share in Global Production of Fruits and Vegetables

(Production in Lakh Tonnes; India's Share in %)

Year  Total Production of Fruits and Vegetables India's Share in Global Fruits

World India and Vegetable Production
2011-12 17775.75 2327.50 13.1
2012-13 18059.37 243472 13.5
2013-14 18143.39 2574.07 14.2

Source: Indian Horticulture Database and Horticulture Statistics Division, DAC

Table-2: Growth Trends in Total Horticulture
(Production in Lakh Tonnes)

Year India Growth in Total Horticulture (in %)
2012-13 2688.5
2013-14 2773.5 32
2014-15 (Provisional) 2832.1 2.1

Source : India: Horticulture Statistics Division, DAC
Statement-11
Table-3: Area and Production of Total Horticulture Crops in
North East including Sikkim
A: Area in '000 Ha

P: Production in '000 Tonnes

State/UTs Total Horticulture Crops
2012-13 2013-14 2014-15
(Provisional)
S1. No. A P A P A P
L. Arunachal Pradesh 103.7 5233 106.8 532.1 108.0 548.3
2. Assam 626.0  5971.5 6243 55463 646.2 6304.7

3. Manipur 84.1 684.6 914 812.7 93.1 830.0
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SI.No. A P A P A P
4. Meghalaya 113.6 823.9 122.1 979.0 123.8 1026.1
5. Mizoram 120.3 761.2 130.0 835.8 143.2 950.9
6. Nagaland 74.5 5334 90.6 954.2 91.1 954.4
7. Sikkim 67.0 243.1 74.4 2323 71.0 237.8
8. Tripura 126.2 1503.5 136.6 1617.1 124.4 1216.5

ToraL (North East) 13154 11044.3 1376.2 115094  1406.7 12068.7

All India 23694.1 2688475 241985 277352.0 24388.1 283210.4

Source: Horticulture Statistics Division, DAC

Table-4: Percentage share of North Eastern States in total area and

production under horticulture crops

State/UTs Total Horticulture Crops (% share in All India)

2012-13 2013-14 2014-15
(Provisional)
S1. No. A P A P A P
1. Arunachal Pradesh 0.4 0.2 0.4 0.2 0.4 0.2
2. Assam 2.6 22 2.6 2.0 2.6 22
3. Manipur 0.4 0.3 0.4 0.3 0.4 0.3
4. Meghalaya 0.5 0.3 0.5 0.4 0.5 0.4
5. Mizoram 0.5 0.3 0.5 0.3 0.6 0.3
6. Nagaland 0.3 0.2 0.4 0.3 0.4 0.3
7. Sikkim 0.3 0.1 0.3 0.1 0.3 0.1
8. Tripura 0.5 0.6 0.6 0.6 0.5 0.4
TotaL (North East) 5.6 4.1 5.7 4.1 5.8 43

SHRI BHUBANESWAR KALITA: Mr. Chairman, Sir, I thank you. There is an
encouraging growth in horticulture in this country. The growth in 2013-14 has been
3.2 per cent. The provisional growth this year is calculated as 3.2 per cent whereas
the target has been kept at 4 per cent. Is the Government confident of achieving
its target for the year 2014-15?
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S1. ol PAR qiferd™: A1 [9Tafa 7816y, SRS STx Xl -1 21, clfd
it I S Wfasor B ars €, 9 2.1 9 81 399 999 g9 R Ig & b 59
TV YS A GW B FFR1 o, g < H GET gS] 3R IqF qI8 AAgIee, Iffghee
gsl A S IR off, SUFH daelg R B 2.1 W g, A § WHe g b 9 9«
IR b FraolE WIS §H 2.1 W el H e gHean {6 e g9 4.0 WRIE O
REER U

SHRI BHUBANESWAR KALITA: Sir, the horticulture mission has been announced
for the North-Eastern Region and the hilly States. Many areas have been covered.

In spite of that, we see a lot of damage due to lack of marketing, lack of cold
storage facilities. Is the Government thinking of including marketing and creation of

cold storage facilities into the mission?

S1. Goltg AR T : A1 FH19RT HBlGd, $HH HIBIT 3R TR Ugel A
& I gV Bl ef-Sve do # R ot RS BURiet €, B 9 8 ®E el df
U €, S8t Ud B Dles RO &l S8l dF AThicT BT qald §, ATbied HI aaed
3l TR ol &, S HY AR §arT © {6 QX %1 H 89 U %M Alde A
ST I &1 A5 B BfHoar B & IR H Sl G4 g1 I 7, [ w9 |
TE TIUICYH B 81 WHR BT LM IR S AR 8 3R RS $URHET geM &
fu ff ISR @I Hee TR 1 & B

DR. BHALCHANDRA MUNGEKAR: Sir, I thank you very much. In relation
to the development of horticulture, the answer given by the hon. Minister is an
expression of a sense of complacency which is absolutely unacceptable to me. The
point is, besides the stagnant share of fruits and vegetables in the world production
of fruits and vegetables, two major challenges that are faced in this sector are the

wastage and the lack of value addition.

Sir, India being the second largest producer of fruits and the third largest producer
of vegetables, one-third of fruits and vegetables are wasted and not more than five
per cent are processed. In order to overcome the agrarian crisis and help the farmers,
will the Ministry give special consideration to increase the value addition, not just in
raw forms, but even in taking sufficient and stronger steps to avoid the tremendous
amount of wastage of fruits and vegetables, which is also contributing, in a way, to

inflation during the seasonal variations? Thank you very much, Sir.

S1. Woild AR T H: A1 GUIURT H81ed, Blficheax § BRIg 6 ¥ 18 Ffererd
TP P AN T, 3R I § a1 PN Al o § PG I8 44 TR RIS BT F0d]
7, O TR pafre, oarces BRI ok AhfeT & Ui @t avig 9 Bl
S8l qP AR 9w 7 dey U B 91 B 8, d 39 foau A o be
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IR T ot & R 21 581 9@ wihfc @ 99 ©, § sl © 991 gal g
fr g9p U IR TRINT B IR B, oD SUIET §, S A Bl BH B bl IRBR
BT & AR Bl

3t TRE ATEq: S, I S FaATA Feoll DI, THed Bl DY 2, TAH Y d1d SR
2 5 I IR Ploes WRS IR IR Aol &1 7301 S 7 IR0 3R S e W
f&urcHic @1 w8 W& €, A S oo el gl I§ A9 Ryt faeedl # fedr ganm faum
2, ST B B T8l BId1 HeIgd, Udh Ol -1 HEl I8 © 6 59 MR &1 Aeiqa
HITY, I 89 9 A1 BT AT Fdhd Bl

TEIgY, W gAY 91 I8 2 6 feam R dles RS a9 € 3R WRaR A
WhIH 7S, Al 979 TIRESY a| 4 §¢ & Ag I I 3R ST Bls GO e
TET AT 81 H S UR eI A1 Aedl g b AT Ib! fha q_I s 8l j&l gl
IB fPdl TRE I POl dB & JIRESE 941 QU

I8l e UG $1 fiffRer 931 g8 €1 9 g & Sl © b a8 fucie fod
g H Bl ...(FaUH)... T8l 39 §AN 91§ JIferg

st SRRPRT BR d1ea: A1 J1gd Sfl, 39 U1 9d $ieyl M9 Ugl &l
BN & B1a & § 17 Y W G UIH Bl P BOIR BRIS BYY Bl AT TRBR Dl
AR I P TS Bl ST IS B b &b S YT SV off X2 8, 99 feom § g7 4
UTehi BT g8 g1 ANTE NN A4} 8Tl &1 H TYeb-al BRI Ugdl, Ples o & oy Al
Hs TOR IRIe vUy HRME fhy 7y 21 saferg feel 10 |ia 9 S 81 gl o1, S
B 10 HeH H BT B PIRIE B I &l 89 U8 W UIR w1 fF <8Hel g9
SECIHCY TR 81l U8dl U 899 of foram © 3R JRM &x 1 § 3R 31Tell weu
FEAHCIT BT Y 8 UIR B3 3R IR ATl 9IS 3T I8 ST hedl fob dveol
Tl Bl 39T 31T I8 T He fb g W) §ATy o9 & fehae usT ©1 8, U I8
HATY fShae PR TSl B3 T, oifh 314 $9H guR Bar a1 81 ...(aagm)...

fuer & @ (3 ™ 76 I7STE): WR, IE R WA § 3R 9 . ULY. TS
oY, q9 I8 W el Al ...(FGHH). ..

SHRI ANAND SHARMA: Sir, Sir ...(Interruptions)...

MR. CHAIRMAN: Do you want to ask a question?
SHRI ANAND SHARMA: I want to ask a supplementary question.

MR. CHAIRMAN: One minute, please ...(Interruptions)... IR& SiI, TR ATTDH
| GH & TAT?

#l RS Aea: |
3t Ul TRE Sil, HUAT AT Bl G Bl -8 oy
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#l ¥RT Ad: HeleY, § aId € YO 8l U, oAb AR Falel Sd! R =l
AT IF HATAT & R H 3 AFDRI AT g8t Bl & 3R 31y g & 714 foran b
3! ARHR 3+ b d1a AU 59 HRIHH Bl 3R 9 fSUCHE B YeRidierge b
g1 3T Y3 B 9 I € 5 usl Ig fehae A1 AT SRl Hard arferdrd S ¥ g

IRT FaTel Ig & b fham 7 93l A @R 3= el W&ol odd) JARETSH 3R
Ples TIRS 1Y & I81 e MR 93 gU &1 9 I8 qaisy 6 i o S dles
RS 3R JIRETIHT Y U &, 9@ bg ARPR AR I ARPRI 7 I a1 af
feran, <ife 31Tt ST 91 BTerd &, MU W.Uel.y, &1 fo €1 9 @NN 9 Changed
Land Use B} & STH RIRERSHH 3R Bles TR g9d1 oIy, 31d I9d1 Welt iR
STHIFT BT 9% 31eT BR e ol 31y § st gifera S & fdes oo 6 g 9k
AW § 3R I8 AWel i fami &1 € 81 39 Sd B & oIy 39 R’ ded ST
I &7 e Plos RO 3R INESAY 910 8, S!S 3R Tl &l Il
R 3T H_1 ¥ 99 & oIy oy R®IT o B 82

S1. ¥olld AR qiferd™: ARG [9AR J8I9Y, YIRS Irad S Fdlel b W
H S FEl, 98 I’ RRERSY 8l A1 dles R, I8 FfTad wu F S edbidd
Bl S e AT @l 91d, 89 fUsd e 6 9 9 W E, 3R A Adhe AR
S-ATHIET P B IR 8, A1 S Pleg TR 3R RRESIN &, Tae af IR A
SHBI ASIBHIE Bl S, G A9 H e dis U foae dles R 31am
TIRETST | (AT G GdT ©, I S A DI $-ATBICT & gRT Sl BT Fdbell
2l g3 IHE &, S B A Abe AR S-ADBIC YR BN, Al §9 AGHT AGUINT

SITET 98 Xl A T

2} o I W), Al PV R U WA H AN HA HEIGA A IS d1 Dol
TS 6 9RA ¥ Well 3R ARl ®T Sl IE 2, S AeIoR I&d U, TS U
BT AR Plos TR B AMTIHAT &, ST (YT It § TS, Hifh HH A B 35 I 40
IR Bad W19 8 Sl 8, 7 98 §I97R H 37l € 3iR 7 98 <% & qrex i &t
ST Al gl SHIfely WRBR 7 Ugel Hl 3R ol +ff 39 N # =R Far 2 & soH
QST q1, ST Bl o1 AR A H AT BT W 9T S7 3R 46 S UTh| Bl
TITAAT BRAT MRS B 3T U I © b 599 e & forg, <1 &1 goil o, faeen
B W 4ol o1 SR CaIars BT W SWATA 81, §9 d1di Bl S¥HY dgd Ard-|HsT
N T fhar ar o1 6 BRT SRNde s-dvede, ol sie Red & 8l 98 AI%Ts
PR AT T AT I W 3MUB] DR P T 7 8, I W YD ARPR BT guit
2, 99 WX &H a9 9red ol

S1. Golld AR T : A-1Y FUIf #7816y, 379w eHl Sff g8 AR =
g1 S g3 U1 9aTd 4ol 2, el SRRae Sam9 e § T8 < 9T, $9ioy
S AT BT Sfald | o & g H AT g

*21. [The questioner (SHRI K. N. BALAGOPAL) was absent.]
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Relaxation in food procurement norms

*21. SHRI K.N. BALAGOPAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is planning to make any relaxation in food procurement

norms; and
(b) if so, the reasons and details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Due to unseasonal rains and adverse climatic conditions relaxations
in quality norms of wheat for procurement during RMS 2015-16 have been allowed

with nominal value cut in the States of Gujarat, Madhya Pradesh, Haryana, Rajasthan,

Uttar Pradesh and Punjab as under:

State Refractions
Shrivelled and Broken grains Luster Lost grains
1 2 3
Gujarat (1) upto 10% without value cut
(i1)) Above 10 upto 25% with
1/4th of one value cut flat basis
or say ¥ 3.63 per quintal.
Madhya Upto 10% with value cut @ (i) Upto 10% without value cut
Pradesh 1/4th of one value cut for every (ii) Above 10 upto 40% with
additional relaxation of 2% or 1/4th of one value cut on flat
part thereof, ie. for above 6 basis or say ¥ 3.63 per quintal
upto 8% @ X 3.63 per quintal
and for above 8 upto 10% @
% 7.25 per qtl. will be deducted.
Rajasthan Upto 9% with value cut @1/4th (i) Upto 10% without value cut

of one value cut for every
additional relaxation of 2% or
part thereof, i.e. for above 6 upto
8% @ 3.63 per quintal and for
above 8 upto 9% @ X 7.25 per
qtl. will be deducted.

(i1)) Above 10 upto 50% with
1/4th of one value cut on flat

basis or say I 3.63 per quintal
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2

3

Haryana*

Uttar Pradesh

Punjab*

Uniform

specifications

Upto 10% with value cut @1/4th
of one value cut for every
additional relaxation of 2% or
part thereof, i.e. for above 6
upto 8% @ % 3.63 per quintal
and for above 8 upto 10% @
% 7.25 per gtl. will be deducted.

Upto 10% with value cut @1/4th
of one value cut for every
additional relaxation of 2% or
part thereof, i.e. for above 6
upto 8% @ X 3.63 per quintal
and for above 8 upto 10% @
% 7.25 per qtl. will be deducted.

Upto 10% with value cut @1/4th
of one value cut for every
additional relaxation of 2% or
part thereof, i.e. for above 6
upto 8% @ X 3.63 per quintal
and for above 8 upto 10% @
% 7.25 per qtl. will be deducted.

6%

(1) Upto 10% without value cut
(i1) Above 10 upto 90% in
Mewat, Sonepat, Jind, Palwal
and Faridabad districts and upto
50% in rest of the State with
1/4th of one value cut on flat
basis or say I 3.63 per quintal

(1) Upto 10% without value cut
(ii)) Above 10 upto 50% with
1/4th of one value cut on flat

basis or say I 3.63 per quintal

(1) Upto 10% without value cut
(i1)) Above 10 upto 50% with
1/4th of one value cut on flat
basis or say I 3.63 per quintal

Full Luster

* Wheat can be procured with damaged and slightly damaged grains put together upto 6% with the
condition that damaged grains alone may not be exceed more than 4%.
MR. CHAIRMAN: Question No. 21 — Questioner not present. Let the answer

be given.

SHRI ANANDA BHASKAR RAPOLU: Sir, the broadness of the question is about
the relaxation in food procurements due to the seasonal complications, wherein the
answer has been just confined to wheat, and only to a few States. There is distress
all along in Maharashtra, Telangana and several other States due to these unseasonal
climatic complications which are against the monsoon. These are anti-monsoon rains.
The answer just pertains to wheat only. Why are you not looking after other agrarian
commodities? I would like to know about the information of the complications in

Mabharashtra and Telangana as well.
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it YA 9RIEE ;- R, S AT U9 B, 98 9% © B’ WeR 9 WWE
HFHT H Bl B o Bl A F91 RE1 8 AR AT B, A1 30b T SRU & AT
Jodell RT AT 82 1 Sl ge b A ®, d AfDiT wadl § €1 g H A €, g
AME I A M &, IR H 0 &, SaR # W €, 9oy 7 ft €, 79w § W0 &, wh
H o9 2, @ 37 A9 T ST ITS-37eT AFG II Bl 3@ U Sodl ¥ fh onft S
B P AHA &, IqH U Wi g Bl 1 Al ST8l-ST8l Sl Bhe T gs §, S g
P BHA T §s ©, Al ...(TIYH)...

it gumafd : @il whiel...

it IfIe™ aREE ¢ AT AEE 9 dEd, O WY O™ OHeR! § fh SN
g @ 2 b I94 Sl Rips g7 M €, Sl g gU I 8, I9H 6 WRIC I ge
S TRyl oY RH-R ot | R U gt onE ®, B9 Us e @ oo qE
BRI B, SoIc 8 o1 sRITOT H T 3R U9 B1wd H wal b 3 St I g} 99
fIerR & il 9@ fg) 71 ons B 89 f9eR & off 71y, Yo ¥ oft g, o1 R
ISl § fPAl & HUR SMUST 3ME 7, 9 AUl Al W B V@ Bl A H TP A
3T & 3R B STTell Jas & I PR o ol W UW H BT 6 WIC P ART 10
WIC B g & gl RORAM H 9 W¥e I ge of 8, S Riper gl 3R geT g
M1 7, S9&6 foul sRamn #§ 6 AT & AT 10 WIC Ge &l & IR IS H 6
RS F IR 10 WRIC BT &l gl U9g ¥ 6 TRAS P AT 10 RIS e al B
ST luster loss &, IHDGEIIAN &, T8 eI B AR, ol IHS qravia Wl fhami &t
S FET B, SHG U &9 ORI § 25 TRHT IF g 4 8 78 UQY H 40 WRIC
TH <1 8, TORIM H 50 TR¥C d@ &f 7, ERA0N & g el § &9 90 TRe o
g, 9 N1l § 50 TR 1 8, SR U< § 50 URNC o 8, UOld H 50 RN o &,
Tl gafey .. (agm)...

#} 3T WRBR I : AT Sfl, ST8f 781 a1 &, 89 SUb aR ¥ YV @ Bl

st IHfae 9REE - SHfly HERTS 3R Al T @ S 919 ®, 98 9 §HR
I P foATs & 781 oS Bl oy feuis Moy, 89 emusl ¢ <l

3l qafaer g Ysv : W), d MR Areg A I8 S @redl § 6 ot s
el T fb doIg § 99 ST value cut ®, SIH 10 TR¥C & Rewee faar 31§ g
HE] Aedl g 6 AR U Uong # A1 B de} T8l 7 iR Rl aHe A
U IRB A Bl IS fbar 6 fpai o1 S o 8N, 89 U dR% F <,
IfehT g T EAT <Iex WO ¥, Wiy H A g i ond gvt vwarw < fa
YoIg § S fhaml & g 81T, Y e Ta-dc U &x, df 98 dgd TavHe 3l
Y BT AR

St YW 9EE WX, IR T Ugd BHR 9N uoie ¥ gt ong off, wRl
2 B BT a9 AT AT, U B W) BE AT iR g8t | R Ared, S HA
T8t MY &, TS W T T AT 3@ S TEA 16 ;MU B T, IT& A qAA
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2l 9% &g ®C HT WA Bl dog T b ATd $I Aded 8Id1 & b 9 Refdded
a3 fan, A9 d ge < & % smesar sa-l g @18y, geT gl ga ey,
WIf 39H F1 BT & 5 &, off e IR vae 7, S9d qaifdsd SHd dorre™
P W AT 81 SAFTY TH! Tl S AT ¥, SUH §AR Y W SIIET yTaR 8l Bl
SiI 9 HC BT AW T, M S IS WG ol §, STl GAYHY & UIgd TR
WRIET ST AT ATST B BB WRIST SV, ITP Je9 H 34 T oI, a1 TR 7
fofg fornm 2, 99! #§9 <@n § &R Ryan g1 a1, S9$T 8099 a9-%1d — a9-%1e
®1 7ded g fd 7 AT g 2, ST Riged &R ged H, gqPear ¥ i, 9
9 U9 9 9| U9 Ui fear 3 ge &) 81 39 U9 § L. (Fag)... 3R 31T fhal
H QW 3FR 3 ¥V 63 U v fagear € o 98 &1 orar 7, o9 39 ufa foaetn s
TR 9 A1 UT & A1 A U7 B ST 21 I8 HEE 3@ 21 R T W 1 il
HAIHIET Y BT S, $ER BT AHM ST IR IeR BT A 949 e 71 89 59
g1d B! G & 3R B S B WRBR Pl gJdle o1 ded & (b USd bl ARBR
q Pl ¥ P S SHH RS U1 I, S S9-91 BRIS o, S 9 31U Wl
I T S BH AN A 9 Gy H e Iradid Bl 8, O gRA0T b 9 HfeR €,
PIs W e T8 ¥ R g9 91 T2 @ 71 g9afery 89 dE 5 g9 oy IRaRT
A W MR Y 6 A 91 fquaT il 7, s &9 ga o1t Refae™ o <7
g S9fly I AR W SHH $B AN B

SHRI C.P. NARAYANAN: Sir, my question is whether the Government is
planning to give any relaxation to the farmers. The question is not about the
relaxation which has already been made. I am talking in the context of unseasonal
rains and the climate change. Such things can happen again and again. So, will the
Government prepare a different set of norms in this new situation so that the farmers
stand benefited? I do not mean that we should relax the standards for preservation
of food. We must uphold those standards. My question is: What kind of relaxations

can we give to the farmers?

Instead of the hon. Minister going from one State to another and declaring
concessions after concessions, will the Government make a general statement in

this regard?

it I IREN : TR, $AD1 G S AT ¥ FRT Bl Bl SR AN
q3 St o SaE e g, gam #H S 9 eifer<t "o @1 7 6 S8l $El 39 e
PI 3T AR B, IqP HdY § Ugel Sl AH I gaAT AT, T8 TG A SHA b
U AT| 3T IHBT TCIHY 61 TR 33 WRC &l g8 2, SABI Wl $hg ARBR G3IISll
M SIR Famast B IR BT U8l ¥ ST YON PR [XAT 21 TART I HATGI B, IAPI
P — Wes d Reaie fBa1 & a1 781, S AAgfe & HRO, aIRA & BRI
g RIS 11, g T A1 THEHS A 8 W, SHH WHR | W H Dy RAId
g T T — oY AT g1 S9d dey H 899 del © [ g Raga € ®
3R ga Rarga & 8, Rfa anfl d@ &t 781 &1 R B
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Setting up of a urea plant in iran

*22 DR. CHANDAN MITRA : Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government plans to set up a Urea plant in Iran, if so, the details

thereof; and

(b) by when the proposed plant is likely to start manufacturing various soil

nutrients?

THE MINISTER OF CHEMICALS AND FERILIZERS (SHRI ANANTHS
KUMAR): (a) and (b) A statement is laid on the Table of the House.

Statement

(a) and (b) Yes Sir. In order to ensure long term availability of Urea in the
country, the Governments is facilitating setting up of a Urea/Ammonia Joint Venture
Project in Iran with capacity to produce 1.3 Million MT Urea for import to India. A
consortium of Indian Companies viz. Rashtriya Chemicals and Fertilizers Ltd (RCF),
Gujarat State Fertilizers and Chemicals Ltd (GSFC) and Gujarat Narmada Valley
Fertilizers and Chemicals Ltd (GNFC) has appointed SBI Caps for advisory and due
diligence services to identify a prospective Iranian JV partner in the project. The

project is in consultation stage to identify an Iranian JV partner.

DR. CHANDAN MITRA: Sir, the time is very short. So, I will try to coalesce
my two supplementaries into one. The hon. Minister, in his reply, has not clarified
the likely deadline for the completion of the project. And, that deadline cannot be
fixed till a long-term gas supply contract is entered into. And, since no such gas
supply contract has been entered into, can he identify the possible deadline and
tell when the production will start? How will we bring it to India in view of the

various sanctions that are already in force against Iran?

SHRI ANANTH KUMAR: Sir, the issue is in preliminary negotiations because
we all know that there are sanctions of the US, the UN and the European Union

on Iran.

MR. CHAIRMAN: I am afraid the Question Hour is over. The House is
adjourned till 2.30 p.m.

The House then adjourned for lunch at one of the clock.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Achievement of targets by Railways

*23. SHRI A.W. RABI BERNARD: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways have been able to add only 60.7 kilometers of new lines
to the railway network against the target of 300 kilometers for 2014-15 and only
241.07 kilometers were completed in respect of doubling of lines as against the

target of 710 kilometers;
(b) if so, the details thereof;

(c) whether Railways have been able to electrify only 493 kilometers as against
the target of 1350 kilometers and in respect of gauge conversion, 161.55 kilometers

have been converted as against the target of 450 kilometers; and
(d) if so, the details thereof and the steps being taken to achieve the targets?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (c) No,
Sir. Indian Railways have laid 313 Km. of New Lines and 705 Km. of Doubling
against targets of 300 Km. for New Line and 700 Km. for Doubling for the year
2014-15. 1375 Route Km. (RKM) have been electrified against the target of 1350
RKM during 2014-15. The achievements have exceeded target set.

(d) Do not arise.
Central assistance for crop loss

1*#24. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether crops in various regions of North India have suffered huge loss

recently due to torrential rain and hailstorm;
(b) if so, the details thereof;

(c) whether Governments of various affected States have sent proposals for

Central assistance in order to compensate for the loss of crops; and

(d) if so, the details thereof and the decision taken by the Central Government,

so far, on the said proposals?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a) and
(b) Yes, Sir. In the month of February-March 2015, many States including Uttar

FOriginal notice of the question was received in Hindi.
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Pradesh, Rajasthan, Haryana, Punjab, Uttarakhand, Gujarat, Jammu and Kashmir,
West Bengal, Telangana, Himachal Pradesh, Madhya Pradesh, Maharashtra, Bihar
and Kerala suffered crop losses due to unseasonal excessive rains and hailstorms.
As per information received from States, State wise crop area affected on the basis

of preliminary assessment is given in the Statement (See below).

(c) and (d) The State Governments were advised to submit memorandum as per
extant procedure/norms, if additional financial assistance is required from National
Disaster Response Fund (NDRF) and in the mean time utilize contingency fund
of the State, if SDRF is exhausted. Memoranda have been received from Uttar
Pradesh, Rajasthan and Haryana demanding ¥ 6677.65 crores, I 11885.25 crores and
% 113591 crores from NDRF, respectively. Inter Ministerial Central Teams (IMCTs)
have visited the States of Uttar Pradesh, Rajasthan and Haryana for assessing the

ground situation.

Statement
(Area: in lakh)
SI. No.  States Total Area (As on 16.4.2015)
I. Gujarat 1.75
2. Madhya Pradesh 5.70
3. Mabharashtra 9.89
4. Rajasthan 16.89
5. Haryana 22.24
6. Punjab 2.94
7. Uttar Pradesh 29.64
8. Uttarakhand 0.39
9. Himachal Pradesh 0.67
10. Bihar 1.86
11. J&K 1.33
12. Telangana 0.01
13. Kerala 0.01
14. West Bengal 0.49

ToTtaL 93.81
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Selling of China-made mobile handsets

*25. SHRI SALIM ANSARI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that a mobile service provider is marketing and selling

4G technology China-made handsets which will support all bands of spectrum;
(b) if so, the details in this regard;

(c) whether it is a fact that these China-made handsets are of inferior quality

and the company is not giving any guarantee/warranty on these handsets; and

(d) if so, the steps Government proposes to take to ensure that all China-made

mobile handsets are sold with one year proper guarantee/warranty?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) It has been reported by Telecom
Service providers who won Broadband Wireless Access (BWA) spectrum in 2300
MHz band and have launched Long Term Evolution (LTE), commonly known as
4G technology, that they are not marketing or selling 4G technology China-made

handsets which will support all bands of spectrum.
(c) and (d) Do not arise in view of (a) and (b) above.
Fall in prices of agricultural produces

*26. SHRI AHMED PATEL: Will the Minister of AGRICULTURE be pleased

to state:

(a) the impact of the fall in prices of agricultural produces like wheat and oil

on the Agricultural economy in the country;

(b) the Minimum Support Price (MSP) for grains and oilseeds in the last three

years; and

(c) the steps being taken by Government to reduce the impact of this fall in

prices on the livelihood of farmers in the country?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a) The
Wholesale Price Index (WPI) of major agricultural commodities has shown some
fluctuations from month to month. For the commodity groups of cereals and pulses,
the index has increased between April 2014 to March 2015. In case of edible oil
it decreased marginally over the same period while for oil seeds the WPI declined
from 210.8 in April 2014 to 204.2 in March 2015. Within these groups, commodities

such as wheat, maize, gram, arhar, rapeseed, mustard and mustard oil registered an
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increase while rice, soyabean and soyabean oil have registered a decline in WPI
over the same period. The movement of the Wholesale Price Index (WPI) (Base
Year 2004-05) of major agricultural commodities like cereals, pulses, oil seeds and
edible oil between April 2014 to March 2015 is given in given in the Statement-I
(See below). Decline in the prices of any agricultural commodity may induce a

partial shift in cropping pattern towards more profitable crops.

(b) The details of the Minimum Support Prices (MSP) of major foodgrains and

oilseed crops for the last three years are given in the Statement-II (See below).

(c) Government’s seeks to ensure remunerative prices to growers for major
agricultural commodities, such as wheat, paddy, maize, gram, soyabean, cotton etc.
through Minimum Support Prices (MSP). Government offers to purchase at MSP,
however, farmers are free to sell to Government agencies or in the open market
as is advantageous to them. In addition, Government is also implementing Market
Intervention Scheme (MIS) on the request of the State/ UT Government for procurement
of agricultural and horticultural commodities, generally perishable in nature, and not
covered under the price support scheme for MSP. Through these schemes Government

seeks to protect farmers from price volatility.
Statement-1
Monthly Wholesale Price Index (WPI)

(Base Year 2004-05=100)

Commodities 2014 2015

April July October January March

1 2 3 4 5 6

Cereals 230.5 235.6 2354 233.8 230.9
Rice 234.1 244.7 247.0 239.2 233.6
Wheat 212.6 208.8 209.5 216.6 215.5
Maize 245.6 253.9 230.5 241.5 249.3
Pulses 228.9 234.1 238.2 2554 257.8
Gram 201.3 190.8 192.5 203.9 209.2
Arhar 213.1 220.5 231.3 240.9 258.0
Oil Seeds 210.8 214.0 205.6 203.3 204.2
Groundnut Seed 199.8 204.7 2173 207.1 222.4

Rape & Mustard Seed 186.4 189.9 193.9 202.2 202.7
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1 2 3 4 5 6
Cotton Seed 169.8 182.7 181.1 155.7 157.4
Copra (Coconut) 173.5 187.1 193.0 180.0 179.4
Soyabean 243.7 241.9 181.0 203.2 197.4
Edible Oils 146.1 146.3 143.5 146.5 145.4
Groundnut Oil 162.3 161.9 163.3 179.7 180.1
Mustard & Rapeseed Oil 154.2 154.7 156.1 165.2 160.8
Soyabean Oil 157.8 156.4 151.5 153.9 151.1

Source: Office of the Economic Adviser, DIPP, Ministry of Commerce and Industry.

Statement-11
Minimum Support Price

As on 29.10.2014
(] per Quintal)

Commodity Variety 2012-13  2013-14  2014-15
Kharif Crops

Paddy Common 1250 1310 1360

Grade 'A' 1280 1345 1400
Jowar Hybrid 1500 1500 1530

Maldandi 1520 1520 1550
Bajra 1175 1250 1250
Maize 1175 1310 1310
Ragi 1500 1500 1550
Arhar (Tur) 3850 4300 4350
Moong 4400 4500 4600
Urad 4300 4300 4350
Groundnut In Shell 3700 4000 4000
Sunflower Seed 3700 3700 3750
Soyabeen Black 2200 2500 2500

Yellow 2240 2560 2560
Sesamum 4200 4500 4600

Nigerseed 3500 3500 3600
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Commodity Variety 2012-13  2013-14  2014-15
Rabi Crops

Wheat 1350 1400 1450
Barley 980 1100 1150
Gram 3000 3100 3175
Masur (Lentil) 2900 2950 3075
Rapeseed/Mustard 3000 3050 3100
Safflower 2800 3000 3050
Toria 2970 3020 3020

Sreedharan Committee report on railways
+#27. SHRI HARIVANSH: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that as per Sreedharan Committee report almost 10,000

crore are being looted every year in railway procurement;

(b) the steps being taken by the Ministry to correct the railway management
in view of findings of the Committee report that Railways are suffering from

centralization, lack of transparency and accountability; and

(c) in view of the fact that the Committee did not find the working of the

Railway Board satisfactory, the steps being taken to reform it?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHAKAR PRABHU):

(a) No, Sir. The report does not mention so.

(b) and (c) Government is aware of the need for adequate delegation of power to
senior functionaries for speedy decision making including that for projects within the
overall framework of delegation in Government and system of checks and balances
connected therewith to ensure financial propriety. Such delegation is a continuous
process and powers at various levels are notified on the entire spectrum of subjects
covering inter alia operation, maintenance and projects. Government has a strong
system of checks and balances to detect stray cases of financial improprieties and

take appropriate punitive and corrective action.

As part of this process, all powers to deal with tenders were delegated by the
Ministry of Railways to the General Managers. The powers for sanction of detailed

estimates hitherto being exercised by the Minister have also recently been delegated to the

FOriginal notice of the question was received in Hindi.
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Board Members. Further, to suggest ways to implement the decision of delegation taken

by the Minister for Railways, a one man Dr. E. Sreedharan Committee was appointed.

A group of three Executive Directors of Railway Board has been nominated to
evaluate the recommendations of Dr. E. Sreedharan Committee for facilitating final

decision on implementation.
Implementation of Bhoochetana project

*28. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Central Government is aware of the Bhoochetana project adopted
and implemented by Government of Karnataka in rain-fed areas of the State, if so,
the details thereof;

(b) whether the project is evolved by the International Crops Research Institute
for the Semi-Arid Tropics (ICRISAT) for rain-fed areas, if so, the details of States

where it is implemented;
(c) to what extent this has been beneficial to farmers; and

(d) whether any steps have been taken to implement this project in Telangana,

if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH):
(a) Yes, Sir. The Government of Karnataka has initiated a noval mission mode project
‘Bhoochetana’ from the year 2009-10 with the mission goal of increasing average
productivity of selected rain-fed crops by 20%. Project implementation was in a phased
manner from 2009-10 to 2012-13. Based on the success of the Bhoochetana first
phase, extension of project from 2012-13 to 2016-17 has been approved for 2nd phase.

(b) This project is conceived and implemented by Government of Karnataka
with the technical assistance of International Crop Research Institute for Semi-Arid
Tropics (ICRISAT) based on their success of demonstration of technology in SUJALA
project of Watershed Development Department during 2008.

(¢) The project focused on activities like soil testing, training, awareness
generation on soil fertility status, soil test based fertilizer application, crop specific
best management practices, farmer field schools, making necessary inputs available
to farmers at cluster village level at 50 per cent subsidy, seed treatment, major crop

selection and crop cutting experiments.

The Bhoochetana programme created awareness among farmers regarding
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integrated nutrient management and increase in application of micronutrients. Increase
in yield by 25-40% is observed in rainfed crops through improved management in

Bhoochetana treated plots.

(d) Bhoochetana has not been implemented in Telangana. Prior to bifurcation of
the State, this project was implemented in Andhra Pradesh by ICRISAT in coordination
with Department of Agriculture from 2011-12 to 2013-14 under Rashtriya Krishi
Vikas Yojana (RKVY) and to be continued till 2015-16.

After bifurcation of the State, the project was not included in RKVY, as it was
observed that all the objectives furnished by ICRISAT were not fulfilled. Further the
project which was implemented in Telangana districts during 2011-12 to 2013-14 has

been taken up for evaluation.
Research and development projects for FPIs

*29. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of Food Processing Industries (FPIs) sanctioned and set up in

various States/UTs during each of the last three years and the current year;

(b) the details of the Research and Development (R&D) projects undertaken by
Government for the development of FPIs in the country and the grants released to

them, project/State-wise; and

(c) the funds allocated during the Twelfth Five Year Plan for the FPIs in the
country?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI
HARSIMRAT KAUR BADAL): (a) The details of number of Food Processing
Industries (FPIs) sanctioned in various States/UTs during each of the last three years
and the current year under the Scheme of Technology Upgradation/Establishment/
Modernization of Food Processing Industries (TUS) are given in the Statement-I and

IT respectively (See below).

(b) The details of the Research and Development (R&D) projects undertaken by the
Ministry under the scheme of Quality Assurance, Codex, Research and Development
and other Promotional Activities for the development of the FPIs in the country and

the grants released to them, project/State-wise are at Statement-III (See below).

(¢) During the Twelfth Five Year Plan an allocation of ¥ 5990 Crores has
been made for various schemes of the Ministry for development of Food Processing

Industries in the country.
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Statement-1

The details of number of Food Processing Industries (FPIs) sanctioned in various
States/UTs during each of the last three years and the current year towards
committed liabilities of 11th Plan.

Sl. No. State 2012-13 2013-14 2014-15
Nos. of Units Nos. of Units Nos. of Units
1. Andhra Pradesh 225 145 144
2. Assam 18 10 2
3. Bihar 2 2 6
4. Chandigarh 0 2 1
5. Chbhattisgarh 149 68 57
6. Daman and Diu 0 0 1
7. Delhi 2 6 2
8. Goa 1
9. Gujarat 52 79 70
10. Haryana 88 34 26
11. Himachal Pradesh 5 10 11
12. Jammu and Kashmir 2 3 3
13. Jharkhand 6 2 5
14. Karnataka 78 68 74
15. Kerala 14 43 21
16. Madhya Pradesh 31 30 23
17. Maharashtra 136 171 142
18. Manipur 21 36 0
19. Meghalaya 1 3 1
20. Nagaland 2 1 0
21. Odisha 15 5 14
22. Puducherry 6 1 0
23. Punjab 231 83 42
24. Rajasthan 44 50 76
25. Tamil Nadu 46 58 62
26. Uttar Pradesh 38 59 65
27. Uttarakhand 7 7 6
28. West Bengal 6 18 27
ToTAL 1226 999 889

Note : In 2015-16, no sanction has been issued till date.
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Statement-I11

The details of number of Food Processing Industries (FPIs) sanctioned in various
States/UTs during each of the last three years and the current year under
National Mission of Food Processing (NMFP).

SI. No. State Name 2012-13 2013-14 2014-15

Nos. of Nos. of Nos. of

Units Units Units
1 2 3 4 5
1. Andaman and Nicobar Islands 0 0 0
2. Andhra Pradesh 6 0 0
3. Arunachal Pradesh 7 3 0
4. Assam 8 19 4
5. Bihar 3 0 0
6. Chandigarh 0 0 0
7 Chhattisgarh 2 0 9
8. Dadra and Nagar Haveli 0 0 0
9. Daman and Diu 0 0 0
10. Delhi 0 0 0
11. Goa 0 0 0
12. Gujarat 51 23 1
13. Haryana 9 4 9
14. Himachal Pradesh 5 12 4
15. Jammu and Kashmir 10 4 8
16. Jharkhand 0 0 0
17. Karnataka 36 14 8
18. Kerala 7 14 2
19. Lakshadweep 0 0 0
20. Madhya Pradesh 20 23 0
21. Mabharashtra 58 27 4
22. Manipur 37 0 0
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1 2 3 4 5
23. Meghalaya 3 9 1
24. Mizoram 2 2 7
25. Nagaland 7 0 0
26. Odisha 11 12 9
27. Puducherry 3 0 0
28. Punjab 3 5 1
29. Rajasthan 9 39 27
30. Sikkim 0 0 1
31. Tamil Nadu 5 0 0
32. Telangana 3 0 0
33. Tripura 1 1 1
34. Uttar Pradesh 39 7 0
35. Uttarakhand 4 1 0
36. West Bengal 10 36 21

TortaL 359 255 117

Source: Data entered by State/UT Governments in NMFP MIS portal, accessed on 31st March, 2015.
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Suicides by potato growers in West Bengal

*30. SHRI RITABRATA BANERJEE: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that suicides by potato growers have increased in West
Bengal in the last two months, if so, the number of potato growers committed suicide

in the State; and
(b) the remedial measures taken by Government to prevent the suicides?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH):
(a) and (b) Government of West Bengal has reported that there has been no
suicide by Potato growers due to distress sale of potato in the State in the last

two months.

Agriculture is a State subject under the Constitution. Therefore, the State
Governments take appropriate measures for development of agriculture sector including
welfare of farmers. Government of India supplements the efforts of States through
appropriate policy measures and budgetary support. Government of India has taken
several steps to revitalize the agriculture sector and improve condition of farming
community on sustainable basis by increasing investment, improving farm practices,
rural infrastructure and delivery of credit, technology and other inputs, extension,
marketing, etc. For this, various programmes/schemes for the development of
agriculture sector are being implemented in a decentralized manner with flexibility
to State Governments to formulate and implement appropriate projects to suit their

specific requirements.

Government of West Bengal has informed that keeping in view, the bumper
potato production in 2014-15 and as a consequence, lower realization of prices
by potato growers, State Government has initiated a series of measures including

the following:

(i) Direct procurement of potato from the farmers for supply to ICDS and
Mid-day Meal beneficiaries.

(i1) Providing transport subsidy for Inter-State movement of potato by railways

and

(ii1) Providing subsidy for exporting potato from Kolkata Port.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Relief package to farmers affected by unseasonal rains and hailstorms
I11. SHRI D. RAJA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the large scale damages to the crops caused

by the recent unseasonal rains and hailstorms in different parts of the country; and

(b) if so, the details of the estimated crop damages along with the relief package
being worked out to help the affected farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. In the
month of February-March 2015 many States like Gujarat, Punjab, Himachal Pradesh,
Haryana, Maharashtra, Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan,
Jammu and Kashmir, West Bengal, Telangana and Kerala were hit by hailstorm
followed by untimely rainfall. As per inputs received from States, State-wise crop area
affected due to hailstorm and unseasonal rains in country on the basis of preliminary

assessment is given in the Statement (See below).

State Governments have been requested to take immediate steps to address the
notified calamities by utilizing the funds under SDRF. States have also been advised
to submit memorandum as per extant procedure/norms, if additional financial assistance
is required from National Disaster Response Fund (NDRF) and in the mean time
utilize contingency fund of the State, if SDRF is exhausted. In addition, the calamity

affected farmers are entitled for claims under various crop insurance schemes.

Statement

State-wise crop area affected due to hailstorm and

unseasonal rains in the country

(Area: In lakh ha.)

S1.No. States Total Area (As on 16.4.15)
I. Gujarat 1.75
2. Madhya Pradesh 5.70
3. Mabharashtra 9.89
4. Rajasthan 16.89
5. Haryana 22.24

6. Punjab 2.94
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S1.No. States Total Area (As on 16.4.15)

7. Uttar Pradesh 29.64
8. Uttarakhand 0.39
9. Himachal Pradesh 0.67
10. Bihar 1.86
11. Jammu and Kashmir 1.33
12. Telangana 0.01
13. Kerala 0.01
14. West Bengal 0.49

ToraL 93.81

Crop loss due to unseasonal rains and hailstorms

+112. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE be pleased

to state:

(a) the quantum of crops estimated to be destroyed due to unseasonal rains
and hailstorms in the country, especially in Uttar Pradesh, Punjab, Haryana, Madhya
Pradesh and Maharashtra;

(b) whether the estimation of affected farmers and the losses suffered by them

has been made;

(c¢) whether Government is taking steps to compensate the affected farmers for

their losses; and

(d) if so, by when compensation would be provided to the farmers and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) In the month of
February-March 2015 many States like Gujarat, Punjab, Himachal Pradesh, Haryana,
Mabharashtra, Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan, Jammu and
Kashmir, West Bengal, Telangana and Kerala were hit by hailstorms and unseasonal
rains. As per inputs received from States, State wise crop area affected due to
hailstorm and unseasonal rains in country on the basis of preliminary assessment is

given in the Statement (See below).

(c) and (d) State Governments have been requested to take immediate steps to
address the notified calamities by utilizing the funds under SDRF. States have also

FOriginal notice of the question was received in Hindi.
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been advised to submit memorandum as per extant procedure/morms, if additional
financial assistance is required from National Disaster Response Fund (NDRF) and
in the mean time utilize contingency fund of the State, if SDRF is exhausted. In
addition, the calamity affected farmers are entitled for claims under various crop

insurance schemes.
Statement

State-wise crop area affected due to hailstorm and

unseasonal rains in country

(Area: in lakh ha.)

Sl. No. States Total Area (As on 16.4.15)
I. Gujarat 1.75
2. Madhya Pradesh 5.70
3. Mabharashtra 9.89
4. Rajasthan 16.89
5. Haryana 22.24
6. Punjab 2.94
7. Uttar Pradesh 29.64
8. Uttarakhand 0.39
9. Himachal Pradesh 0.67
10. Bihar 1.86
11. Jammu and Kashmir 1.33
12. Telangana 0.01
13. Kerala 0.01
14. West Bengal 0.49

TotaL 93.81

Good cotton growing practices

113. SHRI MANSUKH L. MANDAVIYA: Will the Minister of AGRICULTURE
be pleased to state:

(a) the efforts Government is making to start good cotton growing practices in

the country and in Gujarat;

(b) the vision of Government to increase cotton production in the country during

the next five years;



116 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) the details of the technological, financial and institutional help from

Government for the purpose; and

(d) whether Government approves setting up of a Centre for Cotton Excellence

in Gujarat for improving quality seed production and to boost cotton production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) To encourage the farmers
to use improved technology for cultivation of cotton, cotton development programme
is being implemented under National Food Security Mission (NFSM) in major cotton

growing States including Gujarat from 2014-15.

(b) and (c¢) To maximize the production and productivity of cotton,
assistance is provided for Front Line Demonstration on High Density Planting
System (HDPS), intercropping, for cultivation of Extra Long Staple (ELS),
Desi Cotton besides programme on Insecticides Resistance Management (IRM)
and Online Pest Monitoring and Advisory Services (OPMAS) under NFSM-
Commercial Crop during Twelfth five year plan. An allocation of ¥ 1200.00
lakh was made for cotton under NFSM during 2014-15. The programme is
implemented through the State Department of Agriculture, Indian Council of
Agricultural Research, (ICAR), State Agriculture Universities (SAUs), Krishi
Vigyan Kendras (KVKs) etc.

(d) In order to improve quality of seeds and to boost cotton production in
Gujarat, the Central Institute for Cotton Research (CICR), Nagpur and All India
Coordinated Cotton Improvement Project (AICCIP), Coimbatore of the ICAR are
conducting basic, strategic, applied research and development in cotton through
Navasari Agricultural University and Junagarh Agricultural University. Besides, the
State Department of Agriculture and Krishi Vigyan Kendras are also disseminating

scientific cotton production technologies in the State.
Suicide and distress sale of farm produce by farmers

114. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE

be pleased to state:

(a) the number of cases of farmers' suicide, shock deaths and distress sale of
farm produce and even land to pay off debts reported from some of the worst hit
States, such as Uttar Pradesh, Maharashtra, Rajasthan, Haryana, Punjab and Madhya

Pradesh due to untimely rains and hailstorms recently;

(b) the estimate of crop loss in these States, State-wise;
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(c) whether financial assistance and compensation has been provided to the

farmers who have suffered losses, if so, the details thereof; and

(d) whether Government will consider to waive off the debts of farmers, if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) The State Governments
of Maharashtra, Punjab and Rajasthan have reported 3 (three), 5 (five) and 1 (one)
cases of farmers’ suicide respectively, due to recent untimely rains and hailstorm.
The State Governments of Uttar Pradesh, Haryana and Madhya Pradesh have not

reported any incident of farmers’ suicide.

(b) As per inputs which are based on preliminary assessment by the States,
94.77 lakh (Ninety four lakh seventy seven thousand) hectare area under crops is
reported to be affected. However, it is too early to arrive at the exact assessment

of damage to Rabi crops.

Details of State-wise crop area affected in these States, during February and

March, 2015 are given in the Statement (See below).

(c) Agriculture is a state subject under the Constitution and therefore, State
Governments take appropriate measures for development of agriculture sector and
welfare of farmers, including payment of compensation to the farmers affected by
natural calamities. Department of Agriculture and Cooperation is concerned with
coordination of relief measures necessitated by drought, hailstorm, pest attack, cold
wave/frost. In the event of any or more of the listed natural calamities taking place
in the State(s), fund is readily available with the State Governments under the State
Disaster Response Fund (SDRF). Additional financial assistance, over and above
SDREF, is considered from National Disaster Response Fund (NDRF) for natural
calamities of severe nature and is approved on the basis of Memorandum of State
Government, in accordance with established procedure, keeping in view items and

norms in vogue for assistance.

So far memoranda have been received from Uttar Pradesh, Rajasthan and Haryana
seeking financial assistance of I 744.48 crores, X 8252 crores and I 1135.91 crores

respectively from NDRF.

Inter Ministerial Central Teams (IMCTs) have been constituted to visit the
affected States to assess the damage to crops and recommend financial assistance in
accordance with extant norms and procedure. IMCTs have already visited the States
of Uttar Pradesh and Rajasthan.
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(d) Reserve Bank of India (RBI) has issued guidelines, inter-alia, containing
directions to banks to ensure that the meetings of District Consultative Committees
or State Level Bankers’ Committees are convened at the earliest to evolve a
co-ordinated action plan for implementation of the relief programme in
collaboration with the State/District authorities. Banks have been advised to
consider moratorium period of at least one year in all cases of restructuring.
Banks may also grant consumption loans upto I 10000/- to existing borrowers
without any collateral. The limit, however, may be enhanced beyond I 10000/-
at the discretion of the bank.

In the event of natural calamity, to provide relief to farmers whose crops
have been damaged, refinance is extended by National Bank for Agriculture and
Rural Development (NABARD) to Cooperative Banks and Regional Rural Banks
for conversion of short term agriculture loans into medium term loans thereby
enabling them to become eligible for fresh loans for the ensuring season. The
conversion/rephasement/reschedulement of current short term loans (crops loans) is
based on the intensity of calamity and extent of crop loss. Generally, conversion
is allowed for a period of 5 years for small and marginal farmers and 3 years

for other farmers.
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FRP of sugarcane

115. SHRI AAYANUR MANJUNATHA: Will the Minister of AGRICULTURE

be pleased to state:

(a) the details of the factors taken into account for finalising the Fair and

Remunerative Price (FRP) of sugarcane and the institutions involved for the purpose;

(b) whether Government has received requests/representations for hiking the FRP

for sugarcane during the current season; and
(c) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) Department of Food
and Public Distribution fixes Fair and Remunerative Price (FRP) of sugarcane having
regard to the factors mentioned in clause 3(1) of the Sugarcane (Control) Order, 1966
viz. cost of production of sugarcane; return to the growers from alternative crops
and the general trend of prices of agricultural commodities; availability of sugar to
the consumers at a fair price; price at which sugar produced from sugarcane is sold
by sugar producers; recovery of sugar from sugarcane; realization made from sale of
by-products viz. molasses, bagasse and press-mud or their imputed values; and reasonable
margins for the growers of sugarcane on account of risks and profits. The FRP so
fixed is based on the recommendations of commission for Agricultural Cost and Prices

(CACP) and after consultations with State Governments and other stake holders.

No such representation has been received for hiking the FRP for sugarcane for

the current sugar season.
Loans to landless farmers

116. SHRI HUSAIN DALWALI: Will the Minister of AGRICULTURE be pleased

to state:

(a) the number of landless farmers in the country with details regarding women

farmers;

(b) whether these landless farmers face difficulties in getting loans from financial
institutions, if so, how Government proposes to provide them finance at reasonable

rates; and
(c) the details of facilities being provided to women farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Information on the
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number of landless farmers is not maintained. As per the latest Agriculture Census

2010-11, total number of operational holdings in the country was 138.35 million which

includes 17.68 million holdings operated by the female farmers. As per Census, 2011

the number of agricultural labourers in the country, State/UT-wise is given below:

Sl. No. States/UTs Agricultural Labourers
1. Andhra Pradesh 1,69,67,754
2. Andaman and Nicobar Islands 4,781
3. Arunachal Pradesh 36,171
4. Assam 18,45,346
5. Bihar 1,83,45,649
6. Chandigarh 1,687
7. Chhattisgarh 50,91,882
8. Daman and Diu 772
9. Dadra and Nagar Haveli 17,799

10. Goa 26,760
11. Gujarat 68,39,415
12. Haryana 15,28,133
13. Himachal Pradesh 1,75,038
14. Jammu and Kashmir 5,47,705
15. Jharkhand 44,36,052
16. Karnataka 71,55,963
17. Kerala 13,22,850
18. Lakshadweep 0
19. Madhya Pradesh 1,21,92,267
20. Maharashtra 1,34,86,140
21. Manipur 1,14,918
22. Meghalaya 1,98,364
23. Mizoram 41,787
24, Nagaland 62,962
25. NCT of Delhi 39,475
26. Odisha 67,39,993
27. Puducherry 68,391
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Sl. No. States/UTs Agricultural Labourers

28. Punjab 15,88,455
29. Rajasthan 49,39,664
30. Sikkim 25,986
31 Tamil Nadu 96,06,547
32. Tripura 3,53,618
33. Uttarakhand 4,03,301
34, Uttar Pradesh 1,99,39,223
35. West Bengal 1,01,88,842

ALL INDIA 14,43,33,690

(b) and (c¢) To augment flow of credit to farmers, especially small, marginal,
tenant farmers, oral lessees, share croppers/individuals for taking up farm activities
who have no collateral to offer, National Bank for Agricultural and Rural Development
(NABARD) has piloted and developed an effective credit product i.e. financing
of Joint Liability Groups (JLGs). The JLGs facilitate hassle free credit for longer
term; fulfilling the credit needs of entire seasonal agricultural operation in a year
of the farmers. As on March, 2014, 6.57 lakh JLGs have been formed and a loan
amount of I 677 crore have been disbursed by various banks. In the Union Budget
2014-15, Government has announced target for financing five lakh Joint Farming
Groups of Bhoomiheen Kisan including women farmers through NABARD.

Bringing of cotton seed under ECA

117. SHRI MANSUKH L. MANDAVIYA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has brought cotton seeds under Essential Commodities

Act (ECA) and at the same time it wants to deregulate their prices;

(b) whether this will help private seed companies to take undue advantage of

the situation;

(c) whether Government proposes to make rules to regulate the prices of cotton

seed under provisions of ECA;

(d) whether reintroduction of cotton seeds under ECA is not against policies of

reforms, liberalization, market-led economy and WTO obligations; and

(e) whether Government would consider to empower States to regulate the Bt.

Cotton seed, prices if it is not regulating the same?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Cotton seed was brought under the Essential
Commodities Act. 1955 (ECA, 1955) from 22.12.2009 to protect the interest of
cotton producing farmers by regulating the production, supply, distribution and
quality of cotton seeds. This acts as a deterrent against sale of spurious cotton
seeds. The inclusion under ECA, 1955 does not provide for any price regulation

of cotton seeds.
(b) No, Sir.
(c) At present, there is no such proposal with the Government.

(d) The reintroduction of cotton seeds under the ECA, 1955 does not regulate
the prices of cotton seeds and is not against the policies of reforms, liberalization,

market-led economy and WTO obligations.
(e) At present, there is no such proposal with the Government.
Loss of crops due to untimely rains and hailstorms

118. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has ascertained the quantum of crops damaged and
losses suffered by farmers due to recent untimely rains and hailstorms in various

States, if so, the details thereof, State-wise;

(b) whether several farmers have either committed suicide or have died of heart
attack due to the shock, if so, the steps taken by Government to provide help to
the bereaved families;

(c) the quantum of relief given to the farmers who have lost their crops; and

(d) whether there is any proposal to waive off farm loans given to the small

and marginal farmers, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) In the month of February-
March 2015 many States like Gujarat, Punjab, Himachal Pradesh, Haryana, Maharashtra,
Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan, Jammu and Kashmir,
West Bengal, Telangana and Kerala were hit by hailstorm and unseasonal rainfall.
As per inputs received from States, State-wise crop area affected due to hailstorm
and unseasonal rains in country on the basis of preliminary assessment is given in
the Statement [Refer to the Statement Appended to the Answer to USQ No. 112
(Part a and b)].
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(b) As per reports received from State Governments namely Punjab, Karnataka,
Goa, Uttar Pradesh and Haryana, there have been no incidents of farmers suicide

due to agrarian distress caused by recent untimely rains and hailstorms.

(¢) The Government of India, Ministry of Home affairs has issued order on
revised items and norms of assistance under State Disaster Response Fund (SDRF)
on 8th April, 2015.

The extant norms inter-alia provide for assistance to the farmers in the form
of agriculture input subsidy (where crop loss is 33% and above) for damage caused
to all types agriculture and horticulture cropped areas due to the notified natural
calamities. These are X 6,800/- per hectare for rainfed crops, ¥ 13,500/- per hectare
for irrigated crops, subject to minimum assistance not less I 1000/- and restricted
to sown areas and I 18,000/- per hectare for all type of perennial crops, subject
to minimum assistance not less than ¥ 2,000/- and restricted to sown areas, where
crop loss is more than 33% and above. In addition, the calamity affected farmers

are entitled for claims under various crop insurance schemes.

(d) In order to provide relief to the farmers, Reserve Bank of India (RBI) has
issued guidelines for relief measure by banks in area affected by natural calamities. The
Department of Agriculture and Cooperation has already requested State Governments
to organize meeting of State Level Bankers Committee (SLBC) and District Level
Consultative Committee (DLCC). RBI guidelines provide for conversion of short

term loan in to term loan.
Damage to crops due to rains and hailstorms

119. SHRI BALWINDER SINGH BHUNDER: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether crops in various States of the country have been damaged due to

unprecedented rains and hailstorms;

(b) whether any assessment has been made about the damage to crops and losses

to farmers;

(c) the efforts being made to give relief to farmers whose crops have been

damaged; and
(d) the details of compensation provided so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. In the
month of February-March 2015 many States like Gujarat, Punjab, Himachal Pradesh,
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Haryana, Maharashtra, Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan,
Jammu and Kashmir, West Bengal, Telangana and Kerala were hit by hailstorm and
unseasonal rains. As per inputs received from States, State-wise crop area affected due
to hailstorm and unseasonal rains in country on the basis of preliminary assessment
is given in the statement [Refer to the statement appended to the answer to USQ
No. 112 (Part a and b)].

(c) and (d) State Governments have been requested to take immediate steps to
address the notified calamities by utilizing the funds under SDRF. States have been also
advised to submit memorandum as per extant procedure/norms, if additional financial
assistance is required from National Disaster Response Fund (NDRF) and in the mean
time utilize contingency fund of the State, if SDRF is exhausted. In addition, the

calamity affected farmers are entitled for claims under various crop insurance schemes.
Crop diversification plan for Green Revolution States

120. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has formulated a crop diversification plan for the original

Green Revolution States;
(b) if so, the details thereof along with the funds earmarked for the purpose; and

(c) the steps taken by Government to help Green Revolution States in breaking
away from wheat-rice cropping pattern and facilitate smooth crop diversification

keeping in view the stagnatory yields and over exploration of water resources?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Government
of India is implementing Crop Diversification Programme (CDP), a sub-scheme of
Rashtriya Krishi Vikas Yojna, in the original Green Revolution States of Punjab,
Haryana and Western Uttar Pradesh since 2013-14 to diversify area under paddy
to alternate crops like pulses, oilseeds, maize and agro-forestry plantation to restore
soil fertility and arrest the depletion of ground water. The allocation and release of
funds under CDP from 2013-14 is as given below :—

(X in crore)

SI1. No. Year Allocation Release
1. 2013-14 500.00 224.25
2. 2014-15 250.00 250.60

3. 2015-16 125.00 (Central Share) -




126 Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) Under CDP, assistance is provided for conducting cluster demonstrations to
diversify cropping pattern from water guzzling paddy to alternate crops like pulses,
oilseeds, maize and agro-forestry, distribution of farm machinery, setting up of value
addition facilities, laying of underground pipeline system (UGPL) and awareness

through training of farmers, etc.

Government has also launched a National Mission on Sustainable Agriculture
(NMSA) which focuses on enhancing water use efficiency by promoting efficient on-
farm water management technologies and equipment like drip and sprinkle, creation

of farm ponds, efficient delivery and distribution systems, etc.
Propagation of prom

121. SHRIMATI GUNDU SUDHARANI: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Phosphate Rich Organic Manure (PROM) has been included in the
Fertilizer Control Order in 2012;

(b) if so, the details of public and private companies producing PROM in the

country, State-wise; and
(c) the efforts Government is making to propagate PROM in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) PROM was
included in FCO (1985) in 2012 under Schedule IV, under the heading “Specifications

of Organic Fertilizers”.

The State Governments issue authorization to public/private companies for
production and sale of organic fertilizers including PROM in their jurisdiction. The
State-wise details of companies engaged in the production of PROM, as per the

Fertiliser Association of India are given in the Statement (See below).

(¢) Government is promoting the use of Organic fertilizers in conjunction with
Chemical fertilizers under the National Mission for Sustainable Agriculture (NMSA).

Statement

State-wise details of companies engaged in the production of PROM

SI.No.  State Companies Engaged

1. Delhi IL&FS Environmental Infrastructure & Services Ltd.
2. Gujarat Narmada Bio-Chem Pvt. Ltd.
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SL.No.  State Companies Engaged

3. Madhya Pradesh Coromendal International Ltd.

4. Maharashtra (i) Vasumitra Life Energies Pvt. Ltd.
(i) Varun Phosphates and Bio Organic Pvt. Ltd.

5. Rajasthan IL & FS Environmental Infrastructure & Services Ltd.

Increase in premium rate of crop insurance schemes

122. SHRI DARSHAN SINGH YADAV: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that under the Crop Insurance Schemes like Modified
National Agricultural Insurance Scheme and Weather Based Crop Insurance Scheme,
the premium rates payable by the farmers have been increased by Government, if

so, the details thereof; and
(b) the corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) A Central Sector
Scheme “National Crop Insurance Programme (NCIP)” with three components namely,
Modified National Agricultural Insurance Scheme (MNAIS), Weather Based Crop
Insurance Scheme (WBCIS) and Coconut Palm Insurance Scheme (CPIS) has been
introduced from Rabi 2013-14 in the country. As NCIP is an improved version of
the earlier schemes and various additional features like risk coverage for pre-sowing/
prevented sowing and for post harvest losses due to cyclone in coastal areas; on
account payment up to 25% off likely claims in areas suffering at least 50% crop
yield loss; more proficient basis for calculation of threshold yield; two higher indemnity
levels of 80% & 90% etc. Have been incorporated to facilitate the farmers in a
betterway the premium payable by the farmers has gone up undoubtedly. However,
to lessen the burden of farmers the premium subsidy upto 75% in MNAIS and 50%
in WBCIS is being paid by the Government.

Decrease in crop area

123. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that of late there has been consistent decrease in crop area

in Maharashtra and other parts of the country, if so, the details thereof, State-wise;

(b) whether with this decrease, negative agricultural growth looms over the

country; and
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(c) if so, the remedial measures Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) As per the latest
available Land Use Statistics, total cropped area in the country during 2008-09 to
2011-12 has been hovering at around 195 to 197 million hectares except for a dip
in 2009-10 which was a drought year. During the above period, in Maharashtra, the
cropped area has remained around 22-23 million hectares. State-wise details of total
cropped area in the country during 2008-09 to 2011-12 are given in the Statement
(See below).

Details of growth in the Gross Domestic Product (GDP) of Agriculture and Allied

Sector (including crop sector) during 2008-09 onwards are given below:

Base Period Year Growth in GDP of Agriculture &
Allied Sector including crop sector (%)

At 2004-05 prices 2008-09 0.1

2009-10 0.8

2010-11 7.9

2011-12 3.6
At 2011-12 prices 2012-13 1.2

2013-14 3.7

2014-15 1.1

Source: Central Statistics Office, Ministry of Statistics and Programme Implementation.

It may be observed that the growth in GDP of Agriculture and Allied Sector,
for 2008-09 onwards, has been positive. As per Seventh Schedule of Constitution of
India, land comes under the purview of State Government and, therefore, it is for
the State Governments to take suitable steps to check diversion of agricultural land
for non-agricultural purposes. However, under the National Policy for Farmers-2007
(NPF-2007), State Governments have been advised to earmark lands with low
biological potential such as uncultivable land, land affected by salinity, acidity,
etc., for non-agricultural development activities, including industrial and construction
activities. National Rehabilitation and Resettlement Policy-2007 (NRRP-2007) has also
recommended that as far as possible, projects may be set up on waste land, degraded
land or un-irrigated land. Acquisition of irrigated, multi-cropped agricultural land for
non-agricultural uses may be kept to the minimum and avoided, to the extent possible.
Further, Ministry of Rural Development is implementing an Integrated Watershed

Management Programme (IWMP) for development of rainfed/degraded areas.
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Details of State-wise total cropped area during 2008-09 to 2011-12

(in thousand hectares)

States/UTs 2007-08 2008-09 2009-10 2010-11 2011-12
Andhra Pradesh 13567 13830 12560 14512 13759
Arunachal Pradesh 272 276 276 278 281
Assam 3839 3999 4099 4160 4174
Bihar 7765 7671 7296 7194 7647
Chhattisgarh 5748 5683 5561 5671 5664
Goa 170 166 160 160 164
Gujarat 12211 11637 11085 12247 13093
Haryana 6458 6484 6351 6505 6489
Himachal Pradesh 954 946 941 955 951
Jammu and Kashmir 1134 1137 1145 1140 1161
Jharkhand 1675 1689 1399 1249 1255
Karnataka 12893 12368 12873 13062 12059
Kerala 2761 2695 2669 2647 2662
Madhya Pradesh 20416 20657 21411 22046 22516
Maharashtra 22655 22454 22612 23175 21915
Manipur 235 236 234 348 365
Meghalaya 283 337 336 338 339
Mizoram 96 95 123 121 97
Nagaland 400 402 486 452 474
Odisha 9016 9071 5510 5429 4964
Punjab 7870 7912 7875 7883 7905
Rajasthan 22208 22771 21745 26002 24505
Sikkim 118 118 144 152 137
Tamil Nadu 5815 5824 5572 5753 5890
Tripura 276 263 267 350 371
Uttarakhand 1187 1193 1166 1170 1132
Uttar Pradesh 25320 25471 25440 25368 25809
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States/UTs 2007-08 2008-09 2009-10 2010-11 2011-12
West Bengal 9752 9802 9530 8832 9353
Andaman and 16 16 17 19 18
Nicobar Islands

Chandigarh 2 2 2 2 2
Dadra and Nagar 27 26 23 22 22
Haveli

Daman and Diu 2 3 3 3 3
Delhi 44 43 46 44 39
Lakshadweep 3 3 3 3 3
Puducherry 35 33 32 31 27
ALL INDIA 195223 195314 188992 197323 195246

Source: Land Use Statistics released by Directorate of Economics & Statistics, Ministry of Agriculture.

Hurdles in providing compensation to families of farmers

who committed suicide

124. SHRIMATI SASIKALA PUSHPA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government compensates the families of farmers who had committed

suicide;

(b) if so, the details thereof, including the amount of compensation being paid
to each such family and the total amount paid so far during the last two years,

year-wise, State-wise;

(c) whether it is a fact that there are hurdles in distribution of compensation

to such families, if so, the details thereof; and
(d) the steps taken by Government to remove such hurdles?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (d) Agriculture is a
State subject under the Constitution and therefore, State Governments take appropriate
measures for development of agriculture sector and welfare of farmers, including

payment of compensation to the bereaved families of farmers affected by suicide.

Amount of compensation to the family of farmers who commit suicide is decided
by the respective State Government. Similarly, the hurdles, if any, in distribution of

compensation to such families are also resolved by the respective State Government.
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Sale of full cream premium milk at Mother Dairy booths

+125. SHRI MOHD. ALl KHAN: Will the Minister of AGRICULTURE be
pleased to state:

(a) Whether full cream premium milk is being sold in place of full cream milk
at Mother Dairy booths in Delhi for sometimes which is harmful to health as it has

very high quantity of cream and it also costs more, if so, the details thereof.

(b) the reasons for non-availability of full cream and toned milk at Mother
Dairy booths.

(c) the quantity of Mother Dairy milk for consumption in Delhi and the details
thereof: and

(d) the time since when poly bags are being provided for milk at some Mother
Dairy booths but not doing so at another such booths and the reasons and the criteria
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) As per information
received from Mother Dairy, Delhi, Full Cream milk is sold at Mother Dairy booths
in Delhi but not in lieu of Full Cream milk but as a separate variant to provide
more choice to the consumers. There is a particular segment of consumers who prefer
higher fat and thus the price of this variant is more by ¥ 2 per litre as compared

to normal Full Cream milk.

(b) No shortage of any variant of milk at Mother Dairy booths has been
reported. Milk is made available at the booths as per the demand raised by the

Booth Concessionaires.

(c) At present, Mother Dairy, Delhi sells close to 29 lakh liters of milk per

day including 10 thousand liters of Full Cream Premium milk.

(d) Mother Dairy does not provide poly bags to consumers for carrying their
purchases. There is no such policy of providing poly bag at any booth.

Compensation to families of farmers who committed suicide

126. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the families of farmers in Maharashtra who committed

suicide over last four years are not eligible to get even paltry sum of rupees one

FOriginal notice of the question was received in Hindi.
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lakh as compensation from Government, if so, the details thereof and the reasons

cited for denying the compensation; and
(b) the remedial measures Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Agriculture is a
State subject under the Constitution and therefore, State Governments take appropriate
measures for development of agriculture sector and welfare of farmers, including

payment of compensation to the bereaved families of farmers affected by suicide.

Government of Maharashtra has reported that they provide compensation of
% One lakh in eligible cases i.e. to the family of those farmers who commit suicide
due to crop failure, debt and inability to repay loan. Compensation is provided to
the bereaved families after scrutiny of cases by a district level committee headed by
the District Collector and comprising of Chief Executive Officer of Zila Parishad,
Superintendent of Police, a representative of farmers and a non-government member

of a social organization.
Promoting organic farming

127. SHRI A.W. RABI BERNARD: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that even after a decade of National Project on Organic
farming (NPOF) only 0.3 per cent of the country's 140 million hectares of cropped
land is under organic farming and the production of organic crops in the country

remains sketchy and unrealiable; and

(b) if so, the details thereof and the steps taken by Government to develop

organic farming in our country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Cultivated areca under
certified organic farming has grown almost 17 fold in last one decade (42,000
ha in 2003-04 to 7.23 lakh ha in 2013-14). The State-wise area under organic
farming during 2013-14 is given in the Statement (See below). Government of
India has implemented the National Programme for Organic Production (NPOP)
in the year 2001. The national programme involves the accreditation programme
for certification agencies, norms for organic production, promotion of organic
farming etc. States like; Uttarakhand, Karnataka, Madhya Pradesh, Maharashtra,
Gujarat, Rajasthan, Tamil Nadu, Kerala, Nagaland, Mizoram, Sikkim have been

promoting organic farming.
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(b) Government is promoting organic farming through various schemes/
programmes under National Mission for Sustainable Agriculture (NMSA)/Paramparagat
Krishi Vikas Yojana (PKVY), Rashtriya Krishi Vikas Yojana (RKVY), Mission for
Integrated Development of Horticulture (MIDH), National Mission on Oilseeds and
Oil Palm (NMOOP), Network Project on Organic Farming of ICAR.

In addition to this, Government is implementing a Cluster based programme
to encourage the farmer for promoting organic farming called Paramparagat Krishi
Vikas Yojana (PKVY):

e Groups of farmers would be motivated to take up organic farming under
Paramparagat Krishi Vikas Yojana (PKVY). Fifty or more farmers will form a

cluster having 50 acre land to take up the organic farming under the scheme.

e In this way during three years 10,000 clusters will be formed covering 5.0 lakh
acre area under organic farming. There will be no liability on the farmers for

expenditure on certification.

e Every farmer will be provided ¥ 20,000 per acre in three years for seed to

harvesting of crops and to transport produce to the market.

e  Organic farming will be promoted by using traditional resources and the organic

products will be linked with the market.

e [t will increase domestic production and certification of organic produce by

involving farmers.

e In order to implement the Paramparagat Krishi Vikas Yojana in Paramparagat
Krishi Vikas Yojana in the year 2015-16, an amount of ¥ 300 crore has been

allocated.
Statement

State-wise Farm area (excluding Forest Area) under Organic Certification
during 2013-14

Sl. No.  State Name Organic Area (in Ha)
1. Andaman and Nicobar Islands 321.28
2 Andhra Pradesh 12325.03
3 Arunachal Pradesh 71.49
4. Assam 2828.26
5
6
7

Bihar 180.60
Chbhattisgarh 4113.25
Delhi 0.83
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Sl. No.  State Name Organic Area (in Ha)
8. Goa 12853.94
9. Gujarat 46863.89

10. Haryana 3835.78
11. Himachal Pradesh 4686.05
12. Jammu and Kashmir 10035.38
13. Jharkhand 762.30
14. Karnataka 30716.21
15. Kerala 15020.23
16. Lakshadweep 895.91
17. Madhya Pradesh 232887.36
18. Mabharashtra 85536.66
19. Manipur 0
20. Meghalaya 373.13
21. Mizoram 0
22. Nagaland 5168.16
23. Odisha 49813.51
24, Puducherry 2.84
25. Punjab 1534.39
26. Rajasthan 66020.35
27. Sikkim 60843.51
28. Tamil Nadu 3640.07
20. Tripura 203.56
30. Uttar Pradesh 44670.10
31 Uttarakhand 24739.46
32. West Bengal 2095.51

ToTtAL 723039.00

Source: APEDA (2013-14).
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Promoting the rearing of Tuna and Hilsa fish

128. SHRI. RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has prepared any action plan to promote the rearing

of Tuna and Hilsa fish in coastal Maharashtra, if so, the details thereof; and

(b) if not, whether Government will consider to prepare an action plan in this

regard and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) No, Sir.

(b) Considering the non-availability of breeding and rearing technology for Tuna
and Hilsa fish, besides lack of suitable sites along the Maharashtra Coast, no action

plan has been prepared in this regard so far.
Development of infrastructural facilities in agriculture sector

+129. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether the present level of public sector investment for infrastructural

facilities in agriculture sector is not sufficient in the country;
(b) if so, the details thereof and the reasons therefor; and

(c) whether provisions for sufficient investment have been made in the 2015-16
budget for developing infrastructural facilities in agriculture sector, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Adequate public sector investment
on infrastructure in agriculture sector is being taken up in the country. The Department
of Agriculture and Cooperation (DAC) is implementing a number of missions/schemes,
which inter-alia, focuses on productive infrastructure such as soil and water conservation,
expansion and improvement of irrigation system, market infrastructure, storage, farm credit
and insurance. They include some of the following activities viz. Establishment of cold
storages; processing units; pack houses; pre-cooling units; controlled atmosphere storage;
reefer vans; setting up of ripening chambers; strengthening facilities for production and
distribution of quality seeds; supply of quality planting material through establishment of

nurseries; creation of infrastructure for post harvest management; setting up of soil and

FOriginal notice of the question was received in Hindi.
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fertilizer testing laboratories; setting up of bio and organic fertilizer units, etc. Further,
Rashtriya Krishi Vikas Yojana (RKVY), which is a major scheme for incentivizing
States to increase public investment in agriculture and allied sectors, has earmarked

35% of annual outlay under RKVY for infrastructure and assets.

(c) During the Financial year 2015-16, an outlay of ¥ 16646.35 crore has been
made for the schemes/missions of this Department. Under Integrated Scheme on
Agriculture Marketing (ISAM), enhanced allocation to the tune of ¥ 100 crore has
been made, as compared to the previous year. Under RKVY, an allocation of I 4500
crore has been made. Further, for new schemes introduced during 2014-15 which

are being continued during 2015-16, the allocations made are as indicated below:
(1) Soil Health Card ¥ 200 crore;
(ii) Pradhan Mantri Krishi Sinchai Yojana I 1800 crore, and
(iii) National Agri-Tech Infrastructure (X 100 Crore).

Agriculture, being a State subject, it is also the responsibility of the States to take

necessary steps for holistic development of agriculture based on local needs and priorities.
Suicide by farmers in Maharashtra

130. SHRI RITABRATA BANERJEE: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that 200 farmers have committed suicide in Maharashtra

in the last three months, if so, the details thereof, region-wise; and
(b) the remedial measures taken by Government to prevent such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Government of
Mabharashtra has reported that 257 farmers have committed suicide in the State due
to agrarian reasons during the period January, 2015 to March, 2015. Region-wise

information is as under:

Region No. of suicides
Konkan 1
Nashik 9
Pune 1
Aurangabad 114
Amrawati 102

Nagpur 30
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(b) Agriculture is a State subject under the Constitution. Therefore, the State
Governments take appropriate measures for development of agriculture sector including
welfare of farmers. Government of India supplements the efforts of States through
appropriate polity measures and budgetary support. Government of India has taken
several steps to revitalize the agriculture sector and improve condition of farming
community on sustainable basis by increasing investment, improving farm practices,
rural infrastructure and delivery of credit, technology and other inputs, extension,
marketing, etc. For this, various programmes/schemes for the development of
agriculture sector are being implemented in a decentralized manner with flexibility
to State Governments to formulate and implement appropriate projects to suit their
specific requirements. The focus of Government is primarily on increase of farm
income, creation of non-farm income opportunities, improvement in productivity of
rainfed agriculture, increasing coverage of farming areas under protective irrigation

and forging appropriate backward and forward linkages.

Other measures taken by the Government for the benefit of farmers include
enhancement of minimum support prices of agricultural commodities, increase in
credit flow to agriculture sector, debt waiver/relief, interest subvention on crop loans,

revival package for strengthening Short Term Rural Cooperative Credit Structure, etc.
Damage to crops due to hailstorms and untimely rains

131. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether hailstorms and untimely rains in various parts of the country have

damaged cash and other crops, if so, the details thereof; and

(b) whether Government has provided financial aid to the affected States to help
them face the impact of the hailstorms/untimely rains, if so, the details of funds
sanctioned and released to the affected States, State-wise and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Yes, Sir. In the month of
February—March, 2015 many States like Gujarat, Punjab, Himachal Pradesh, Haryana,
Maharashtra, Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan, Jammu
and Kashmir, West Bengal, Telangana & Kerala were hit by hailstorm followed
by untimely rainfall. As per information received from States, State-wise crop area
affected due to hailstorm and unseasonal rains in country on the basis of preliminary
assessment is given in the Statement [Refer to the Statement appended to the answer
to USQ No. 112 (Part a and b)].
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(b) The Government of India, Ministry of Home Affairs has issued order on
revised items and norms of assistance under State Disaster Response Fund (SDRF)
on 8th April, 2015.

The extant norms inter-alia provide for assistance to the farmers in the form
of agriculture input subsidy (where crop loss is 33% and above) for damage caused
to all types agriculture and horticulture cropped areas due to the notified natural
calamities. These are X 6,800/- per hectare for rainfed crops, ¥ 13,500/- per hectare
for irrigated crops, subject to minimum assistance not less ¥ 1000/- and restricted
to sown areas and ¥ 18,000/- per hectare for all type of perennial crops, subject
to minimum assistance not less than ¥ 2,000/- and restricted to sown areas, where
crop loss is more than 33% and above. In addition, the calamity affected farmers

are entitled for claims under various crop insurance schemes.
Assistance for micro irrigation under OFWM in West Bengal

132. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government has identified all drought prone areas including in West

Bengal, for micro irrigation assistance under On-Farm Water Management (OFWM);

(b) if so, the details of such identified areas and the amount disbursed to each

area, year-wise since 2010 till date, State-wise and district-wise;

(c) if not, the details of the amount disbursed and utilized for OFWM, State-

wise and district-wise since 2010 till date;

(d) the details of criteria for amount allocated to small, marginal and other

farmers for micro irrigation, scheme-wise; and

(e) the number of beneficiaries under each of the aforementioned schemes, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) As per Annual
Report (2013-14) of Ministry of Rural Development, there were 195 districts in
16 States across the country including 4 districts in West Bengal falling under the
category of Drought Prone Area Programme (DPAP) areas. No separate identification
of such areas has been done by Ministry of Agriculture for micro irrigation assistance
under On-Farm Water Management (OFWM).

The funds under Centrally Sponsored Scheme of On-Farm Water Management

(OFWM) have been released State-wise and not district-wise. The State Governments
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are required to get the same disbursed and utilized by the concerned implementing
agency. The State-wise details regarding release of funds for Micro Irrigation under
OFWM and erstwhile National Mission on Micro Irrigation (NMMI) since 2010-11
to 2014-15 is given in the Statement-I (See below).

(d) The criteria under OFWM regarding rate of assistance in Drought Prone Area
Programme (DPAP)/Desert Development Programme (DDP) areas and North Eastern
and Himalayan States is 50% for small and marginal farmers and 35% for other
farmers. In case of other areas, assistance is 35% for small and marginal farmers
and 25% for other farmers. Additional 10% assistance continues to be provided by

the respective State Government to all categories of farmers.

(¢) As per available information, the State-wise details regarding number of
beneficiaries under OFWM and erstwhile NMMI since 2010-11 to 2013-14 is given
in the Statement-II (See below).

Statement-I

State-wise Details Regarding Release of Funds for Micro Irrigation (MI) under
On-Farm Water Management (OFWM) and erstwhile National Mission
on Micro Irrigation (NMMI).

® in crore)

SI. States 2010-11  2011-12  2012-13  2013-14  2014-15
No. NMMI OFWM
1 2 3 4 5 6 7
1. Andhra Pradesh 240.00 287.20 289.93 265.56 121.48
2. Bihar 0.00 4.50 52.00 57.50 35.00
3. Chhattisgarh 10.19 35.00 31.72 30.00 10.00
4. Goa 0.24 0.25 0.00 0.17 0.20
5. Gujarat 120.00 166.64 182.00 220.00 140.68
6. Haryana 13.61 19.93 30.00 33.00 23.00
7. Jharkhand 1.50 9.91 25.00 15.00 15.00
8. Karnataka 92.54 109.65 140.65 173.30 124.25
9. Kerala 0.00 2.00 3.00 5.62 3.75
10. Madhya Pradesh 79.61 109.64 63.84 106.52 66.50
11. Maharashtra 222.37 249.80 150.18 141.01 177.50
12. Odisha 8.10 8.23 20.00 25.86 10.14
13. Punjab 12.61 16.00 10.00 5.00 0.00
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1 2 3 4 5 6 7
14.  Rajasthan 120.00 130.95 110.00 80.00 75.00
15.  Tamil Nadu 65.91 66.25 83.00 86.90 56.63
16. Telangana NA NA NA NA 77.57
17.  Uttar Pradesh 8.12 0.00 5.95 2.00 3.00
18.  West Bengal 0.00 0.00 0.00 0.00 00.00
19. NE and 2.25 10.00 4.75 24.04 22.96

Himalayan States
TotaL 997.05 122595  1202.02  1271.48 962.66

Statement-I1

State-wise details regarding number of Beneficiaries covered under
Micro Irrigation since 2010-11 to 2013-14.

States Number of Beneficiaries
Andhra Pradesh 393149
Bihar 233693
Chhattisgarh 82826
Goa 354
Gujarat 427648
Haryana 30240
Jharkhand 21571
Karnataka 240297
Kerala 8734
Madhya Pradesh 162963
Maharashtra 360467
Mizoram 1265.02
Odisha 63490
West Bengal 846
Punjab 15178
Rajasthan 446279
Sikkim 509
Tamil Nadu 120020
Tripura 19090
Uttar Pradesh 12115
Uttarakhand 558

TotaL 2641292
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Implementation of scheme for welfare of fishermen in West Bengal

133. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government has comprehensive data on the demographics and number

of fishermen in the country, if so, the details thereof, State-wise;

(b) the details of the number of Model Fishermen Villages, number of houses,
worksheds and tubewells in each village developed in West Bengal from 2010 till

date, year-wise and district-wise;

(¢) whether Government plans to increase the insurance cover period for active

fishermen from the existing 12 months; and

(d) the details of fishermen benefited from the scheme along with the amount

received by them from 2010 till date, year-wise, State-wise and district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The details of the number of fishermen in
the country State-wise is Given in the Statement-I (See below).

(b) Details of the number of houses constructed in West Bengal from 2010 till
date as reported by the Government of West Bengal are given in the Statement-II
(See below). The Government of West Bengal has further reported that no worksheds
and tubewells are developed in the State.

(c) No, Sir.

(d) State-wise details of fishermen benefited, and Central funds released by
the Ministry of Agriculture, Government of India under the Central Sector Scheme
on National Scheme of Welfare of Fishermen from 2010-11 to 2014-15 are given

respectively in the Statement-Ill and Statement-IV.
Statement-1

State-wise details of the total number of fishermen in the country

Sl.  State Name Total Number of members
No. Male Female Children Total
1 2 3 4 5 6
1. Andhra Pradesh 249386 250877 393102 893365
2. Arunachal Pradesh 1650 1376 1373 4399

3. Assam 131312 97986 161082 390380
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1 2 3 4 5 6
4. Bihar 1391166 1266997 2301353 4959516
5. Chhattigarh 621607 529697 760064 1911368
6. Goa 5521 4863 3586 13970
7.  Gularat 134475 129900 228880 493255
8. Haryana 5910 3322 7259 16491
9. Himachal Pradesh 1537 1372 2713 5622
10. Jammu and Kashmir 9628 7593 13232 30453
11.  Jharkhand 577908 571584 781428 1930920
12.  Karnataka 55809 52898 50245 158952
13. Kerala 224007 317758 206072 747837
14. Madhya Pradesh 213888 200607 302479 716974
15. Mabharashtra 63354 46603 61873 171830
16. Manipur 25009 24091 21368 70468
17. Meghalaya 525 504 1354 2383
18. Mizoram 5498 5312 7097 17907
19. Nagaland 5762 5519 3581 14862
20. Odisha 70971 48334 60721 180026
21. Punjab 2150 1874 5061 9085
22. Rajasthan 2638 1693 2985 7316
23.  Sikkim 9893 8353 8568 26814
24. Tamil Nadu 171992 156107 148519 476618
25.  Tripura 15966 13177 17590 46733
26. Uttar Pradesh 70373 48892 59799 179064
27. Uttarakhand 32 23 35 90
28.  West Bengal 587214 205198 119210 911622
29. Andaman and Nicobar 9859 7693 0 17552
30. Chandigarh 198 109 172 479
31. Dadra and Nagar Haveli 0 0 0 0
32. Daman and Diu 7649 7756 10080 25485
33.  Delhi 485 475 1555 2515
34. Lakshadweep 10408 2621 0 13029
35.  Puducherry 12378 12799 12797 37974
ToTAL 46,96,158  40,33,963  57,55,233  1,44,85,354

Source: 17th Live Stock Census 2003 (From Handbook on Fisheries Statistics 2014).



Written Answers to [24 April, 2015] Unstarred Questions 143

Statement-I11

District-wise details of fishermen houses constructed in West Bengal

as reported by the Government of West Bengal

District Financial year-wise, Number of fishermen houses Total
2009-10 2010-11 2011-12 2012-13 2013-14 2014-15
Bankura 36 34 0 0 0 0 70
Birbhum 70 26 0 0 18 0 114
Burdwan 0 0 0 0 14 0 14
Cochbehar 0 0 0 0 0 0 0
D. Dinajpur 53 0 0 0 0 0 53
Darjeeling 0 0 0 0 0 0 0
Hoogly 0 30 0 0 0 0 30
Howrah 65 86 0 0 10 0 161
Jalpaiguri 0 0 0 0 12 0 12
Malda 0 0 0 0 29 0 29
Mursidabad 0 0 0 0 13 0 13
N.24 Parganas 20 76 0 0 0 96
Nadia 0 20 0 0 34 0 54
Purba Medinipur 315 191 0 16 0 522
Pashim Medinipur 50 0 0 0 0 0 50
Purulia 30 0 0 0 .70 0 30
S. 24 Parganas 172 344 0 0 110 0 626
U. Dinajpur 325 253 0 0 10 0 588
TotaL 1136 1060 0 0 266 0 2462
Statement-111

State-wise details of fishermen benefited under the Central Sector Scheme on
National Scheme of Welfare of Fishermen during the year 2010-11.

(Fishermen in numbers)

Sl. No. Name of State Housing Insurance Saving-cum-Relief Training

1. Andhra Pradesh 1,000 6,00,000 - -
2. Arunachal Pradesh - 5,000 - -
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SI. No. Name of State Housing Insurance Saving-cum-Relief Training
3. Assam - 53,333 - 567
4.  Bihar 1,140 50,000 --

5. Chhattisgarh - 1,10,000 -- 158
6. Daman and Diu -- 11,949 - -
7.  Goa - 5,500 4,000 --
8. Gujarat -- 1,72,359 - -
9.  Haryana -- -- --
10. Himachal Pradesh -- 7,118 3,038 -
11. Jammu and Kashmir 500 14,000 - -
12.  Jharkhand 1,025 53,332 -- --
13.  Karnataka 1,20,000 21,066 288
14.  Kerala 2,000 2,50,000 2,65,010 --
15. Lakshadweep -- 1,455 -- --
16. Mabharashtra -- 3,23,838 - -
17. Madhya Pradesh -- 1,55,110 10,887 -
18.  Manipur 60 3,527 -- --
19.  Meghalaya 45 5,000 -- --
20. Mizoram -- 5,000 - 500
21.  Nagaland 251 -- 676
22.  Odisha - 8,75,000 12,914 400
23. Puducherry -- 53,924 24,917 -
24. Punjab -- 1,500 -- --
25.  Rajasthan -- 8,854 -- --
26.  Sikkim - -- --
27.  Tamil Nadu - 5,93,910 1,14,477 --
28.  Tripura 180 1,000 1,105 --
29. Uttar Pradesh 997 1,10,000 - -
30.  Uttarakhand 15 -- -- --
31.  West Bengal 1,060 1,60,000 10,000 --
32. A and N Islands -- 7,204 346 -
33.  FISHCOPFED - -- -- 5000

ToraL 8,273  37,57,913 4,67,760 7,589
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State-wise details of fishermen benefited under the Central Sector Scheme on
National Scheme of Welfare of Fishermen during the year 2011-12.

(Fishermen in numbers)

Sl. No. Name of State Housing Insurance Saving-cum-Relief Training
1. Andhra Pradesh - 505,155 - -
2. Arunachal Pradesh 107 1,908 - -
3. Assam 72 53,333 1,674 -
4.  Bihar - 50,000 - -
5. Chhattisgarh 86 126,551 3,225 -
6. Daman & Diu - 11,949 - -
7. Goa - 9,834 2,607 -
8. Gujarat 181 172,359 - -
9. Haryana - - - -

10. Himachal Pradesh - 8,738 1,569 -
11. Jammu and Kashmir 300 15,000 - -
12. Jharkhand 1,166 53,332 - -
13. Karnataka - 150,000 17,147 -
14.  Kerala - 250000 84,452 -
15.  Lakshadweep - 11,460 - -
16. Mabharashtra - 323,838 - -
17. Madhya Pradesh 665 162,852 7,007 -
18.  Manipur 78 12,000 - -
19. Meghalaya - - - -
20. Mizoram 40 5,000 - -
21.  Nagaland 505 - - 1,500
22.  Odisha 479  10,00,000 14,838 -
23.  Puducherry 200 54,026 - -
24.  Punjab - 1,500 - -
25.  Rajasthan 60 11,675 1,276 -
26.  Sikkim - - - -
27.  Tamil Nadu - 608,020 98,543 -
28.  Tripura 63 1,000 - 3,200
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SI. No. Name of State Housing Insurance Saving-cum-Relief Training
29.  Uttar Pradesh 400 1,20,000 1,617 -
30. Uttarakhand - 2,000 - -
31.  West Bengal - 160000 - -
32. A & N Islands - 11,000 - -
33. FISHCOPFED - - -

TotaL 4,402 38,92,530 2,33,955 4,700

State-wise details of fishermen benefited under the Central Sector Scheme on
National Scheme of Welfare of Fishermen during the year 2012-13.

(Fishermen in numbers)

SI. No. Name of State Housing Insurance Saving-cum-Relief Training
1. Andhra Pradesh - 5,85,615 14,707 -
2. Arunachal Pradesh - 6,896 - -
3. Assam - 55,333 - -
4.  Bihar - 50,000 - -
5. Chhattisgarh 200 1,59,997 6,000 -
6. Daman and Diu - 9,500 - -
7.  Goa - 9,834 4,725 -
8. Gujarat - 2,18,270 - -
9. Haryana - - - -

10. Himachal Pradesh - 5,345 3,982 -
11. Jammu and Kashmir - 15,000 - -
12. Jharkhand 690 66,664 - -
13.  Karnataka 1,000 1,50,000 30,974 -
14.  Kerala - 2,50,000 1,46,733 -
15. Lakshadweep - 11,460 - -
16. Maharashtra 200 3,23,838 - -
17.  Madhya Pradesh 499 1,67,380 16,740 -
18.  Manipur - 12,000 - -
19. Meghalaya - - - -
20. Mizoram 455 5,000 - -
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SI. No. Name of State Housing Insurance Saving-cum-Relief Training
21.  Nagaland 675 - 20,000 -
22.  Odisha - 10,00,000 10,909 600
23.  Puducherry - 54,184 16,667 -
24.  Punjab - 1,500 - -
25.  Rajasthan - 10,476 - -
26.  Sikkim - - - -
27.  Tamil Nadu - 6,21,359 31,129 -
28. Tripura 180 1,000 - -
29. Uttar Pradesh - 1,24,956 - -
30. Uttarakhand 30 2,000 - -
31. West Bengal 533 1,60,000 - -
32. A & N Islands - 11,000 - -
33.  FISHCOPFED - - - -

ToTAL 4,462  40,88,607 3,02,566 600

State-wise details of fishermen benefited under the Central Sector Scheme on
National Scheme of Welfare of Fishermen during the year 2013-14.

(Fishermen in numbers)

Sl. No. Name of State Housing Insurance Saving-cum-Relief Training
1. Andhra Pradesh 1,250 6,54,727 - -
2. Arunachal Pradesh - 6,896 - -
3. Assam 72 60,333 - -
4.  Bihar - 2,00,000 - -
5. Chhattisgarh 200 1,70,687 7,999 -
6. Daman and Diu - 9,500 - -
7.  Goa - 12,721 6,144 -
8. Gujarat - 2,18,270 - -
9. Haryana - - - -

10. Himachal Pradesh - 11,110 4,091 -
11. Jammu and Kashmir 200 15,000 - -
12. Jharkhand 700 86,665 - -
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SI. No. Name of State Housing Insurance Saving-cum-Relief Training
13. Karantaka - 1,60,000 32,742 -
14.  Kerala - 2,50,000 1,60,000 -
15. Lakshadweep - 12,052 - -
16. Mabharashtra - 3,23,838 - -
17. Madhya Pradesh 499 1,73,657 11,865 -
18.  Manipur 90 12,000 - -
19. Meghalaya - - - -
20.  Mizoram 250 5,000 17,900 -
21.  Nagaland 720 - 22,000 -
22.  Odisha 2,000  11,00,000 - 570
23.  Puducherry - 54,367 27,953 -
24.  Punjab - 1,500 - -
25. Rajasthan 55 10,360 - -
26.  Sikkim - 5,000 - -
27.  Tamil Nadu - 6,51,111 64,041 -
28. Tripura 122 1,000 2,573 -
29. Uttar Pradesh 1,586 1,30,000 - -
30. Uttarakhand - 2,000 - -
31.  West Bengal - 1,60,000 - -
32. A & N Islands - 14,839 - -
33.  FISHCOPFED - - - 3,100

TotAL 7,744 45,12,633 3,57,308 3,670

State-wise details of fishermen benefited under the Central Sector Scheme on
National Scheme of Welfare of Fishermen during the year 2014-15.

(Fishermen in numbers)

Sl. No. Name of State Housing Insurance Saving-cum-Relief Training
1. Andhra Pradesh - 4,04,242 - -
2. Arunachal Pradesh - 10,000 - -
3. Assam - 1,64,939 - -
4.  Bihar 610 3,00,000 - -
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SI. No. Name of State Housing Insurance Saving-cum-Relief Training
5. Chhattisgarh 175 2,10,000 8,000 -
6. Daman and Diu - 9,500 - -
7.  Goa - 12,721 5,866 -
8. Gujarat 3 2,18,270 - -
9. Haryana - - - 300
10. Himachal Pradesh - 12,153 4223 -
11. Jammu and Kashmir - 15,000 - -
12.  Jharkhand 484 86,094 - -
13.  Karnataka - 2,00,000 39,050 -
14.  Kerala 1,300 2,36,310 - -
15. Lakshadweep - 12,052 - -
16. Mabharashtra - 3,23,838 - -
17. Madhya Pradesh 250 1,75,199 21,470 -
18.  Manipur 122 12,000 - -
19. Meghalaya - - - -

20. Mizoram 250 10,000 - -
21.  Nagaland 270 - 22,000 240
22.  Odisha - 11,11,111 2,696 -
23.  Puducherry - 54,367 8,333 -
24.  Punjab - 1,500 - -
25.  Rajasthan 55 10,833 1,407 -
26.  Sikkim - 7,000 - -
27.  Tamil Nadu - 7,16,308 3,08,405 -
28. Telangana 786 2,76,799 - 1340
29. Tripura 115 1,000 - -
30. Uttar Pradesh 324 1,93,000 - -
31. Uttarakhand 50 2,000 - -

32.  West Bengal - - - -
33. A & N Islands - 14,839 - -
34, FISHCOPFED - - - 5,000

ToTAL 4,794  48,01,675 4,21,450 6,880
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Details of Central funds released by the Ministry of Agriculture, Government of
India under the Central Sector Scheme on National Scheme of Welfare

of Fishermen during the financial year 2010-11

( in lakh)
Sl. No. Name of State Housing Insurance SCR Training Total
1. Andhra Pradesh 200.00 -- -- 200.00
2. Arunachal Pradesh 100.00 -- -- 100.00
3. Assam -- -- -- 10.00 10.00
4. Bihar 285.00 -- - 8.00 293.00
5. Chhattisgarh -- -- -- 15.00 15.00
6. Daman and Diu -- -- -- -- 0.00
7. Goa -- -- 24.00 -- 24.00
8. Gujarat -- -- -- -- 0.00
9. Haryana - - -- -- 0.00
10. Himachal Pradesh -- -- 12.15 -- 12.15
11. Jammu and Kashmir  125.00 -- -- -- 125.00
12. Jharkhand 256.33 -- -- 256.33
13. Karnataka -- 125.85 8.00 133.85
14. Kerala 50.00 35.00 440.00 1.00 526.00
15. Lakshadweep -- -- -- -- 0.00
16. Mabharashtra -- -- -- -- 0.00
17.  Madhya Pradesh -- -- 35.85 - 35.85
18. Manipur 38.22 -- -- 18.22 56.44
19. Meghalaya 17.66 -- -- 17.66
20. Mizoram - - -- 11.22 11.22
21. Nagaland 104.08 -- -- 104.08
22. Odisha -- -- 16.98 4.00 20.98
23. Puducherry -- -- 299.00 - 299.00
24. Punjab -- -- -- -- 0.00
25. Rajasthan -- -- -- -- 0.00




Written Answers to

[24 April, 2015]

Unstarred Questions 151

SI. No. Name of State Housing Insurance SCR Training  Total
26.  Sikkim - - - 12.00 12.00
27.  Tamil Nadu - - 683.43 - 683.43
28.  Tripura 67.50 - 6.63 - 74.13
29. Uttar Pradesh 249.25 -- - - 249.25
30. Uttarakhand 7.95 - - 7.95
31.  West Bengal 216.80 22.40 60.00 - 299.20
32. A & N Islands -- -- 4.15 -- 4.15
33.  FISHCOPFED - -- - 0.00

TotAL 1717.79 5740  1708.04 87.44 3570.67

Details of Central funds released by the Ministry of Agriculture, Government of
India under the Central Sector Scheme on National Scheme of Welfare
of Fishermen during the financial year 2011-12

(® in lakh)
Sl. No. Name of State Housing Insurance SCR Training Total

1. Andhra Pradesh -- - -- -- --
2. Arunachal Pradesh 40.00 -- -- 28.72 68.72
3. Assam 27.00 -- 15.07 -- 42.07
4. Bihar -- -- -- -- --
5. Chhattisgarh 21.50 -- 29.93 8.40 59.83
6. Daman and Diu - - -- -- --
7. Goa -- -- 23.47 -- 23.47
8. Gujarat 45.32 -- -- -- 45.32
9. Haryana - - - - -
10. Himachal Pradesh - - 14.12 -- 14.12
11. Jammu and Kashmir 75.00 - -- -- 75.00
12. Jharkhand 251.50 -- -- - 251.50
13. Karnataka -- -- 154.33 -- 154.33
14. Kerala -- 35.00 760.07 -- 795.07
15. Lakshadweep -- -- -- 30.00 30.00
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Sl. No. Name of State Housing Insurance SCR Training Total
16.  Maharashtra 1.40 -- -- -- 1.40
17.  Madhya Pradesh 166.25 -- 63.07 -- 229.32
18. Manipur 29.60 -- -- -- 29.60
19. Meghalaya -- -- -- -- --
20.  Mizoram 14.69 -- -- -- 14.69
21.  Nagaland 189.44 -- -- 12.80 202.24
22.  Odisha 119.92 -- 133.55 -- 253.47
23.  Puducherry 100.00 -- 405.13 -- 505.13
24. Punjab -- - -- -- -
25. Rajasthan -- -- 11.48 5.05 16.53
26. Sikkim 15.00 -- -- 15.00
27. Tamil Nadu -- -- 886.89 -- 886.89
28. Tripura 23.85 -- 14.56 31.00 69.41
29.  Uttar Pradesh 100.00 -- -- -- 100.00
30. Uttarakhand -- - - - -
31.  West Bengal -- 22.40 -- -- 22.40
32. A & N Islands -- -- -- --
33.  FISHCOPFED - 500.52 - -- 500.52

ToraL 1220.47  557.92  2511.67  115.97 4406.03

Details of Central funds released by the Ministry of Agriculture, Government of
India under the Central Sector Scheme on National Scheme of Welfare
of Fishermen during the financial year 2012-13

® in lakh)
Sl. No. Name of State Housing Insurance SCR Training Total
1. Andhra Pradesh -- -- 88.24 -- 88.24
2. Arunachal Pradesh - -- -- -- -
3. Assam - - - - -
4. Bihar -- - -- -- -
S. Chbhattisgarh 100.00 -- 36.00 -- 136.00




Written Answers to [24 April, 2015] Unstarred Questions 153

SI. No. Name of State Housing Insurance SCR Training Total
6. Daman and Diu -- -- - -
7. Goa -- -- 31.58 -- 31.58
8. Gujarat -- -- - - -
9. Haryana - - -- -- --
10. Himachal Pradesh -- -- 15.92 -- 15.92
11. Jammu and Kashmir - -- -- - -
12. Jharkhand 180.77 -- -- -- 180.77
13.  Karnataka 250.00 -- 185.85 -- 435.85
14. Kerala -- 35.00 880.40 -- 915.40

15.  Lakshadweep - - - -

16. Mabharashtra 50.00 -- -- -- 50.00
17. Madhya Pradesh 133.00 -- 75.25 -- 208.25
18. Manipur -- -- -- -- --

19. Meghalaya -- -- -- - -

20. Mizoram 186.10 -- -- -- 186.10
21.  Nagaland 269.66 -- 180.00 -- 449.66
22.  Odisha -- -- 65.45 12.40 77.85
23. Puducherry -- -- 200.00 -- 200.00
24. Punjab - - -- -- --

25. Rajasthan -- -- -- - --

26.  Sikkim - - - - -
27.  Tamil Nadu -- -- 186.77 - 186.77
28. Tripura 43.65 -- -- -- 43.65

29. Uttar Pradesh - - -- - --
30. Uttarakhand 7.95 -- -- -- 7.95
31 West Bengal 133.20 22.40 -- -- 155.60
32. A & N Islands - -- -- -

33.  FISHCOPFED - 518.88 -- -- 518.88

TotaL 135433 576.28 1945.46 12.40 3888.47
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Details of Central funds released by the Ministry of Agriculture, Government of
India under the Central Sector Scheme on National Scheme of Welfare
of Fishermen during the financial year 2013-14

(} in lakh)
Sl. No. Name of State Housing Insurance SCR Training Total
1. Andhra Pradesh 250.00 -- -- -- 250.00
2. Arunachal Pradesh - -- -- -- --
3. Assam 27.00 -- -- -- 27.00
4. Bihar -- -- -- -- --
5. Chhattisgarh 100.00 -- 48.00 -- 148.00
6. Daman and Diu - - -- - --
7. Goa -- -- 32.26 -- 32.26
8. Gujarat -- -- - - -
9. Haryana - - -- -- --
10. Himachal Pradesh -- -- 16.36 -- 16.36
11. Jammu and Kashmir 51.50 -- -- -- 51.50
12. Jharkhand 175.00 -- -- -- 175.00
13. Karnataka -- -- 196.46 -- 196.46
14. Kerala -- 35.00 960.00 -- 995.00
15. Lakshadweep - - -- -- --
16. Mabharashtra - - - - -
17. Madhya Pradesh 133.25 -- 71.19 -- 204.44
18.  Manipur 40.00 -- -- -- 40.00
19. Meghalaya -- -- -- -- --
20. Mizoram 102.15 -- 161.10 -- 263.25
21. Nagaland 291.00 -- 198.00 -- 489.00
22. Odisha 473.00 -- -- 35.53 508.53
23. Puducherry -- -- 33543 -- 33543
24. Punjab - - -- -- --
25. Rajasthan 11.65 -- 3.47 -- 15.12
26. Sikkim -- -- -- -- --
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SI. No. Name of State Housing Insurance SCR Training  Total
27.  Tamil Nadu -- -- 450.00 -- 450.00
28.  Tripura 45.00 -- 15.43 -- 60.43
29.  Uttar Pradesh 356.95 -- -- -- 356.95
30. Uttarakhand -- -- -- -- --
31. West Bengal -- -- -- -- --
32. A & N Islands -- -- -- -- -
33.  FISHCOPFED -~ 496.60 -- 78.40 575.00

ToraL 2056.50  531.60 2487.70  113.93 5189.73

Details of Central funds released by the Ministry of Agriculture, Government of
India under the Central Sector Scheme on National Scheme of Welfare
of Fishermen during the financial year 2014-15

® in lakh)
Sl. No. Name of State Housing Insurance SCR Training Total
1. Andhra Pradesh -- -- - -- --
2. Arunachal Pradesh -- - - -- --
3. Assam -- - - - -
4. Bihar 152.65 -- -- -- 152.65
5. Chhattisgarh 65.58 -- 72.00 -- 137.58
6. Daman and Diu -- - -- - -
7. Goa -- -- 35.20 -- 35.20
8. Gujarat 1.125 -- -- -- 1.125
9. Haryana -- -- -- 5.7125 5.7125
10. Himachal Pradesh -- -- 25.34 -- 25.34
11. Jammu and Kashmir -- - - -- --
12. Jharkhand 181.79 -- -- -- 181.79
13. Karnataka -- -- 233.08 -- 233.08
14. Kerala 325.00 23.95 -- -- 348.95
15. Lakshadweep -- - - -- --
16. Maharashtra -- -- - -- -
17. Madhya Pradesh 94.00 - 59.99 -- 153.99
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SI. No. Name of State Housing Insurance SCR Training Total
18. Manipur 70.15 -- -- -- 70.15

19.  Meghalaya -- - -- - -

20. Mizoram 101.72 -- -- -- 101.72
21.  Nagaland 160.00 -- 297.00 28.00 485.00
22.  Odisha -- -- 15.00 - 15.00
23.  Puducherry -- -- 100.00 -- 100.00
24. Punjab -- -- -- -- --
25. Rajasthan 8.975 -- 6.22 -- 15.195
26.  Sikkim - -- -- - -
27.  Tamil Nadu - -~ 1850.44 - 1850.44
28. Telangana 275.00 7.87 282.87
29.  Tripura 43.125 -- -- -- 43.125
30.  Uttar Pradesh 120.00 -- -- -- 120.00
31 Uttarakhand 19.35 -- -- 12.00 31.35
32. West Bengal -- 22.40 - -- 22.40
33. A & N Islands 5.00 -- -- -- 5.00
34.  FISHCOPFED -- 589.07 -- 147.50 736.57

ToraL 1623.465 63542 2694.27 201.0825 5154.238

Relief package for farmers affected by unseasonal

rains and hailstorms

134. SHRI K.N. BALAGOPAL: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government has announced or planning to announce any relief

package for farmers affected by unseasonal rains and hailstorms; and
(b) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) As State Government
is empowered to undertake necessary relief measures in the wake of natural calamities
like, drought, hailstorm, pest attack and cold wave/frost from State Disaster Response
Fund (SDRF) which is readily available with them, they have been requested to take
immediate steps to address the notified calamities by utilizing the funds available under

SDREF. For notified disasters, the norms of assistance are announced/revised from time to
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time, the latest being on 08.04.2015, where Government has announced an increase of
50% in the relief on input subsidy being given to farmers affected by recent hailstorms.
The threshold for eligibility also has been reduced to 33%. In case of other calamities,
State Government are empowered, within the limit of 10% of funds available under
State Disaster Relief Fund (SDRF), to provide immediate relief to the victims, as per
procedure laid down in Ministry of Home Affair’s OM dated 20.03.2015.

Setting up of companies for undertaking farming

135. SHRI K.N. BALAGOPAL: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government is planning to set up new companies for undertaking

farming in the country; and
(b) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) No, Sir.

(b) Do not arise.
Agricultural research

136. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE be pleased
to state:

(a) the funds earmarked for agricultural research during the last three years

along with utilization status thereof; and

(b) whether Government has taken any measures to encourage joint research
programmes with agricultural research institutions of other countries to make research

more progressive and at par with other countries, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Department of Agricultural Research and
Education (DARE) / Indian Council of Agricultural Research (ICAR) allocates funds
to the Research Institutes for Agricultural Research located throughout the country.
The total funds allocated for agricultural research for the year 2012-13, 2013-14
and 2014-15 are ¥ 2520.00, ¥ 2600.00 and X 2500.00 crore and expenditure are
% 2374.73, X 2469.17 and I 2321.82* crore, respectively.®

(b) DARE/ICAR has signed Memorandum of Understanding/Work plans for
cooperation in the field of agricultural research and education, with many countries/

Organizations to make research more progressive and at par with other countries. The

* Unaudited figures
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Details of the Joint programs with agricultural research institutions of other countries

(last five years) are given in Statement (See below).

Statement

Memorandum of Understanding/Work plans signed for cooperation in the field

of agricultural research and education (last five years)

MoUs/Work Plans, 2015

1.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and The University Court of the University
of Edinburgh, Scotland, United Kingdom on 16th January, 2015.

MoUs/Work Plans, 2014

1.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Global Alliance for Livestock
Veterinary Medicine (GALV med), UK in March-April, 2014

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Global Foot and Mouth Disease
Research Alliance (GFRA), under the lead coordination of Dr. Cyril Gay,
USDA, U.S.A on 8th April, 2014.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Dhofar University (DU), Sultanate
of Oman on 13th June, 2014.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the University of Queensland,
Australia on 5th September, 2014.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Ohio State University, USA in
October, 2014.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Auburn University, USA on
11th December, 2014.

MoUs/Work Plans, 2013

1.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Robert B. Daugherty Water for
Food Institute of the University of Nebraska, USA on 19th February, 2013.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Purdue University, USA in
March, 2013.
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3.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the School of Veterinary Medicine,
University of Pennsylvania, USA on 21st August, 2013.

MoUs/Work Plans, 2012

1.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Kaz Agro innovations (KAI),
Kazhakastan on 31st May, 2012

MoUs/Work Plans, 2011

1.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Ethiopian Institute of Agricultural
Research (EIAR), Ethiopia was initialed in December, 2011.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Board of Trustee of the University
of Illinois, Urbana-Champaign USA was initialed in November, 2011

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Agriculture Development Fund,

Government of Saskatchewan, Canada.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Michigan State University, USA
in Aug-Sep, 2011.

MoUs/Work Plans, 2010

1.

A Work Plan for the year 2010-11 between the Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Agricultural Research Centre
for the Arab Republic of Egypt was signed on 14.01.2010.

A Memorandum of Understanding between the Indian Council of Agricultural
Research (ICAR), New Delhi, India and the Kansas State University, USA
was signed on 7.6.2010.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the National Institute of Research
on Forestry, Agriculture and Livestock of the united Mexico States, Mexico
(INIFAP) was initialed on 7th September, 2010.

A Memorandum of Understanding between Indian Council of Agricultural
Research (ICAR), New Delhi, India and the University of Georgia, USA
was initialed on 7th September, 2010.
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5. The quadripartite “Letter of Intent” for Joint Global Research Collaboration
on “Food Security: Sustainable Crop Production Research for International
Development was signed on November 11, 2010 between (i) Department
of Biotechnology (DBT), Ministry of Science and Technology, Government
of India; (ii) the Indian Council of Agricultural Research (ICAR) (iii)
Biotechnology and Biological Sciences Research Council (BBSRC), UK and
(iv) Department of International Development (DFID), U.K.

Relief package for drought and hailstorm affected

areas of Maharashtra

137. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government is aware that farmers of Vidarbha are passing through

great distress after series of droughts and hailstorms;

(b) if so, whether any assessment of loss of crops has been done by the Central

Government during the last three years;

(c) if so, the details of relief provided to the farmers of Maharashtra in this

regard; and

(d) the relief package sought by Government of Maharashtra and how much

has been provided so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (d) State Governments
initiate necessary relief measures to farmers in the wake of eligible/notified natural
calamities from State Disaster Response Fund (SDRF) which is readily available with
them. Additional financial assistance to State Government, over and above SDREF, is
considered from National Disaster Response Fund (NDRF) on receipt of relief memoranda

from State Governments and in accordance with extant norms and procedures.

Inter-Ministerial Central Team (IMCT) visited the affected districts and
recommended Central financial assistance. The financial assistance sought by the
Maharashtra Government along with approved amount from the National Disaster

Response Fund (NDRF) for the last three years is given in the Statement (See below).

During Kharif 2014, Government of Maharashtra reported 26 districts in the State
as drought affected and submitted a memorandum seeking central assistance from
NDRF. The Government of India has approved of ¥ 1962.99 crore from NDRF in
the wake of drought.
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In addition, Government of India has launched Vidarbha Intensive Irrigation
Development Programme under the Sub-scheme of Rashtriya Krishi Vikas Yojana
(RKVY) in 2012-13 which seeks to bring in more farming areas under protective

irrigation. ¥ 600 crore has been released so far under the scheme.

Statement
® in crores)
Sl. No. Calamity Year Damand by the Assistance
State Govt. approved by the
GOI
1. Drought 2012-13 K-3232.15 778.09
R-1801.32 1036.98
2. Hailstorm 2013-14 4475.76 552.88
3. Drought 2014-15 6013.28 1962.99
K—Kharif
R-Rabi

Absence of market facility for potato growers

138. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that during current crop season potato growing

farmers are compelled to sell potato at rate of around 60 paise to I 1 per kg.;

(b) whether Government is also aware that potato of thousands of farmers rotted
lying on roads in absence of proper market facility in eastern Uttar Pradesh, Bihar,

West Bengal and other States;

(c) if so, whether Government has taken steps to ensure that during current

crop season farmers get a profitable price of potato; and
(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (d) No, Sir.
However, the Department is aware of decrease in the whole sale prices of
potatoes in UP, Bihar, Delhi, West Bengal, etc. The Government of India has
been implementing Market Intervention Scheme (MIS) for various horticultural

commodities on the requests of State Governments in the event of fall in
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prices of these commodities below economic levels to ensure that the farmers
are not forced to make distress sale of their produce. The guidelines of the
Scheme provide that the MIS shall be made applicable and sanctioned in a
situation when there is an increase of at least 10% in the production over the
previous year normal production or if there is reduction in the market prices
by at least 10% over the rate of previous normal season. Under the Scheme,
a proposal has to be sent by the State Government at least 15 days before the
proposed date of implementation. Besides, the State Governments must indicate
their willingness to share 50% (25% in case of NE — States) of the total loss

incurred in the operation.

Government has asked States to come forward with their proposal under MIS
in case the prices of vegetable/horticultural produce in the State are running below

economic level.
Rise in incidents of suicide by farmers

139. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether cases of farmers' suicide have suddenly risen during March and

April, 2015 in the country, if so, the details thereof, State-wise;

(b) whether failure of Government to provide adequate funds for development
of agriculture and poor and anti-farmer policies by the Central Government are the

main reasons for suicide of farmers; and

(c) the details of funds allocated and released for development of agriculture
under various schemes of the Central Government during 2014-15 and 2015-16,

year-wise, State-wise and scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) As per reports received
from State Governments, only Maharashtra, Punjab and Rajasthan have reported 34,

5 and 1 farmers suicides during the month the March and April, 2015.

(b) Agriculture is a State subject under the Constitution. Therefore, the State
Governments take appropriate measures for development of agriculture sector
including welfare of farmers. Government of India supplements the efforts of
States through appropriate policy measures and budgetary support. Government

of India has taken several steps to revitalize the agriculture sector and improve
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condition of farming community on sustainable basis by increasing investment,
improving farm practices, rural infrastructure and delivery of credit, technology
and other inputs, extension, marketing, etc. For this, various programmes/
schemes for the development of agriculture sector are being implemented in
a decentralized manner with flexibility to State Governments to formulate and
implement appropriate projects to suit their specific requirements. The focus
of Government is primarily on increase of farm income, creation of non-
farm income opportunities, improvement in productivity of rainfed agriculture,
increasing coverage of farming areas under protective irrigation and forging

appropriate backward and forward linkages.

Other measures taken by the Government for the benefit of farmers include
enhancement of minimum support prices of agricultural commodities, increase in
credit flow to agriculture sector, debt waiver/relief, interest subvention on crop
loans, revival package for strengthening Short Term Rural Cooperative Credit

Structure, etc.

(c) The details of State-wise and scheme-wise funds allocated and released
by the Department of Agriculture and Cooperation during the year 2014-15 is
given in the Statement (See below). The scheme-wise allocation for the 2015-16

is given below:—

SI. No. Name of Mission Scheme BE 2015-16
1. National Crop Insurance Programme (NCIP) 282300.00
2. Krishonnati Yojna (Central Sector) 302285.00
3. Krishionnati Yojna (State Plan) 450050.00
4. Rashtriya Krishi Vikas Yojna 450000.00

5. Pradhan Mantri Krishi Sinchai Yojna 180000.00
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Loss in fertility of soil

140. SHRI DARSHAN SINGH YADAV:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has conducted any study/survey to identify the extent
of loss of fertility of soil/damage to agricultural land across the country including
coastal areas, if so, the details thereof;

(b) the details of the cultivable area affected due to salinity in the country,
including coastal areas and Vidarbha region of Maharashtra, during each of the last
three years and the current year, so far, State-wise; and

(c) the programmes Government has launched for reclamation and development
of such land and to improve the fertility of soil in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Yes, Sir. Indian Council of Agricultural
Research (ICAR) has developed GIS based soil fertility maps of 19 States using
data of different soil testing laboratories in the country. The assessment revealed that
about 59, 49 and 9% area are low in available nitrogen, phosphorus and potassium,
respectively. The assessment made under All India Coordinated Research Project on
‘Micro and Secondary Nutrients and Pollutant Elements in Soils and Plants’ revealed
that nearly 24.7, 43.0, 12.1, 5.5, 5.4 and 18.3% samples were deficient in Sulphur,
Zinc, Iron, Manganese, Copper and Boron, respectively across the country.

Recently, geo-referenced soil fertility maps of 173 districts covering 20 States
have been prepared.

These geo-referenced maps are useful for monitoring and evaluation of soil fertility
as well as for making fertilizer recommendations to ensure balanced fertilization and
effective distribution of fertilizers in the country.

The coastal areas, in general, are poor in fertility and subjected to salinity stress.

Besides, the Council conducted scientific soil survey for assessing the extent and
nature of land degradation across the country. As per the latest estimates (NAAS,
2010) based on harmonized database, around 120.4 million ha. of total geographical
area of the country is affected by various kinds of land degradation comprising of
water erosion (82.6 million ha.), wind erosion (12.0 million ha.), chemical degradation
(24.8 million ha.) and physical degradation (1.0 million ha.). Out of total degraded
area, 104.2 million ha. is arable land.

(b) As per the latest report, the area affected by salinity is around 2.96 million

hectare including coastal salinity (1.25 million hectare). The State-wise details are
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given in the Statement (See below). Vidarbha region of Maharashtra is not affected
by soil salinity. However, 0.112 million hectare of areas is having problem of soil

sodicity. This kind of survey is not conducted on yearly basis.

(¢) Yes, Sir. The Government is implementing National Mission for Sustainable
Agriculture (NMSA) since April, 2014 with a component of Reclamation of Problem

soils viz., saline, alkali and acid soils.

In order to improve fertility of soils in the country, the Government under the
component of soil health management of NMSA is promoting soil test based balanced
and integrated nutrient management through setting up/strengthening of soil testing
laboratories, establishment of bio-fertilizer and compost units, use of micronutrients,
trainings and demonstrations on balanced use of fertilizers etc. Recently, a National
Mission on Soil Health Card has been launched to provide soil tested based fertilizer

recommendation to all the farmers in the country.

Statement

State-wise areas affected by salinity in India including coastal areas

Sl.  State Saline soils Coastal saline Total (ha.)
No. (ha.) soil (ha.)
1. Andhra Pradesh 0 77598 77598
2. A & N Islands 0 77000 77000
3. Bihar 47301 0 47301
4. Gujarat 1218255 462315 1680570
5. Haryana 49157 0 49157
6. J & K* 0 0 0
7.  Karnataka 1307 586 1893
8. Kerala 0 20000 20000
9. Maharashtra 177093 6996 184089
10. Madhya Pradesh 0 0 0
11.  Odisha 0 147138 147138
12.  Punjab 0 0 0
13. Rajasthan 195571 0 195571
14. Tamil Nadu 0 13231 13231
15.  Uttar Pradesh 21989 0 21989
16.  West Bengal 0 441272 441272
TotaL 1710673 1246136 2956809

(1.71 million ha.)

(1.25 million ha.) (2.96 million ha.)

*Jammu division only.
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Assistance to farmers for loss of crops due to

the unprecedented rains

141. SHRI K.C. TYAGI:
SHRIMATI AMBIKA SONI:
SHRIMATI RAJANI PATIL:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Central Government has provided sufficient financial assistance
to the farmers of the country for loss of their crops, including cash crops, due
to the recent unprecedented heavy rains and hailstorms, if so, the details thereof;

and

(b) the details of funds provided by the Central Government to the State

Governments during the last few months for the purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) As State
Government is empowered to undertake necessary relief measures in the wake
of natural calamities like, drought, hailstorm, pest attack and cold wave/frost
from State Disaster Response Fund (SDRF) which is readily available with
them. They have been requested to take immediate steps to provide relief
to the victims of notified calamities by utilizing the funds available under
SDRF. Besides, for providing immediate relief to the victims of State-specific
disaster within the local context, which are not included in the list notified
natural calamities, Ministry of Home Affairs has recently authorized the State
Governments to incur an expenditure of 10% of funds available under SDREF,
subject to the procedures laid down therein. They were also advised to submit
memorandum as per extant procedure/norms, if additional financial assistance
is required from National Disaster Response Fund ((NDRF) and in the mean
time utilize contingency fund of the State, if SDRF is exhausted. Memoranda
have been received from Government of Uttar Pradesh, Rajasthan and Haryana
seeking financial assistance from NDRF in the wake of hailstorm. Inter-Ministerial
Central Teams (IMCTs) had visited the States of Uttar Pradesh, Rajasthan and

Haryana for assessing the ground situation.

Government of India also released the first installment of Central Share
of SDRF in advance of ¥ 413.50 crore for Rajasthan, ¥ 114.50 crore for
Jammu and Kashmir and ¥ 253.125 crore for Uttar Pradesh during the period
for 2015-16.
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Production of pulses

142. PROF. M.V. RAJEEV GOWDA: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government is undertaking measures to increase the domestic
production of pulses considering the growing dependence on imports, if so, the

details thereof; and

(b) whether Government has made proposals to re-introduce custom duties
on imports of pulses which may lead to a hike in their prices, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) In order to increase
domestic production of pulses, Government of India is implementing pulses component
of National Food Security Mission (NFSM) in 622 districts of 27 States including
all North-Eastern States and hill states in the country to enhance production and
productivity of pulses.

Under the programme, various activities like demonstrations on improved
production technologies, distribution of certified seeds, Integrated Nutrient
Management (INM), Integrated Pest Management (IPM), resource conservation
technologies/tools, efficient water application tools, cropping system based training
etc. are being undertaken. Around 50 per cent of fund under NFSM is being

allocated for pulses component.

Efforts are being made for area expansion of pulses through adoption of cropping
system approach, utilization of rice fallows, paddy field bunds and inter-crop with

oilseeds/commercial crops/coarse cereals etc.

Adaptive research projects are being undertaken by national and international
research organizations to address various research issues and gaps of potential yield
and yield realized at farmer’s field.

(b) At present there is no proposal to re-introduce customs duties on imports
of pulses.

Damage to crops due to rains

143. SHRI T. RATHINAVEL: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that the recent rains across various parts of the country

have damaged crops spread over 50 lakh hectares, if so, the details thereof; and
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(b) whether it is also a fact that the State Governments were empowered to
release funds to the affected farmers and the Government would provide more funds

wherever required, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Yes, Sir. In the month
of February — March 2015 many States like Gujarat, Punjab, Himachal Pradesh,
Haryana, Maharashtra, Bihar, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Rajasthan,
Jammu and Kashmir, West Bengal, Telangana and Kerala were hit by hailstorm and
unseasonal rainfall. As per inputs received from States, State-wise crop area affected
due to hailstorm and unseasonal rains in country on the basis of preliminary assessment
is given in the Statement [Refer to the Statement Appended to the Answer to USQ
No. 112 (Part a and b)].

(b) State Government is empowered to undertake necessary relief measures in
the wake of natural calamities like drought, hailstorm, pest attack and cold wave/
frost from State Disaster Response Fund (SDRF) which is readily available with
them, State Governments have been requested to take immediate steps to address
the notified calamities by utilizing the funds under SDRF. They were also advised to
submit memorandum as per extant procedure/norms, if additional financial assistance
is required from National Disaster Response Fund (NDRF) and in the mean time

utilize contingency fund of the State, if SDRF is exhausted.
Bringing reform in crop insurance schemes

144. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government proposes to revise the premium rates for Modified
National Agricultural Insurance Scheme (MNAIS) for bringing reform in the crop

insurance schemes, if so, the details thereof;

(b) whether Government also proposes comprehensive programme for capacity
building under the crop insurance schemes and if so, the details thereof along with
the other steps taken by Government for effective implementation of various crop

insurance schemes among the farmers; and

(c) the number of farmers covered in Maharashtra under such schemes and the

response of farmers thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Under Modified

National Agricultural Insurance Scheme (MNAIS) actuarial premium rates, based
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on risk involved, are being charged. These premium rates vary from crop to
crop, area to areca and from season to season. While bringing improvement in
crop insurance schemes is a continuous process, there is no proposal at present
to revise the premium rates under Crop Insurance Schemes. However, to make
the scheme affordable for farmers, premium subsidy upto 75% of premium is

provided by the Government.

(b) National Crop Insurance Programme (NCIP) provides for capacity building
of officials/farmers’ groups through specialized trainings, workshops, publicity/
awareness, etc. The Administrative Staff College of India (ASCI), Hyderabad,
Agriculture Insurance Company of India Ltd. (AIC), etc. Conduct periodical
workshops/sensitization programmes on crop insurance. State Governments and
insurance companies also publicize crop insurance through advertisements,

conferences, kisan gosthis, fairs, etc.

(c) The response of farmers towards crop insurance schemes is relatively good
in the State of Maharashtra. Since 1999-2000, more than 421 lakh farmers have

been covered in the State under crop insurance schemes.

Implementation of National Agriculture Income

Insurance Scheme

145. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government proposes to launch a new National Agriculture Income

Insurance Scheme, if so, the salient features and components of the scheme; and
(b) the steps taken by Government for early implementation of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. With
a view to better serve the interest of farmers, Government is desirous to develop a
new crop insurance scheme to protect them against both yield and price fluctuations.
The contours of the proposed scheme have been discussed with State Governments,

UT Administrations and other stakeholders. The scheme is under finalization.
Shortage of cold storages

146. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE be pleased

to state:

(a) the quantum of fruits and vegetables wasted due to lack of adequate cold

storage facilities during the last three years, State-wise;
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(b) the present requirement and availability of cold storage facilities for fruits
and vegetables in the country, State-wise;

(c) whether Government has also considered public-private-partnership to overcome

the shortage of cold storages in the country, if so, the details thereof; and

(d) the other steps taken/being taken by Government to increase cold storage

infrastructure across the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) A study published in
2012 by Central Institute of Post Harvest Engineering and Technology (CIPHET),
Indian Council of Agricultural Research (ICAR), estimated that quantitative harvest
and post harvest losses including losses due to shortage of cold storage of agricultural
produce, fruits and vegetables were in the range of 1.1% to 18.05%. The details of
harvest and post harvest losses of major agricultural crops and commodities estimated
by this study are given in the Statement-I (See below). The details of year-wise and

State-wise losses are not available.

(b) According to the Report of The Task Force on Cold Chain Projects of
Ministry of Food Processing Industries (October, 2014), additional 7.5 million tons
of cold chain capacity was required to be created over the next five year. The total
cold storage capacity created in the country up to March 31, 2014 is estimated to
be 31.83 million MT. State/UT-wise distribution of cold storages is given in the
Statement-II (See below).

(c) Department of Economic Affairs (DEA), Ministry of Finance has formulated
the Viability Gap Funding (VGF) scheme which provides financial support in the
form of grants, one time or deferred, to infrastructure projects undertaken through
public private partnership with a view to make them commercially viable. The scheme
provides total Viability Gap Funding up to twenty per cent of the total project cost.
Creation of modern storage capacity including cold chains and post-harvest storage

are covered under this scheme.

(d) Government is implementing various credit linked assistance programmes for
creation of post-harvest infrastructure including establishment and modernization of
cold storages, processing units, pack houses, pre-cooling units, controlled atmosphere
storage, reefer vans and setting up of ripening chambers. Credit linked back ended
subsidy @ 35% of the project cost in general areas and @ 50% in hilly and
scheduled areas is available for these activities to individuals, group of farmers/
growers/ consumers, partnership/ proprietary firms, self help groups, farmer producer

organizations, companies, corporations, cooperatives, local bodies, agricultural produce
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market committees and State Governments under Mission for Integrated Development
of Horticulture (MIDH) scheme. The assistance under the scheme is linked to adoption

of technical standards.

Besides, Ministry of Food Processing Industries (MFPI) is implementing schemes
to provide integrated cold chain and processing facilities from farm gate to consumers.
Further, Ministry of Commerce through Agricultural and Processed Food Products
Export Development Authority (APEDA) also provides assistance for cost of cold

chain units related to export activity.
Statement—1

Harvest and post harvest losses of major agricultural crops and commodities

SI. No Name of crops/commodities % average loss
1. Paddy 5.19
2. Wheat 5.96
3. Maize 4.10
4. Bajra 4.80
5. Sorghum 3.87
6. Pigeon Pea 5.39
7. Chick Pea 4.28
8. Black Gram 6.06
9. Green Gram 5.51

10. Mustard 8.89
11. Cottonseed 2.76
12. Soyabean 6.26
13. Safflower 3.68
14. Sunflower 4.55
15. Groundnut 10.07
16. Apple 12.26
17. Banana 6.60
18. Citrus 6.38
19. Grapes 8.30
20. Guava 18.05
21. Mango 12.74
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SI. No Name of crops/commodities % average loss
22. Papaya 7.36
23. Sapota 5.77
24. Onion 7.51
25. Tomato 12.98
26. Cabbage 6.94
27. Cauliflower 6.88
28. Green Pea 10.28
29. Potato 8.99
30. Tapioca 9.19
31 Egg 6.55
32. Inland Fish 6.92
33. Marine Fish 2.78
34. Meat 2.23
35. Poultry Meat 3.65
36. Milk 0.77
37. Jaggery and Khandsari 1.87
38. Arecanut 7.9
39. Black Pepper 3.9
40. Cashew 1.1
41. Chilli 5.6
42. Coconut 54
43. Coriander 7.3
44. Sugarcane 8.7
45. Turmeric 7.4

Source: Harvest and Post Harvest Losses of Major Crops and Livestock Produce in India. All India
Coordinated Research Project on Post Harvest Technology, (ICAR), Ludhiana (2012).
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Boost to production of bulk drugs/APIs

147. SHRIMATI VANDANA CHAVAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has noted the increasing dependence of the Indian
pharmaceutical companies on bulk drugs and Active Pharma Ingredients from China,
if so, the steps taken by Government to address this issue;

(b) the number of companies engaged in production of bulk drugs in the country,
including name of company, bulk drugs produced and production capacity;

(c) the percentage of import dependence on bulk drugs;

(d) the steps taken by Government to encourage R & D and production of bulk
drugs; and

(e) the challenges faced by the manufacturers of bulk drugs in the country and
steps taken/to be taken to address the same?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a), (d) and (e) As per the
Boston Consulting Group Report of 2013 import of Active Pharmaceutical Ingredients
(APIs) during the year 2013 was US$ 3.5 billion which was primarily from China.
The Government had constituted a High Level Committee known as the Katoch
Committee on 08.10.2013 to study and identify the APIs of critical importance and to
work out a package of interventions/concessions required to build domestic production
capabilities and examine the cost implication. The Katoch Committee has inter-alia
recommended establishment, of Mega Parks for APIs with common facilities such as
common Effluent Treatment Plants (ETPs), Testing facilities, Captive Power Plants/
assured power supply by State systems, Common Utilities/Services such as storage,
testing laboratories, IPR management, designing, guest house/accommodation, etc.,
maintained by a separate Special Purpose Vehicle (SPV); a scheme for extending
financial assistance to States to acquire land and also for setting up common
facilities; revival of public sector units for starting the manufacturing of selected and
very essential critical drugs (e.g. penicillins, paracetamol etc.); financial investment
from the Government for development of clusters which may be In the form of a
professionally managed dedicated equity fund for the promotion of manufacture of APIs
and extending fiscal benefits to creation of the entire community cluster infrastructure
and individual unit infrastructure; extension of fiscal and financial benefits to promote
the bulk drugs sector; promoting stronger industry-academia interaction, synergising
R&D promotion efforts by various Government agencies; incentivising scientist, duty
exemptions for capital goods imports. These recommendations are being examined

for formulation of a Policy for Promotion of Manufacturing of Bulk Drugs.
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(b) As per the survey of National Pharmaceuticals Pricing Authority (NPPA)
conducted in 2007, there were 2389 bulk drug manufacturing units. The said survey,
however, does not gives information about the bulk drugs produced and production
capacity of the individual companies.

(¢) As per the Boston Consultancy Group Report, the total production of APIs
in 2013 was US$ 10.4 billion and India imported APIs amounting to US$ 3.5
billion in 2013. The country is, however, 80-90% dependent on imports of APIs for
certain medicines mentioned in National List of Essential Medicines viz. Paracetamol,
Metformin, Ranitidine, Amoxicillin, Ciprofloxacin, Cefixime, Acetyl salicylic acid,
Ascorbic acid, Ofloxacin, Ibuprofen, Metronidazole and Ampicillin.

Impact of deregulation of urea

148. SHRIMATI GUNDU SUDHARANI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government has studied the impact of deregulation of urea, if so,
the details thereof;

(b) whether there are any plans to increase the MRP of Urea by 10 per cent
annually for two years; and

(c) the steps taken by Government to import Urea duty-free so that farmers get
it at a lesser price?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir.

(b) No, Sir.

(c) Import of urea in the country is restricted and its import for direct agriculture
use is made on Government account. Urea is under statutory price control of Government
of India (Gol) and sold to the farmers at uniform Maximum Retail at ¥ 5,360/- per MT
excluding local taxes in the country. The difference of cost of procurement (including
custom duty), handling and distribution of urea upto farm gate and MRP is borne by
the Gol as subsidy on imported urea. Accordingly, there is no impact of increase or
decrease of custom duty on the MRP of imported urea.

Availability and affordability of essential life saving drugs

149. SHRI AAYANUR MANJUNATHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware that the pharma industry has progressed a lot
in the country but the people are still deprived of medicines in the country, if so,
the response of Government thereto;
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(b) whether Government has conducted any surveyor study across the country
in respect of availability of essential and life saving drugs for the common/poor
people, if so, the outcome thereof; and

(c) the steps taken by Government to ensure easy availability of drugs to the
common/poor people at affordable prices, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) to (c) There has been
significant progress in the performance of Pharma Industry in the country during the
last few years. The Department has not conducted any surveyor study across the
country in respect of availability of essential and life saving drugs for the common/
poor people of the country. However National Pharmaceutical Pricing Authority
(NPPA) is entrusted with the job of monitoring the availability of medicines and
to take remedial steps to ensure that medicines are available in the country. NPPA
is carrying out this responsibility mainly through State Drugs Controllers and other
available sources and information. NPP A has also launched a Pharma Jan Samadhan
Scheme (PJS) on 12th March, 2015. The primary objectives of PJS is to put in
place a speedy and effective complaint redressal system with respect to availability of
medicines, overpricing of medicines, sale of mew drugs' without prior price approval

and refusal of supply or sale of medicines.

As regards prices of essential medicines, NPP A has already notified the ceiling
prices in respect of 521 medicines till date out of 628 essential medicines specified
in the scheduled category of DPCO, 2013. The ceiling prices so fixed and notified
by the NPPA in respect of scheduled formulations under DPCO, 2013 are applicable
to both imported and indigenous produced medicines. No person is authorized to
sell any such formulation to any consumer at a price higher than that fixed by NPP
A. In respect of other medicines not covered under scheduled category of DPCO,
2013, the manufacturers are allowed to increase maximum retail price upto 10 per

cent annually.
Jan Aushadhi Scheme

150. SHRIMATI SASIKALA PUSHPA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is implementing Jan Aushadhi Scheme;

(b) if so, the details of the number of districts in which it is being implemented

in the country and the details of generic medicines made available through this scheme;

(c) whether Government has taken any decision to implement this scheme

throughout the country, if so, the details thereof; and
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(d) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The Government
has been implementing the Jan Aushadhi Scheme launched in 2008 for providing
access to quality generic medicines at affordable prices to all with suitable policy
changes from time-to-time. At present, the scheme is operational in 99 districts of

11 States and one UT. The details are given in the Statement (See below).

Out of 361 medicines identified for supply from Jan Aushadhi Stores, BPPI - the
implementing agency is at present in a position to supply 220 medicines. The basket

of medicines is being expanded to cover more number of medicines.

(c) and (d) The Government intends to spread the scheme throughout the country.
However, this requires active support of State Governments by way of providing
space in Government Hospitals and identifying operating agency for running the Jan
Aushadhi Stores. The Department of Pharmaceuticals has been persuading the State
Governments in this regard from time to time. In this regard, the Department held

a meeting with a group of State Health Secretaries recently.
Statement

Jan Aushadhi Stores

SI. No. State District Date of Opening
L. Punjab (21) Amritsar 25.11.08
2. Mohali 23.02.09
3. Bhatinda 02.03.09
4. Ludhiana 17.06-09/08.09.11
5. Jallandhar 17.06-09
6. Patiala 29.06.09
7. Moga 30.06.09
8. Faridkot 30.06.09
9. Ferozpur 04.09.09
10. Mansa 12.09.09
I1. Sangrur 01.10.09
12. Barnala 01.10.09
13. Nava Sahar (Sahid Bhagat 03.12.09

Singh Naoar)
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SI. No. State District Date of Opening
14. Hoshiarpur 11.12.09
15. Taran Taran 13.12.09
16. Muktsar 18.12.09/re-opened

on 05.09.2011
17. Gurdaspur 29.12.09
18. Civil Hospital, Pathankot 09.05.11
19. Abohar 30.11.11
20. Civil Hospital, Nabha, 03.04.12
District Patiala
21. Civil Hospital, Jalalabad 31.05.13
22. Haryana (2)  Panchkula 23.02.09
23. Faridabad (Private) 07.02.15
24, Delhi (4) Shastri Bhavan, New Delhi 05.02.09
25. Guru Teg Bahadur Hospital, 13.11.09
Shahdara
26. Deen Dayal Upadhayay Hospital, 11.02.10
Hari Nagar
27. Delhi Consumer Cooperative Store, 04.06.13
Moti Nagar #
28. Odisha (23) Capital Hospital, Bhubaneswar 06.03.10
29. Red Cross Bhavan, Unit-IX, 06.03.10
Bhubaneswar
30. District HQ Hospital, Khordha 06.03.10
31. District HQ Hospital, Dhenkanal 25.03.10
32. District HQ Hospital, Koraput 11.06.10
33. District HQ Hospital, Angul 09.07.10
34. District HQ Hospital, Nabrangpur 15.08.10
35. District HQ Hospital, Baragarh 03.10.10
36. District HQ Hospital, Nayagarh 26.03.11
37. District HQ Hospital, Berhampur 11.04.11
38. District HQ Hospital, Jajpur 13.04.11
39. District HQ Hospital, Puri 19.04.11
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SI. No. State District Date of Opening
40. District HQ Hospital, Naupada 30.04.11
41. District HQ Hospital, Baripada 12.05.11

Mayurbhanj
42. District HQ Hospital, Balasore 28.04.12
43. District HQ Hospital, Jeypore 15.09.12
44. District HQ Hospital, 01.12.12
Bhawanipatana
45. District HQ Hospital, Phulbani 22.02.13
46. District HQ Hospital, Bhadrak 08.03.13
47. District HQ Hospital, Keonjhar 19.03.13
48. District HQ Hospital, Malkangiri 01.06.13
49. District HQ Hospital 21.12.13
Peralakhemundi/Gajapati
50. Boudh (Private) 02.02.15
51. Chandigarh (3) PGIMER, Chandigarh 16.11.09
52. Govt. Medical College Hospital, 04.08.10
Sector-32
53. Multi Specialty Hospital, Sector-16 02.02.11
54. Jammu and Red Cross Building, Exchange 09.05.11
Kashmir (11) Road, Srinagar.
55. District Hospital, Leh 09.01.12
56. MMAB hospital, Anantnag 01.05.12
57. Udhampur 14.11.13
58. District Hospital, Doda 15.11.13
59. Reasi, Jammu, 33.14
60. District Hospital, Pulwama 15.04.14
61. District Hospital, Kargil 17.05.14
62. GMCH, Jammu 11.12.14
63. SMGS, Jammu 01.02.15
64. District Hospital, Ramban, Jammu 04.03.15
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SI. No. State District Date of Opening
65. Himachal Zonal Hospital, Mandi 18.06.11
66.  Pradesh (10) 7,1 Hospital, Tanda 19.08.11
67. Zonal Hospital, Dharamshala 30.08.11
68. Regional Hospital, Chamba 18.11.11
69. Regional Hospital, Hamirpur 01.04.12
70. IGMC Shimla 27.12.13
71. Una 9.1.14
72. DDU, Shimla 07.12.2011/

Re-opened on
07.03.2014

73. Regional Hospital, Kullu Re-opened in
July, 2014

74. Civil Hospital, Solan Re-opened in

October, 2014
75. Jharkhand (19) District Hospital, Sahibganj 15.08.2012
76. District Hospital, Latehar 15.08.2012
77. District Hospital, Jamtara # # 15.08.2012
78. District Hospital, RIIMS Ranchi 22.08.2012
79. District Hospital, Simdega 23.08.2012
80. District Hospital, Gumla 29.08.2012
81. District Hospital, Chatra 15.08.2012
82. District Hospital, Godda # # 16.08.2012
83. District Hospital, Ranchi 22.08.2012
84. District Hospital, Dhanbad 31.08.2012
85. District Hospital, Bokaro # # 15.08.2012
86. Saraikela # # 15.08.2012
87. District Hospital, Lohardaga 31.08.2012
88. District Hospital, Chaibasa 25.09.2012
89. District Hospital, Giridih # # 09.09.2012
90. District Hospital, Khuti # # 28.08.2012

91. District Hospital, Hazaribagh # # 31.08.2012
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SI. No. State District Date of Opening
92. District Hospital, Garhwa 15.10.2012
93. District Hospital, Koderma # # 09.01.2013
94. Tripura (4) GBP Hospital, Agartala 20.03.2014
95. IGM Hospital, Agartala 28.09.2014
96. TMC, Agartala 06.12.2014
97. Gomati District Hospital 31.03.2015
98. Maharashtra (1) HA Campus, Pimpri, Pune 26.07.2014
99. Madhya AIIMS, Bhopal 30.07.2014

100.  Pradesh (5)  (lq Palasia, Indore 13.09.2014

101. Near Civil Hospital, Chhindwara 25.09.2014

102. Near Civil Hospital, Narsinghpur 27.09.2014

103. Near Medical College, Sagar 02.02.2015

104. Uttarakhand (4) Doon Hospital, Dehradoon $ 09.11.2009

105. Rishikesh $ 07.03.2013

106. Vikasnagar $ 07.03.2013

107. Sahaspur $ 07.03.2013

108. Uttar Pradesh Sultanpur 13.12.2014

)

#  Non-functional as reported by Nodal Officer, Delhi. Efforts are being made to make it functional.
## The Nodal Officer of Jharkhand who has recently joined has reported closure of these stores. However
efforts are being made to get them reopened.
$  Jan Aushadhi stores at SI. No. 104 to 107 are functional. However medicines are not being procured
from BPPI and are being locally procured. Health Department of the State Government is being
persuaded to procure the medicines from BPPI.

151.

Pricing of medical devices

FERTILIZERS be pleased to state:

SHRI A.W. RABI BERNARD: Will the Minister of CHEMICALS AND

(a) whether National Pharmaceutical Pricing Authority (NPPA) has asked the

medical device companies to reveal the maximum retail price of the medical devices

they sell in the country, if so, the details thereof;

(b) whether NPPA has also pointed out the media reports about profit margins

on devices like cardiac stents orthopaedic implants etc. leading to patients being

charged exorbitant prices; and
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(c) if so, the details thereof and the necessary steps taken by Government in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) to (c) There are 22
medical devices regulated as 'drug' under the Drugs and Cosmetics Act and Rules
there under. Out of 22 medical devices, 2 are under price control for which ceiling
price have been notified under DPCO, 2013. NPPA has asked the manufacturer/
distributor of the medical devices, regulated as drugs, to provide certain information
for monitoring of price movement as non-scheduled formulations under DPCO, 2013.
DPCO, 2013 provides that no manufacturer/importer I distributor is allowed to increase
the MRP of a non-scheduled drug more than ten per cent of MRP during preceding
twelve months and where the increase is beyond ten per cent, it shall reduce the
same to the level of ten per cent of maximum retail price for next twelve months.
Based on-information received in Form-V of Schedule II of DPCO, 2013, it is seen
that bulk of stents consumed in the country are imported and the difference between
landed cost and maximum retail price (MRP) is very high. NPPA vide its letter
dated 27.03.2015 has submitted a report to the Department on pricing of cardiac
stents based on the available information and the study conducted by National Health
System Resource Centre (NHSRC).

Regulatory measures by US on Indian drug exports

152. SHRI DEVENDER GOUD T: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) in view of continuous regulatory measures by US impacting Indian drug
exports to US, what alternatives Indian drug manufacturing companies are looking

at to stay ahead in generic medicines; and

(b) why cannot our pharma companies explore Africa, Middle East and some

of the European countries?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) Inspite of stringent
regulatory measures by the US, India is the 4th largest partner of USA in supply
of generic medicines with over US$ 4 billion exports to US during the year
2013-14.

(b) Indian Pharma companies are already exporting to Africa, Middle East and

European countries.
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Sale of drugs through Jan Aushadhi Stores

153. SHRIMATI GUNDU SUDHARANI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the details of each of 504 drugs that Government is planning to sell through
Jan Aushadhi Stores (JASs) in the country;

(b) the details of JASs through which it is planning to sell the above drugs,
State-wise;

(c) whether Government is planning to give a separate brand to the 504 medicines;

and
(d) whether Government would also sell medical devices at a subsidized price?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) to (d) To provide access
to more number of medicines under the Jan Aushadhi scheme, the Government proposes

to expand the existing basket of 361 medicines. The details are being worked out.
Jan Aushadhi Store in Tamil Nadu

154. DR. R. LAKSHMANAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government has not opened any Jan Aushadhi Store
(JAS) in Tamil Nadu, since inception of this scheme in November, 2008; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The Government
intends to open Jan Aushadhi Stores in all the States. However, this requires active
support of State Governments by way of providing space in Government hospitals
and identifying operating agency for running the Jan Aushadhi Stores. The matter
has been taken up with all the States including Tamil Nadu but has received no
response from Tamil Nadu.

Revival of Hindustan Antibiotics Limited

155. SHRI SANJAY RAUT: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Hindustan Antibiotics Limited (HAL)-the first Public Sector
Undertakings in the Pharmaceutical Sector, is ailing and the workmen are starving

due to lack of necessary approvals from Government;
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(b) if so, the details of present status of HAL's employees; and

(c) the details of steps taken or proposed to be taken by Government to revive

HAL, which is capable to serve the national healthcare system?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) to (¢) HAL is presently
facing a financial crisis. Salaries for workers for 10 months and Officers for 12
months are in arrears. In the past salaries have been arranged to be paid by drawing
advances from the Contingency Fund of India for 4 months. Efforts are being made
to pay salaries and a proposal for re-appropriation of funds has been sent to Ministry
of Finance. Separately efforts are being made for providing working capital to the
company and also to make critical payments. Proposal for revival of HAL is also

under active consideration of the Government of India.
New fertilizer units set up under New Investment Policy

156. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the names of the new fertilizer units proposed to be set up under New

Investment Policy, the details thereof;

(b) whether some of the units have demanded Government to ensure availability

of gas for their plants; and
(c) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) This Department had
received twelve proposals for setting up of Revamp, Expansion, Revival and Greenfield
plants based on the New Investment Policy—2012, the details of which are given
in the Statement (See below). Interest shown by the project proponents has been
noted by the Department of Fertilizers. The project proponents has been directed to
furnish the required Bank Guarantee to the Department of Fertilizers after securing
financial closure for the project but will before finalization of the LSTK/EPCA
contractor. Apart from these proposals, this Department is in process of revival of
Talcher (Odisha), Ramagundam (Telengana), Barauni (Bihar) and Gorakhpur (Uttar
Pradesh) units of FCIL.

(b) Yes, Sir.

(¢) The matter is under consideration of the Government of India.
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Statement
Sl.  Company Projects Ownership State
No.
1. Zuari Agro Revamp of Ammonia-Urea Private Goa
Chemicals Limited project at Zuarinagar.
2. IGFL-Jagdishpur Brownfield Expansion urea Private Uttar Pradesh
project at Jagdishpur.
3. CFCL-Gadepan Brownfield of Ammonia-Urea Private Rajasthan
units at Gadepan-Kota.
4. GNVFC-Bharuch Brownfield Ammonia-Urea State JV Gujarat
project at Bharuch.
5. GSFC-Vadodara Greenfield Ammonia-Urea State PSU  Gujarat
project at Dahe;j.
6. MATIX PFertilizers Brownfiled Ammonia-Urea Private West Bengal
& Chemicals Itd. Fertilizers Complex at
Panagarh.
7. RCF-Thal Brownfield Ammonia-Urea CPSU Mabharashtra
Expansion project at Thal.
8. FACT-Kochi Brownfield Ammonia-urea PSU Kerala
project at Udyogamandal,
Kochin.
9. Kanpur Fertilizers & Brownfield Project at Panki,  Private Uttar Pradesh
Cements Limited Kanpur.
10 Bharat Coal Coal Gasification based Private Odisha
Chemicals Ltd . Ammonia and urea project,
Paradip.
11.  Nagarjuna Fertilizers Brownfield Project at Private Andhra Pradesh
& Chemicals Ltd. Kakinada, Andhra Pradesh.
12.  Krishak Bharati Brownfield Project at Hazira, Cooperative Gujarat

Cooperative Limited Gujarat.

Revival of fertilizer units of FCIL

157. SHRI AMBETH RAJAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government is unable to revive the Fertilizer
Corporation of India Limited (FCIL) and its four units which is pending before

Board for Industrial and Financial Reconstruction (BIFR) since 2010; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir. Cabinet Committee
on Economic Affairs (CCEA), in its meeting held on 9.5.2013, inter-alia, approved
waiver of Government of India loan and interest. Subsequent to the decision of
waiver of Gol loan and Interest the net worth of FCIL turned positive and in the
hearing of BIFR held on 27.6.2013, the Hon’ble Bench de-registered FCIL from the

purview of Board for Industrial and Financial Reconstruction (BIFR).
(b) In view of (a) above the question does not arise
Incentivizing domestic production of fertilizers

158. SHRI VIVEK GUPTA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) Whether Government has undertaken a comprehensive study on the impact
of the NBS Policy on the price of fertilizers as recommended by the Standing

Committee Report, if so, the details thereof, if not the reasons therefor;

(b) Whether Government has formulated an action plan to implement the New

Investment Policy expeditiously, if so, the details thereof and if not, reasons therefor;

(¢) The measures being taken by Government for incentivizing domestic production

of fertilizers; and

(d) Whether Government has any scientific mechanism in place for assessing

the targeted requirement of fertilizers annually, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) Yes Sir. The study was
conducted on the impact of NBS Policy through M/s Ernst and Young. Some of the

important findings/recommendations are as under:
(1) Overall subsidy burden from P&K fertilizers has declined.
(il) The availability of P&K fertilizers has improved.

(ii1) There has been significant increase in prices payable by farmers for P&K

fertilizers.

(iv) The consumption of DAP and MOP has declined. However, it has increased

significantly for SSP.

(v) Significantly low price of Nitrogen has led to increase in gap between prices
of N © P&K, thus resulted in the imbalanced use of Fertilizers.
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(vi) The MRPs of P&K fertilizers must be reasonable and to secure supplies of
P&K fertilizers, strategic investment should be made by the Indian players

in mines abroad by creating ‘sovereign fund’.

(b) This Department had received twelve proposals for setting up of Revamp,
Expansion, Revival and Greenfield plants based on the New Investment Policy— 2012.
Interest shown by the project proponents has been noted by the Department of
Fertilizers. The project proponents have been directed to furnish the required Bank
Guarantee to the Department of Fertilizers after securing financial closure for the
project but will before finalization of the LSTK/EPCA contractor.

(c) The final Cabinet Committee on Economic Affairs (CCEA) Note to amend
the NIP-2008 and to establish a Unified Pricing Formula in order to incentivize
domestic production of urea beyond re-assessed capacity from existing urea units

which have taken revamp under NIP-2008 has been sent to CCEA for approval.

(d) Department of Agriculture assesses requirement of fertilizers every cropping
season and for this purpose, organizes Zonal Conferences before every cropping

s€ason.

Requirement of fertilizers depends upon cropping pattern, cropped area, requirement
of nutrients in soil as per soil health status and recommended doses, irrigated area,
consumption pattern and accordingly States make an initial projection based on these
factors. Thereafter, requirement is finalized in Zonal Conferences in consultation with
Stakeholders namely States, Department of Fertilizers, Lead Fertilizer Suppliers and

Fertilizer Association of India (FAI) etc.
National policy on universal electronic accessibility

159. SHRIMATI VANDANA CHAVAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the salient features of National Policy on Universal Electronic Accessibility

and Information and Communication Technologies (ICTs);
(b) the steps taken by Government towards implementation of the policy;

(c) the number of Government Websites (Ministries/Departments/State Governments)
that have made their websites compliant to the ‘Guidelines for Indian Government
Websites’; and

(d) whether Government has set a time line for making websites of Ministries,

Departments and State Governments disabled friendly?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) The salient features of the National Policy
on Universal Electronic Accessibility are, inter-alia, (i) Recognizes the need to
eliminate discrimination on the basis of disabilities and to facilitate equal access
to electronics and Information and Communication Technologies (ICTs). (ii) Covers
technological aspects including access to Electronics and ICTs products (both hardware
& software) and services by differently-abled persons in the areas of universal
design, assistive technology and independent living aids. (iii) Defines the role of
Central/State Government Ministries/Departments, Public Sector Undertakings, Private
Sector Organizations and NGOs/Civil Societies. (iv) Outlines strategies e.g. creating
awareness on accessibility, setting up model Electronics and ICT Centres, developing

procurement guidelines etc. For implementation the policy.

(b) A High Level Advisory Committee (HLAC) has been constituted with multi
stakeholder participation to implement the policy. A meeting of HLAC was held on
December 30, 2014 under the chairmanship of Secretary, DeitY. HLAC has decided
that NIC will convert 100 most popular/visited inaccessible Government websites
into accessible sites as per Guidelines for Indian Government Websites (GIGW).
For the websites of remaining Government organizations, ERNET India and NICSI
will empanel various agencies, which can take up accessibility related projects of
different Government Ministries/Departments, NICSI has informed that they have

already empanelled various agencies for the said purpose.

In addition, HLAC decided to advice Government Ministries/Departments to avoid
Visual CAPTCHA and instead Logical CAPTCHA e.g. asking simple questions (e.g.
add 2 and 3) and One Time Password (OTP) etc. Be used. It was also recommended
for making Government notifications/circulars etc. Accessible through digital signature

and putting them into ePub and OCR (Optical Character Recognition) based PDF.

Department of Empowerment of Persons with Disabilities (pwDs), Ministry of
Social Justice and Empowerment (MSJE) has been requested to organize trainings

by leveraging existing Institutions and NGOs. -

In addition, project proposals have been invited from various Academic Institutes/
R&D Organizations for trainings, creating awareness and development of tools and

technologies related to accessibility.

(c) Standardization Testing and Quality Certification (STQC) Directorate, an
attached office under Department of Electronics and IT (DeitY) has informed that
they have launched a Website Quality Certification Scheme for certification of web

sites as per Guidelines for Indian Government Websites (GIGW). The scheme is
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voluntary in nature. STQC have completed testing of 34 web sites and these websites
are in compliance with GIGW. Out of which, 23 websites have been certified and

remaining 11 web sites are awaiting certification.

(d) National Informatics Centre (NIC) has only formulated the GIGW guidelines
(guidelines.gov.in). Department of Administrative Reforms and Public Grievances
(DARPG) has included GIGW guidelines in Central Secretariat Manual of Office

Procedure.
BSNL mobile services in Maharashtra

#160. SHRI RAMDAS ATHAWALE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether mobile services have been provided in Maharashtra by BSNL;
(b) if so, the details thereof;

(c) whether the mobile services of BSNL are not working properly due to private
mobile operators in Maharasthra and other States; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Bharat Sanchar Nigam Limited
(BSNL) is providing mobile services in Maharashtra except Mumbai Licensed Service
Area. As on 31.3.2015, BSNL has 50,15,370 subscriber receiving mobile services.

(¢) and (d) Telecom Regulatory Authority of India (TRAI) monitors the performance
of service providers against the Quality of Service (QoS) benchmark parameters

through quarterly performance monitoring reports received from service providers.

As per the Performance Monitoring Reports (PMR) provided by Telecom
Regulatory Authority of India (TRAI) for the quarter ending December, 2014, BSNL
is meeting the benchmarks for the network related parameters for its 2G and 3G
services in Maharashtra. Non-compliance with the benchmarks for certain parameters

has, however, been observed in Assam, Bihar, Kolkata, North East and West Bengal.
Electronic manufacturing cluster

161. SHRIMATI RENUKA CHOWDHURY: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has decided to set up Electronic Manufacturing Cluster

(EMC) in various parts of the country;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof along with the places identified for the purpose;

(c) the details of facilities and concessions proposed to be provided to the

electronic industry in these EMCs; and

(d) the steps taken by the Government to achieve the target of zero import of

electronic?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) Government of India has notified
Electronics Manufacturing Cluster (EMC) Scheme in October 2012 to provide
support for creation of world-class infrastructure for attracting investments in the
electronics manufacturing. The assistance for the projects in Greenfield Electronics
Manufacturing Clusters is restricted to 50% of the project cost subject to a ceiling
of ¥ 50 Crore, for every 100 acres of land. For larger areas, pro-rata ceiling
applies. For lower extent, the extent of support would be decided by the Steering
Committee for Clusters (SCC) subject to the ceiling of ¥ 50 Crore. For Brownfield
EMC, 75% of the cost of infrastructure, subject to a ceiling of 50 Crore is
provided as grant. Till date Department of Electronics and Information technology
(DeitY) has accorded In-Principle approval to fourteen (14) Greenfield Electronics
Manufacturing Clusters, two (2) Common Facility Centers in Brownfield Clusters
and final approval to two Greenfield Electronics Manufacturing Clusters. The details
of the EMCs, which have been accorded final and in-principle approval are given

in the Statement-I (See below).

(d) Government has taken various steps to achieve the target of zero import
of electronics. The steps taken/being taken by the Government to achieve the
target of zero import of Electronics in the country are given in the Statement-II
(See below).

Statement-1

Greenfield EMCs for which in-principle approval granted

SI. No. State Location of EMC

1. Andhra Pradesh  Village-Chilamathur, Anantapur district,
Satyavedu Mandal, Chittor District

2. Chhattisgarh Village-Tuta, Naya Raipur District, Raipur
3. Jharkhand Adityapur, Saraikela- Kharsawan District
4. Kerala Kakkanad district

5. Odisha Khurda, Bhubaneswar Industrial Area,
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Sl. No. State Location of EMC
6. Rajasthan Khushkera, Bhiwadi
7. Tamil Nadu Krishnagiri ,Hosur
8. Telangana e-city Hyderabad
9. Raviriyal village, Maheshwaram,
10. Uttar Pradesh Yamuna Expressway, Greater Noida
11. Greater Noida
12. West Bengal Naihati Town, North 24, Parganas District
13. Falta Town. South 24 Parganas District
Brownfield EMCs for which in-principle approval granted
Sl. No. State Location of EMC
1. Karnataka Electronic City, Bangalore
KIADB Industrial Area, Hebbal Hootagall, Mysore
Approved Greenfield EMCs
SI. No. State Location of EMC
I. Madhya Pradesh  Badwai- Bhopal

Purva-Jabalpur

Statement-I11

Steps taken by the Government to achieve the target of zero import of electronics

in the country:

Electronics manufacturing is an important part of "Make in India" effort of
Government of India. The promotion of electronics manufacturing is also one
of the pillars of Digital India programme. The Government earlier notified the
National Policy on Electronics on 23-11-2012 with a vision to create a globally
competitive Electronics System Design and Manufacturing (ESDM) industry to

meet the country's needs and serve the international market.

Modified Special Package Incentive Scheme (M-SIPS) to provide subsidy of
20-25% on capital expenditure for setting up units in Electronic System Design

and Manufacturing (ESDM) sector has been implemented.

Government has approved setting up of two semiconductor wafer fabrication
(FAB) manufacturing facilities in Greater Noida (Uttar Pradesh) and Prantij
(Gujarat) in India and providing 25% subsidy on capital expenditure.
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e Policy for providing preference to domestically manufactured electronic products

in Government procurement is under implementation.

e Electronics Manufacturing Clusters (EMC) Scheme provides financial assistance

for creating world-class infrastructure for Electronics Manufacturing units.

e The Policy for setting up of the Electronics Development Fund (EDF) has been
approved by Union Cabinet on 10-12- 2014. The objective of the EDF policy
is to support Daughter Funds including Early Stage Angel Funds and Venture
Funds in the area of ESDM, Nano-electronics and IT.

e Mandatory compliance to safety standards has been notified for identified
Electronic Products with the objective to curb import of sub-standard and unsafe
electronics goods. As of now, 30 electronic products are under the ambit of this
Order.

e Approvals for all foreign direct investment up-to 100% in the electronic hardware

manufacturing sector are under the automatic route.

e Taken steps for the development and implementation of the Indian Conditional
Access System (CAS) to promote indigenous manufacturing of Set Top Box
(STB) for Cable/DTH TV, keeping in view the huge indigenous requirement on

account of roadmap for digitalization of the broadcasting sector.

e  An Electropreneur park in Delhi, providing Incubation for development of ESDM

sector which will contribute IP creation-and Product Development in the sector.

e Under the Electronics Hardware Technology Park (EHTP) Scheme, approved
units are allowed duty free import of goods required by them for carrying on
export activities, CST reimbursement and excise duty exemption on procurement

of indigenously available goods, as per the Foreign Trade Policy.

e  Tariff Structure has been rationalized to promote indigenous manufacturing of

electronic items.

e A Scheme for skill development of 3,28,000 persons in the ESDM sector for

digital India has been approved to provide human resource for ESDM industry.

e The 'Scheme to enhance the number of PhDs in the Electronic System Design
and Manufacturing (ESDM) and IT/IT Enabled Services (ITES) sectors has been
approved. 3000 PhDs are proposed to be supportec. ander the Scheme.

e National Centre of Excellence in Large Area Flexible Electronics is being set up
in IIT Kanpur with the objectives to promote R&D; Manufacturing; Ecosystems;
Entrepreneurship; International Partnerships and Human Resources and develop

prototypes in collaboration with industry for commercialization.
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Fonts for all Indian languages

162. SHRI AMBETH RAJAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has developed software tools and fonts for all Indian

languages under its Technology Development for Indian Languages Programme;
(b) if so, the details thereof; and
(c) if not, the reasons therefore?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Yes, Sir. Under the Technology
Development for Indian Languages (TDIL) Programme, CDs containing software tools
and fonts for 22 constitutionally recognized Indian languages viz. Hindi, Assamese,
Bengali, Bodo, Dogri, Gujarati, Kannada, Kashmiri, Konkani, Maithili, Malayalam,
Manipuri, Marathi, Nepali, Odia, Punjabi, Sanskrit, Santali, Sindhi, Tamil, Telugu
and Urdu have been made available in public domain through the portal http://w//
itv.ilde.in. This is enabling the citizens to use ICT in their own languages for doing

various tasks, such as typing, office work, e-mail, accounting, etc.
(c) Does not arise.
Postal banks

163. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is urging the Department of Posts to

come up with opening of Postal Banks in the country, if so, the details thereof;

(b) whether the Subramanian Committee, to which the matter had been referred,

has submitted its report and has made recommendations in this regard; and
(c) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Sir, the Department of Posts has submitted
an application to Reserve Bank of India on 30.1.2015 seeking license for setting
up Post Bank of India under the rubric of “Payments Bank”. The Government
is committed to increasing access of the people to the formal financial system
and in this context, Government proposes to utilize the vast Postal network with
nearly 1, 54,000 points of presence spread across the villages of the country. The

Government hopes that the Postal Department will make its proposed Payments
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Bank venture successful so that it contributes further to the Pradhan Mantri Jan
Dhan Yojana. The details of the proposed Post Bank would be finalized once the
Reserve Bank of India takes a favourable decision on application submitted by
Department of Posts. In the recent budget speech also the Finance Minister has

appreciatingly talked about Post Bank.

(b) and (c¢) The Task Force on Leveraging the Post Office Network under the
Chairmanship of retired Cabinet Secretary Shri. T.S.R.Subramanian, has submitted its
report during November-2014. The said task force has recommended for setting up

Post Bank of India. The details of the recommendations are given in the Statement.
Statement

Recommendations of Task Force on Leveraging Post Office Network with respect

to Setting up of Post Bank of India:—

) The proposal is not to convert the PO Network into a Bank, but to set
up a fully professional new Bank to further financial inclusion and meet
the objectives of the Pradhan Mantri Jan Dhan Yojna, which specifically
provides for the extension of credit to all Indians resident in every part

of India, particularly in rural areas.

(i1) This opportunity for achieving universal financial inclusion via technology
and the institutional reach of the PO Network must not be lost. There is
admittedly a risk involved, as there is in any new venture into uncharted
waters. The risk involved can and must be managed in the interests of

the overall larger national objectives.

(i)  The PBI must be professionally managed and operated, with credit and
other risks being handled by experienced experts hired from the market.
In its own interest, its operations must be fully in line and compliant
with RBI Guidelines.

(iv) A new institution, to be called the Post Bank of India or by some other
suitable name, should be set up as a commercial bank offering the full

spectrum of financial and banking services.

) As the owner of the proposed PBI, the Government of India may take
decisions as appropriate on structural and organizational issues and other

details, including the funding requirements.

(vi) The Task Force is of the view that the PBI should be set up under an
Act of Parliament and that establishing the PBI as a statutory institution
and a Government Bank would enhance its credibility, insulate it from

local pulls and greatly facilitate its operations.
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(vii)

(viii)

(ix)

x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

It is essential to structure the proposed PBI in such a manner as to pre-

empt the possibility of outside interests influencing its day-to-day operations.

The Task Force also recommends that the PBI should initially be set

up as a Public Sector Bank wholly owned by the Government of India.

The initial capital requirement, estimated at ¥ 500 crores as per RBI

requirements would be fully funded by the Government.

After the Bank establishes itself in 3 to 5 years, the Board of Directors

could take a view on floating an IPO to raise fresh capital.

The PBI will focus on fulfilling the Government’s mandate of financial
inclusion and on bringing the un-banked and under-banked segments of
the population, particularly in rural, semi-rural and remote areas within

the ambit of the formal monetized economy.

A view needs to be taken on how best to seamlessly integrate the
earlier banking operations into the proposed new structure, The best
and seamless method would be to fully absorb the POSB in the new
proposed Bank (PBI).

The PBI will offer services including credit, which are beyond the remit
of the POSB.

The PBI will develop financial products and services which are specially
tailored to the needs of the rural and urban unbanked population, if

necessary in collaboration with other banks.

The PBI will function as a commercially viable and self-sustaining entity

without the need for continuing Government subsidies.

After the initial gestation period, it should generate its own resources

and sustain itself in the competitive market environment.

The PBI should price its services on a cost plus basis and revise these
rates from time to time, so that its operations do not become a continuing

and increasing burden on the Government exchequer.

The PBI will start with a Head Office Main Branch and will thereafter
expand its operations by opening Branch offices in the Metro towns and
State capitals, to be manned by banking professionals.

The longer term objectives would be to establish a Branch Office of
the PBI in each District Headquarter over a 3 to 5 year period, to be
operated mostly by banking professionals.

The 150,000-Plus Departmental and Branch Pos will act as Banking
Correspondents for the PBI.
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(xxi)  Careful consideration should be given to the various types, elements and

levels of risk involved in the PBI’s operations.

(xxii) Robust System Protocols and Standard Operating Procedures should be

put in place to manage these risks effectively.

(xxiii) The PBI should recruit/commission the services of banking experts to

manage its credit, portfolio and market risks.

(xxiv) Appropriate management capabilities should be mobilized from the market
and robust systems and processes should be put in place to ensure that

Non-Performing Assets are kept within acceptable limits.

(xxv) It is neither necessary nor desirable to mandate a waiting period before

the PBI enters into credit and lending operations.

(xxvi) The PBI should be constituted and begin working as a credit and lending

Bank immediately, without any trial/waiting/learning period.

(xxvii) The PBI should be set up as an independent statutory and corporate

entity offering the full bouquet services, including credit, to its customers.

(xxviii) The PBI will primarily target currently unbanked and under-banked
customers in rural, semi-rural and remote areas, with a focus on providing

small and affordable loans and simple deposit products.

(xxix) Customers will be provided with full-fledged Savings Accounts, which

can be retained even with zero balances, as provided for in the PMJDY.

(xxx) Credit risks will be managed by hiring professionals from the banking
sector and by developing and implementing robust protocols for building
checks and balances in the system. Market and robust systems and
processes should be put in place to ensure that Non-Performing Assets

are kept within acceptable limits.
Emergency blocking order under IT Act

164. SHRI AVINASH PANDE: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has issued any emergency blocking orders under section
69 (A) of the Information Technology Act, 2000 pursuant to Rule 9 of the Information
Technology (Procedure and Safeguards for Blocking for Access of Information by
Public) Rules 2009; and

(b) if so, the total number of emergency blocking orders issued from 1st January,
2014 till date and the details and specifications thereof?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) and (b) Government
has issued directions for blocking of URLs on emergency basis depending on the
nature of contents and consequences of spreading such contents as reported by
Law Enforcement and Security Agencies, following the procedure as outlined in
Rule 9 of the Information Technology (procedure and Safeguards for blocking for
access of Information by Public) Rules. Emergency blocking orders issued to block
a total number of 216 URLs from Ist January, 2014 till date. The information
hosted on these URLs were anti-national, provocative, communal hatred, which
could lead to serious law and order problem in the Country. The URLs were
blocked based on the requests of Law Enforcement Agencies including by orders
passed by competent courts, in the interest of Sovereignty and Integrity of India,
defence of India, security of the State, friendly relations with foreign States or
public order or for preventing incitement to the Commission of any cognizable
offence relating to above as per the provisions of Section 69A of Information
Technology Act, 2000.

Blocking of websites

165. SHRI AVINASH PANDE: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has blocked/disabled access to certain websites and/or
Uniform Resource Locators (URLs) during the current year and the last year and if

so, the specifications thereof;

(b) the total number of requests received by the designated officer and the total
number of orders issued for blocking of web sites and/or content under section 69(A)
of the Information Technology Act, 2000 from Ist January, 2014 till date; and

(c) the total number of blocking orders revoked by the Department of Electronics
and Information Technology, or any other Government agency from 1st January, 2014
till date?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) and (b) Government has
invoked Section 69A of Information Technology Act, 2000 to block/disable access
to certain websites/URLs. Section 69A of the Information Technology Act 2000
empowers Government to block any information generated, transmitted, received,
stored or hosted in any computer resource in the interest of Sovereignty and
Integrity of India, defence of India, security of the State, friendly relations with

foreign States or public order or for preventing incitement to the Commission
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of any cognizable offence relating to above. A total of 255 URLs were blocked
in 2014 and no URLs has been blocked in 2015 (till 31 March 2015) under
Section 69A through the Committee constituted under the rules there in Further,
a total of 2091 URLs and 143 URLs were blocked in order to comply with the
Directions of the Competent Courts of India in 2014 and 2015 (till 31 March
2015) respectively. The Committee constituted as per the rules of Section 69A
of the Information Technology Act, 2000 had recommended not to block 19
URLs in the meetings held between 1st January 2014 to till date. Besides, Indian
Computer Emergency Response Team (CERT -In) gets requests for blocking of
objectionable content from individuals and nusual tions, which merely forwards

those requests to the concerned websites for appropriate action.

(c) Two orders were issued to revoke the 251 blocked URLs from Ist January
2014 till date.

Central Monitoring System

166. SHRI AVINASH PANDE: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the status of implementation of the Central Monitoring System (CMS) set

up by Government for lawful interception and monitoring of communications;

(b) the details and salient features of the system, including the nodal agency
implementing CMS;

(c) the total expenditure approved and incurred by Government for setting up
of CMS;

(d) whether it is operational, if so, in which parts of the country; and

(e) if not, the time-frame within which setting up and operationalization of CMS

across the country is expected to be completed?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Sir, the responsibility for execution
of Central Monitoring Systems (CMS) has been entrusted with Centre for Development
of Telematics (C-DOT). Most of Research and Development work has been completed.
The Centralized Data Centre has been installed. Interception Store and Forward Servers
(ISF) at the premises of Telecom Service Providers have been installed. Civil and
electrical related environment works are at final stage of completion for the Regional
Monitoring Centres. Installation activities at Regional Monitoring Centres have been
initiated. Testing work has been initiated at Centralized Data Centre. The envisaged

salient features of CMS are as follows:
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(i) Direct Electronic Provisioning of target number by a Government agency
without any manual intervention from Telecom Service Providers (TSPs) on
a secured network, thus enhancing the secrecy level and quick provisioning

of target.

(i1) Central and regional database which will help Central and State level Law

Enforcement Agencies in Interception and Monitoring.

(ii1) Analysis of Call Data Records (CDR) to help in establishing linkage between

anti-social/anti-national elements.

(iv) Research and Development (R&D) in related fields for continuous up gradation
of the CMS.

(c) The CMS project has been approved by Cabinet Committee on Security
with Government funding of ¥ 400.00 crores. The equipment worth X 255 crores
has been purchased and installed against which an amount of ¥ 149 crores has

been paid.

(d) and (e) Presently project is in roll out phase and not operational. The
commissioning of CMS Delhi has been planned in phased manner. The Delhi and

Karnataka Licensed Service Areas have been planned for initial roll out.
Market share of BSNL

167. SHRI A.W. RABI BERNARD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether share of BSNL in mobile services market has come down to 8.6
per cent in 2014 against 11.6 per cent in 2012 and BSNL had losses of around
% 7000 crore in 2013-14;

(b) if so, the details thereof;

(c) whether BSNL, broadband market share has also gone down from 66.1 per
cent in 2012 to 22 per cent in 2014 while private telecom firms have moved ahead

and gained top spot in broadband market; and

(d) if so, the details thereof and the necessary steps taken to improve the

performance and structure of BSNL?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Details of market share of Bharat
Sanchar Nigam Limited (BSNL) in mobile service for the last three years are given

below:—
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Year As on As on As on As on
31.03.2012  31.03.2013  31.03.2014  31.12.2014

Subscribers (in millions) 98.51 101.21 94.65 81.38

Market Share (%) 10.71 11.66 10.46 8.61

BSNL’s losses as per its audited accounts for last 3 years is given below:—

® in crores)

Particulars 2011-12 2012-13 2013-14
Total Income 27,934 27,128 27,996
Total Expenditure 36,586 34,900 34,929
Net loss after tax 8,851 7,884 7,019

(c) and (d) As per Telecom Regulatory Authority’s directions, broadband offered
through wireless services was included in calculation of market share of broadband
services alongwith broadband on wireline services. Data services offered with a
download speed of 512 kbps on both wireline and wireless was considered as
broadband service from December, 2013 onwards. Prior to December 2013, only
broadband offered on wireline services was defined as broadband services.

BSNL broadband market share in wireline segment has increased from 64.6% as on
31.3.2012 to 67.3% as on 31.3.2014. However, the combined broadband market share
of BSNL including broadband over wireline and wireless is 27.54% as on 31.3.2014.

BSNL is in financial losses and facing declining revenues from loss of market
share and increasing expenditure. BSNL has not been able to invest adequately in
expansion/modernization of its network over the period 2008-2012 due to financial
loss leading to network coverage issues.

Government has taken several measures to revive BSNL and provide some financial
relief so that BSNL could undertake expansion plans and improve its services. These
measures include waiver of Government loan to BSNL involving an amount of
% 1411 crores and financial support of ¥ 6724.51 crores to BSNL on surrender of
Broadband Wireless Access (BWA) spectrum.

Besides, BSNL has also taken several steps, despite financial constraints to enhance
revenues through investments to strengthen its network and focus on customer care

and service delivery to improve quality of service.
The investment projects and steps being undertaken by BSNL and steps being
taken include:

e Augmentation of its mobile network as part of its Phase-VII Project to create
additional capacity of 15 million lines at an estimated cost of ¥ 4804.77 crores.
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This will result in addition of 14421 2G sites and 10605 3G sites across the

country.

e Replacement of the entire network of wireline local exchanges by Internet
Protocol (IP) enabled exchanges and deployment of Next Generation Network
(NGN) equipment based on the latest architecture gradually to replace entire
legacy telephone exchanges at an estimated cost of ¥ 600 crores.

e Focus on customer care, service delivery, service assurance, revenue management

and asset management.
e Aggressive push on Data usage and value added services.

e Redeployment of workforce with more focus on Sales, Distribution and customer

care activities.

e Human resources and organizational re-structuring.

In addition, Government has assigned the work of providing mobile connectivity in
2199 identified locations in Left Wing Extremism (LWE) affected areas through BSNL
at an estimated cost of ¥ 3567.58 crores. Government has also assigned the work of
providing mobile connectivity to uncovered villages in Arunachal Pradesh and two districts

of Assam to BSNL on nomination basis at an estimated cost of ¥ 1975.38 crores.
Quitting of STPIs by software companies

168. DR. T. SUBBARAMI REDDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether rollback of tax sops has forced small companies to quit Software
Technology Parks of India (STPIs);

(b) if so, the details thereof; and

(c) the corrective steps being taken/taken so far to encourage software companies
to remain in STPIs?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) As per STPI there has been an
overall decline in the number of registered STP units after the discontinuance of
income tax benefits w.e.f. 01.04.2011 under Section 10A of the Income Tax Act. The
number of registered exporting STP units over the last five years is given below:

Year 2010-11  2011-12  2012-13  2013-14 2014-15

Number of Exporting Units 5565 4542 3755 3335 2823
under STP Scheme

Source: STP.
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(c) However, STP Units continue to avail various other benefits, in accordance
with the Foreign Trade Policy which, inter-alia, include Customs Duty exemption on
imported goods, reimbursement of Central Sales Tax (CST) and Excise Duty exemptions
on procurement of indigenously manufactured goods. Besides, the Department of
Commerce (DOC), Ministry of Commerce and Industry through Marketing Development
Assistance (MDA) and Market Access Initiatives (MAI) Scheme assists the exporters
especially Small and Medium Enterprises (SMEs) for export promotion activities
abroad. Further, the exports reported by STP units have been progressively growing

and new STP Units are also being registered under the scheme.
Broadband Nigam Limited

169. DR. T. SUBBARAMI REDDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up a separate Corporation—Broadband

Nigam Limited to meet the increasing demand of broadband services; and
(b) if so, the details and the present status thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Bharat Broadband Nigam Limited
(BBNL), a Special Purpose Vehicle (SPV), was incorporated on 25.02.2012 with an
objective to create, operate, maintain and manage National Optical Fibre Network
(NOFN) infrastructure.

BBNL is currently implementing the first phase of NOFN to connect 50,000
Gram Panchayats with optical fibre cable.

Broadband internet speed

170. DR. T. SUBBARAMI REDDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the country's broadband internet speed has hit the speed bump;
(b) if so, the details thereof and the reasons therefor; and

(c) the corrective steps being taken/taken so far by Government to increase

kilobytes per second, in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) Sir, all the wireline broadband service
providers have to comply with the Quality of Service standards prescribed by Telecom

Regulatory Authority of India (TRAI) under the Quality of Service Regulations.
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In these regulations, for assessing the performance of service providers relation to
connection speed, TRAI has prescribed a parameter “Broadband Connection Speed
(download)”, the benchmark for which is >80% from Internet Service Provider
Node to user. TRAI monitors the performance of the service providers against the
Quality of Service benchmarks laid down by TRAI, through the quarterly Performance
Monitoring Reports (PMRs) submitted by the service providers for License Service
Area as a whole. As per the Performance monitoring report for the quarter ending

December 2014, submitted by service providers, all are meeting the benchmark.

As regards wireless broadband service, as per the Quality of Service Regulations
laid down by TRAI, the service providers are reporting the minimum download
speed and average throughput for Packet Data achieved in their network. TRAI has
further informed that the service providers are not offering any speed based tariff

plans for wireless internet.

Further, Government has revised the definition of broadband vide notification
No. 04/04/202009-Policy-1 dated 18.07.2013 as “a data connection that is able to
support interactive services including Internet access and has the capability of the
minimum download speed of 512 Kbps to an individual subscriber from the point

of presence (POP) of the service provider intending to provide Broadband service.”
Villages not covered under mobile telephone services

171. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether even after 20 years of launching the mobile services in the country

there are around 56,000 villages where mobile telephone service has not reached so far;

(b) if so, whether out of these villages, more than 8600 villages fall in the

comprehensive Telecom Development Plan for the North-Eastern region;

(¢) whether the Department of Telecom expects these villages to be covered
within five years with a funding of ¥ 21,000 crore from the USO fund; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir.

(b) to (d) It is estimated that there are about 55,669 villages in the country that
do not have mobile coverage. Providing mobile coverage to 8621 uncovered villages
in the North Eastern Region (NER) has been included in the Comprehensive Telecom
Development Plan for NER approved by the Government.
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Mobile Service to uncovered villages in the country are likely to be provided in
a phased manner over a period of five years with funding from Universal Service
Obligation Fund (USOF). Detailed Project Report (DPR) consisting of technical
framework and cost estimates for Himalayan States (Himachal Pradesh, Jammu and

Kashmir and Uttarakhand) is under preparation.
Problems in Digital India Project

172. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government's ambitious Digital India project, being implemented by
USOF/BBNL combined with National Optical Fibre Network (NOFN), is beset with

problems;

(b) whether the costliest component of the project (Optical Fibre Cable) has

been procured in excess with supplies of pipe/duct material still lagging far behind;

(c) whether a substantial part of the procured optical fibre cable is lying in
store for which money has already been paid to the vendor and likely to be used

only when the duct/pipes are laid in trenches; and
(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) National Optical Fibre Network (NOFN)
project aims to connect all the Gram Panchayats (GPs) in the country through Optical
Fibre Cable (OFC) by bridging the connectivity gap between GPs and Blocks for
provision of at least 100 Megabits per second (Mbps) bandwidth.

Given the mega nature of the project to cover unreached rural & remote arcas
widely dispersed across the country, supply and other constraints in timely availability
of labour and contractors for trenching and cable laying, all Gram Panchayats in the
country are targeted to be connected through OFC for providing broadband connectivity

by December 2016 in a phased manner under NOFN Project.

(b) to (d) The OFC has been procured by Bharat Broadband Network Limited
(BBNL) as per requirement for Phase-I of the NOFN project only to connect 1,00,000
GPs by 3 Central Public Sector Undertakings (CPSUs) viz. Bharat Sanchar Nigam
Limited (BSNL), RailTel and Power Grid Corporation of India Limited (PGCIL).
The OFC is being laid progressively for the GPs based on the progress of trenching

and duct laying works in the field units.
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Deterioration in services provided by Sarita Vihar
Telephone Exchange of MTNL

173. SHRI GULAM RASOOL BALYAWTI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the quality of service being provided by Sarita Vihar Telephone
Exchange of MTNL, Delhi, has deteriorated of late;

(b) whether the landline and broadband services being provided by the Exchange

are not to the satisfaction of consumers;

(c) the number of complaints received during the current year so far and the
average time taken in attending those complaints;

(d) whether it is a fact that fake clearance of complaints is also done by staff
of MTNL; and

(e) if so, the action taken in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Mahanagar Telephone Nigam Limited
(MTNL) has reported that services being provided by its Sarita Vihar Telephone
Exchange in Delhi are functioning satisfactorily. However, sometimes prompt repairing
of faults gets affected due to delayed permission from local authorities to dig for
replacement/repair of damaged underground cables.

MTNL obtains feedback from the customers after rectifying/attending to their
faults regarding services.

(c) The number of complaints received in SaritaVihar Telephone Exchange
during the year 2014-15 was 16,546 and the average time taken in attending these
complaints was 8.75 hrs.

(d) No, Sir.
(e) Does not arise in view of (d) above.
Multi-stakeholder model propounded at NETmundial

174. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the Government's view on the future on Internet Governance, given its
opposition to the widely held multi-stakeholder model propounded at NETmundial;

(b) the Government's rationale behind not conforming to the Multi-Stakeholder
model for Internet Governance put forward at the NETmundial; and
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(c) how Government supposes that the Multi-Stakeholder model impedes the
principles of being multilateral, transparent, democratic, and representative, with
the participation of Governments, private sector, civil society and international

organizations?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (¢) Government will
take a view on the future of Internet Governance taking into account all issues

which affect Internet's growth and India's interest in the matter.
Working group on Information and Communication Technology

175. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the steps taken by Government to engage the India-US Working Group
on Information and Communication Technologies (WG-ICT) on Digital India

initiative thus far;

(b) whether Government has the requisite measures for data privacy and
intellectual property rights of local and foreign manufacturers in place to ensure

an attractive ICT Market in India; and
(c) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) The meeting of the
Working Group on Information and Communication Technologies (ICT) was
held during 14th-15th January, 2015 in Washington DC, USA. Amongst other
issues, the two Sides discussed cooperation framework under the Digital India
Programme. Further a Joint Declaration of Intent for cooperation in the field of
Information and Communications Technology and Electronics has been signed
between the two countries on 20th January, 2015. One of the objectives under
the aforesaid Joint Declaration of Intent is to explore the opportunities for
collaboration in the course of implementation of India's ambitious Digital India

programme.

(b) and (c) The Information Technology Act, 2000 has adequate provisions
for data protection and data privacy in digital form. Sections 43, 43A and 72A
of the Information Technology Act, 2000 provides a legal framework for privacy
and security of data in digital form. Further, Indian laws relating to Intellectual

Property Right have been suitably amended and are TRIPS compliant.
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Over-the-top players

176. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether there have been reports of private operators attempting to charge

consumers premium rates for the use of services provided by over-the-top players;
(b) if so, the details thereof;

(c) the steps being taken by the Ministry to protect consumers from similar
attempts in future; and

(d) the steps being taken by the Ministry to safeguard investor sentiment in the
telecom sector?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Telecom Regulatory Authority of India
has reported that M/s. Bharti Airtel Limited reported that effective from 23.12.2014,
all internet/data packs or plans (through which consumers can avail discounted rate)
will exclude Voice Over Internet Protocol (both incoming and outgoing) and standard
data rates will be applicable for VoIP. Subsequently, M/s. Bharti Airtel limited reported
withdrawal of the same with effect from 26.12.2014.

(c) Does not arise in view of (a) and (b).

(d) Telecom licenses are governed by license agreements which are entered by
Department of Telecom (licensor) with telecom service providers (licensees). At present
100% Foreign Direct Investment (FDI) is permitted in the telecom services sector,

with 49% through automatic route and beyond 49% through Government route.

Both the domestic as well as Foreign Investors have to follow the laws of the
land and are treated at par. As far as FDI is concerned, the investment is protected
through Bilateral Investment Promotion and Protection Agreements signed by India
with 72 countries.

Cycle allowance to postmen of the naxal affected
districts of Chhattisgarh

+177. SHRI MOTILAL VORA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether postmen of the naxal affected district Narayanpur in Chhattisgarh

have to cover distances ranging from 1200 kilometres to 1500 kilometres per

FOriginal notice of the question was received in Hindi.
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month through mountains and dense forests and they get ¥ 60 per month as cycle

allowance;

(b) whether rural post offices in the Narayanpur district are having only one or

two postmen in place of three;

(c) if so, whether Government will contemplate to appoint three rural postmen
in all the rural post offices and to increase the cycle allowance for the postmen,

who travel long distances in adverse circumstances; and
(d) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) No, Sir. Narayanpur District in Chhattisgarh
has one departmental Sub Post Office and 17 Branch Post Offices. The average
distance travelled by a Postman/ Gramin Dak Sevak (GDS) Mail Deliverers working in
Branch Offices per month is only 312.5 km. However, Cycle Maintenance Allowance
@ % 60/- is paid to the GDS Mail Deliverer per month.

(b) No, Sir. sanctioned strength of GDS Mail Deliverers is one in all the Branch
Post Offices of Narayanpur District except Orchha Branch Post Office. The sanctioned
strength of GDS Mail Deliverers in Orchha Post Office is two and two GDS Mail
Deliverers are working there. Similarly, the sanctioned strength of departmental
Postman in Narayanpur Sub-Post Office is two and the two Postmen are working

there.

(c) Manpower is provided to the post offices as per the sanctioned strength.
The Department has a system of conducting Establishment Reviews periodically and
justified manpower is assessed on the basis of workload. As and when additional
justification of manpower arises, the Department provides the same by redeploying

manpower from surplus offices to deficit offices.

(d) Regarding enhancement of Cycle Maintenance Allowance, there is no proposal

to enhance the existing rates of Cycle Maintenance Allowance at present.
Telcos garnering funds for spectrum bill

178. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware of the huge campaign/media reports that call
rates of mobile telephony are set to rise as telcos are garnering funds for spectrum
bill;

(b) if so, Government's response thereto;
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(c) whether the mobile phone operators get cost around 1.3 paisa per minute

call after the current auction of spectrum in the country; and
(d) if so, the details in this regards?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) The Government does not fix tariffs
for telecom services. The power to notify the rates at which telecommunication
services are to be provided by various telecom operators in the country was vested
in the Telecom Regulatory Authority of India (TRAI) under the Telecom Regulatory
Authority of India Act of 1997. Section 11(2) of TRAI Act empowers the Authority to
notify Tariff for various telecommunication services. As per existing tariff framework,
tariff for telecommunication access service is under forbearance except for national
roaming and rural fixed line services. The service providers have the flexibility to
decide various tariff components for different service areas of their operation. Tariffs
are offered by service providers taking into account several factors including input

costs, level of competition and other commercial considerations.
Unclaimed amount under various postal savings schemes

179. SHRI D. RAJA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether thousands of crores of rupees are held up in post offices as unclaimed

amount in the post office savings, Public Provident Fund accounts etc.;
(b) if so, the details under various schemes and the main reasons therefor;

(c) whether the main reason therefor is name of nominee not given at the time
of opening the account and hassles of completing other court procedures for claiming

the amount by the dependents of the deceased account holders; and

(d) if so, the measures proposed to be taken to make the procedure to claim

the amount by genuine dependents hassle-free?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir.

(b) Scheme-wise figures are given in the Statement (See below). Main reason
for unclaimed amount is non withdrawal of money by depositors after maturity of

their investment in Small Savings Schemes, discontinued long back.
(¢) No, Sir.

(d) Does not arise in view of (c) above.
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Statement

Scheme-wise details of unclaimed amount in Post Office Savings Bank.

SI. No.  Scheme Amount in ¥ crores
1. Mahila Samriddhi Yojna 3.10
2. Fixed Deposit 24.20
3. 15 year Cumulative Time Deposit 12.54
4. Indira Vikas Patra 894.59
5. National Development Bonds 0.18
6. National Defence Certificate 0.22
7. 10 years National Defence Deposit Certificate 0.54
8. 10 years National Plan Savings Certificate 0.31
9. 5 years National Savings Certificate 60.02

10. National Savings Certificate (II) 1.13
11. National Savings Certificate (IV) 3.78
ToTAL 1000.61

Setting up of electronic manufacturing clusters in the country

180. SHRI RAJKUMAR DHOOT: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be please to state:

(a) whether Government proposes to set up Electronic Manufacturing Clusters

in Maharashtra and other parts of the country;
(b) if so, the details thereof;
(¢) whether Government will offer sops for this purpose; and
(d) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) The Department of Electronics and
Information Technology (DeitY), Government of India has accorded final approval to
two (2) Greenfield Electronics Manufacturing Clusters and in-principle approval to
fourteen (14) Greenfield Electronics Manufacturing Clusters and two (2) Common Facility
Centres in Brownfield Cluster. The details of the EMCs, which have been accorded
final and in-principle approval are enclosed in the Statement (See below). In addition,
the Steering Committee for Clusters (SCC) has recommended in- principle approval

for setting up of Brownfield EMC at Pimpri Industrial area, Pune, Maharashtra at an
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estimated cost of X 66.10 crore. Under Electronics Manufacturing Cluster Scheme (EMC)
scheme, the assistance for setting up Greenfield Electronics, Manufacturing Clusters is
50% of the project cost subject to a ceiling of X 50 crore for 100 acres of land. For
larger areas, pro-rata ceiling applies. For lower extent, the extent of support would be
decided by the Steering Committee for Clusters (SCC) subject to the ceiling of ¥ 50
crore. For setting up Brownfield Electronics Manufacturing Cluster, 75% of the cost

of infrastructure, subject to a ceiling of 50 crore is provided.
Statement

Greenfield EMCs for which in-principle approval granted

State Location of EMC

Andhra Pradesh Village-Chilamathur, Anantapur District

Satyavedu Mandal, Chittor District

Chhattisgarh Village-Tuta, Naya Raipur District, Raipur
Jharkhand Adityapur, Saraikela-Kharsawan District
Kerala Kakkanad District

Odisha Khurda, Bhubaneswar Industrial Area
Rajasthan Khushkera, Bhiwadi

Tamil Nadu Krishnagiri, Hosur

Telangana e-city Hyderabad

Raviriyal vllage, Maheshwaram

Uttar Pradesh Yamuna Expressway, Greater Noida
Greater Noida

West Bengal Naihati Town, North 24 Parganas District

Falta Town, South 24 Parganas District

Brownfield EMCs for which in-principle approval granted

State Location of EMC

Karnataka Electronic City, Bangalore

KIADB Industrial Area, Hebbal Hootagall, Mysore

Approved Greenfield EMCs

State Location of EMC

Madhya Pradesh Badwai-Bhopal

Purva-Jabalpur
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Self-certificates of EMF radiation by

telecom service providers

181. SHRIMATI GUNDU SUDHARANI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether to ensure compliance of prescribed EMF radiations from mobile
towers, self-certificates are required to be submitted by telecom service providers to
Telecom Enforcement Resource and Monitoring (TERM) field units of DoT;

(b) whether TERM maintains any data, State and tower-wise, of these self
certificates and audits done by TERM to cross-check EMF radiations, if so, details
thereof;

(¢) whether the Ministry/TERM does not upload detailed data on its website

related to Part (b) above and only uploads approximate figures; and

(d) if so, reasons for not uploading the same in view of public concerns regarding

illegal towers and radiations?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Yes, Sir. The Telecom Service
Providers (TSPs) are mandated by Department of Telecom (DoT) to submit self
certificates of Base Transceiver Stations (BTSs) in compliance to Electro Magnetic
Field (EMF) radiation exposure norms prescribed by DoT to Telecom Enforcement,
Resource and Monitoring (TERM) Cells of DoT. The following self certificates are
required to be submitted by TSPs:

(1) Self certificate of new BTS before radiation.

(i) Self certificate for BTS up-gradations.

(ii1) Biennial submission (i.e. every two year) of self certificate of all BTSs.

These self certificates are to be submitted by all TSPs irrespective of BTS site
being single or shared. The TERM Cells maintain the details of such self certificates
of BTSs submitted by various TSPs and carries out regular audit of BTSs, upto 10%

of total BTS every year to cross-check EMF radiation exposure limits for compliance
to prescribed norms of DoT.

Details of BTSs tested by TERM Cells as on 28.02.2015 are given in the
Statement (See below).

(c) The details of the BTSs tested by the TERM Cells are available on DoT

website i.e. www.dot.gov.in.

(d) Not Applicable in view of (c) above.
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Tested by TERM Cells to check EMF radiation exposure norms

(As on 28.02.2015)

S1. No.

Term Cell

Total Number of BTS tested

X NN kWb
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Andaman and Nicobar Islands

Ahmedabad
Andhra Pradesh
Assam
Bangalore

Bihar

Chennai
Chbhattisgarh
Delhi

Gujarat

Haryana
Himanchal Pradesh
Hyderabad
Jaipur

Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Kolkata
Lucknow
Mabharashtra
Madhya Pradesh
Mumbai

North East-I
North East-1I
Odisha

105
2887
14364
3818
9905
5907
8371
2891
6616
9722
5867
2599
6621
2299
1568
3563
12692
10140
3926
1897
9813
9434
5125
1521
1276
8172
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Sl. No. Term Cell Total Number of BTS tested

27. Pune 3772
28. Punjab 6058
29. Rajasthan 6146
30. Tamil Nadu 11513
31. Uttar Pradesh (East) 7572
32. Uttar Pradesh (West) 6094
33. Uttarakhand 2797
34, West Bengal 5025

Granp ToTAL 200076

Limiting PDS to BPL category people

182. SHRI PARIMAL NATHWANI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any proposal to limit the Public Distribution System
(PDS) exclusively to those possessing the Below Poverty Line (BPL) cards, if so,
the details thereof;

(b) whether Government has received any request from Government of Jharkhand

for allocation of more food grains for the BPL community; and
(¢) if so, the details thereof and the reaction of Central Government thereto?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) Government allocates foodgrains
(rice and wheat) to States/UTs under the Targeted Public Distribution System (TPDS)
for distribution to the accepted number of Below Poverty Line (BPL) including
Antyodaya Anna Yojana (AAY) families. Depending on the availability of foodgrains
and past offtake, Government also allocates foodgrains to States/UTs for distribution
to the Above Poverty Line (APL) families.

There is no proposal to limit the allocation of foodgrains under TPDS exclusively
for the BPL families. Under the National Food Security Act (NFSA) 2013, which
has been notified on 10.09.2013, the coverage under TPDS has been delinked from
the poverty estimates and shall extend up to 75% of the rural population and up to
50% of the urban population.

(b) and (c¢) No request has been received from Govt. of Jharkhand during the
current year for higher allocation under TPDS for BPL families. Like other States/
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UTs who have so far not implemented NFSA, Jharkhand has been allocated 91794
tons of additional foodgrains at BPL rates for distribution to additional BPL families
upto 30th September, 2015 or till implementation of NFSA in the State, whichever

is earlier.

Request for allocation of foodgrains under PDS to

tackle drought and flood situation

+183. SHRT RAMDAS ATHAWALE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the State Governments which have requested the Central Government to
release foodgrains from the Central pool under the Public Distribution System (PDS)
as per the total requirements, in view of drought and flood there during the last

three years; and

(b) the quantities of foodgrains demanded by the State Governments under the
PDS, as on date, during the last three years?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) Details of quantities
of foodgrains demanded by the State Governments in the wake of drought and flood
situation and foodgrains allocated by Government of India during the last three years

are as under:

(In tons)
State Quantity of foodgrains Quantity of foodgrains
demanded allocated
1 2 3

2012-13

Assam 35000 20000
Mabharashtra 60000 60000
Karnataka 357200 357200
Meghalaya 5000 5000
2013-14

Assam 35000 35000

Bihar 200020 200020

Kerala 6620 6620

FOriginal notice of the question was received in Hindi.
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1 2 3
Mabharashtra 327840 327840
Uttarakhand 4000 4000
2014-15
Assam 35000 35000
Bihar 50000 50000
Jammu and Kashmir 127346 127346

Food grains lying under open sky

184. SHRI T.K. RANGARAJAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantum of foodgrains lying in FCI godowns, as on 31st December,
2014; and

(b) the quantum of foodgrains lying under open sky as on 31st December, 2014?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) and (b) As on 31.12.2014 the stock of foodgrains
in the Central Pool was 368.56 lakh tons out of which 6.37 lakh tons of wheat was

stored in CAP (Cover and Plinth) and rest under covered godowns.
Distribution of excess foodgrains

185. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Supreme Court had remarked that Government has failed to
check starvation and malnutrition in the country in spite of having huge stocks of

foodgrains in the godowns, if so, the steps taken by Government since then;

(b) whether there is a policy for distribution of overflowing stocks to starved
people, if so, details thereof, if not, reasons therefor;

(c) the policy being adopted in regard to distribution of foodgrains; and

(d) whether there is a mechanism in place, particularly since the verdict of the
apex court, to distribute excess foodgrains instead of allowing them to rot, if so,
details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) In the Writ Petition (Civil)
No.196 of 2001, Hon'ble Supreme Court vide order dated 14.05.2011 had made
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observations regarding malnutrition and starvation in poorest districts of the country
and directed to distribute foodgrains to the extremely poor and vulnerable section
of the society. In pursuance thereto, the Government of India allocated 44.90 lakh
tons foodgrains for distribution to the additional Below Poverty Line (BPL) and
Antyodaya Anna Yojana (AAY) families in the poorest districts.

(b) and (c) With the objective to provide for food and nutritional security to the
people at affordable prices, Government has enacted National Food Security Act (NFSA)
which provides coverage of upto 75% in rural areas and 50% in urban areas, thereby
covering 2/3rd population of the country. Under the Act, foodgrains are allocated to
the States/Union Territories (UTs) @ 5 kg per person per month belonging to priority
category and 35 kg per family per month for AAY category at very low prices of ¥ 1
per kg, ¥ 2 per kg and ¥ 3 per kg for coarse grains, wheat and rice respectively. The
States/UTs who have not implemented the NFSA so far are being allocated foodgrains
under the existing Targeted Public Distribution System (TPDS) @ 35kg per family per
month to the BPL (including AAY) families and @ 15-35kg per family per month to
Above Poverty Line (APL) families as per March, 2000 population estimates of Registrar
General of India (RGI) and 1993-94 poverty estimates of Planning Commission. In
addition to the above normal allocation, Government has also been allocating additional
foodgrains to the States/UTs for additional BPL and APL families at subsidized prices.

(d) Other than TPDS, Government also allocates foodgrains to the States/UTs for
Other Welfare Schemes (OWS) of the Government, natural calamities and festivals. As
per existing Government policy, the foodgrains exceeding buffer norms are to be exported
or sold in domestic market through open sale. The foodgrains stocks in the Central Pool
are stored in a scientific manner and less than 0.05% of the issuable stock is damaged

due to loss of moisture during storage, spillage, exposure to rains, floods etc.

Digitization of ration cards

186. SHRI AMBETH RAJAN: Will the .Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the present status of digitization of ration cards across the country; and

(b) whether Government would be able to complete the digitization of ration
cards during the Twelfth Five Year Plan?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) States/UTs are
requested from time to time to complete the work of digitization of ration cards at
the carliest. As per reports received from States/UTs, status of digitization of ration

cards is given in the Statement (See below).
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Statement

Status of digitization of ration card data

SI. No. Name of the States/UTs Digitization of Ration Card Data*
(in %)
1. Andaman and Nicobar Islands 100%
2. Andhra Pradesh 100%
3. Arunachal Pradesh 76%
4. Assam 91%
5. Bihar 100%
6. Chandigarh 100%
7. Chbhattisgarh 100%
8. Dadra and Nagar Haveli 100%
9. Daman and Diu 100%
10. Delhi 100%
11. Goa 96%
12. Gujarat 100%
13. Haryana 100%
14. Himachal Pradesh 100%
15. Jammu and Kashmir 87%
16. Jharkhand 100%
17. Karnataka 100%
18. Kerala 100%
19. Lakshadweep 100%
20. Madhya Pradesh 100%
21. Mabharashtra 100%
22. Manipur 54%
23. Meghalaya -
24. Mizoram 100%
25. Nagaland 2%
26. Odisha 3%
27. Puducherry 100%
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Sl. No. Name of the States/UTs Digitization of Ration Card Data*
(in %)
28. Punjab 80%
29. Rajasthan 96%
30. Sikkim 100%
31. Tamil Nadu 100%
32. Telangana 97%
33. Tripura 100%
34. Uttar Pradesh 48%
35. Uttarakhand 32%
36. West Bengal 86%

* Data in most States is in the process of being verified. Some States are to push data in standard

format. Statement is prepared as per reports received from States/UTs and NIC from time to time.
Corruption in PDS

187. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that corruption is all pervasive in the entire chain
involved in the Public Distribution System (PDS) of the country, if so, the details

thereof along with the reasons therefor; and

(b) whether E-Ration Card service can prove to be an effective measure in the

direction of curbing corruption that is rampant in the PDS; if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) Targeted Public Distribution
System (TPDS) is an important part of Government's policy for ensuring food security
in the country. Evaluation studies on the functioning of TPDS got conducted by
the Department from time to time have revealed certain shortcomings/deficiencies
in the functioning of TPDS, such as inclusion/exclusion errors, leakages/diversion
of foodgrains, etc. Copies of these study reports have been forwarded to concerned
States/Union Territories (UTs) for taking necessary remedial measures to remove the

deficiencies noticed in the functioning of TPDS.

In an independent study conducted by a group of research scholars and student
volunteers, including Mr. Jean Dreze, Reethika Khera and others (2011), it has

been stated that there has been an impressive revival of PDS across the country
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during the recent years. The group have based their findings on a study made in
106 randomly-selected villages, spread over two districts each in 9 States. Based
on the survey made in May-June, 2011, the researchers have brought out that there
have been major initiatives in the recent past to improve PDS and these efforts

are showing results.

There have been complaints about irregularities including corruption in the
functioning of TPDS such as inclusion and exclusion errors, prevalence of bogus/
ineligible ration cards, diversion of foodgrains, beneficiaries not getting their entitled
quota of foodgrains, etc. The reasons for such irregularities in the system may be

linked to issues like lack of transparency, accountability, monitoring and enforcement.

TPDS is operated under the joint responsibility of the Central and the States/UTs
Governments wherein the operational responsibilities for implementation of TPDS within
the States/UTs rest with the concerned States/UTs Governments. Therefore, as and
when complaints are received by the Government from individuals and organizations
as well as through press reports, these are referred to the States/UTs Governments

concerned for inquiry and appropriate action.

(b) With a view to modernize the system, the Government has initiated a Plan
Scheme on End-to-end Computerisation of TPDS operations on cost sharing basis
with States/UTs which includes digitization of ration cards beneficiary and other
databases, online allocation of foodgrains, computerization of supply-chain management,
and setting up of transparency portals and grievances redressal mechanism. These
measures are aimed at curbing leakages and diversion by bringing transparency and

accountability.
Procurement of foodgrains by FCI

188. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the procurement level of foodgrains by various States during the last five

years and the current year, year-wise and State-wise;

(b) the procurement of Fcl from various States during the above period alongwith

the cost of operation;

(¢) whether there are any plans before Fcl to move out procuring from grain

surplus States, if so, the details thereof; and

(d) the efforts Government is making to invite private players to create modem

storage facilities in the country?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) The details showing procurement
of rice and wheat during last five years and current year are given in the Statement-I

and II respectively (See below).

(b) The details showing the procurement of rice and wheat by the Food
Corporation of India (FCI) during last five years and current year are given in the

Statement-III and IV respectively (See below).

The overall operational cost of FCI during last five years and current year is

given in the Statement-V (See below).

(c) The High Level Committee (HLC) headed by Shri Shanta Kumar on
restructuring of FCI has recommended that FCI hand over all procurement operations
of wheat, paddy and rice to States that have gained sufficient experience in this
regard and have created reasonable infrastructure for procurement. These States
are Andhra Pradesh, Chhattisgarh, Haryana, Madhya Pradesh, Odisha and Punjab
(in alphabetical order). FCI will accept only the surplus [after deducting the
needs of the States under National Food Security Act (NFSA)] from these States
Governments (not millers) to be moved to deficit States. Government has accepted
this recommendation, as FCI has generally not been undertaking procurement of
wheat and paddy directly in these States, except to a limited extent in Punjab and
Haryana. FCI has already withdrawn from wheat procurement in Haryana during

the current Rabi Marketing Season.

(d) Government of India has formulated Private Entrepreneurs Guarantee (PEG)
scheme for construction of storage capacity through Private Entrepreneurs, Central
Warehousing Corporation (CWC) and State Warehouse Corporations (SWCs)/ other
State agencies. Under this Scheme, storage capacity is created by private parties,
CWC, SWCs and other State Agencies and FCI pays guaranteed hiring charges for
this storage capacity ie. for 10 years in case of Private Investors and 9 years in
case of CWE, SWC and other state agencies. Under PEG scheme a capacity of
116.42 lakh MT has been sanctioned to private investors through transparent bidding
process and 36.43 Lakh MT has been allotted to CWC and SWCs.

FCI has also planned to modernize its existing storage capacity by construction
of modem silos on PPP (Public Private Partnership) mode with the provision of
Viability Gap Funding for which FCI has already identified 11 locations.
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Statement-V
The overall operational cost of FCI during last five years and current year

(Amt. X crore)

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16
(Un-audited)  (RE) (BE)
Freight 4,289 4,791 6,926 7,900 7,541 8,646
Handling 2,382 2,736 3,316 4,171 3,659 4,297
Storage 2,175 2,362 2,704 2,694 3,920 4,552
Interest for Fel 3,162 5,176 6,273 7,030 8,170 7,349
operations
Shortages 474 380 721 813 897 990
Admin Overheads 1,354 1,347 1,450 1,826 1,648 1,836
Total Operating 13,836 16,792 21,390 24,434 25,835 27,670
Costs

Extension of time limit for implementing NFSA

189. SHRI RITABRATA BANERIJEE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is afact that the time limit for implementing the National Food

Security Act (NFSA) has again been extened; and
(b) if so, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) and (b) The National Food Security Act, 2013
(NFSA) has deemed to have come into force on 05.07.2013. It inter-alia provides for
a period not exceeding 365 days to the States/Union Territories (UTs) for identification
of eligible households for receiving foodgrains at subsidized prices under Targeted
Public Distribution System (TPDS). As implementation of the Act has not started in
25 States/UTs, another extension, upto 30.09.2015, has been given to the States/UTs

to complete identification of beneficiaries and other preparatory measures.
Utilization of funds under emergency feeding programme

190. SHRIMATI AMBIKA SONI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of the Emergency Feeding Programme along with the funds allocated,
released and utilized during each of the last two years and the current year so far;
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(b) whether Government has made any review/assessment of the Programme and
if so, the details and the outcome thereof, indicating the targets fixed and achieved

thereunder; and

(c) whether the said Programme is applicable across the country and if so, the

details thereof and if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) Emergency Feeding
Programme (EFP), a food-based intervention targeted towards old, infirm and
destitute persons was introduced in 1995-96 covering initially 5 KBK Districts of
Odisha with 45,141 beneficiaries which was later extended to eight KBK Districts
namely Bolangir, Kalahandi, Koraput, Malkangiri, Nawarangpur, Naupada, Rayagada
and Sonepur of Odisha covering around 2 lakh beneficiaries. It was one of the
scheme under the special Plan for KBK Districts of Odisha administered by the

Planning Commission.

The Empowered Committee headed by Secretary, Planning Commission in its
meeting held on 23.7.2013 has decided that from 2014-15 the scheme will be taken
up by the State Government from their own resources. Accordingly, the Planning
Commission did not approve any allocation under Emergency Feeding Programme
from 2014-15 onwards.

The details of funds allocated, released and utilized under Emergency Feeding
Programme during the last two years and the current year for the eight KBK Districts

of Odisha are as under:

® in crore)

Year Allocation Released and utilized
2013-14 40.15 40.15
2014-15 - -

2015-16 - -

(b) The Govermnent has made review/assessment of the scheme during the year
2014-15. While assessing the programme, it was observed that there is now better
paddy production due to improved irrigation projects in these districts. The State is
also being provided additional APLIBPL allocation and therefore, it was felt that

EFP may no longer be required in affected districts.

(¢) No, Sir. The scheme was applicable only in the State of Odisha.
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Wastage of foodgrains

191. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantity of foodgrains lying in the godowns of FCI throughout the
country, the details thereof; and

(b) the quantity of foodgrains get destroyed or rendered unsuitable for human

consumption, annually, the details therecof and the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) The stock of foodgrains in
the Central Pool as on 1.4.2015 was 343.15 lakh tons comprising of 170.94 lakh
tons of rice and 172.21 lakh tons of wheat.

(b) During 2014-15 (upto 1.2.2015) 18448.709 tons of foodgrains accrued as
damaged/non-issuable in Food Corporation of India (FCI). In spite of using scientific
code of practices for storage and taking all precautionary measures, some quantity of
foodgrains may get damaged due to pilferage/thefts, loss of moisture during prolonged

storage, spillage, and exposure to rains, floods etc.
Storage infrastructure

192. SHRI HUSAIN DALWAIL Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is an urgent need of storage infrastructure for foodgrains in
the country, if so, the measures taken to augment storage capacity in the country;

and

(b) whether a provision of 5000 crore was made for this purpose during

2014-15, if so, how much of this amount utilized till December, 2014?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) No, Sir. There is sufficient

storage capacity for stocking the Central Pool foodgrains.

(b) No, Sir. An amount of I 91.84 crore was allocated by the Government
for construction of foodgrain storage godowns under the plan scheme. Out of this,
X 50.00 crore was released to FCI as equity and ¥ 5.00 crore was released as
Grants-in-Aid to the State Governments of North Eastern Region till December, 2014.
Full amount of ¥ 91.84 crore has been spent by 31.03.2015.
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Quality parameter for procuring wheat and paddy

193. SHRI MD. NADIMUL HAQUE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government has denied purchasing wheat from the

farmers in cases where it was affected by the rain, if so, the details thereof;

(b) whether Government has any policy regarding the quality of wheat and
paddy to be purchased, if so, the details thereof; and

(c) whether Government has any policy to relax the standard and quality parameter

of wheat and paddy to be purchased in exceptional situation?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) Government
agencies procure wheat and paddy for central pool as per prescribed uniform
specifications of quality parameters. Uniform Specifications of Wheat for Rabi
Marketing Season (RMS) 2015-16 and of Paddy for Kharif Marketing Season
(KMS) 2014-15 are given in the Statement-I and II respectively (See below).
Wheat and paddy below uniform specifications of quality parameters are not
accepted for procurement from the farmers at purchase centres unless until
Central Government has given relaxation in the norms and the stock offered

is in conformation with the relaxed norms.

(c) Yes, Sir. Relaxation in quality parameters of wheat and paddy are
considered by Government of India on the request of State Governments in the
event of unseasonal intermittent rains and in some cases of hail storms, floods or
cyclone etc. Based on the analytical results of wheat/paddy samples collected from
affected districts of that particular State by a joint team of officers of FCI and
State Governments, relaxation in quality norms of wheat/paddy are allowed with
respect to specific parameters on case to case basis to safeguard the interest of

farmers as well as consumers.
Statement-1
Uniform Specifications of Wheat for Rabi Marketing Season (RMS) 2015-16

Wheat Shall:

(a) be the dried mature grains of Triticum wvulgare, T. compactum,

T. sphaerococcum, T. durum, T. aestivum and T. dicoccum.
(b) have natural size, shape, colour and lustre.

(c) be sweet, clean, wholesome and free from obnoxious smell, discolouration,

admixture of deleterious substances including toxic weed seeds and all other
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impurities except to the extent indicated in the schedule below.

(d) be in sound merchantable condition.

(¢) not have any admixture of Argemone mexicana and Lathyrus sativus

(khesari) in any form, colouring matter and any obnoxious, deleterious and

toxic material.

(f) Conform to Food Safety and Standards Act Rules (formerly PFA).

(g) Schedule showing the maximum permissible limits of different refractions in

Fair Average Quality of Wheat.

Foreign Other food Damaged Slightly damaged  Shrivelled &

Matter grains grains grains Broken grains

% % % % %
0.75 2.00 2.00 4.00 6.00
Note: 1. Moisture in excess of 12% and upto 14% will be discounted at full value. Stocks containing
moisture in excess of 14% are to be rejected.

2. Within the overall limit specified for foreign matter, the poisonous weed seeds shall not exceed
0.4% of which Dhatura and Akra (Vicia species) shall not be more than 0.025% and 0.2% by
weight respectively.

3. Kernels with glumes will not be treated as unsound grains during physical analysis, the glumes
will be removed and treated as organic foreign matter.

4. Within the overall limit specified for damaged grains, ergot affected grains shall not exceed
0.05%.

5. In case of stocks having living infestation, a cut at the rate of Rupee two per quintal may be
charged as fumigation charges.

6. For weevilled grains determined by count, stocks containing weevilled grains in excess of 1%

will be rejected. The rate of cut for weevilled grains will be @ I 2 per quintal.

Method of Analysis:

As given in Bureau of Indian Standard No. IS. 4333 (Part I and II) 1967 and as

amended from time to time except for weevilled grains which are to be determined

by count method.

to-time.

Definitions of Refractions :

As contained in BIS Specifications No. 2813-1995 and as amended from time-

Statement-I11

Uniform specifications of paddy for Kharif Marketing Season (KMS) 2014-15

Paddy shall be in sound merchantable condition, dry, clean, wholesome of good

food value, uniform in colour and size of grains and free from moulds, weevils,

obnoxious smell, Argemone mexicana, Lathyrus sativus (Khesari) and admixture of

deleterious substances.
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Paddy will be classified into Grade 'A' and 'Common' groups.

Schedule of specification

SI. No. Refractious Maximum Limit (%)
1. Foreign matter
(a) Inorganic 1.0
(b) Organic 1.0
2. Damaged, discoloured, sprouted and 5.0%
weevilled grains
3. Immature, Shrunken and shrivelled grains 3.0
4. Admixture of lower class 6.0
5. Moisture content 17.0

* Damaged, sprouted and weevilled grains should not exceed 4%.

N.B. 1. The definitions of the above refractions and method of analysis are to be followed as per BIS
‘Method of analysis for foodgrains’ Nos. 1S:4333 (Part-I): 1996, IS: 4333 (Part-1I): 2002 and
‘Terminology for foodgrains’ IS:Nos. 2813-1995, as amended from time to time.

2. The method of sampling is to be followed as per BIS method for sampling of Cereals and
Pulses 1S:14818-2000 as amended from time to time.

3. Within the overall limit of 1.0% for organic foreign matter, poisonous seeds shall not exceed
0.5% of which Dhatura and Akra seeds (Vicia species) not to exceed 0.025% and 0.2%
respectively.

Storage capacity of foodgrains

194. SHRIMATI SASIKALA PUSHPA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that large quantity of foodgrains are rotting due to lack

of storage facilities in the country, if so, the details thereof;

(b) the details of the storage capacity that is available now vis-a-vis required
to store foodgrains with the FCI and others hired by FCI; and

(c) the steps taken by Government for proper storage of foodgrains?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) No, Sir. No foodgrains are

rotting due to lack of storage facilities in the country.

(b) The total storage capacity with FCI and State agencies for storage of central
pool stocks as on 01.04.2015 was 709.221akh MT. The total stock of foodgrains held
in central pool as on 01.04.2015 was 343.15 lakh MT. The total stock of rice and
wheat in the Central Pool during the year 2014-15 ranged from a peak of 622 lakh
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MT on 01.06.2014 to a low of 348 lakh MT on 01.03.2015. Thus, on the overall,
there is sufficient capacity for stocking the Central Pool foodgrains.

(c) For proper storage and management of foodgrains, the following steps are

being taken:

1. FCI maintains a close and regular liaison with the State Governments,
Railways and other agencies for effective coordination in procurement,

stocking, transportation and distribution of the foodgrains.

2. Normal precautions like cleaning, proper stacking, spraying of insecticide,
fumigation, pests control, inspection and surveillance are taken during storage

to maintain quality of the foodgrains.

3. Augmenting of storage capacity by FCI.
Procurement of foodgrains by FCI

195. SHRIMATI SASIKALA PUSHPA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the FCI has reduced procurement of foodgrains in the recent past,
if so, the details thereof and the reasons therefor;

(b) the details of procurement made by FCI during the last two years, State-

wise and year-wise;

(c) whether it is a fact that the private parties are allowed to procure foodgrains;

and

(d) if so, the details of the names of such private parties, quantities and the
rate at which they are procured, during each of the last two years?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) Food Corporation of
India (FCI) /State Agencies procures all the foodgrains conforming to the prescribed
specifications at the Minimum Support Price (MSP) offered for sale at specified centers
by the farmers. Under Decentralized Procurement (DCP) Scheme, State Governments
themselves procure, store and distribute foodgrains under Targeted Public Distribution
System (TPDS) and Other Welfare Schemes (OWS). If the stocks of the foodgrains
procured by the State Government exceeds its allocation under TPDS and other
Welfare Schemes, such excess stocks are taken by the Food Corporation of India
(FCI). In Non-DCP States, FCI undertakes procurement of wheat or paddy as per
plan prepared by the State Government and purchase centres assigned to FCI. In the
case of paddy procured by the State Agencies in Non-DCP States, the rice derived

from it is directly received by FCI only. Thus, with increase in the procurement of
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wheat by the State Agencies and expansion of DCP Scheme, the level of procurement
of wheat and rice by FCI has gradually reduced over a period. The details showing
procurement of Rice and Wheat by FCI during the last two years and current year
are given in the Statement-I & II respectively (See below).

(c¢) Government has a policy to allow private parties to procure the foodgrains
for Central Pool. However, no procurement actually was carried out through any
private party/agency for central pool during the last three years by FCI. Private
traders/millers do procure wheat/paddy directly from the farmers for their own private

trade/business.
(d) Question does not arise.
Statement-1
Procurement of rice by FCI during last two years and current year

(Figures in lakh tonnes)

SI. No. States/UTs KMS 2012-13 KMS 2013-14 KMS 2014-15*
1. A.P. 54.79 29.47 12.46
2. Telangana - 32.10 3.61
3. Assam 0.15 0.00 0.03
4. Bihar 0.00 0.00 0.00
5. Chbhattisgarh 18.62 22.04 12.44
6. Gujarat 0.00 0.00 0.00
7. Haryana 25.72 23.45 19.34
8. Himachal Pradesh 0.01 0.00 0.00
9. Jharkhand 0.00 0.00 0.00
10. Jammu and Kashmir 0.02 0.00 0.00
11. Karnataka 0.00 0.00 0.00

12. Kerala 2.39 0.00 0.00
13. Madhya Pradesh 0.20 0.01 0.00
14. Mabharashtra 1.60 1.32 0.57
15. Odisha 0.34 0.04 6.35
16. Punjab 83.22 80.65 68.21

17. Rajasthan 0.00 0.00 0.00
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SI. No. States/UTs KMS 2012-13 KMS 2013-14 KMS 2014-15*
18. Tamil Nadu 0.00 0.00 0.00
19. Uttar Pradesh 22.04 11.07 15.27
20. Uttarakhand 3.15 2.40 1.94
21. West Bengal 5.28 0.17 0.16
Others 0.13 0.12 0.10
TotaL 217.67 202.84 140.48

* KMS 2014-15 is under progress. Figures reported as on 15.04.2015.
Statement-11
Procurement of wheat by FCI during last two years and current year

(Figures in lakh tonnes)

SI. No. States/UTs RMS 2013-14 RMS 2014-15 RMS 2015-16*
1. Punjab 19.40 18.38 0.00
2. Haryana 7.25 8.00 0.00
3. Uttar Pradesh 0.09 0.50 0.03
4. Madhya Pradesh - 0.00 0.00
5. Bihar - - 0.00
6. Rajasthan 12.13 8.40 0.09
7. Uttarakhand Neg. 0.00 0.00
8. Chandigarh 0.08 0.05 0.01
9. Delhi Neg. - 0.00

10. Gujarat Neg. 0.02
11. Jharkhand 0.00
12. Mabharashtra 0.00
13. Himachal Pradesh Neg. 0.00
14. Jammu and Kashmir 0.00
15. West Bengal 0.00

ToTAL 38.95 3533 0.15

* RMS 2015-16 is under progress. Figures reported as on 15.04.2015.
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National Food Processing Policy

196. SHRIMATI RENUKA CHOWDHURY: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether Government is working on a new integrated National Food Processing
Policy, if so, the details thereof; and

(b) the fresh steps taken by Government to reduce large scale wastage of
perishable fruits and vegetables in the country, especially in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) No, Sir.

(b) The growth of the food processing industries helps in minimizing wastages
of agriculture produce, ensure better income for farmers, provide employment
opportunities and enhancing value addition of the agriculture produce. For promotion
and development of food processing sector in the country, including Andhra Pradesh,
Government is implementing various Central Sector Schemes, namely (1) Scheme for
Infrastructure Development for Food Processing having components of (i) Mega Food
Parks (ii) Integrated Cold Chain, Value Addition and Preservation Infrastructure and
(iii) Setting-up/Modernization of Abattoirs (subsumed in NMFP we.f 01.04.2014);
(2) Scheme of Technology Up-gradation/Establishment/Modernization of Food
Processing Industries; (3) Scheme for Quality Assurance, Codex Standards, Research
and Development and Other Promotional Activities; (4) Scheme for Human Resource
Development and (5) Scheme of Strengthening of Institutions.

During the Twelfth Five Year Plan the Government also launched Centrally
Sponsored Scheme of ‘National Mission on Food Processing” (NMFP) for
implementation through the State Governments/Union Territories including in the
Andhra Pradesh. The components of the NMFP are (i) Technology Up gradation/
Setting up/Modernization of Food Processing Units (ii) Cold Chain, Value Addition
and Preservation Infrastructure for Non-Horticulture Products (iii) Setting-up/
Modernisation of Abattoirs (w.e.f. 01.04.2014) (iv) Human Resource Development
(v) Promotional Activities (vi) Creating Primary Processing Centers/Collection Centers
in Rural Areas (vii) Modernisation of Meat Shops and (viii) Reefer Vehicles. State/
Union Territory Governments were given the flexibility in selection of locations of
projects as well as beneficiaries to harness the potential of value addition by using
locally grown raw material for setting up food processing industries. However,
NMFP has been delinked from Central Government support from the financial year
2015-16. The State Governments may decide to continue with the Mission out of
their increased resources resulting from the recommendations of the Fourteenth

Finance Commission.
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Mega Food Parks Scheme

197. SHRI K.C. TYAGI:
SHRIMATI RAJANI PATIL:

Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether Government has launched Mega Food Parks (MFPs) Scheme to

create modern infrastructure facilities in the food processing sector in the country;
(b) if so, the details and the salient features of the scheme; and

(c) the details of the mechanism put in place to monitor the functioning of such

Parks across the country?

THE MINISTER OF STATE FOR FOOD PROCESSING INDUSTRIES
(SADHVI NIRANJAN JYOTI): (a) Yes, Sir.

(b) The Mega Food Parks Scheme aims to provide a mechanism to bring
together farmers, processors and retailers and link agriculture production to the
market so as to ensure maximization of value addition, minimization of wastages
and improving farmers’ income. The primary objective of the Scheme is to provide
modern infrastructure facilities for the food processing along the value chain from
the farm to the market with a cluster based approach based on a hub and spokes
model.It includes creation of infrastructure for primary processing and storage near
the farm in the form of Primary Processing Centres (PPCs) and Collection Centres
(CCs) and common facilities and enabling infrastructure like roads, electricity,
water, ETP facilities etc. at Central Processing Centre (CPC). These PPCs and CCs
act as aggregation and storage points to feed raw material to the food processing
units located in the CPC. Food Processing being capital incentive activity, common
facilities are created at CPC to be used by the processing units on hire basis. This
helps in reducing the cost of individual units significantly and makes them more
viable. The minimum land required for a Central Processing Centre in Mega Food
Park is 50 acre and implementation period is 30 months. The scheme is demand-
driven and would facilitate food processing units to meet environmental, safety and
social standards. A cluster of 30-35 units is expected to come up in one Mega
Food Park with an investment of about I 250 Crore. It is likely to benefit about
6000 farmers/producers directly and 25000-30000 farmers indirectly. The financial
assistance under the scheme is provided in the form of grant-in-aid @ 50% of
eligible project cost in general areas and @ 75% of eligible project cost in NE
Region and difficult areas (Hilly States and ITDP areas) subject to maximum of

% 50 crore per project.
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(c) Functioning of Mega Food Parks is closely monitored by the Ministry
through a well-established mechanism as per the scheme guidelines. This includes
detailed scrutiny of the periodical progress reports of the project by the Programme
Management Agency (PMA) and the Ministry, verification of the bills by the Project
Management Consultant (PMC) before release of the funds from the bank account
maintained for the purpose, site visits of the projects by the PMA and Ministry
officers, periodic review meetings of the progress of the projects at the level of the
senior officers and Minister in the Ministry etc. Ministry monitors each project very
closely and regularly.

Budgetary allocation for food processing sector

+198. SHRI PRABHAT JHA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is committed to promote food processing industries in
the country and whether sufficient policy and promotional measures are being taken
in this direction, if so, the details thereof;

(b) whether it is a fact that adequate budgetary allocation has not been made
for the year 2015-16 for the food processing sector; and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Yes, Sir. For promotion and
development of food processing sector in the country, Government is implementing
various Central Sector Schemes, namely (1) Scheme for Infrastructure Development
for Food Processing having components of (i) Mega Food Parks (ii) Integrated
Cold Chain, Value Addition and Preservation Infrastructure and (iii) Setting-up/
Modernization of Abattoirs (subsumed in NMFP w.ef. 01.04.2014); (2) Scheme of
Technology Upgradation/Establishment/Modernization of Food Processing Industries;
(3) Scheme for Quality Assurance, Codex Standards, Research and Development and
Other Promotional Activities; (4) Scheme for Human Resource Development and (5)
Scheme of Strengthening of Institutions.

During the Twelfth Five Year Plan the Government also launched Centrally
Sponsored Scheme of ‘National Mission on Food Processing’ (NMFP) for
implementation through the State Governments/Union Territories. The components
of the NMFP are (i) Technology Upgradation/Setting up/Modernization of Food
Processing Units; (ii) Cold Chain, Value Addition and Preservation Infrastructure

for Non-Horticulture Products; (iii) Setting-up/Modernisation of Abattoirs (w.e.f.

FOriginal notice of the question was received in Hindi.
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01.04.2014); (iv) Human Resource Development; (v) Promotional Activities;
(vi) Creating Primary Processing Centers/Collection Centers in Rural Areas;
(vii) Modernisation of Meat Shops; and (viii) Reefer Vehicles. State/Union Territory
Governments were given the flexibility in selection of locations of projects as well
as beneficiaries to harness the potential of value addition by using locally grown
raw material for setting up food processing industries. However, NMFP has been
delinked from Central Government support from the financial year 2015-16. The
State Governments may decide to continue with the Mission out of their increased
resources resulting from the recommendations of the 14th Finance Commission.

(b) and (c) The Ministry sought a budgetary allocation of I 1471.03 crore for
the year 2015-16 against which an allocation of ¥ 487.00 crore only has been made
for various schemes of the Ministry. The higher allocation could not be made due

to resource constraints.
Allocation of investment in Mega Food Parks

199. DR. T. SUBBARAMI REDDY: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of Mega Food Parks that have been allocated, with details of

each company or firm;

(b) the total estimated investment in these Mega Food Parks with Central grant
and the costs to be incurred by food processing units; and

(c) by when these units are expected to be set up and the locations thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) The Ministry has accorded in-
principle approval/final approval to 40 (Forty) Mega Food Parks (MFPs) in the
country so far for creation of modern infrastructure for food processing industries.
Details of these Projects including name of the company/firm/organization to which
these Projects have been allocated are given in the Statement (See below).

(b) and (c¢) The total estimated investment in these 40 Mega Food Park would
be around X 14794 crore including a Government grant of around I 2000 crore and
promoters’ contribution of around I 2794 crore as equity and loan. A cluster of
30-35 food processing units are expected to come up in each Mega Food Park with
an estimated investment of about I 250 crore. Implementation period of a Mega Food
Park Project is 30 Months from the date of final approval for the Projects approved
upto IV Phase of implementation of the scheme and 30 Months from the date of
release of 1st Instalment for the Projects approved in V Phase, unless extended by
the Inter-Ministerial Approval Committee (IMAC). The location of the 40 Mega Food

Parks is given in Statement.
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Bifurcation of Supreme Court and setting up of more of its benches

200. PROF. M. V. RAJEEV GOWDA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether any initiatives have been taken towards bifurcation of the Supreme
Court into cassation courts and constitutional courts as per the recommendations of

the 229th report of the Law Commission, if so, the details thereof; and

(b) whether there have been any further consultations with the Supreme Court
on the viability to set up regional benches of Supreme Court to increase the access
of justice to people from different parts of the country, if so, the details thereof and

if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) and (b) According to Article 130 of the Constitution, the Supreme Court shall
sit in Delhi or in such other place or places as the Chief Justice of India may, with

the approval of the President, from time to time, appoint.

The Law Commission, in its 229th Report had suggested that a Constitutional
Bench be set up at Delhi to deal with constitutional and other allied issues of
national importance and four Cassation Benches be set up in the Northern region
at Delhi, the Southern region at Chennai/Hyderabad, the Eastern region at Kolkata
and the Western region at Mumbai to deal with all appellate work arising out of

the orders/judgments of the High Courts of the particular region.

The matter of having Supreme Court Bench(es) in other parts of the country was
taken up with the Supreme Court on various occasion in the past, the last being in
2010. However, the Supreme Court found no justification for setting up of Bench(es)

of the Supreme Court outside Delhi.
New voting machines

201. SHRI SHANTARAM NAIK: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether the Election Commission proposes to install new voting machines

in the country to enhance voters' secrecy;
(b) if so, the essential features of the new machines;
(c) whether voters will get print out of the votes cast by them; and

(d) by when these machines are proposed to be installed?
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THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) to (d) The Election Commission has stated that a device called “Voter Verifiable Paper
Audit Trail (VVPAT)”, is attached with Electronic Voting Machine to generate a paper
slip containing name, serial number and symbol of the chosen candidate. After field trials,
it was first used in actual poll in September, 2013 in a bye-clection to the Legislative
Assembly of the State of Nagaland. Thereafter, VVPATs have been used in phased manner
in selected constituencies during all General Elections to Legislative Assemblies and in

eight Parliamentary Constituencies during General Election to Lok Sabha in 2014.

When the voter presses the button against the name of the candidate of his/her
choice on the Ballot Unit, the VVPAT generates a paper slip, called Ballot Slip. This
paper slip contains the name, serial number and symbol of the chosen candidate.
The voter can see this slip through a screened window where it stays for seven
seconds, and then it automatically gets cut and falls down in a sealed drop box.
The Commission has proposed to use VVPAT in a phased manner in future elections

after procuring the requisite number of such devices.
Repeal of obsolete laws

202. SHRI VIVEK GUPTA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government has accepted recommendations of the Fourth Law
Commission for repealing 30 laws that are unconstitutional and whether any of these

laws are presently being repealed by the Repealing and Amending Bill, 2014;

(b) if so, the details thereof and the reasons for repealing laws that were
not approved by the Law Commission, law-wise, year-wise, if not, the reasons

therefor;

(c) whether Government proposes to enact an automatic repealing clause that

repeals obsolete and archaic laws as recommended by the Select Committee; and

(d) if so, the details of the process for automatic repealing and reviewing of

laws?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) and (b) Yes, Sir. It seems that the Question relates to the recommendation made
by the Law Commission in its 251st Report on the Obsolete Laws: Warranting
Immediate Repeal (Fourth Interim Report), in which it recommended for repeal of
30 obsolete Acts. The said 30 Acts recommended for repeal have been categorized
into two categories, ie. (i) 28 Acts which are to be repealed by Parliament; and (ii)

2 Acts which are to be repealed by Parliament in consultation with the concerned
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State Governments. Accordingly, letters dated 22nd November, 2014 have been
issued to all Central Ministries/Departments and to the Chief Secretaries of all
State Governments for their comments/views on enactments which will be taken-up
for repeal by Parliament. Information in this regard is awaited from the Ministries/
Departments of the Central Government as well as State Governments. None of the
aforesaid enactments were included either in the Repealing and Amending Bill, 2014
or in the Repealing and Amending (Second) Bill, 2014.

(c) and (d) Yes, Sir. The recommendation made by the Select Committee for inclusion
of an automatic repeal clause has been examined by the Government with reference
to the practice followed in United Kingdom and Australia. In the United Kingdom, all
Appropriation Acts usually contain a repealing provision which specifically repeal older
Appropriation Acts. In Australia, there is a comprehensive law, namely, the Legislation
Act, 2001 which contains 302 sections and other Annexures which, inter-alia, deals
with the “life cycle” of legislation, improving its structure and content and simplifying
its provisions where practicable. Section 89 of the said Act deals with automatic repeal
of certain laws and provisions and in its sub-section (2) it says that an Appropriation
Act is automatically repealed on the last day of the financial year for which it makes
appropriation. In brief, the Legislation Act, 2001 is a comprehensive legislation which
deals with various aspects of legislation including interpretation of legislation. Accordingly,
it has been decided to follow the repeal mechanism in vogue in United Kingdom to
systematically repeal Appropriation Acts (on whose Appropriation Acts we model our own)
usually two sessions in arrears. This will be in consonance with the recommendations
of the Select Committee to have a repeal clause in the Appropriation Acts. However,
such clause shall be provided when the enactment of the Appropriation Act, 2016 is
undertaken where under the Appropriation Acts of 2013 shall be repealed.

Setting up of Fast Track Courts

203. SHRI DEVENDER GOUD T.: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether the Ministry has sent a proposal to 14th Finance Commission for
a grant of ¥ 4150 crore for setting up of Fast Track Courts (FTCs) in the country,
if so, the details of the proposal;

(b) whether the Commission which was to submit its Report in October, 2014,

has submitted the same; and
(c) if so, the recommendations made by the Commission with regard to FTCs?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) A proposal for establishing 1800 Fast Track Courts (FTCs) for a period of 5
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years at a cost of ¥ 4144 crore was made to the 14th Finance Commission, for
cases of heinous crimes; cases involving senior citizens, women, children, disabled
and litigants affected with HIV AIDS and other terminal aliments; and civil disputes
involving land acquisition and property/rent disputes pending for more than five years.

(b) and (c¢) The Commission, in its report, has endorsed the proposal and urged
State Governments to use additional fiscal space provided by the Commission in the

tax devolution to meet such requirements.
Disposal of law suits involving senior citizens

204. SHRI AAYANUR MANJUNATHA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the total number of the law suits relating to senior citizens pending in
various lower and higher courts in the country during each of the last three years

and the current year;
(b) the steps taken by Government to expedite such cases;

(c) whether there is any provision which gives priority to the disposal of law
suits involving senior citizens in the lower and higher courts; and

(d) if so, the details thereof and if not, the steps being taken by Government

to bring such a provision in the near future?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) to (d) Record of law suits involving Senior Citizens is not maintained. In the
Conference of Chief Ministers and Chief Justices held in New Delhi on 7th April,
2013, it has been resolved that the State Governments shall, in consultation with
the Chief Justices of the respective High Courts, take necessary steps to establish
suitable number of Fast Track Courts (FTCs) relating to offences against women,
children, differently abled persons, senior citizens and marginalized sections of the
society, and provide adequate funds for the purpose of creating and continuing them.
Government has requested the State Governments and the Chief Justices of the High
Courts to implement this decision.

The 14th Finance Commission has endorsed the proposal to strengthen the judicial
system in States which includes, inter-alia, establishing 1800 FTCs for a period
of five years for cases of heinous crimes; cases involving senior citizens, women,
children, disabled and litigants affected with HIV AIDS and other terminal ailments;
and civil disputes involving land acquisition and property/rent disputes pending for
more than five years at a cost of ¥ 4144 crore. The 14th Finance Commission has
urged State Governments to use additional fiscal space provided by the Commission

in the tax devolution to meet such requirements.
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Court cases filed by Government

205. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether it is a fact that the maximum number of court cases in the country
are filed by Government itself and this is a major reason behind the extra burden

of court cases on the judiciary and the unnecessary delay in judicial process;
(b) if so, the details thereof;

(c) whether there is any proposal for bringing reform in the National Litigation

Policy; and
(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) and (b) Sir, no specific data is maintained in the ministry. However the 10th Law
Commission in its 100th Report titled “Litigation by and against the Government:
Some Recommendations for Reform” observed that “a pretty bulk of litigation in
the courts, including, in particular, writ petitions in the Supreme Court and the High
Courts, consists of cases to which the Government is a party.” A National Litigation
Policy 2010 was drafted based on the recognition that Government and its various
agencies are the pre-dominant litigants in courts and Tribunals in the country. The
said draft policy provided that Government must cease to be a compulsive litigant.
The philosophy that matters should be left to the courts for ultimate decision has
to be discarded. The easy approach, “Let the courts decide, must be eschewed and

condemned.”

(c) and (d) The National Litigation Policy, 2010 is being reviewed and National
Litigation Policy, 2015 is under consideration of the Government. All such efforts

are aimed at minimizing litigation and thus bring down number of pending cases.
Setting up of more Rural Courts

206. SHRI PARIMAL NATHWANI: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the number of Rural Courts set up across the country during each of the

last three years and the current year, State-wise, including Jharkhand and Gujarat;
(b) whether Government proposes to set up more such courts;

(c) if so, the details thereof, location-wise; and

FOriginal notice of the question was received in Hindi.
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(d) the steps taken by Government in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (d) In terms of Section 3 (1) of the Gram Nyayalayas Act, 2008, it is for the
State Governments to establish Gram Nyayalayas in consultation with the respective
High Courts. As per information available, 194 Gram Nyayalayas have been notified
by 10 States which do not include Gujarat. Year-wise and State-wise details of Gram
Nyayalayas notified during last three years are given below. No notification has

been received this year.

SI. No. Name of State 2012 2013 2014
L. Mabharashtra 1 1 7
2. Jharkhand 6 - -
3 Odisha 6 2 -
4. Goa 2 - -
5 Punjab - 2 -
6 Haryana - 2 -
7 Uttar Pradesh - - 12

The issues affecting operationalization of the Gram Nyayalayas were discussed in
the Conference of Chief Justices of High Courts and Chief Ministers of the States
on 7th April, 2013. It was decided in the Conference that the State Governments
and High Courts should decide the question of establishment of Gram Nyayalayas
wherever feasible, taking into account their local problems. The focus is on setting

up Gram Nyayalayas in the Talukas where regular courts have not been set up.
Repealing of obsolete laws

207. SHRI MD. NADIMUL HAQUE: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether it is a fact that Government has repealed obsolete and old laws in
the country;

(b) if so, the details of the laws repealed by Government since August, 2014;
(c) the number of laws still pending to be repealed; and

(d) whether Government is committed to implement the recommendations of

Law Commission in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):

(a) and (b) Yes, Sir. Review of all laws with a view to bring them in harmony with
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the current economic, social and political situation in the country is a continuous
process. This task is undertaken by the different nodal Ministries/Departments of the
Central Government administering their respective laws and generally by the Law
Commission of India. The Repealing and Amending Bill, 2014 was introduced in
Lok Sabha on 11th August, 2014. It proposes for repeal of 36 Acts and to amend
two Acts to correct formal defects and patent errors detected therein. The said Bill
was referred to the Department-related Parliamentary Standing Committee which has
submitted its Report on 19th December, 2014. The Committee has recommended
that the Bill may be passed after omitting the Employment of Manual Scavengers
and Construction of Dry Latrines (Prohibition) Act, 1993 from the Bill, since the
Employment of Manual Scavenging and Construction of Dry Latrines (Prohibition)
Act, 1993 was enacted under article 252(1) of the Constitution. The said Bill has
been considered and passed by Lok Sabha on 18th March, 2015 and the Bill is
pending before Rajya Sabha.

The Repealing and Amending (Second) Bill, 2014 which was introduced in Lok
Sabha on 3rd December, 2014 proposes to repeal 90 obsolete amending Acts, which
have become redundant. It also proposes to amend two Acts to correct formal defects
or patent errors detected therein. The said Bill was passed by Lok Sabha on 8th
December, 2014. When the said Bill came for consideration and passing in Rajya
Sabha, the same was referred to Select Committee of Rajya Sabha for its examination
and Report. The Select Committee has examined the said Bill and submitted its

report on 24th February, 2015 and recommended for its enactment.

(¢) The Commission on Review of Administrative Laws (P.C. Jain Commission)
gave its Report in 1998 identifying large body of laws for the purposes of repeal. It
has recommended the repeal of 700 Appropriation Acts passed by Parliament from time
to time since 1950 as they are, in terms, temporary in nature. The Commission has
recommended their repeal on the ground that these laws have become either irrelevant
or dysfunctional. The proposal has been examined in the Legislative Department
and legal opinion was also obtained from the Ld. Attorney General of India on the
issue. Accordingly, a Note for the Cabinet along with the Appropriation Acts (Repeal)
Bill, 2015 has been prepared proposing to repeal 758 Appropriation Acts [including
Appropriation (Railways) Acts] enacted by Parliament during the period 1950 to 2012
which include 111 State Appropriation Acts enacted during 1950 to 1976 when States
were under President’s Rule, which was approved by the Cabinet. The said Bill has
been proposed for introduction in Parliament in the current session. A Two-member
Committee was constituted by the Prime Minister's Office on 1st September, 2014
for review of repeal of obsolete laws. The said Committee has submitted it's Report,

which has been examined by the Legislative Department. Letters have been sent to
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the concerned Ministries/Departments for their concurrence for repeal of 637 Acts.
Letters are also to be issued to the States for repeal of obsolete Acts, which pertain
to their States. The final decision will be taken only after receiving the comments

from the Ministries/Departments and State Governments in this regard.

The Law Commission has recently submitted its 248th, 249th 250th and the 251st
Reports on "Obsolete Laws: Warranting Immediate Repeal", in which it recommended
for repeal of 72, 113, 74 and 30 obsolete Acts respectively, including some State
laws. The Legislative Department has examined the said Reports and letters have been
issued to Ministries/Departments and the State Governments seeking their comments
and also asking them to take necessary action. The replies are still awaited. The
final decision will be taken only after receiving the comments from the Ministries/

Departments and State Governments in this regard.

(d) Yes, Sir. The Government is committed to implement the recommendations of
Law Commission with the concurrence of the Ministries/Departments of the Central

Government and State Government.
Implementation of National Litigation Policy

208. SHRIMATT VANDANA CHAVAN: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the steps taken by Government towards implementation of National Litigation

Policy;

(b) the data pertaining to number of cases where Government is a litigant pending
before different courts, Department-wise including duration of pendency and current

stage of the cases;

(c) the steps taken by Government to encourage settlement via ADR by
Government Departments and the number of cases in which ADR has been resorted

to by Government Departments;

(d) the number of cases where action has been taken by Government Departments

during the notice period u/s 80 of CPC; and

(e) whether Government would create a comprehensive database on pendency

of cases?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (e) The information is being collected and will be laid on the Table of the

House.
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Vacancies of judges in High Courts and the Supreme Court

209. SHRI HARIVANSH: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) the High Courts of States including the Supreme Court of the country where
the posts of judges are lying vacant and the time since when these posts are lying

vacant; and
(b) the time by when these posts are to be filled up and the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) and (b) The details showing the number of vacancies of Judges in the High
Courts and the Supreme Court and the time; since the posts are lying vacant is
given in the Statement (See below). Filling up of the vacancies in the High Courts
is a time consuming process, as it requires consultation and approval from various
Constitutional authorities. While every effort is made to fill up the existing vacancies
expeditiously, vacancies do keep on arising on account of retirement, resignation or
elevation of Judges and increase in the Judge strength of High Courts. However,
with the coming into force of the Constitution (Ninety Ninth Amendment) Act, 2014
and the National Judicial Appointments Commission Act, 2014 on 13th April, 2015,
the role of recommending appointment of Judges in the Supreme Court and the

High Courts now rests with the Commission to ensure timely filling up vacancies.

Statement

SI.  Name of the Court  Vacancies Year-wise vacancies remained up to 15.04.2015

No. as on 2010 2011 2012 2013 2014 2015
15.04.2015

1 2 3 4 5 6 7 8 9

A. Supreme Court of India 03 -- -- -- -- 02 01

B. High Court

1. Allahabad 79 33 07 05 14 15 05

2. Telangana and 20 01 06 02 06 04 01
Andhra Pradesh

3. Bombay 29 - - - 06 02 21

4.  Calcutta P-13 - - 01 03 07 02

5. Chhattisgarh 12 02 01 01 02 02 04

6. Delhi 19 - 01 03 01 14 -

FOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6 7 8 9
7. Gauhati 07 - - - 03 03 01
8. Gujarat 22 05 02 03 - 02 10
9. Himachal Pradesh 06 - - - - 06 -

10.  Jammu and Kashmir 07 - - 01 03 03 -

11.  Jharkhand 11 - 02 02 01 06 -

12.  Karnataka 26 03 - 03 02 18 -

13.  Kerala 0 - - - - - -

14. Madhya Pradesh 20 - 01 01 03 15 -

15.  Madras 20 - 03 04 06 05 02

16.  Manipur 01 - - - 01 - -

17.  Meghalaya 0 - - - - - -

18.  Odisha 06 - - - - 04 02

19. Patna 10 - 01 01 04 03 01

20. Punjab and Haryana 30 - - - 04 23 03
21.  Rajasthan 21 - - 05 03 12 01
22.  Sikkim 0 - - - - - -
23.  Tripura 0 - - - - - -
24.  Uttarakhand 05 - - - 01 04 -

TotAL 364 44 24 32 63 148 53

Pending court cases

+210. SHRI HARIVANSH: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) the total number of pending cases in Supreme Court of India and which is

the oldest case and how old;

(b) the total number of pending cases in all the High Courts of the country

and the period of pendency of such cases;

(c) the total number of pending cases in the lower courts of the country and

the period of pendency of such cases; and

(d) the total number of pending cases in all the courts and by when these backlog

of cases will be disposed of under the promise of delivering fast track justice?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (d) The data on pendency of cases is maintained by Supreme Court and
High Courts. As per the information furnished by Supreme Court, 61,081 cases
were pending in Supreme Court as on 01.04.2015 and the oldest pending matter is
C.A. No. 863/1971. As per information furnished by High Courts, 41.53 lakh cases
were pending in High Courts as on 31.12.2014, out of them 8.14 lakh cases were
0-1 year old, 15.97 lakh cases were 1-5 years old, 9.65 lakh cases were 5-10 years
old, and 7.77 lakh cases were more than 10 years old. In District and Subordinate
Courts, 2.64 crore cases were pending as on 31.12.2014, out of them 83.30 lakh
cases were 0-1 year old, 117.77 lakh cases were 1-5 years old, 43.42 lakh cases

were 5-10 years old, and 20.39 lakh cases were more than 10 years old.

Disposal of pending cases in courts is within the domain of judiciary. The
Government has adopted a co-ordinated approach to assist judiciary for phased
liquidation of arrears and pendency in judicial systems, which, inter-alia, involves
better infrastructure for courts including computerisation, increase in strength of judicial
officers 1 judges, policy and legislative measures in the areas prone to excessive

litigation and emphasis on human resource development.
Judges belonging to SC/ST category

1211. SHRI RAMDAS ATHAWALE: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the court-wise number of judges and Chief Justices working in the High
Courts of the country along with the Apex court as on date; and

(b) the court-wise number of judges, out of them, belonging to Scheduled Castes
and Scheduled Tribes and whether this number is adequate?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): (a) and (b) The details showing the number of Judges and the Chief
Justices working in the High Courts and the Supreme Court as on 15.04.2015 is
given in the Statement (See below).

The relevant provisions of Constitution of India relating to appointment of Judges
of the Supreme Court and High Courts do not provide for reservation for any caste
or class of persons. Therefore, no caste or class-wise data of Judges is maintained.
However, the Government has requested the Chief Justices of the High Courts that
while sending proposals for appointment of Judges, due consideration be given to
suitable candidates belonging to Scheduled Castes, Scheduled Tribes, Other Backward

Classes, Minorities and from amongst women.

FOriginal notice of the question was received in Hindi.
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Statement
Sl. No. Name of the Court Number of Judges working
as on 15.04.2015
A. Supreme Court of India 28
B. High Court

1. Allahabad 81
2. Telangana and Andhra Pradesh 29
3. Bombay 65
4. Calcutta 45
5. Chbhattisgarh 10
6. Delhi 41
7. Gauhati 17
8. Gujarat* 30
9.  Himachal Pradesh 07
10.  Jammu and Kashmir 10
I1. Jharkhand 14
12. Karnataka 36
13.  Kerala 38
14. Madhya Pradesh 33
15. Madras 40
16. Manipur 03
17.  Meghalaya 03
18. Odisha* 21
19. Patna 33
20. Punjab and Haryana* 55
21. Rajasthan 29
22.  Sikkim 03
23. Tripura 04
24, Uttarakhand 06
ToraL 653

* Acting Chief Justice.
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Introduction of train sets

212. PROF. M.V. RAJEEV GOWDA: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of the recently announced plan to launch train sets without engines
in the railway budget;

(b) the details and status of implementation of Bullet trains in the country;

(¢) whether the plan to launch train sets is a substitution to launching Bullet

trains;
(d) if so, the details thereof; and

(e) the status of operationalzing train sets, cost associated with the technology

as well as details of proposed feasibility studies and the pilot projects ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) Train sets announced in Budget speech-2015-16 is
proposed to run on existing track and having features of superior riding experience,

lesser journey time, higher capacity and energy efficient.

(b) Indian Railways currently does not have any High Speed Corridor. The High
Speed Corridors identified for Pre-feasibility/ feasibility studies include:-

(i)  Pune-Mumbai-Ahemedabad-650 km.

(i)  Delhi-Agra-Lucknow-Varanasi-Patna-991 km.

(iii)) Howrah-Haldia- 135 km.

(iv) Hyderabad-Dornakal-Vijaywada-Chennai-664 km.

(v)  Chennai-Bangalore-Coimbotore-Ernakulam-Thiruvananthapuram-850 km.

(vi) Delhi-Chandigarh-Amritsar-450 km.

(vii) Delhi-Jaipur-Ajmer-Jodhpur—591 km.

(viii) Diamond Quadrilateral Network of High Speed Trains comprising of four
sides i.e. Delhi-Mumbai, Mumbai-Chennai, Chennai-Kolkata, Kolkata-Delhi
and both diagonals i.e. Delhi-Chennai and Mumbai-Kolkata. The total
length of network will be approx. 10,000 km.

A joint feasibility study for Mumbai-Ahmedabad high speed corridor co-financed
by India and Japan, which started in December 2013, is targeted for completion in
June 2015.

(c) and (d) No, Sir.
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(e) Cost of 15 Train sets is estimated to be 2500 Crore. Feasibility study of
Train Sets was carried out by Additional Members-Committee of Railway Board,
and after taking into account financial implications and technical issues, committee
recommended to run two train sets on trial initially. Procurement action of Train

Sets has already been initiated.
Bullet trains between Mumbai, Ahmedabad and Pune

213. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Government of Gujarat has requested for introduction

of Bullet trains between Mumbai, Ahmedabad and Pune;

(b) whether it is also a fact that study conducted by Railways for connecting
Mumbai, Ahmedabad and Pune with Bullet trains was completed in April, 2010;

(c) if so, the reasons for not starting the Bullet train, so far; and

(d) by when Government proposes to take up the said project and the likely

time-frame for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Ahmedabad-Mumbai-Pune is one of the
seven High Speed Corridors selected for prefeasibility studies in consultation with
State Governments. One prefeasibility study for Ahmedabad-Mumbai-Pune has been
completed in June, 2010.

Further, for Mumbai — Ahmedabad, a Joint feasibility study, co-financed by India
and Japan, has been undertaken.

(c) and (d) The High Speed Train projects are highly capital intensive. No time
frame can be fixed for the decision on sanction of the project and funding.

Railway schools in the country

214. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased
to state:

(a) the existing number of railway schools in the country, including in Gujarat,
particularly in Patan, Mehsana, Palanpur and Rajkot;

(b) whether some of these schools are facing acute shortage of teachers;
(c) if so, by when the vacant posts are likely to be filled up; and

(d) the action being taken by Railways to improve the quality of education in
these schools?



Written Answers to [24 April, 2015] Unstarred Questions 265

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Indian Railways is running 150 Railway schools in
the country including 7 schools in Gujarat. There are no Railway schools at Patan,

Mehsana, Palanpur and Rajkot.

(b) and (c) It is a matter of fact that certain vacancies of teachers do exist
in Railway schools. However, occurrence of vacancies is a natural and continuous
phenomenon for which indents are placed on Railway Recruitment Boards by the

concerned Railways.

(d) To improve the quality of education in Railway schools, trainings are organized
for Railway school teachers from time to time. Also, emphasis is laid on improving
the infrastructure in Railway schools. Besides, engagement of contract teachers is

allowed pending regular filling up of vacancies.
Instances of thefts and drugging of passengers in trains

215. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that there is an increase in instances of thefts and drugging

of passengers in trains;
(b) if so, the details thereof for the last three years; and
(c) the action Government is taking for safety of passengers and their baggage?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) No, Sir. The number of instances of drugging in
trains has decreased in the year 2014 in comparison to the previous year. However,
the number of instances of theft of personal belongings over Indian Railways has
increased. The details of cases of theft and drugging in trains over Indian Railways

during the last three years are as under:

Year Number of cases of theft of Number of cases of
personal belongings drugging

2012 8225 652

2013 9191 473

2014 11460 437

(c) Policing on Railways being a State subject, prevention of crime, registration
of cases, their investigation and maintenance of law and order in Railway premises

as well as on running trains are the statutory responsibility of the State Governments,



266 Written Answers to [RAJYA SABHA] Unstarred Questions

which they discharge through Government Railway Police (GRP). However, Railway
Protection Force supplements the efforts of the Government Railway Police by
deploying its staff for escorting of important trains in affected areas and access

control duties at important and sensitive stations.

The other steps taken by the Railways to improve safety of passengers and their

baggage are as under:—

1. 1300 trains are escorted by Railway Protection Force in addition to 2200
trains escorted by Government Railway Police of different States daily on

an average.

2. Security Help-Line number 182 has become operational in Zonal Railways’
Control Rooms to enable passengers to seek security related assistance on

real time basis.

3. An Integrated Security System, including electronic surveillance through CCTV
to enhance security over 202 sensitive and vulnerable Railway stations, is

under implementation.

4. Regular coordination meetings are held with State Police at all levels to
ensure proper registration and investigation of crime by Government Railway

Police.
Derailment of Dehradun-Varanasi Janta Express
216. SHRI A.K. SELVARAJ: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that at least 38 persons were killed and nearly 150
injured, when four coaches of Dehradun-Varanasi Janta Express derailed in Raebareli
District of Uttar Pradesh;

(b) if so, the details thereof;
(¢) whether Railways have ordered any probe into this train accident; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) On 20.03.2015 at about 09.10 hours, while
the train No.14266 Dehradun-Varanasi Express was being received in line No. 1
(Loop Line) at Bachhrawan station on Lucknow-Rae Bareli single line non-electrified
section of Lucknow Division for its scheduled stoppage, the Loco Pilot of the train
engine overshot the Signal and entered into the sand hump causing derailment of
train engine and two coaches including second class-cum-luggage coach. In this
unfortunate accident, 39 passengers lost their lives, 24 passengers suffered grievous

injuries and 14 passengers suffered simple injuries.
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(c) and (d) Statutory inquiry into the above accident is being conducted by
Commissioner of Railway Safety/South Central Circle under the Ministry of Civil
Aviation. Commissioner of Railway Safety/South Central Circle, in his provisional
findings has observed that the derailment was caused due to the failure of Train No.
14266 Dn. Express to stop at the starter signal on the Loop Line which was ‘RED’.
The train could not be controlled on account of non-functioning of train brakes from
the locomotive due to discontinuity of brake pipe pressure between the train engine
and the trailing load of passenger coaches. The accident has been classified under the

category of ‘Error in Train working’.
Imposition of fine for littering

217. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Railways have taken a decision to impose a fine
of ¥ 5000 on anyone found littering or defecating on and along the railway tracks

and platforms;
(b) if so, the details thereof;

(c) whether it is also a fact that those residing along the tracks and disposing
waste on railway property would also be fined; and

(d) whether it is also a fact that if the waste is found lying in front on any house
adjoining the tracks, the fine would be recovered from the occupant of the property?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Indian Railways (Penalties of Activities Affecting Cleanliness at
Railway Premises) Rules, 2012 under the Railways Act, 1989 have been notified
under a Gazette Notification to penalize persons affecting cleanliness and hygiene at
railway premises including platforms, railway tracks and other property belonging to
railways, with fines not exceeding I 500/-. The purpose of levying fines is to reduce

the activities affecting cleanliness and hygiene at railway premises.
Express trains between Kasganj and Bareily

218. SHRI GULAM RASOOL BALYAWI: Will the Minister of RAILWAYS be

pleased to state:

(a) since when Express trains are not operating on the railway tracks between

Kasganj and Bareily, the reasons therefor;

(b) whether it is a fact that several trains were announced to be introduced on

this Section in previous Railway Budgets;
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(c) whether it is also a fact that those trains have not been introduced so far;

and
(d) the action being taken against those responsible for this undue delay?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Operation of train services on Kasganj-Bareilly section has been discontinued

since 01.01.2014 due to Gauge conversion works on the Ramganga-Badaun-Kasganj section.
(b) Yes, Sir.
(c) Yes, Sir.

(d) Gauge conversion of Kasganj-Bareilly section got delayed due to inadequate
fund allotment in the previous years. Now the section has been completed and
opened to goods traffic. Passenger/Express trains can be started after the statutory
inspection and authorization by Commissioner of Railway Safety. Question of taking

action does not arise.
Measures to reduce power bill

219. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that in 2013-14 Railways have paid a bill of around

% 10,000 crore for consuming 15,170 million units of power;

(b) whether it is also a fact that apart from this, Railways have paid ¥ 22,000

crore for diesel;
(c) if so, the details thereof;

(d) whether it is also a fact that Railways are taking various measures to reduce

the power bill; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c¢) Indian Railways (IR) have paid energy bill of ¥ 10,996.5 crore
(approximately) for consumption of about 16,903 (million/units) of electricity for
traction and non-traction purposes and also paid I 19,496.64 crore (approximately)

for consumption of diesel during the year 2013-14.

(d) and (e) Indian Railways (IR) proposes to procure power through the bidding
system from eligible entities, source power from captive plant and adopt energy

conservation measures to rationalize power bill.
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Videography of passengers on sensitive

routes during boarding

220. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways will videograph passengers on sensitive

routes during boarding and has already begun to do so in some places;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways are considering to set up a commando
training centre for Railway Protection Force personnel to be deployed on Maoist

affected routes; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Video coverage of general coaches of important
Mail and Express trains at important railway stations on routes prone to passenger

crime is being done.

(c) and (d) With a view to develop inhouse commando training facility
for Railway Protection Force personnel, a commando Training Centre has been
sanctioned for RPF at Canning under Sealdah Division of Eastern Railway in
Works Programme 2010-11.

Incomplete railway projects

221. SHRI NARESH GUJRAL: Will the Minister of RAILWAYS be pleased

to state:

(a) the total number along with the details of incomplete railway projects in

the country which have been pending for more than five years;

(b) whether Government has taken any fresh measures to expedite the process

of their completion; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (c) Information is being collected and will be laid
on the Table of the House.
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Bibek Debroy Committee report
+222. SHRI HARIVANSH: Will the Minister of RAILWAYS be pleased to state:

(a) the steps being taken by Government in view of the Bibek Debroy Committee
suggestions for time-bound sweeping changes in railway management, including bringing
liberalization and not privatization in Railways in two years and restructuring and
decentralization of Railway Board within two years as well;

(b) the way Government would take in stipulated time, the major steps suggested
to be taken in this report during two years, three years, five years and seven years,
respectively; and

(c) the details of steps being taken by the Ministry with regard to the
recommendations contained in the report?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (c) The Committee for Mobilisation of Resources for
Major Railway Projects and Restructuring of Railway Ministry and Railway Board
headed by Dr. Bibek Debroy had submitted its interim report in March, 2015. The
Interim Report has been uploaded on website www.indianrailways.gov.in for inviting
suggestions from various stakeholders. Indian Railways will take suitable action on
the recommendations on submission of the Final Report of the committee due to
be submitted in August 2015.

IRCTC to emulate online shopping portals
223. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that IRCTC accounts for almost 40 per cent of the
country’s online travel;

(b) whether it is also a fact that IRCTC may emulate online shopping portals
to grow;

(c) whether IRCTC is considering to hire a consultant to help it assess and
increase its valuation;

(d) whether it is also a fact that IRCTC is considering for public listing; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Online booking of Railway tickets through Indian Railway
Catering and Tourism Corporation Ltd. (IRCTC) comprised of about 46 per cent of
total reserved Railway tickets booked during Financial Year 2014-15.

FOriginal notice of the question was received in Hindi.
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(b) IRCTC has tied up with M/s Amazon Seller Services Pvt. Ltd for its Co-

branded online shopping portal, wherein users can do online shopping.
(¢) Yes, Sir.
(d) At present, there is no proposal for Public listing of IRCTC.
(e) Does not arise.
Allocation of stalls and telephone booths

1224. SHRI RAMDAS ATHAWALE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether applications regarding allocation of stalls and telephone booths at

stations in Maharashtra and other States are under consideration as on date;
(b) if so, the details thereof, especially in backward and tribal areas;
(c) the up-to-date status of these proposals; and
(d) by when these are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (d) As per Catering Policy 2010, whenever there is
a requirement of additional catering/vending facilities at any railway station, zonal
railways award the same (depending upon the category of stations and nature of
units), by calling application/inviting tender through press notification based on
the eligibility criteria and merits of the applicants. Stations are categorized as per
earning and not as backward and tribal areas. At present, no application regarding
allocation of telephone booths at stations in Maharashtra and other states are under

consideration.
Railway line project on Kichha-Khatima section

225. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) the present status of new railway line project on Kichha-Khatima section
along with the reasons for inordinate delay in starting the construction work thereon,

which was sanctioned in the year 2003-04;

(b) the details of steps taken/being taken by Railways to expedite the land

acquisition process for the purpose with Government of Uttarakhand; and

FOriginal notice of the question was received in Hindi.
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(c) the status of gauge conversion work on Tanakpur-Pilibhit section along with
the details of funds allocated/spent thereon, so far, and the time by which it is likely

to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Kichha-Khatima new line project was sanctioned
with a commitment from Government of Uttarakhand to provide land free of cost.
Subsequently, State Government did not agree to provide land free of cost. Further,
Uttarakhand Government has proposed a change in alignment between Lalkuan and
Khatima. All details about the proposed new alignment have been made available
to the State Government. The project could not be taken forward due to absence of

response from the State Government.

(c) Tanakpur-Pilibhit gauge conversion is a part of Tanakpur-Pilibhit-Bhojipura
project. An expenditure of I 95 crore has been incurred up to March, 2015 and,
an outlay of I 30 crore has been provided in the Budget 2015-16. On this section,
earthwork, blanketing, bridges work, ballast supply, S&T works, etc. have been taken

up. No time frame has been fixed for completion of this project.
Sharing the cost of projects by Maharashtra

226. SHRI HUSAIN DALWAI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government of Maharashtra has taken a decision to share 40 to 50

per cent cost of certain railway projects in the State;
(b) if so, the details of these railway projects;
(c) the number of these projects sanctioned by Railways;
(d) the amount of funds provided with targets set for completion of these projects;
(¢) the number of projects yet to be sanctioned; and
(f) the reasons for delay in sanctioning of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Yes, Sir. Government of Maharashtra has

proposed to share 40/50% cost in respect of following projects:
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Sl.  Name of the Project Plan Head Cost sharing
No. agreed by Govt.
of Maharashtra
1. Ahmednagar-Beed-Parli Vaijnath (250 km.) New Line 50%
2. Wardha-Nanded via Yavatmal-Pusood New Line 40%
(270 km.)
Wadsa-Gadchiroli (50 km.) New Line 50%
4. Karad-Chiplun (112 km.) New Line 50%
5. Nagpur-Nagbhir (106 km.) Gauge 50%
Conversion
6. Manmad-Indore (339 km.) New Line 50%
7. Pune-Nasik (266 km.) New Line 50%
8. Gadchandur-Adilabad (70 km.) New Line 50%

(c) Three New Line projects viz. Ahmednagar-Beed-Parli Vaijnath, Wardha-Nanded
via Yavatmal-Pusood and Wadsa-Gadchiroli have been sanctioned. Nagpur-Nagbhir
Gauge Conversion and Karad-Chiplun New Line projects have been included in
Budget in 2013-14 and 2015-16 respectively subject to requisite approvals.

(d) Total amount provided in 2015-16 for the three sanctioned projects is
% 359 crore. Allocation of funds to New Line projects is made on year to year
basis depending upon overall availability of funds, relative priority, status of land
acquisition and other clearances, stages of projects etc. Due to large shelf of ongoing
projects, limited availability of funds for New Line projects and factors such as land
acquisition/forestry clearances/law and order beyond the control of Railways, no time

limits can be fixed for completion of these projects.

(e) and (f) Manmad-Indore, Pune-Nasik and Gadchandur-Adilabad new line
projects could not be taken forward due to their unremunerative nature (even after
cost sharing by State Government), huge throw forward of ongoing projects and
limited availability of resources for new line projects. Since original surveys of
Manmad-Indore and Pune-Nasik new lines were 4 to 5 years old, fresh survey for

these two lines have been included in Budget 2015-16 and taken up.
Improving the functioning and performance of Railways
227. SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that two Committees, one headed by Shri E. Sreedharan
and another by Dr. Bibek Debroy, have made some important suggestions to improve

the functioning and performance of Railways; and
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(b) if so, the details thereof and Government’s response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir.

The Committee headed by Dr. E. Sreedharan has submitted its final report on
11.03.15 for delegation of tendering and commercial powers to General Managers

and other operating levels.

The Committee headed by Dr. Bibek Debroy on Mobilisation of Resources for
Major Railway Projects and Restructuring of Railway Ministry and Railway Board has
submitted its Interim Report in March 2015 containing, inter-alia, recommendations

on improving the functioning and performance of Railways.

(b) The Final Report of Committee of Dr. E. Sreedharan has been submitted
on 11.03.15, which has recommendation for total delegation of powers to General
Managers and operating level for calling tenders and finalization of all types of
contracts with checks and balances. A Sub-Committee has been set up to evaluate
the recommendations and suggesting a framework for implementation sequence duly

taking into account the practical aspects.

The Interim Report of Dr. Bibek Debroy Committee includes recommendations
on separation of Policy-making, Regulation and Operations, setting up of a Railway
Regulatory Authority of India (RRAI), unbundling of Indian Railways into two
independent organisations one responsible for Track and Infrastructure and the other for
operating trains, private participation in running freight/passenger trains and in various
railway infrastructure services and non-core activities like production & construction,
merger of Railway budget with the General budget in a phased manner, bringing
existing Production Units under a Government SPV under Ministry of Railways,
reorganisation of the various organised Services and on decentralisation & delegation
of powers. The Interim Report is at the stage of feedback/comments of stakeholders

before submission of the final report in August 2015.
Introduction of superfast trains

228. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government of Telangana has requested for introduction of superfast
trains from Hyderabad to Madurai via Tirupati, Secunderabad to Mahaboobnagar,
Hyderabad to Bhadrachalam Road, Secunderabad to Nalgonda, Secunderabad to Goa,
and Hyderabad to Mumbai; and

(b) if so, the details thereof and the action taken by Railways thereon, so far?



Written Answers to [24 April, 2015] Unstarred Questions 275

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) No, Sir.

(b) Does not arise. Introduction of trains is an on-going process on Indian Railways,

subject to operational feasibility, traffic justification and availability of resources, etc.

Partnership of Railways with State Governments

for railway projects

229. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that many State Governments have shown keen interest
to enter into a partnership with Railways for speedy implementation of railway

projects falling in their State, which had failed to take off;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways have decided to establish joint venture

companies with State Governments in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (d) Yes, Sir. Ministry of Railways has approached
all State Governments to form Special Purpose Vehicles (SPV) jointly with Ministry
of Railways to undertake mutually identified rail infrastructure projects for project
development, resources mobilization and monitoring. 17 State Governments have

responded showing their interest in this regard.
FDI in railways

230. SHRI MD. NADIMUL HAQUE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has proposed for Foreign Direct Investment (FDI) in

Railways;

(b) if so, the details thereof along with the total amount of money expected to

flow in;

(¢) whether Government has decided to take loan from Provident Fund of the
railway employees and repay them in due course, for funding certain viable projects;

and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) and (b) Yes, Sir. Government in August, 2014 had
permitted 100% Foreign Direct Investment (FDI) in construction, operation and
maintenance in certain identified areas. FDI policy is an enabling provision and
precise FDI flow can not be estimated at this stage. At present Request for Proposal
(RFP) for two locomotives factories at Madhepura and Marhowra, open for FDI,

have been issued.
(c) No, Sir.
(d) Does not arise.
Share of West Bengal in Railway Budget

231. SHRI MD. NADIMUL HAQUE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that West Bengal has got the minimum share in Railway

Budget 2015-16 in comparison to the last five years;
(b) if so, the details thereof and the reasons therefor;

(c) the number of railway stations being upgraded in West Bengal in 2015-16;

and
(d) the details of amount sanctioned for such stations, station-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) to (d) Information is being collected and will be laid
on the Table of the House.

Gauge conversion work in Tamil Nadu

232. DR. R. LAKSHMANAN: Will the Minister of RAILWAYS be pleased to

state:

(a) whether any proposal is pending with Government to undertake gauge

conversion work in Tamil Nadu under PPP mode; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) No, Sir.

(b) Does not arise.
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Scrapping of routes/sections identified for bullet,
high-speed and semi-high-speed trains

233. SHRI AHMED PATEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether the routes/sections identified for introducing the Bullet trains, High-

speed trains or Semi-high-speed trains have been scrapped due to non-feasibility;
(b) if so, the details therecof and the reasons therefor; and

(c) the details of all the routes identified for introducing the said trains and
their status of progress?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) No, Sir.

(b) Does not arise.

(c) The present position of prefeasibility studies for High Speed Trains is as
under:—

(i)  Pune-Mumbai-Ahmedabad (650 km.)-Study Completed.

(i)  Delhi-Agra-Lucknow-Varanasi-Patna (991 km.)-Final Report submitted.

(iii) Howrah-Haldia (135 km.)-Final Report submitted.

(iv) Hyderabad-Dornakal-Vijaywada-Chennai (664 km.)-Draft Final Report
Submitted.

(v)  Chennai-Bangalore-Coimbatore-Ernakulam-Thiruvananthapuram (850 km.)-
Draft Final Report Submitted.

(vi) Delhi-Chandigarh-Amritsar (450 km.)-Interim Report submitted.
(vii) Delhi-Jaipur-Ajmer-Jodhpur (591 km.)-Study not yet initiated.
In addition to the above, Diamond Quadrilateral Network of High Speed Rail

connecting Delhi, Mumbai, Chennai and Kolkata have also been identified for

feasibility studies.
As regards Semi High Speed Trains, the routes and status are as under:

Delhi-Agra: Works of increasing speed to 160 kmph have been completed and
necessary approvals have been processed.

Chennai-Bengaluru-Mysore—feasibility study is in progress and targeted for
completion in June 2015.

New Delhi-Chandigarh, Delhi-Kanpur, Nagpur-Bilaspur, Mumbai-Goa, Mumbai-
Ahmedabad, Chennai-Hyderabad and Nagpur-Secunderabad-Required inputs for raising
speed have been identified.
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Investment through MoU

234. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Railways have signed Memoranda of Understanding
(MoU) providing for investments to the tune of I 30,000 crore;

(b) if so, the details thereof;

(c) whether it is also a fact that Railways are considering to raise I 17,655
crore through extra budgetary resources during 2015-16; and

(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) and (b) The Ministry of Railways has signed a
Memorandum of Understanding (MoU) with the Life Insurance Corporation of India
(LIC) on 11th March 2015 whereby LIC has agreed to provide funding assistance
to the tune of ¥ 1,50,000 crore over a five year period from 2015-16 to 2019-20
for financing Railway projects.

(c) Yes, Sir.

(d) The Railway Budget 2015-16 envisages raising Extra Budgetary Resources to
the tune of ¥ 40,572 crore, out of which ¥ 17,655 crore is market borrowing through
Indian Railway Finance Corporation Limited (X 17,276 crore to finance acquisition
of railway rolling stock and ¥ 379 crore for railway projects being executed by Rail
Vikas Nigam Limited).

Decongesting the high-density railway networks

235. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Ministry is considering to utilize the funds
raised through extra-budgetary resources for decongesting the high-density railway

networks;
(b) if so, the details thereof;

(c) whether it is also a fact that the Ministry is considering to double the extra-
budgetary resources in the next financial year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Yes, Sir. The Railway Budget for 2015-16
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envisages raising of funds for Plan financing through Extra Budgetary Resources to
the extent of ¥ 40,572 cr. These funds are meant for all major projects including

those on the High Density network routes. The details are:

® in crore)

Category of Works Total

New Lines 4085.90
Gauge Conversion 2143.61
Doubling 11306.61
Traffic Facilities. 1099.00
Others 21936.88
ToraL 40572.00

(¢) and (d) No firm amount has been decided as requirement and availability of

resources will be decided at the time of making budget for 2016-17.
Launching of prepaid debit card RuPay
236. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways have launched a RuPay prepaid debit card
in collaboration with Union Bank of India and the National Payments Corporation

of India;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways are considering to partner with banks

to promote passengers’ interest in many ways; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (d) Indian Railway Catering and Tourism Corporation
Ltd. (IRCTC) has launched co-branded prepaid card with Union Bank of India on
RuPay platform on 24th March, 2015. The card has been developed jointly by
IRCTC, Union Bank of India and National Payment Corporation of India (NPCI).

The salient features of the card are as under:
1. It is not a debit card.
2. At present, the card can be used for online ticketing.
3. There are two types of card and the fees charged to the customer are:

(a)  Physical card: ¥ 50/- per card.
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(b)  Virtual card: NIL

(¢)  During first six months of the launch of the card, ¥ 10/- plus taxes per

transaction after first five transactions per card per month is charged.

(d)  After six months of the launch of the card, ¥ 10/- plus taxes per

transaction is charged.

Leveraging new technologies and methods for the benefit of passengers is a

continuous process.
Assurance to National Green Tribunal from Railways

237. SHRI A. K. SELVARAIJ: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Railways have assured the National Green Tribunal

that railway tracks and platforms have improved and would be improved further;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways are considering to erect boundary

wall along tracks by 31st March, 2018 in certain sectors; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) In compliance with the directions of National

Green Tribunal (NGT) following action have been initiated:

(i) Rag picking contracts have been given for picking up garbage from tracks

in Delhi National Capital Region.

(il) Joint survey at 46 sites in Delhi area has been conducted along with New
Delhi Municipal Corporation (NDMC), South Delhi Municipal Corporation
(SDMC) and East Delhi Municipal Corporation (EDMC) and dustbins have
been placed at 26 sites.

(iii) 03 mobile toilets have been provided by Delhi Urban Shelter Improvement
Board (DUSIB) at Azadpur near G.T. Karnal Road, Kabir Nagar and
Chandra Shekhar Azad Colony.

(iv) Survey of encroachment in safety zone initiated in Azadpur and Dayabasti

area in 7 km stretch for removal of encroachments.

(c) and (d) As per directions of NGT, decision has been taken to erect boundary

wall after removal of encroachments.
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Model concession agreement for BOT

238. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Railways have finalized a first of its kind Model
Concession Agreement for Build-Operate-Transfer (BOT) projects to be funded under
the PPP scheme;

(b) whether it is also a fact that the said Agreement guarantees eighty per cent
return to the private investors of the projected revenue irrespective of the actual

return from the project;

(c) whether it is also a fact that Railways have also taken care of the inflationary
risk by increasing the returns by five to six per cent every year depending upon the

inflation; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir. Ministry of Railways have issued Model
Concession Agreement for Build, Operate and Transfer (BOT) model. Under this model,
project will be bid out through competitive bidding to the private concessionaire who
will Design, Build, Finance, Construct and Maintain the project. Indian Railways will
pay user charges to the concessionaire equal to 50% of the apportioned revenue.

The normal concession period will be for 25 years.

(b) A minimum of eighty per cent of the projected revenue has been guaranteed

under this model.

(c) and (d) Model Concession Agreement provides for escalation of base tariff
linked with Wholesale Price Index (WPI) during the concession period, to take care

of the inflationary risk.
Muslim sufi circuit for tourism

239. SHRI GULAM RASOOL BALYAWI: Will the Minister of RAILWAYS be
pleased to refer to the answer to Unstarred Question 1940 given in the Rajya Sabha
on 25th July, 2014 and state:

(a) the progress made in introducing Muslim/Sufi circuit for railway tourism, so

far; and

(b) by when it will become operational?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Indian Railway Catering and Tourism Corporation
(IRCTC) had proposed to develop Muslim/Sufi circuit subject to market potential,
financial viability, operational feasibility etc. as mentioned in reply to Parliament
Question No.1940 answered in the Rajya Sabha on 25.07.2014. However, IRCTC
could not make any progress due to lack of market demand and financial viability
etc. However, a few trains have been run to Ajmer which is an area of interest for

followers of Sufism/Islam, in addition to other religions.
Derailment of Bengaluru-Ernakulam Express

1240. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that the Bengaluru-Ernakulam Express had derailed near
Anckal on 13th February, 2015;

(b) if so, the reasons therefor;
(c) the number of people died and injured in this accident;

(d) whether Government has received the investigation report regarding this

incident;
(e) if so, the details thereof; and

(f) the steps being taken by Government to check the occurrence of such

accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) to (c) On 13.02.2015 at 07.40 hrs., while the train No.
12677 Up Bangalore-Ernakulam Intercity Express was on run between Anekal Road
and Hosur Stations on Broad Gauge Single Line Non-electrified Bangalore-Salem
Section of Bangalore Division of South Western Railway, its leading locomotive and
10 coaches derailed. In this unfortunate accident, 09 passengers lost their lives, 10
passengers suffered grievous injuries and 10 passengers sustained simple injuries. As
per the preliminary inquiry report of Commissioner of Railway Safety/Southern Circle

under the Ministry of Civil Aviation, this accident was caused due to rail fracture.

(d) and (e) Preliminary Report of the Commissioner of Railway Safety/Southern
Circle on the above accident has been received. Commissioner of Railway Safety/
Southern Circle, in his provisional findings has observed that the derailment of train

No. 12677 Up Bangalore-Ernakulam Intercity Express was caused due to rail fracture

FOriginal notice of the question was received in Hindi.
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and this accident has been classified under the category of ‘Failure of Equipment

—Rail Failure’.

(f) Measures being taken by the Indian Railways to prevent derailments of trains

include the following:

Upgradation of Track Structure consisting of Pre Stressed Concrete (PSC)
sleepers, 52 kg/60 kg, high strength (90kg/mm?2 ultimate tensile strength) rails on
concrete sleepers, fanshaped layout on PSC sleepers, Steel Channel Sleepers on

girder bridges adopted on most of the routes.

Track structure is being standardized with 60 kg rails and PSC sleepers on all the
Broad Gauge routes, especially on high density routes to reduce fatigue of rails

under higher axle-load traffic.
New construction and replacement is done with PSC sleepers only.

Long rail panels of 260 Meters/130 Meters length are being manufactured at the

steel plants to minimize number of welded joints.

Reduction in Thermit welded joints on rails; use of Self Propelled Ultrasonic Rail
Testing (SPURT) Cars for Rail flaw detection.

All rails and welds are ultrasonically tested as per laid down periodicity.

Progressive shifting to flash butt welding which is superior in quality compared to
Alumino Thermit (AT) welding.

Progressive use of modern track maintenance machines viz. Tie Tamping, Ballast
Cleaning Machines, Track Recording Cars, Digital Ultrasonic Flaw Detectors,

Self Propelled Ultrasonic Rail Testing Cars, etc.

Electronic monitoring of track geometry is carried out to detect defects and plan

maintenance.
Modern Bridge inspection techniques for determining health of the bridges.
Introduction of Wheel Impact Load Detector (WILD).

Regular patrolling of railway tracks at vulnerable locations including night

patrolling and intensifying patrolling during foggy weather.

To minimize effects of accidents, coaches with Centre Buffer Couplers are being

manufactured with anti-climbing features.

Derailment of Janta Express in Raebareli District

241. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the derailment of Janta Express in Raebareli district

recently, which killed more than 38 people, could be an act of sabotage;
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(b) whether it is also a fact that the Northern Railway has given clean chit to

its driver who was piloting the train at the time of mishap; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) On 20.03.2015 at about 09.10 hours, while the train No.14266 Dehradun-
Varanasi Express was being received in line No. 1 (Loop Line) at Bachhrawan station
on Lucknow-Rae Bareli single line non-electrified section of Lucknow Division for its
scheduled stoppage, the Loco Pilot of the train engine overshot the Signal and entered
into the sand hump causing derailment of train engine and two coaches including second
class-cum-luggage coach. In this unfortunate accident, 39 passengers lost their lives,
24 passengers suffered grievous injuries and 14 passengers suffered simple injuries. As
per the Preliminary Report of Commissioner of Railway Safety/South Central Circle,

act of sabotage could not be ascertained at this stage behind this accident.

(b) and (c) Statutory inquiry into the above accident is being conducted by
Commissioner of Railway Safety, South Central Circle under the Ministry of Civil
Aviation. Commissioner of Railway Safety, South Central Circle, in his provisional
findings has observed that the derailment was caused due to the failure of Train No.
14266 Dn. Express to stop at the starter signal on the Loop Line which was ‘RED’.
The train could not be controlled on account of non-functioning of train brakes from
the locomotive due to discontinuity of brake pipe pressure between the train engine
and the trailing load of passenger coaches. The accident has been classified under

the category of ‘Error in Train working’.
Change in accounting system of Railways
242. SHRI A. K. SELVARAIJ: Will the Minister of RAILWAY'S be pleased to state:

(a) whether it is a fact that Railways are looking to move towards an accrual

based system of accounting from the current cash flow mechanism;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways are tying up with the Institute of
Chartered Accountants of India to implement the project in some smaller divisions

as a pilot project; and

(d) whether the new system will throw greater light on the organization's finances

as it will also cover assets and liabilities?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Cash based accounting system presently being
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followed in the Railways is as prescribed by the Controller General of Accounts (CGA)
and Comptroller and Auditor General (C&AG). However, Railways are preparing to
introduce accrual based system as per guidelines of Government Accounting Standards
Advisory Board (GASAB) alongside existing cash based accounting.

(¢) Yes, Sir. Indian Railways have engaged Accounting Research Foundation
of the Institute of Chartered Accountants (ICAI-ARF) to conduct a pilot study for
introduction of accrual based commercial accounting at Ajmer division and Ajmer

group of workshops on North Western Railway.

(d) Indian Railways depicts its finances including assets and liabilities through
Appropriation Accounts, which are audited by C&AG and submitted to Parliament.
The accrual accounting system, however, will further improve standards of accounting

and financial reporting.
SPV for various railway projects

243. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that only few States hold equity stakes in a Special
Purpose Vehicle (SPV) created way back in 2003 to build port connectivity projects

and railway lines to connect mines and industrial hubs to the existing network;

(b) whether it is also a fact that many projects languish because acquiring land

has become an arduous task;

(c) whether it is also a fact that the States do not cooperate in releasing land,
leading to delays in constructing under and over-bridges; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir. In the Special Purpose Vehicle created in 2003
viz. Hassan Mangalore Rail Development Company Ltd. (HMRDC) for facilitating the
traffic to and from Mangalore Port, only Government of Karnataka has equity stake.

(b) Yes, Sir. Several projects are affected by delay in land acquisition by State
Governments. The delays are due to several reasons including land acquisition
proceedings, litigation, transfer of forest land involving clearances and non-availability

of proper revenue records.

(c) and (d) Railway undertakes the construction of Railway portion of Road
Over Bridge/Road Under Bridge (ROB/RUB). The approaches are constructed by
State Governments for which they acquire the land at their cost. Thus releasing of
land by State Governments to Railways is not required.
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Uncleanliness at railway stations

244. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that in spite of various measures taken by Railways,

the railway stations remain unclean or dirty all over the country;
(b) if so, the details thereof;

(c) whether Government has fixed responsibility on Zonal Railway managers in

this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir. Cleanliness has improved in the railway stations.
However, improvement in cleanliness is a continuous process. Efforts are being
made to ensure proper cleanliness at railway stations. Regular checks are also
conducted at officers/supervisors levels and corrective action is taken wherever

any deficiency is noticed.

(c) and (d) The overall responsibility of ensuring cleanliness at stations is with
the Divisional Railway Manager (DRM) of each Division. General Managers/Additional
General Managers ensure that proper cleanliness of stations are maintained on the

Zonal Railway.
Model concession agreement through PPP model

245. SHRI AMBETH RAJAN: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government has formulated any comprehensive Model Concession

Agreement for the projects which are to be executed through PPP model;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. After the policy of participative models was launched
in December 2012, Model Concession Agreements (MCA) for three models Private
line model, Joint Venture model and Build Operate Transfer (BOT) model have been
issued to facilitate the investments. These agreements provide a detailed framework

for encouraging PPP in building rail lines.
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Non-Government Private Line Model: This model provides for augmenting first
and last mile connectivity to ports, cluster of industries, logistic parks and large mines
which are handling goods for multiple consignors or consignees. Cost of providing
such connectivity will be borne by owner/developer. Indian Railways will pay user

fee for usage of such infrastructure equal to 95% of the apportioned revenue.

Joint Venture model: In this model, bankable new line and gauge conversion
projects can be undertaken with identifiable stakeholders i.e. user of lines or utilities
such as ports, mines, exporters, plants and State Governments. Indian Railway or
its Public Sector Unit will hold minimum 26% equity in such joint venture. Indian
Railway will pay user charges to the Joint Venture equal to 50% of the apportioned

revenue. The normal concession period is 30 years.

Build, Operate and Transfer (BOT) model: Ministry of Railways have issued
Model Concession Agreement for Build, Operate and Transfer (BOT) model. Under
this model, project will be bid out through competitive bidding to the private
concessionaire who will Design, Build, Finance, Construct and Maintain the project.
Indian Railways will pay user charges to the concessionaire equal to 50% of the

apportioned revenue. The normal concession period will be for 25 years.
(c) Does not arise.
Journey by railway saloon

246. SHRI ARVIND KUMAR SINGH: Will the Minister of RAILWAYS be
pleased to refer to answer to Unstarred Question 3142 given in the Rajya Sabha on
19th December, 2014 and state:

(a) whether Government is aware of the media report in a Hindi fortnightly
magazine, published in its 16-30 November, 2014 issue (Page 08), that railway
officials and Minister of State, Railways have performed unofficial and unauthorized

journeys by railway saloons in 2014;
(b) if so, the basis and reasons for denial of information; and

(¢) if no unauthorised and unofficial journey has been performed by the MoS and
officials of Railways, the details of action taken by Railways, against the magazine

for false reporting so far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Media report was collected after the receipt of the question.
Ministry has no such information regarding misuse of railway saloon for journeys

performed by railway officials and Minister of State for Railways.
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Procurement in railways

247. SHRI RAM KUMAR KASHYAP: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Shri E. Sreedharan in his latest report has stated that if procurement

is decentralized, Railways could save I 10,000 crore annually;
(b) if so, the action Government proposes to take on the said report;
(c) whether there is rampant corruption in procurement of items in Railways;
(d) if so, the measures taken to eradicate corruption in railway procurements; and

(e) the procurement policy of Government of India and the reasons for not

following the Government’s procurement policy by Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Shri E. Sreedharan after scrutinizing current practices and procedures
followed at the Board concludes that improving and decentralizing the system with
empowerment and accountability shall effect annual economy to the tune of Rupees

five thousand crore in stores procurement and equal amount in works contracts.

(b) The Final Report of the Committee has been submitted on 11.03.2015. A
Sub-Committee has been set up to evaluate the recommendations and suggest a

framework for implementation sequence duly taking into account the practical aspects.
(¢) No, Sir.

(d) Does not arise. However, Railway has already implemented e-procurement system
for its procurement activities ensuring total transparency at all the stages. Vigilance
Organisation also exists at the levels of Zonal Railway/Production Unit as well as

Railway Board, to take necessary measures in this regard, as and when required.
(e) The procurement policy of the Government of India is followed by Railways.
Illegal encroachment of railway land

248. SHRI RAM KUMAR KASHYAP: Will the Minister of RAILWAYS be

pleased to state:

(a) whether railway land measuring about 1000 hectares is under illegal
encroachment in various parts of the country including Delhi, if so, the details of

such land under encroachment in Delhi;

(b) whether such encroachments have been causing serious operational and other

problems, if so, the details thereof and the reaction of Railways thereto;
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(c) the measures taken by Railways to remove encroachments; and

(d) whether there is any proposal to allot railway land to disabled persons for
commercial purposes to enable them to earn their livelihood and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) About 930 hectares of railway land which constitutes only 0.20% of the
total railway land is under encroachment in various parts of the country including

Delhi. In Delhi, 59.88 hectares of railway land is under encroachment.

(b) and (c) At certain locations, encroachments cause bottlenecks and safety
hazards in train operations and difficulties in track maintenance. Encroachments are

also a nuisance to travelling public besides a bottleneck to create new infrastructure.

Railways carry out regular surveys of encroachment and take action for their
removal. If the encroachments are of temporary nature (soft encroachment) in the
shape of jhuggies, jhopries and squatters, the same got removed in consultation and
with the assistance of Railway Protection Force and local civil authorities. For old
encroachments, where party is not amenable to persuasion, action is taken under
Public Premises (Eviction of Unauthorized Occupants) Act, 1971 (PPE Act, 1971) as
amended from time to time. Actual eviction of unauthorized occupants is carried out
with the assistance of State Government and Police. During last three years about

70.38 hectares of encroached land has been retrieved.

(d) The vacant Railway land, which is not required by Railways for its immediate
operational needs, is entrusted to Rail Land Development Authority (RLDA), in
interim period, for commercial development wherever feasible through transparent open

competitive bidding process in which disabled persons among others can also participate.
Increasing the number of coaches in trains
249. SHRI C. M. RAMESH: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government proposes to increase the number of coaches in trains

from the existing 24 to 26; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. With a view to provide more accommodation to the
travelling passengers, augmentation of load of identified trains from 24 coaches to

26 coaches has been announced in Railway Budget 2015-16.
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Railway line between Peddapalli and Nizamabad

250. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of RAILWAYS
be pleased to state:

(a) the present status of railway line between Peddapalli and Nizamabad in
Telangana;

(b) by when it is likely to be completed;
(c) the initial and present estimated cost of this project; and
(d) The allocation made to this project since its conception, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) The project for constructing a new line between Peddapalli and
Nizamabad (178 Km) was sanctioned in the year 1993 at an estimated cost of ¥ 316
crore. The latest anticipated cost of the project is I 926 crore and an expenditure of
% 725 crore has been incurred upto March 2015. The section between Peddapalli-
Karimnagar-Jagityal-Metpalli (113 Km) has been commissioned. Track linking for
the sections between Metpalli-Morthad-Armor (38 Km) has been completed. Land
acquisition for the remaining section between Armoor and Nizamabad (27 Km) has
been taken up with State Governement. No target date has been fixed for completion
of the balance section between Armoor and Nizamabad (27 Km). Budget allotment
for this project since its conception including 2015-16 is as below:

Year Final Allotment (in X crore)
Upto 2003-04 87.597
2004-05 24.35
2005-06 27.33
2006-07 75.28
2007-08 41.78
2008-09 43.45
2009-10 43.24
2010-11 119.59
2011-12 81.04
2012-13 48.50
2013-14 62.59
2014-15 41.61

2015-16 141
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Splitting of SCR zonal office in Secunderabad

251. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of RAILWAYS
be pleased to state:

(a) by when splitting of SCR zonal office in Secunderabad will be finalized
and the target date for the division between the proposed zones;

(b) the total number of employees under different categories at present in SCR
Secunderabad zone and the number of employees that will be allotted to Andhra
Pradesh; and

(c) the composition of the Committee which studied the issues and the nature
of recommendations made by it in the above matters?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (c) As per Item 8 of Schedule 13 (Infrastructure)
of Andhra Pradesh Reorganization Act, 2014, Ministry of Railways was required to
examine establishing a new Railway zone in the successor State of Andhra Pradesh

and to take expeditious action thereon.

To, inter-alia, examine the feasibility of creation of the new Railway zone, a
Committee comprising of the following officers from Railway Board, South Central
Railway and East Coast Railway had been constituted by the Ministry of Railways:

(i) Exe. Director (Planning), Railway Board - Convenor
(i) Exe. Director /CE(G), Railway Board - Member
(ii1) Exe. Director/ME (Infra). Railway Board - Member
(iv) CE (P&D), South Central Railway - Member
(v) CME(Planning)/South Central Railway - Member
(vi) Chief Transportation Planning Manager

(CTPM), East Coast Railway - Member
(vii) Chief General Engineer (CGE), East Coast Railway - Member

Before taking a decision on the Report of the Committee, the Ministry of Railway
has asked the Committee to consult the various stake holders also, which include the
Hon’ble Members of Parliament, State Governments, etc. Action has been initiated
by the Committee in this regard.

The details of regular employees from Group ‘A’ to erstwhile Group ‘D’ category
in South Central Railway Zone as on 01.04.2014, are given below:

Category Regular employees
Group A&B 1033
Group ‘C’ and erstwhile Group ‘D’ 88575
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Train accident involving lion cubs

252. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a goods train crushed three lion cubs in Gujarat

recently;
(b) if so, the details of the accidents; and
(c) the remedial measures taken to prevent such accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. An incident of run over of three lion cubs by Goods
Train occurred at about 18.55 hours on 08.04.2015 between Rajula City-Pipavav on
Pipavav Railway Construction Limited Broad Gauge Section passing outside notified

area of Reserve Forest in Gujarat.
(c) For the notified Gir forest arca, Railway has implemented the following
protective measures in consultation with Department of Forest, Government of Gujarat.
(1) Speed of trains is restricted to 30 kmph
(i) Cautious drive in forest area
(iii) No trains run during night.
Recommendations of Bibek Debroy Committee

253. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Bibek Debroy headed Committee, set up to suggest ways to

restructure Railways, has recommended drastic reforms;
(b) if so, the details of the recommendations made by the Committee;

(c¢) whether Government has since examined the recommendations of the

Committee; and
(d) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The Interim Report submitted by the Committee for Mobilisation
of Resources for major Railway Projects and Restructuring of Railway Ministry and
Railway Board, headed by Dr. Bibek Debroy, contains various recommendations on
reforms and restructuring of Railway Ministry and Railway Board. These include,

inter-alia:
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e  Separation of Policy making, regulations and operations.

e  Setting-up, independent of Ministry of Railways, a Railway Regulatory Authority
of India (RRAI) which should subsume the Commissioner of Railway Safety.

e Bifurcation of roles of Research, Design and Standards Organisation (RDSO).

e  Private Participation in running freight and passenger trains and in various Railway

infrastructure services and non-core activities like production and construction.

e Unbundling of Indian Railways into two independent organisations, one

responsible for track and infrastructure and another that will operate trains.
e De-linking of Railway Protection Force (RPF) from the Indian Railway System.

e Merger of Railway Budget with the General Budget in a phased manner and

accounting reforms.

e  Existing Production Units to be placed under Government SPV known as Indian

Railway Manufacturing Company (IRMC) under Ministry of Railways.

e To bring all Zonal Construction organisations under the umbrella of one or more

PSUs to improve speed, efficiency and quality of execution of works.

e Re-organisation of various Group A Services into two streams and merging of
Railway Board Secretariat Service (RBSS) with Central Secretariat Services
(CSS).

e Decentralisation and delegation of powers.

e Separation of sub-urban services from Indian Railways and to run as Joint Venture

with State/Local Government.

(c) and (d) No decision has been taken on the Interim recommendations of the
committee, which is at the stage of feedback/comments from stakeholders. Suitable
action will be taken based on the final report of the committee targeted for submission
in August, 2015.

Development of New Delhi railway station
254. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to state:

(a) the details of works proposed and completed for development of New Delhi

railway station to a world class standard, during the last three years;

(b) whether it is a fact that many passengers, particularly old aged persons,
are facing problems due to unfixed and daily changes of railway platform for any

particular train at New Delhi Railway Station; and

(c) if so, the reasons therefor and the time by when Railways will sort out this

problem of train passengers?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Development of a station with provision of modern
amenities is a continuous process. Works costing about ¥ 6.7 crores has been
completed in last three years at New Delhi station and works costing about
% 26.70 crores have been undertaken/sanctioned. A Master Plan for redevelopment
of New Delhi station to international standards, based on consultancy undertaken by
international consultants had been submitted to Unified Traffic Transportation Planning
and Infrastructure Committee, (UTTIPEC), a planning body of Delhi Development
Authority for approval. However, UTTIPEC demanded resubmission of a modified
proposal after reduction in commercial area at project site by 50%, which rendered

the project commercial unviable and project could not be taken forward.

(b) and (c) New Delhi Railway Station handles an average of 268 passenger
carrying trains daily, including 158 Mail/Express trains and 106 EMU/passenger trains.
All the trains are received/despatched from scheduled platforms which are displayed
on trains information Boards at the station for the information of passengers and
announcements are done on public address system of the station. Platform berthing
has to be changed when incoming trains are running late due to problems such as
asset failures, law and order problems, foggy weather, other unusual events as if its
scheduled platform at New Delhi is occupied by another train. Due to operational
constraints as cited above, berthing of on average of 2 trains had to be changed
daily at New Delhi station during 2014-15.

Recommendation of Bibek Debroy Committee

255. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Bibek Debroy Committee has recommended for allowing private
players to run passenger as well as freight trains and produce coaches, wagons and

locomotives;
(b) if so, the details thereof; and
(c) the reaction and response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOIJ SINHA): (a) and (b) The Interim Report submitted by the Committee for
Mobilisation of Resources for major Railway Projects and Restructuring of Railway
Ministry and Railway Board, headed by Dr. Bibek Debroy, contains, inter-alia, the

following recommendations:
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e Private entry into running both freight and passenger trains in competition with
Indian Railways (IR) should be allowed and private participation in various
Railway infrastructure services and non-core activities like production and

construction, should be encouraged by the Ministry of Railways.

e In addition to Madhepura and Marhora, private entry should be permitted for
the proposed units in Rae Bareli, Bhilwara, Sonepat, Chhapra, Jalpaiguri,

Kanchrapara and Kerala.

(¢) No decision has been taken on the Interim recommendations of the committee,
which is at the stage of feedback/comments from stakeholders. Suitable action will be

taken based on the final report of the committee targeted for submission in August, 2015.
Outstanding dues of Railways against power houses and SEBs

256. SHRI AAYANUR MANJUNATHA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of outstanding dues of Railways against various Power Houses
and State Electricity Boards (SEBs), as on date;

(b) whether Railways are facing financial crisis due to non-recovery of the said

dues;
(c) if so, the steps taken by Railways to recover them;

(d) whether Railways propose to introduce any concessional schemes for the
Power Houses and SEBs to encourage them to adopt pre-payment of freight for

carriage of coal etc.; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The outstanding dues of Railways against various Power Houses and
State Electricity Board as on 28.02.2015, is as under :—

Name of Electricity Board/Power House Amount (X in crore)
Andhra Pradesh State Electricity Board 2.99
Bihar State Electricity Board 2.18
Delhi Vidyut Board 114.28
Gujarat State Electricity Board 0.41
Haryana State Electricity Board 0.32

Jharkhand State Electricity Board 1.02
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Name of Electricity Board/Power House Amount (X in crore)
Karnataka State Electricity Board 0.98
Mabharashtra State Electricity Board 107.52
Madhya Pradesh State Electricity Board 6.86
Punjab State Electricity Board 447.12
Rajasthan State Electricity Board 39.53
Tamil Nadu State Electricity Board 4.82
Uttar Pradesh State Electricity Board 25.52
West Bengal State Electricity Board 49.95
Badarpur Thermal Power Station 0.29
National Thermal Power Corporation 34.22
Damodar Valley Corporation 17.22
Private Power House-Sabarmati 0.01
Reliance Power Supply Company Ltd. 0.36
Durgapur Steel Thermal Power Station, Durgapur 1.12
M/S Talwandi Sabo Siding, Punjab 0.70
ToTAL 857.42

(b) Non recovery of dues from various Power Houses and State Electricity
Boards, adversely impact the Gross Traffic Receipts of the Railways and thereby
affect generation of Excess/Surplus for appropriation to Development Fund and Capital

Fund, which support plan expenditure of the Railways.

(c) Steps taken to expedite realization of outstanding dues are as under:

e Prepayment of freight has been made compulsory for booking of coal for all

Power Houses and State Electricity Boards.

e Close monitoring of recovery of outstanding due from Power Houses and
State Electricity Boards by holding meetings with their representatives,

whenever necessary.
e Launching special drives for clearance of outstanding dues by forming teams

of Accounts and Commercial officials from time to time.

(d) and (e) No, Sir. Pre-payment of freight is already mandatory for booking

of coal.
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Setting up of Kaya Kalp Council
257. SHRI A.K. SELVARAJ: Will the Minister of RAILWAYS be pleased to state:
(a) whether it is a fact that Railways have constituted a Kaya Kalp Council;

(b) whether it is also a fact that the objective of setting up of the said Council
was to recommend innovative methods and processes for improvement, betterment

and transformation of Railways;
(¢) whether Railways have nominated members to the abovesaid Council; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir.

(b) This council has been set up to achieve Technology Development and
manufacturing through business re-engineering and suggesting steps for introducing

a spirit of innovation in Railways.
(c) Yes, Sir.

(d) Shri Ratan Tata is the Chairman of this council while Dr. M Raghavaiah,
General Secretary/National Federation of Indian Railwaymen (NFIR) and Sh. Shiva
Gopal Mishra, General Secretary/All India Railwaymen’s Federation (AIRF) are

presently the other two Members.
Absence of pantry cars in trains

258. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that most of the day trains, including some express

trains, do not have pantry cars;

(b) if so, the details thereof, including the norms laid down for this purpose;

and

(c) the steps taken/proposed to be taken by Railways to provide pantry cars in

all the trains for the convenience of passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) At present, there are 245 pairs of long distance trains having
more than 24 hours travel time in which pantry cars have not been provided. As
per norms laid down in the Catering Policy 2010, provision for attachment of pantry

cars is based on order of priority with first priority to Duronto and Rajdhani Express
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trains; followed by long distance premier, superfast trains; Mail and Express trains with
more than 24 hours journey time either way; and lastly for the remaining trains, with
preference to those trains in which vestibules are provided. Accordingly, attachment
of the pantry car is done as per Catering Policy depending upon the above priority
and availability of pantry cars. Trains in which pantry car is not available, catering
services are provided through Train Side Vending (TSV) in trains and/or by supply
of meals through static catering units at en-route stations. Further, passengers can
also book their choice of food through E- catering scheme in 120 pairs of trains

running without pantry car.
Curbs on online train ticketing

259. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that IRCTC has introduced certain curbs on online train

ticketing;
(b) if so, the details thereof;

(c) whether it is also a fact that these steps were taken to check the menace

of touts; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Yes, Sir. Following curbs have been introduced on online train
ticketing to inter-alia keep a check on the activities of unscrupulous elements including

touts:

(i)  There is a restriction of only one booking in one user login session and
forced logging out of the user before another booking while booking of
tickets between 0800 and 1200 hours except for return/onward journey
tickets. This is applicable to all users including IRCTC agents but excluding

defence booking under warrants only.

(i) Individuals are allowed only 2 tickets per user-id in a day (for Advance
Reservation Period booking) from 0800 to 1000 hours.

(iii)) Individuals are allowed only 2 tickets per user-id in a day (for Tatkal
booking) from 1000 to 1200 hours.

(iv) Individuals are allowed only 2 Tatkal tickets per IP Address from 0800 to
1200 hours.

(v)  Maximum number of tickets allowed to an individual is 10 per month.
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(vi) Quick Book Option is disabled from 0800 to 1200 hours.

(vii) Booking are not allowed through e-wallet and cash cards from 0800 to
1200 hours.

(viii) Agent booking is restricted from 0800 to 1200 hours except certain

relaxations in the case of Rail Travellers Service Agents (RTSAs).

(ix) Provision of Captcha has been made in Registration, Login and Booking

page to check fraudulent booking through automation software.

(x) In order to prevent alterations in the contents of Electronic Reservation
Slip (ERS), the necessary technical changes to disable modification of pre-

issued tickets have been implemented.
New railway line passing by Ranki Vav, Patan

260. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether a meter gauge railway line between Patan and Bhildi was passing

nearby Ranki Vav, a Heritage place in Patan, Gujarat;

(b) whether Government had received objections regarding damage to Ranki Vav

due to running of trains;

(c) whether archaeological department has objected to new railway line passing

nearby Ranki Vav;

(d) if so, whether Railways are planning to lay a new railway line in such a

manner that it would not damage Ranki Vav; and

(e) whether to find out some solution, a joint meeting of Ministers/officers of

Railways and Archaeological department has been held, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (c) Yes, Sir.

(d) and (e) On advice of Gujarat State Archaeological Department, Railway
had an Archaeological Impact Assessment study done and the report along with
recommendations was submitted to National Monument Authority in March, 2012.
The result of the Assessment study indicated that the impact of accelerations due to
moving train is well within the range as per Best International Practices. Despite a
number of written requests by railway and meetings between officials of Railways,
Archaeological Survey of India and National Monument Authority, the issue has not

yet been resolved.



300 Written Answers to [RAJYA SABHA] Unstarred Questions

Extension of MMTS services to Bhongir and Shadnagar, Telangana

261. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has any proposal to extend Multi-Modal Transport

System (MMTS) services to Bhongir and Shadnagar in Telangana;and

(b) if so, the details thereof and the action taken thereon along with the funds

sanctioned/released and spent so far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) No, Sir. There is no proposal to extend Multi-Modal
Transport System (MMTS) services to Bhongir and Shadnagar in Telangana.

(b) Does not arise.
Railway projects in Maharashtra

262. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS

be pleased to state:

(a) the number of railway projects in Maharashtra that are pending with

Government for approval;

(b) the number of projects relating to new railway lines and gauge conversion

commenced in the State;

(c) the number of new railway lines in the State being covered on cost sharing

basis and the details of projects other than cost sharing basis; and

(d) by when these projects are likely to be completed along with the money

proposed to be spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Two projects viz. Nagpur-Nagbhir (106 km) Gauge
Conversion and Karad-Chiplun (112 km) New Line falling partly or fully in the
State of Maharashtra have been included in Budget 2013-14 and 2015-16 respectively

subject to requisite approvals.

(b) and (c) 4 New Line projects and 3 Gauge Conversion projects falling partly
or fully in the State of Maharashtra have been taken up at an anticipated cost of
% 8736 crore.

Out of above 4 New Line projects, 3 projects viz. Ahmednagar-Beed-Parli Vaijnath,

Wadsa-Gadchiroli and Wardha-Nanded via Yavatmal-Pusood have been taken on cost
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sharing basis with the Government of Maharashtra while cost of Baramati-Lonand

project is being fully funded by Railways.

(d) The fund allocated to these New Line projects in 2015-16 is ¥ 360 crore.
Allocation of funds to New Line projects is approved by Parliament on year to year
basis depending upon overall availability of funds, relative priority, status of land
acquisition and other clearances, stages of projects etc. Because of large shelf of
ongoing projects, limited availability of funds for New Line projects and factors such
as land acquisition/forestry clearances/law and order beyond the control of Railways,

no time limits can be fixed for completion of these projects.
Development of handloom weavers of Telangana

263. SHRI DEVENDER GOUD T.: Will the Minister of TEXTILES be pleased

to state:

(a) whether National Handloom Development Programme is being implemented
in Telangana for developmentof handlooms and welfare of weavers inthe last five

years and the current year, ifso, the details thereof, year-wise and district-wise; and

(b) the details of physical targets set and achieved in each district of Telanganain

the last five years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) National Handloom Development
Programme (NHDP) is under implementation during Twelfth plan across the country,
including Telangana. State of Telangana was formed on 2nd June 2014. District-wise
details are not maintained by the Office of Development Commissioner for Handlooms,
Ministry of Textiles. However, details of physical targets set and achieved under
National Handloom Development Programme in the State of Telangana during the

year 2014-15 and current year (till date) are as under:—

Component 2014-15 Current year (till date)

Target Achievement Target Achievement

(in number) (in number) (in number) (in number)

Fairs and Exhibitions 18 20 18 -
Cluster Projects 2 - 2 -
Group Approach 2 - 2 -
Projects

Weavers’ Credit Cards 10500 781 10500 -
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Textile mega clusters
264. SHRI HUSAIN DALWALI: Willthe Minister of TEXTILES be pleased to state:
(a) the details of the Textile Mega Clusters operating in the country;
(b) the extent to which these clusters have been able to achieve their objectives;
(c) whether Government proposes to set up more such clusters; and
(d) if so, the details thereof along with their locations?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Government of India has
sanctioned setting up of 22 Mega Clusters so far. These include 8 handloom mega
clusters under Comprehensive Handloom Cluster Development Scheme (CHCDS), 5
powerloom mega clusters, one Silk Mega Cluster under the Comprehensive Powerloom
Cluster Development Scheme (CPCDS) and 8 mega clusters in the Handicrafts sector.

The details of the mega clusters sanctioned are given in the Statement (See below).

These projects are aimed at providing assistance for creation of infrastructure,
common facilities and other need based interventions including technology upgradation

and skill development.
(c) There is no such proposal, at present.

(d) Does not arise.

Statement

Details of Mega Clusters in the Textile Sector

A. Handloom mega clusters under Comprehensive Handloom Cluster
Development Scheme (CHCDS) :

L. Varanasi (Uttar Pradesh)

2. Sivasagar (Assam)

3. Murshidabad (West Bengal)

4. Virudhunagar (Tamil Nadu)

5. Prakasam and Guntur districts (Andhra Pradesh)
6. Godda and neighbouring districts (Jharkhand)

7. Bhagalpur (Bihar)

8. Trichy (Tamil Nadu)
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B. Powerloom mega clusters under Comprehensive Powerloom Cluster
Development Scheme (CPCDS) :

1. Erode (Tamil Nadu)
2. Bhiwandi (Maharashtra)
3. Bhilwara (Rajasthan)

4, Ichalkaranji (Maharashtra)

5. Surat (Gujarat)
6. Mysore, Karnataka (Silk Mega Cluster)
C. Mega clusters in the handicrafts sector :

1. Narsapur (Andhra Pradesh)

2. Moradabad (Uttar Pradesh)

3. Mirzapur-Bhadohi (Uttar Pradesh)
4. Srinagar (Jammu and Kashmir)
5. Jodhpur (Rajasthan)

6. Bareilly (Uttar Pradesh)

7. Lucknow (Uttar Pradesh)

8. Kachchh (Gujarat)

Protection of cotton textile manufacturers

265. PROF. M.V. RAJEEV GOWDA: Will the Minister of TEXTILES be please
to state:

(a) whether Government is undertaking any measures to protect cotton textile

manufacturers from falling prices, if so, the details thereof; and

(b) whether in light of the falling demand for cotton textiles due to drop in
International Crude Oil Prices, Government is making any efforts to increase the

domestic demand for cotton textiles, if so,the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The prices of Textile items
largely vary with the demand and supply factors both in domestic and international
markets from time to time. There is no price control mechanism in place for control
of prices of Textile items. The Production of Cotton Textiles is increasing as shown

below:—
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Items Unit (April-Feb.) (Prov.) Percentage
2014-15 2013-14 growth
Production
Cotton yarn Mn. Kg. 3707 3588 33
Cotton Cloth ~ Mn. Sq. Mtr. 33747 32485 3.9

The growth in production is for meeting the increase in demand for Cotton Textile
items due to increasing population and improvement in the economic conditions of

the people.
Policy to support textile exports
266. DR. R. LAKSHMANAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has formulated any policy to extend support to textile
export sector, which is facing stiff competition from Bangladesh and Pakistan,if so,
the details thereof; and

(b) if no such policy is there as of now, whether Government will formulate

such policy in the near future?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Textiles industry is facing
stiff competition from foreign textile industry including our neighbouring countries
especially from Bangladesh, Pakistan and Sri Lanka as these countries are taking
advantage of unilateral tariff preference scheme granted to developing countries. The
Government has announced new Foreign Trade Policy 2015-2020 to extend support to
textile export sector including a number of policy measures and export incentives to
boost exports and harness the potential of textile sector. Some of Export Incentive

Schemes for textiles are given below:
(i) Technology Upgradation Fund Scheme
(i) Merchandise Export from India Scheme (MEIS)
(iii) Market Access Initiative (MAI) Scheme.
(iv) Market Development Assistance (MDA) Scheme
(v) Advance Licence Scheme

(vi) Duty-free import of trimmings, embellishments and other specified item under

Export Performance Certificate Entitlement Scheme.
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Issue of artisan credit cards

267. SHRI C.M. RAMESH: Will the Minister of TEXTILES be pleased
to state:

(a) the details of the Artisan Credit Cards(ACCs) issued to artisans in the

handloom sector under Credit Guarantee Programme; and

(b) the details of the ACCs proposed to be issued in the remaining period of
the Twelfth Five Year Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) The office of the Development
Commissioner (Handicrafts) does not issue artisans credit Card to Handloom Weavers.
However, this office has been implementing Credit Guarantee Scheme for handicrafts
artisans/producers groups/Self Help Groups who are engaged in manufacturing activities
in Handicrafts Sector. The financial assistance to handicrafts artisans is extended by
all leading banks/institution (Member Lending Institutions) that are member of Credit
Guarantee Fund Trust for Micro and Small Enterprises (CGTMSE).To avail Credit
Guarantee facility for handicrafts sector, the office of the Development Commissioner
(Handicrafts) pay guarantee fee and annual service fee to CGTMSE.

Credit facility upto ¥ 2.00 lakh (Comprising term loan and/or working capital
facility) being sanctioned by lending banks i.e. the member Lending Institutions of
CGTSME as per their norms.

Till date 50,112 number of Artisans Credit Guarantee Card have been issued to
the handicrafts artisans/producers groups/Self Help Groups through various Member
Lending Institutions (MLIs).

(b) There is no fixed target for issue of the Artisans Credit Cards (ACC) as per
the scheme. However Regional Offices/Marketing and Service Extension Centre of
this office forward the application of interested handicrafts artisans/producers groups/
Self Help Groups who are engaged in manufacturing activities in Handicrafts Sector
to leading banks/institution (Member Lending Institutions). The Member Lending
Institutions (MLI) who are member of Credit Guarantee Fund Trust for Micro and
Small Enterprises (CGTMSE) apply for the credit guarantee on the amount sanctioned
to the handicrafts artisans/ producers groups/Self Help Groups.

Establishment of NIFT centre in Panchkula, Haryana
268. KUMARI SELJA: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has taken a decision for establishment of NIFT centres
in various parts of the country, if so, the details thereof;



306 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) whether Government of Haryana has sent a proposal for establishment of
NIFT centre at Panchkula, if so, the details thereof; and

(c) the status of the proposal along with the reasons for delay in establishment

of the same?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) Yes Sir, Government has decided to

open two more NIFT Centre at Srinagar and Panchkula

(b) and (c) Yes, Sir. Government of Haryana has accepted the pre-requisite
conditions of NIFT for development and operation of a new campus and provided 10
acres of land free of cost at Sec. 23, Part-II, Panchkula and also agreed to construct
campus with an outlay of ¥ 99.71 crores. Haryana Government has also agreed to
bear viability gap funding for four years of running of NIFT Panchkula Campus.
However, Government of Haryana is yet to commence construction of Campus. The

matter is being pursued with Government of Haryana.
Venture capital fund to boost powerloom sector

269. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of TEXTILES

be pleased to state:

(a) whether Government proposes for setting up of a Venture Capital Fund under
administration of Small Industries Development Bank of India (SIDBI) to boost the

powerloom sector in the country, if so, the details thereof; and
(b) the details of the aims of the proposed Venture Capital Fund?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) Yes, Sir. The Government launched
the Tax Fund Venture Capital Fund for Powerloom and allied products and services
under the Integrated Scheme for Powerloom Sector Development on 29th October,
2013. This is a dedicated fund with a corpus of ¥ 35 crore in which Government
of India’s contribution is ¥ 24.50 crore and SIDBI’s contribution is I 10.50 crore.

SIDBI Venture Capital Ltd. (SVCL) is the Fund Manager.

(b) The objective of the Tax Venture Fund is to boost the net-worth of Micro,
Small and Medium Enterprises (MSME) Companies by leveraging commercial
bank debt. The fund aims to improve the manufacturing capacity, sales turnover,
competitiveness and profitability of innovative private companies involved in the

Powerloom sector.



Written Answers to [24 April, 2015] Unstarred Questions 307

Promotion and growth of textile sector

270. SHRIMATI RAJANI PATIL: Will the Minister of TEXTILES be pleased

to state:
(a) the growth in the textiles sector during the last two years;
(b) whether the country has achieved the targeted growth in the textiles sector;
(c) if so, the details thereof and if not, the reasons therefor; and

(d) the steps taken by Government for promotion and growth of textiles sector

in the country?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The textile industry is growing
in terms of production and exports. The details of growth during the years 2012-13
to 2014-15 are given in the Statement (See below). Since substantial production in
the Textile sectors comes from decentralized/unorganized sectors, no targets have

been announced by the Government.

(d) Government is implementing various schemes for the development and growth
of textiles industry in the county viz. Technology Upgradation Fund Scheme (TUFS),
Schemes for development of Technical Textiles, Schemes for development of the Powerloom
Sector, Scheme of Integrated Textiles Parks (SITP), Integrated Skill Development Schemes

(ISDS) and Schemes for development of Silk and Sericulture Sectors etc.
Statement

Growth in production and export of textiles items during the last three years

Items Unit 2012-13  2013-14  Growth (April-Feb) Growth
during (Prov.) during
2012-13  9014-  2013- 2014-15
to 15 14 over 2013-14
2013-14 (April-Feb)
Man made Mn. Kg 1263 1307 59 1228 1196 2.7
fibre
spurn yarn  Mn. Kg 4868 5309 21.4 5013 4853 33
Man made Mn. Kg 1371 1293 -11.6 1140 1187 -4.0
filament
yarn
Fabrics Mn.sq. mtr 62792 63500 5.0 59606 58197 2.4
Export Mn. USD 33049 37571 8.8 27700% 26432* 4.8

* Upto April-Dec.
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The House reassembled after lunch at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PRIVATE MEMBERS’ LEGISLATIVE BUSINESS
BILLS INTRODUCED

MR. DEPUTY CHAIRMAN: Now we will take up Private Members’ Legislative
Business—Bills for introduction. The first one is, The Child Development Programmes
Coordination Agency Bill, 2015, Shri Prabhat Jha; not present. The second Bill is
also of Shri Prabhat Jha. He is not here.

Then, there is the Scheduled Castes and the Scheduled Tribes (Compulsory
Notification and filling up of Reserved Vacancies) Bill, 2015. Shri P.L. Punia to move.

The Scheduled Castes and the Scheduled Tribes (Compulsory Notification
and filling up of Reserved Vacancies) Bill, 2015

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I beg to move for leave to introduce
a Bill to provide for compulsory notification and filling up of vacancies reserved
for persons belonging to the Scheduled Castes and the Scheduled Tribes in services
and posts under the Central Government and for matters connected therewith and

incidental thereto.
The question was put and the motion was adopted.
SHRI P. L. PUNIA: Sir, I introduce the Bill.

The Children belonging to the Scheduled Castes and the Scheduled Tribes
(Reservation and Compulsory Display of Seats by
Educational Institutions) Bill, 2015

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I beg to move for leave to introduce
a Bill to provide for reservation and compulsory display of seats for the children
belonging to the Scheduled Castes and the Scheduled Tribes for admission in

educational institutions and for matters connected therewith and incidental thereto.
The question was put and the motion was adopted.
SHRI P. L. PUNIA: Sir, I introduce the Bill.

The Scheduled Castes and the Scheduled Tribes Sub Plans
(Budgetary Allocation and Special Schemes) Bill, 2015

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I beg to move for leave to introduce
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a Bill to ensure speedy removal of social and economic disparity through targeted
expenditure on special schemes for the welfare and development of the members of
the Scheduled Castes and Scheduled Tribes Communities and for matters connected

therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI P.L. PUNIA: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: The next is, the Constitution (Amendment) Bill,
2015 (amendment of article 348), Shri Mansukh Lal Mandaviya, not present. Next
Bill is also of Shri Mansukh Lal Mandaviya. Then, the next Bill is also of Shri
Mansukh Lal Mandaviya. He is not present.

MR. DEPUTY CHAIRMAN: The Constitution (Amendment) Bill, 2015
(amendment of article 15) by Shri Veer Singh. He is not present. The Constitution
(Amendment) Bill, 2015 (amendment of articles 341 and 342), again, by Shri Veer

Singh; he is not present.
The Code of Civil Procedure (Amendment) Bill, 2015

SHRI AVINASH RAI KHANNA (Punjab): Sir, I move for leave to introduce a
Bill further to amend the Code of Civil Procedure, 1908.

The question was put and the motion was adopted.
SHRI AVINASH RAI KHANNA: Sir, I introduce the Bill.
The Indian Penal Code (Amendment) Bill, 2015

SHRI AVINASH RAI KHANNA (Punjab): Sir, I move for leave to introduce a
Bill further to amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI AVINASH RAI KHANNA: Sir, I introduce the Bill.
The Farmers and Agricultural Workers Social Security Bill, 2015

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I move for leave
to introduce a Bill to provide for social security and welfare measures for farmers

and agricultural workers and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.

SHRIMATI RENUKA CHOWDHURY: Sir, I introduce the Bill.
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The Constitution (Amendment) Bill, 2015
(Amendment of Eighth Schedule)

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I move for leave to

introduce a Bill further to amend the Constitution of India.
The question was put and the motion was adopted.
DR. BHALCHANDRA MUNGEKAR: Sir, I introduce the Bill.
The Electro Homoeopathy System of Medicine (Recognition) Bill, 2015

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I move for leave to
introduce a Bill to provide for recognition and regulation of the Electro Homoeopathy
System of Medicine in the country and to constitute a Central Council for the purpose

and for matters connected therewith and incidental thereto.
The question was put and the motion was adopted.
DR. EXM. SUDARSANA NATCHIAPPAN: Sir, I introduce the Bill.
The Indian Penal Code (Amendment) Bill, 2015

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill
further to amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI SHANTARAM NAIK: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, we were considering a Bill that was moved
by Shri Tiruchi Siva — The Rights of Transgender Persons Bill, 2014; the Bill to
provide for formulation and implementation of a comprehensive national policy for
ensuring overall development of the transgender persons and for their welfare to be

undertaken by the State and for matters connected therewith and incidental thereto.

We were considering that Bill and on 13th March, Shri Tiruchi Siva was
replying to the discussion; he had not concluded his speech then. ...(Interruptions)...
Mr. Tiruchi Siva was replying and he could not conclude. Now, Mr. Siva, you may

continue your speech and conclude.
The Rights of Transgender Persons Bill, 2014 *

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir.

* Further discussion continued from 13th March, 2015.
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MR. DEPUTY CHAIRMAN: You may speak and try to convert all of us, if
you can succeed. You can speak and try to convert all of us. Only then your Bill

...(Interruptions)...

AHIRTE < 3R ARHERGr #3 (3f AR T TEA) - W), 99 d1 39 W)
qd B TS o, ' ART W W AT, AT B RRIRT off 8k oy pifey a= &=
o7l SF 2, 3MI IT dleld B TR § T2 &, dI § Iyl

MR. DEPUTY CHAIRMAN: The point is, last time he could not conclude; he

was speaking. So, I said, he may conclude it now.

SHRI NARESH GUIJRAL (Punjab): But, Sir, your Party is against conversion!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; I have no Party when I am sitting here.
Mr. Naresh Gujral, I have no Party when I am sitting here. So, I think you have

to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now what I said is, he can continue to speak and

convince. ...(Interruptions)...

SHRI TIRUCHI SIVA: Thank you, Mr. Deputy Chairman, Sir. Our Constitution
provides for the Fundamental Rights to equality and tolerates no discrimination on
the grounds of caste, sex, creed or religion. Sir, the Constitution also guarantees
political rights and other rights and benefits to all the citizens of this country.
But, Sir, I am very sorry to say that the transgender community continues to be
ostracized. The Supreme Court of India in its landmark judgment in April 15,
2014, while granting legal recognition to transgenders, has held that equality and
non-discrimination on the basis of gender identity or expression is increasing and
gaining acceptance in international law and should be applied in India as well. Sir,
this is what the Supreme Court has observed in its judgment when it gave a legal
recognition to transgenders. Sir, democracies across the world are taking a strong
stand on transgender rights and have taken several decisions seeking an end to the
discrimination and violence against the transgender community. Sir, around 29 countries
like South Africa, Brazil, Russia, Nepal, New Zealand, Australia, Canada, Germany,
UK, Switzerland, Greece, Italy, France, Mexico, Argentina, US, Singapore, Norway,
Finland, Ireland, Hong Kong, Thailand, Taiwan, Ecuador, Peru, Chile, Columbia,
Uruguay, Turkey, and numerous other countries have legislations protecting the rights
of transgender community. Sir, we all have the human rights. Whatever be our gender
identity, whatever be our nationality, whatever be our place of residence, national
or ethnic origin, colour, religion, language, we all enjoy human rights. Sir, we have

to take note, at the same time, that we enjoy human rights without discrimination
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[Shri Tiruchi Siva]

and this is inter-related, inter-dependent and universal and is shared by each one
of us. But without protection of human rights, Sir, there can be no democracy or
justification for democracy. "Intolerance itself is a form of violence and an obstacle
to the growth of true democratic spirit", said by none but Mahatma Gandhi. Sir,
if we want to cultivate a true spirit of democracy, we cannot afford to be intolerant
and intolerance betrays want of faith in one's cause. But violence based on gender
identity still continues and remains a reality for lakhs of transgender persons in our
country. Sir, statistics say, they are around 4.5 lakhs. But when I had the opportunity
to interact with various transgender community people and those groups which are
working for this community people, they said that around 20-25 lakh people are in
our country without having any recognition; they are discriminated. In my initiating
speech, I mentioned that in the voter identity card the transgender is given a vote
by way of taking her as a female. But when the same person enters into a train
compartment, he is not allowed. They don't have any access to public toilet. When
we interact with them, we are very sorry to hear it. They say that nobody is prepared
to accept them -- their family deserts them, the society doesn't accept them and no
person comes closer; so they have to resort to some trade which the society and the
law don't accept. When we hear that we are very sorry, and when we also happen
to know about them we are very surprised to know that so many efficient people
are there. For the information of this august House, the Thai Airlines has recruited

transgenders as its air hostess.

And, such is their ability, such is their competence, as is inferior to no one
else. The State should take measures to regain their respect and give them a place
in the society which they once enjoyed in our cultural and social life. Undoing the
centuries of discrimination that the transgender community has faced, we will require
targeted interventions by the State. Sir, I would like to again quote Mahatma Gandhi
because he was the one person who cared much for the rural people as well as those
who are neglected in the society. He said, “The future depends on what we do in
the present. Man becomes great exactly in the degree in which he works for the
welfare of his fellow men.” Sir, when fellow persons in our society, in our country,
where we live in, are being discriminated just for the sense of gender which they
are having, which do not fix with the gender that is generally assumed, that disparity
must be put an end to. How? Only a law in place can do it. That is what I
mentioned at the outset of my speech that various countries have taken cognisance
of this issue and they are taking strong stands in the field of transgenders’ rights.
When legislations are in place in so many developed countries, why can India not

have one? So many successive Governments might have had concern, but sorry, Sir,
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the result is still unfelt, unrealised. That is the compulsion for bringing in this Bill.
The Father of the Nation again remarked, “Before you do anything, stop and recall
the face of the poorest, the most helpless destitute person you have seen and ask for
yourself, is what I am about to do going to help him?” Sir, the Bill which I have
introduced, which I am now discussing, I am very happy and proud and thankful that
22 hon. Members in this august House, cutting across political parties, have supported
and deliberated upon it. Valuable contributions have been made. Such is the wide
support we have come cross. Today, so many transgender community people, from
across the country, have come to the gallery. They are waiting outside. They are
expecting that something remarkable is going to happen in Rajya Sabha today, which
will be path-breaking to the centuries-long discrimination they have been suffering
in the same country where we hail democracy, where we say that human rights are
for all. When the Constitution empowers, when it provides equal rights, why are
some people neglected? One transgender person asked me, “I am paying the tax
for this country’s exchequer. The Government is running because of me, but I am
deprived of my rights. Where should I go and ask? The Government takes money
from me in the form of tax, but it is not giving me the rights. Where should 1 go?
In what way, I will be accepted? Nothing is wrong with us.” They are, in no way,

inferior. In fact, they challenge that they have merits and qualities of their own.

So, Sir, the Rights of Transgender Persons Bill, which I have introduced, is
respectful, comprehensive yet practical. The Act will create conditions for an equal
society as it recognises and protects transgender persons in all spheres of life.
The Rights of Transgender Persons Bill promises us a different future where all
people born free, equal in dignity and rights, are able to fulfil the precious birth-
right towards that goal. This Bill seeks to set up conditions and institutions for the
integration of the marginalised into the mainstream. The world is watching India
closely. Let us jointly let the world know that equality, rights and human dignity
are at the forefront of our political conversation. Let our Constitution be our gate
in this virtuous endeavour. Sir, I am very proud to say that I belong to the Party,
DMK, and the State, which was the first State to constitute a Welfare Board for the
welfare of the transgenders. West Bengal followed suit and Maharashtra also did it.
Other States have still not done it. The Central Government has still not done it.

My Bill envisages a national commission.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I would like to mention
one important development. The Reserve Bank of India yesterday ordered all the
public sector banks to include the clause of third gender. The transgenders are getting
place to record their gender in all the bank forms. That has happened in Reserve

Bank of India’s directive. It is happening.
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SHRI TIRUCHI SIVA: Thank you very much, Sir. I think, this information,
which my colleague, Mr. Ananda, has given is in support of what we are deliberating.
When 1 interacted with all the Members, every one was for it. Sir, kindly look at
the gallery. Those people are with anxiety, with curiosity, with many expectations
that something good is going to happen to them by way of this Bill getting through
in Rajya Sabha. Sir, after a long history, something is going to happen to them.
Again, I would say that my Bill envisages a national commission for the transgender
community, like for the OBC, which is a statutory body, as well as the commissions
for the States, which will solve many issues. Sir, I do not want to elaborate further,
I know the time constraint. It is the concluding part of my speech. I listened to
the Minister.

MR. DEPUTY CHAIRMAN: The Minister has already replied.

SHRI TIRUCHI SIVA: I listened to him very carefully. He said so many schemes
are there but we are not, in practice, giving them the social recognition which they
need. So, I would urge upon the Government to consider this, rather, with folded
hands, I would request all the Members, cutting across Party lines, in this House,
to support my cause; it is not my cause, it is the cause of a section of the people
of our country, who have been discriminated, who have been neglected, who have
faced only abuse and violence for no fault of theirs. Sir, the time has come for
this. When we have become such a developed democratic country in the world, we
should do this. Sir, I think, passing a Private Member's Bill is not a new thing.
In the past, eight Bills have been passed in the Parliament, and, I think, this Bill
will become a path-breaking Bill for the transgender community people who have
been neglected, who are depressed, who are suppressed, who are oppressed, and,
here after, I think, they will have a new ray of hope in our country. With these

words, I conclude and I request that the Bill be passed. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Are you not withdrawing?

SHRI TIRUCHI SIVA: No, Sir. I am pressing that the Bill be passed. Sir, the
purpose of my Bill is not to... ... (Interruptions)... Sir, there are so many assurances
given by various Governments. The HIV/AIDS Bill has been pending for years
together. ...(Interruptions)... It is not against the Government. I think, it will also be
a part of it. ...(Interruptions)... He has already replied. ...(Interruptions)... It is as

per the convention. The Minister has replied. It is my concluding speech.

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, I agree that the Minister has
replied. It is your final speech. It is all agreed. But, I think, as per the practice
in the Rajya Sabha, after discussion, usually, the Private Members' Bills — I do
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not know if there is an exception — most of the Bills are withdrawn. That is the

practice, and, I also hoped that you will go by that practice.
SHRI TIRUCHI SIVA: Let me tell you, Sir.. ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, let us make a new precedent.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Let him speak. ...(Interruptions)... Let
Tiruchi Siva speak. ...(Interruptions)...

DR. BHALCHANDRA MUNGEKAR (Nominated): Mr. Deputy Chairman, Sir,

this is not something... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, you all sit down please. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, let me tell ...(Interruptions)... Sir, we are still lagging
behind. ...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): It is not going to harm

anyone. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Siva, ...(Interruptions)... One second.

SHRI OSCAR FERNANDES (Karnataka): It is the property of the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I agree. Let me say. That is what I am saying. The
Bill is the property of the House. But whether to withdraw or not is his decision. Let
him take that decision. If he says, he is withdrawing, then, I will... ... (Interruptions)...
Please, listen. ...(Interruptions)... That is for him to say. ...(Interruptions)... How can

you say that he is not withdrawing? Let him say. ...(Interruptions)...
SHRI TIRUCHI SIVA: I am not withdrawing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions)... You are a
senior Member, please. ...(Interruptions)...

SHRI HUSAIN DALWAI (Maharashtra): Sir, the Minister wants to say something.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know it. You leave it to me. I know it, I will
allow him. I do not want your advice for that. ...(Interruptions)... 1 will call you.
The point is whether the Bill is to be withdrawn or not is Mr. Tiruchi Siva's decision.
If he is withdrawing, I will take your consent for that, or, even otherwise, I will
do it. I am only asking a specific question. Mr. Tiruchi Siva, are you withdrawing
the Bill or not?
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SHRI TIRUCHI SIVA: No, Sir. ...(Interruptions)... 1 am pressing that the Bill
be passed. ...(Interruptions)... One small reference, Sir. In the British Parliament, in
the past three years, 17 Private Members' Bills have been passed. In Canada, 229

Private Members' Bills have been passed, and, in United States...
MR. DEPUTY CHAIRMAN: In Canada?

SHRI TIRUCHI SIVA: In our country, 14 Private Members' Bills have been
passed. There are precedents, and, therefore, I insist on it. Sir, I press that the
Bill be passed.

MR. DEPUTY CHAIRMAN: Hon. Minister. ...(Interruptions)... Let the Minister
speak. I called the Minister. ...(Interruptions)... No, please. Let the Minister speak.

I have allowed the Minister.

sft R Te TEAd: SUNART AEIey, A Ry o 9 91 9 @ 7, 9
HaAAS w9 I A A FEHa g 39 59 oA fam o, 91 S 99 gl @1 S
PR gU WIaATHS el &l ofl, R B BT & 9Rd & AfJem H S yragm
g, ST 9gd AR A Al IS 7’2 8, W=y e Sl g U fhar 7, S
PO JATEEINGAT & 3R IH BRU ggd AR BfSArgal A &1 #1519 el Ir
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] &I Bl R &H IET REV Bl a1 B ol g8l Al ARefor oy fan S
gy, I8 919 W s9H 9 dadl B sdfev a8 sramasiRe 8 fh S9 auf @l
JRETT T8l el 3R sd! e, S99 BRI Ig Thollhaud Bl ST

3OP AU-TIY, 39Y Tioie}y Afedal & U Ul d Refvr &1 919 Pel TS
gl ol Al A A1 AR BI ot ReroT @1 g <1 TS 7, WReg SAD! ASHITD
JRETVT T8l Bl s_i 399 oIl Uiy fhar ®, S99 <l 3 fdod €, a1 sad Wi
TP HfeArs UeT BRI s A1 &), 399 A9y ISR Brafardl & a1d dal s 2l
FAR T8 U & TR & ISR draierd &l RiaT ff SRISFR & 81 8, S96
AT I97H 3MMd & 3R S9 W J fIaR &d 1 3FR IS MERAT ¥ iR wEl M=
ol gy feedt 2, 1 9 S|aT A9 98 9ol 8 IR R &g Todl A1 gac!
g, A1 99 99 & IV U &) AR BRI ®, offhd 3@ s8I 399 el IISHIR
BRI BT A BT

594 IRV ISHIR Sraferdl & A1-A1 (i &3 9 s9a! Fygfa a1 vrcrs <
P 9T P TS B A, TS SR SRSt B AeRat § ar smRerr e €,
R ol & 7 QT egaRen ol TET 81 PR $9 O b fAY B Sl B g g
AT gt G BT RIT EM? FB A I BN R 9B R A 3 $El § 39
T & AT T Tl BT ALY, 7 IR & e yraer=i § ff I aga<ern gl

MR. DEPUTY CHAIRMAN: You need not repeat the reply.
SHRI TIRUCHI SIVA: He had already replied this.

MR. DEPUTY CHAIRMAN: I will tell you. ®3T I, gTI You need not repeat

the reply. If you can give some assurance to him, try to do that.

#t UTER TS MEAN: H S W AT @ gl AFG Seddd ARy 1 Sl o
foram 2, 9@ fola @ &9 deive w89l @ad @ B, Wy $9 98 W B, Riear
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1 T foedt Rar St & % 9 59 Ag9ys & a9 o of &R 989 @ aRkHn
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MR. DEPUTY CHAIRMAN: What do you say? ...(Interruptions)...
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3.00 p.m.

SHRI TIRUCHI SIVA: I thank the hon. Minister, Sir, for he has gone well
through my Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has given an assurance. ...(Interruptions)... He

has given an assurance that he will bring a new BIill. ...(Interruptions)...

SHRI TIRUCHI SIVA: Yes, Sir. He gave an assurance and I told that my Bill
is more or less related with the HIV/AIDS Bill. That is a Bill, which has been
waiting for years together. Nearly a decade is going to end and all those people
are suffering like anything. It is a very important Bill. I think, Naddaji, the new
Minister, will take care of that and we are hopeful. That is different. But we had a
very good experience in the past of having heard the assurances. So, I think, it is
high-time that instead of yielding — I respect the Minister. I have heard him fully.

— there is no other way for me than to press that the Bill be passed.

MR. DEPUTY CHAIRMAN: No. The Government is assuring that they will
bring a Bill. ...(Inferruptions)...

SHRI TIRUCHI SIVA: But, Sir, we are not convinced. I am concerned about
the lakhs of transgender people in the country, who are suffering without anything.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Kindly take this opportunity.

...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): One minute, Sir. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): This is a golden
opportunity for us to prove to the country. They have a sweeping majority. They
should show the courage thinking out of the box and do it because this is the
opportunity. Windows open only once in a while. Ig HI®T 3MY o <Y, &9 99
JMYP 1 Bl MY & BT BIIGT BN, SATIT &b A9 TR BRI

SHRI TIRUCHI SIVA: Sir, this is right of the Member. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, I respect the Ministers and I take their words but,
at the same time, my concern is the feeling, which the transgender community
people have expressed to me in the past few days after the Bill has been initiated.
I have been travelling across the country. So many people have represented and
their representations have compelled me that it is high-time. I think, the Government
does not lose anything if they agree to my Bill. I think, it will be a good, gentle
gesture from this Government. So, I expect them to support me. As I requested in
my earlier speech, I request all the Members, including the Members in the Treasury
Benches to support my Bill, Sir. So, I press the Bill to be passed.

sft oeR T A : HY gdrn fb §9 15-17 G961 & A foeR-fawe fear
g, U9 B HRIAD YHBT 8, THRIAD A &l §1 8 RO A qdq1Y, d11Y
JeaaH IR 3 Al W $B JHal & fau WeiaR gg Rey fifeed =a 21 @
IS U A T Bl 39 $B BioAs 7d [A99d & 3igX §, H SO SIHGR]
vt &1 oft 5 I8 sramasR® 8RN §90 BRU § § 31R1g &R B o1 {6 89 39 W
HUERI fdd oM &1 TN AR IR B, 8 IORIEASD AR Jgifad Fgdfd el &ed
BY ST R & omIE vd B % 9 o Rdyss &t 9o o

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, if this Bill is passed in this House, it does not upset
the Government in bringing a comprehensive Bill by them. If they bring a Bill, that
will be welcomed and this Bill will automatically go away. ...(Interruptions)... If this
Bill is passed maybe it will expedite Government’s attempt to bring in a new Bill.

...(Interruptions)... So, 1 am pressing for it.

MR. DEPUTY CHAIRMAN: Sivaji, what he said is that there are some technical
problems with your Bill. The Government is ready to bring in a new Bill after taking

into consideration all the aspects. Till then why don’t you wait?

SHRI TIRUCHI SIVA: No, Sir. When the Government will bring in a new Bill,

it will automatically go away. This will not have any effect on that.

MR. DEPUTY CHAIRMAN: Tutoring is not allowed here. ...(Interruptions)...
What is this? ...(Interruptions)... You are not a tutor. ...(Interruptions)... 1 did not

see the hon. Minister tutoring here. ...(Interruptions)...

SHRI TIRUCHI SIVA: In the guise of Parliamentary Affairs Minister, he travels
across the House. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: So, you are not withdrawing the Bill.
SHRI TIRUCHI SIVA: No, Sir. I am pressing for it.

MR. DEPUTY CHAIRMAN: Then I have to put the motion to vote. Since the
hon. Member is not withdrawing the Bill, I am putting it to vote. ...(Interruptions)...

SHRI TIRUCHI SIVA: I want division, Sir. ...(Interruptions)... 1 say it very
honestly. ...(Interruptions)... When you bring in a Bill, my Bill, which will be
passed, goes away. ...(Interruptions)... If you show this gesture, that will send a

wrong signal.

MR. DEPUTY CHAIRMAN: In that case, I have to go for division because
division has been asked for.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Mr. Siva has raised
a very important issue. I don’t think the House should be divided on this important
issue. We are all concerned about this segment of society. Therefore, the hon. Minister
has said that he is willing to take it into serious consideration and bring some official
policy or legislation in this regard. There are only two options available to us. One
option is that even if we approve this, it does not become a law, it only expresses
a sentiment. It is more like a resolution. The other option is that Mr. Siva agrees
to the assurance, which the hon. Minister has given, and does not press it. But
in any case my appeal to all the sections would be that we come to a conclusion
and that should be a general consensus of the House rather than being divided on
an issue because this is not an issue on which the House should at all be divided.
...(Interruptions)... One option is that Mr. Siva agrees to the suggestion and assurance
of the hon. Minister. The other option is that the House, by a voice vote, can echo
the sentiment of Mr. Siva.

MR. DEPUTY CHAIRMAN: What has been said by the Leader of the House
is very pertinent. On this issue when everybody is in agreement, why should there
be a division? Out of the two options, which one is your choice? He said that
one option is that you wait for the Government Bill which they will bring as early

as possible. ...(Interruptions)... The second option is to pass it. ...(Interruptions)...

SHRI TIRUCHI SIVA: I am not withdrawing it. ...(Interruptions)... I am pressing

for it.

MR. DEPUTY CHAIRMAN: Then, I am again going to put it to voice vote.
I am trying it once again because I want to know the real mood of the House.

Now, the question is:

That the Bill to provide for the formulation and implementation of a comprehensive
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national policy for ensuring overall development of the transgender persons
and for their welfare to be undertaken by the State and for matters connected

therewith and incidental thereto, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In clause 2, there is an Amendment (No.l) by Shri Tiruchi Siva.

Clause 2 — Definition
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I move:

(ix) That at page 3, line 24, for the word “gender”, the words “sense of gender”,
be substituted.

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 to 44 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 45, there are two Amendments (Nos. 2
and 3) by Shri Tiruchi Siva.

Clause 45 — Application of certain provisions relating to
National Commission to State Commissions
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I move:
(2) That at page 13, line 1, for the figures and word “26, 27, 29, 30, 32 and
347, the figures and word “32, 34 and 35, be substituted.
(3) That at page 13, after line 5, the following be inserted, namely:—

“(c) reference to “Central Government” be construed as references to “State

Government”.

The questions were put and the motions were adopted.
Clause 45, as amended, was added to the Bill.
Clauses 46 to 58 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva to move that the Bill, as

amended, be passed.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I move:

That the Bill, as amended, be passed.

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: It is a unanimous decision of the House. It is a
good thing. It is a rare thing. ...(Interruptions)... Certainly. 1 join Prof. M.V. Rajeev
Gowda in congratulating the entire House, especially the Leader of the House for

his timely intervention to save the situation.
Now, Dr. Natchiappan, your Bill cannot be taken up.

DR. EM. SUDARSANA NATCHIAPPAN: But, Sir, it may be given priority

when the assent is received because it is number one. That may be recorded.

MR. DEPUTY CHAIRMAN: It will come automatically. Certain formalities are
to be complied with. That is the problem.

So, next, I am taking up the Constitution (Scheduled Castes) Order (Amendment)
Bill, 2014. Shri Vishambhar Prasad Nishad.

The Constitution (Scheduled Castes)
Order (Amendment) Bill, 2014

2 femR ye fAue (SR TRen): wEey, H U Rl g

o dfeeum (rgygfaa Sfan) smaw, 1950 @1 R WReE $R el [a9ue )

foar fear Sy

qTIER, SR Yo ¥ (A S Ud e fqgged, a9 2014 & ddw H A
g fade omar g1 § 39 safay o g 6 SR uew | g ol 8, el
EIT® AR 3 RART 9gd @RI &1 sl S© gqfaa Sifa # wnfirer fan
ST ST B 9 SR Uew H oSt oinfa # 21 N sy wiegw | ded Bl gd
Tredl § b SR U & gyfed Sfa &1 gl b B9 . 18 H IR, HH 4. 36
H s, B9 9. 53 H HAR, HH F. 66 9 J¥ET §, I Agdl FIEI HI HeR, HWIY,
Hac, Aedrg, Fure, 4y, fa=, dwR, qrem, grer, M, w1sh, wgar uonfaat &9
9. 18. 9OGR b WY I HH . 36. TS b A NS HER HIYY, A HH 9.
53. HSIAR & Q1Y Healls $dc Afsl, UG 7gar g B9 d. 66 R8T & A1 JRE,
R, fier @ vafgardt TSl & S S @ ST & ddy # 21 g B
H. 65 9 RIUBR S PR, TSI S USRI & dAT HH 4. 59 § IRAT IRATEA dY
WR, ISR AT SUSTIRIAT] BT SISl ST STd] &l

By, SR Ue¥ & ol 17 fUBS! Sl 8—®8R, $9IU, $dc, Hodlg, Hule,
PR, gy, dar, o=, dWR, aroM, qrer, Mmisan, qfsl, Fgar W, R IewR
STferl 1 g ST H 2Miier SR g H Ursde #R a1 orar €1 H s9$ aR
H P AEdl g fh SR USY IR 1 39 IN H P IR IR AR Bl IKIE
o 8 HRA WRBR b G ST gd ST ene WM gR1 9R) Ruld 9
EHR BT Fo o a2




Private Members'... [24 April, 2015] ...Bills introduced 323

Heled, ol arR 7=y @31 St 7 @81 A1 {6 SR Jaw R bl Qs 24
feawR, 2014 @1 ge U5 1 7, s A1eg9 § $8 gaag qni TS offl 9 Wdy
d § gar @Edar § 6 & 01-04-2015 B ITR Yo AR GRT ORI gl
Afed 4RA WRBR DI T 9O Sl b1 gl sAG § =18l g b I8 IR U &
I Sl @I WMfe HRA BT AW §, S AMHA BAT Y| $Hh Py BRI
g1 S faeell # Heals sgegferd i # &, dfh 9! SuoTierdi bae, 4R, fume
9 o9 o et ofa 4 &

qIdR, § HE1 ARl § b HOIER I YR S gl & € e 3 XM
aR= e S, Aooe Sfd & feeel & farh € @ & 781 ¥ <21 § e
PR T S f9ER, e 3R THE A H ST SuShfodt ggfad oifa # 8 8
R SR U< § ) sl Sueadl s Sifaal & 81 SN uew # g H3 R,
e, guel, daer, RieuedR I gygfad iy § & ok s9a! Susiicdl el o
H 21 gdfer g9 A @@ &1 & foau § 9 Qa0 &1 amn g1 § A w935 S
d e &A1 ArEdl g, dfd usd H R § 9l g1 § SR Ay A ofl @l
BRIST BT ATSTET & 65 AT i & a1a, 31T 9 S i et & fFR I=8d 2
Y I© BIIE] B Sl AT W Heoll, IRSl, WRYS Ul BRS YA Siig-fare
PR 8, AT TP b UK A I 8 & oY HHH &, 7 I Bl @b & oIy IS
g 3R 7 € I Feai @l Rien 8 Uil g1 srfaa Skl H S SuSkt €, R
Ugel ¥ IAD] I UMHSA B fordam SIQam, a1 Id! REV &I Gfaem e gt
3R 5 Fed I Ug-forger M 93 Webill

HEIGY, 391 89 W@ V2 & b SR US¥ § 7 a1 S8 9 &Is AT, &, 7
T, T R ITa amifoie-anfdes R 9ga @v@ g1 § A w4 S 9 a8
Frdes =1 Frear § & I8 wgde wvR f9d § safere o § o g9 &9 fawga
ET PR | MY AT W AT o7 fF 3R IR USw WRBR YA: WRRT WOl It
B... ATIAR, M9 I FHT I ARSI SoTdhx <@ of, S99 #1 Sft &1 3meard+
2 3R IBIH el IT fb TR Uy WHR MR A, 1 89 g9d! 91 B3| I8
3R IPT 2, ey H Afwe (@rgfad Sk sewn, 1950 H Sl ERIET B
et @ g, A FA St iR G4 A el ¥, giiuer & |l A1l o § a8
fFrde ®xA1 gred g 6 I8 fdd g ol uRy &1 <, il IR yew d Haitis
) fPIR B 9Tl G99 8 3R BNIg Ilg 316 TR¥C W SIS 996! ST Bl
S SN e | b fau S €, 99 Ped § 6 gd g srggfua Sl § et
BT 3R TG S B 3 T €, 99 He oo & b Y 3 fofw ward gl J&T 'l
ql 31T HIdT g1 Ta-He J smeara ot faar 71

Heled, § foedl Rar Sft &1 WY gg1$ <=1 9redn g fb S fquidfertt afai
P ARPR 9P, 2014 B U HREATN A THR W 59 Ugde TR fA9qs 3l
W U BREAT U, 396 918 AT HA1 off IR 9 fags o], i fe SR
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[T faemR gare fAere]

gael & 980 ¥ 4 TS B Sl AN ©, Sb] A STl H ggel | Sl S
g, AR & WY Bae, FAoolE Mfs, I W S whia 8 S g9 foau § /e
3 St & Gredr § fb d bl Wi BRI | $6l el o A1 H YUl gl I
AT g

The question was proposed.
sl fea SR (e uewn) : wR, § off dremn =gl
SIS (1. IR SAfedT) : 39 1 T8l fear Bl
St faea S1gR: H dbad &l e die
IUFHTEIE (S]. FAARM SAfedn) : 3d g, diferyl

Sl I SR W, AFEG e I8 Sl fdd ag § 6 gad sufoi o
g Sfodl § e fBam Sy, g9l dRE @1 uisde W f9a # W @ ol
TAR J&f Sl AR iR dREM g, 3¢ A9 H 8 Red &, 99 $ 7, offdhd AR
T ¥ 8k R v § Tl €, BTl Sd W% Bt aolg | A &7 I
HdC I, I 7P & 99 & & 9¢ T—UP AlER & B Rl 2, Uh dREH & B
BT B, oAb RATIA YS9 H 8RR &I T § o form o, dfes avam=
®I el foram W1 1 § Ig b b 9 9 1) Sl b aR # A, 91 I8 ol
WY I 8, 98 fRamae § o3 e ta.Al # § iR ®s o [El 7, d s
TR g1 Y, FEt H del Arsdl g

SHRI SHANTARAM NAIK (Goa): Sir, there is already a Bill pending in the
House. According to the directions of the Supreme Court, a Bill was prepared and

introduced, and it has been referred to the Committee. What is the status of that?
It is mandatory that the House should take it up, and the Supreme Court has given
direction that the Castes, which had been omitted by the Delimitation Commission

last time, should be taken into consideration.
Y[ (S1. GIERE Sifedn) : a8, g 9fsul

arIfoTe O SR AfrEIRar w3t (st ameR TV WEE) A SUHIEId
HqEIqd, A faerR Sft 7 dfau @i sfaan) sieer @eiee) fagues, 2014
T AT 2 3R 9 A1edd ¥ SR Afg (g S feel, 1950 &1 Sl
AT B, I9H Sl SfeaRad Sl 8, S9! srfaa Skl § Sired & fow s9d
Jeelg fBar 81 H AT 9a Bl 3R |ad bl qarl argi b 59 |6y H W
wrae & 6 6 Sfy @1 afe e sg d srgygfad Sfy 7 e g, @ s
P AR 9 I § YR IRGR &b U I Aol g1 39 Sl & |69 § 3R
ATl ¥ Ugol URATd SR S 81 URATd 377dT 8, S99 UX 3IRSISS & dgdfe ol
BN B 9RA & S IDNGR IR &, S il &1 Usfiad dxad € a1 Sifady &l
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HeH-ggM @ Qe 3, SRl &1 dhURSs @R AT AT 78! B ©, I
N 98 URTd ST € IR 9 981 9 ARy o Wil § O UEN AR & U I8
g AT 81 ugel 39 W9 Skl B ggfua S § e & fau urg sman
o7 3R TR 89 SU ARSHSNS & UK Sl ATl ARONSMs 7 9 STl Bl
s Sifa # Affferd oA 4 Al e @l ofll Se SRSiens g9 dey |
INIEHT Wad BRI & A Ig IR B b g7 Idfd 5T TRBR Bl RIS BI
feugoft v ufdfsrar S9= & forg o3 Ao €1 89 S S 99T o7l Ugd O U 9R
S P faggl o) foran o, dfe a1 # 919 g e I97aT 9o a1 o S9!
FEART &1 U AT gl 98 S e ... (FFEH). ..

3t IR AWR (TR UL : I8 3T-3TelT TRBR H Farl

sft AR TV TEAI : WRBR -3 Ifedl &) Bl &, Afhd IRBR dl Uh
B Bl Bl AR @ WHR & B 8, TRHR &I 919 o T & 8iar 71 Ror off, §
I fawy H e v T8l HeAr daredl gl Al 01.04.2015 Pl IR TSI DI WBR
A TAR U 9F 3, o S=iF e a1, 36 TR W S ufafwe g, T, e,
AT, PBR, HIYY, I — 37 SIfA b IR H I8 IR IS WHN Bl 3R
{ IR TE B 7, 9! SR B IR H ST B Tl O & TE ST BT 9
AR U AT, FRMGAR &4 R 9 I SIRSieNs & 94 9ol & 21 89K IR
A 10 A, 2015 BT IMRONRNE & U SId! I & oI IR IS 747 Bl FR
AHRIAS T <3, AT o H BRI ITd! I 37 SATQH, & S UE9! AN &
T ST S| SI9 AT SN W S TR U WeART § < I H AW 9e Bl
faear feamar € % &9 57 SRl @1 Siisar U [8ue d9e 3 oRgd a3l 3R
Fog 39 R i vl su oRRRAMT § g7 rgde d99 e, 9fe s=i o foran 2,
I A vfafe W=7 36 W S Ieoiw BT 8, I9d Gy H T ARBR A AL
B e oY 1 ST IRl b AT R 79 39 @} < a1 I faferwia T8 8rm
R H ST AIPR I AT AELIH T 3R 36 TR JAfe W 1 Ieoig
frar 2, 3¢ W99 H I WHR 7 IR & @l B PR ' 39w @
aIRd B fear a1 g' it 781 g safay § SRig HRA1 a8 b HareTd
w0 § 3 W8T g, SRS 3R Ui ST o R WeHfd < < o § @w
8 el § 5 g9 9 99y fAagye didl 3R B adR g9 SRl B S
Sifr 7 St 9, Af 9fe I8 ol a7 iR ot oR B9 39 fatme W
o &1 a1 g8 fAfera 21 8N Jife JIRSMeE & WA &R weafy st
2, TR SN &1 edld S}l § 3R 5T WHR DI e W Sl w1 fp 3
T 9Td oY ufshael= & 39feTy SISl & 9 AR R 39 fA9yd BT IR HReT
STeqroll B 3R fafera=ia Y 781 81l § /g e 9 TR Bl {6 9 39
fA99® ®I a9 ofl S9 IRSE @t RUIC MY, 3R 98 AGRIHS MY d I
T TN SMANT BT Aol 3R TEl MRl & RUIE AR et df g Afgad
Y W B 91 BT =0 F FRIR HIH |
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it faemR yre fRuTe: STwvRgey wElGy, AR B St 9 3fUq <91g § dd
W I AFG A7 ST A BH W1 36 b AR H 9 § B e )OSR 9
3 & 3R aTa! W ORRT MM 81 A FAT St 7 @ ggel ot smeara faar o
5 &1 39D HI

IUFHTEL HBIGY, SHH UY & HRUT g I3 H gd1 d18d &l SR U9 <9
P G TSI AR ATl <P 81 sl Py oAl &, S |l el qqH w9
el g8 Sl &, § $79 9 $© & M qar1 d1edl gl 39 I A 48, WR, IO,
JRET, JRIET SRl SRRl & @ g1 AReT H el ©1 IR S/t SISt
SIRIET SR TfRIET |RRI, STR o¥l g1 fdy 7y wderol/seqaqi & RuiS & ua
Foral & 6 Sugaa SfeaRad Su-snforal # sruwadr WwRETd gon & w9 § fJemm
3R I o7l Al FR=R =&1ad 81 3us ¥ e, fars, Siae Qell, gaary iR Afi
B T § JA8R, e, HaR, U, dRATel, RIeIdR, Vel & WRIY Tdh S
g, RIfP I 39$ JIRErEl 99 & IR I IR I Bl JGfad STia B gl 7 B
G WY H B A AEd § 5 AFE STaa e 9T I ST a9
JTog IR, TSR, 1971, Ieadq IR I ] 2523 H Al G B
S fafyer Sicral @1 srgygfera Sifa # e & &1 aew faan o A8y, $9d
IR H P B W HE | Tl SR TS WHR 1 At 30 TG 997 <1 7 3R
AR UH & 91t T8l afcss IR ueer § S ft ®fer o1t <& 7, WRA™ S
el 7 W, 59 b g w4 O, O S 9 HEl A1 {6 89 el HYl, digadr |
0 R far o1 &k g9 FEorarEl aiet &1 SRR T SR 2004 ¥, 2006 ,
2007 ¥ 3R 15 BREY, 2013 Pl bg ARHR Pl 39 JGRIY $ A1 g1 Ruc |fed o=
o1 © 5 AfgM & orgeos 341 H GUET R 9 SfGAl Bl A il B
gl H e BR o Sl

STFYTEL HBIGY, S9b IR H Sl AMIRT URT IRBR Bl IR A 24 fqw=R, 2014
Bl g oAl IHB! W GRT BRP 01-04-2015 BT IR T AR §RT A &l s 2l 379
AR T S $9H U 1T % IR § FEd €, gfF e already ITIYRIT ST # T,
H 3MUBT IAMT AT § b IFHT Wl H ATST AR 81T, 3T IHD! 4G SAIorg,
I I8 9 3 YT $HE 2 &l B I8 HEdl d18d & [d ofd IR AT § AR IR
U3 WRBR B AR F Tgel W RulcH 1 gl €, 395 oy IR IS WWHR IR
T 3R I U HIRT AP U A & Bl MU FET A1 F ey R frsrarsy,
B QI B DI IR B EF AFHR A S 9 SR R wed 9 38 e e
a1 fp 39 9t 9o 31Ul WeHfa Sife}k &N 3R 39 fade &l gk ox = ¥
TART FEAN | & a9 A= #3) off & ft B a18d B 89 Y et
B IoTe A AL oW 32 8, AT A T A 37T 0] BIe gl § I9 JaArol ol
199 o I AR d1P! DI URT BRI GITOY| HRT &I ARG B
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SY[UTI (ST AIARTY Sifean): v fRafa § I8 g T8 8 wdar 81§
3T BT A 6 w1 Y g9 a1 fagg aR w82

2 femR ywe fue: W), § faggr T8 aR <@ gl

sft IR IR WR, T ey ) & 9L Gdbd g1 I8 17 SRl &1 A Bl

it AR TV TEAI: ITIHRIE FEIed, Ud AC] .. (TagH)... U Hal 6
e Sf @1 faggr &- ol =g St & 39 9ann 6 e 9' § 6 o9 =
TRGR BT YT [T 8, I IVNSR S9R H AT SHD! FHET BT 8, D!
SIE-gedrd BT g 3R AU RUC Il Bl ... (@aEH)... T FFe| 3R GhRIHAS
RUIE ameft 8, @ 89 89 W IR &xd €1 S9F 96 9 TIA.HL. AN & U O
T Tl THAL. AN IR SRS, & IHRIHEG KU e 8, a1 i &0 fadgs
T 8, 99S H URJd PR © AR JST W g8 UIRT BIAT 2l 3T JR.SIL3ME. B Rue
TAR U 38 T8l ®, i o fewolt ugel siR.Sens. 3 &F off, SH®T o9 St
TQ9 Bl IRBR F IHRIHD A ST 9 S BT g9 3RS, BT Ao 2l Th
T B TR USY B WRAR F 85 U5 U9 A7 3R 897 10 IS BT IR.SI.37Ts.
& U 9 UF P WOl (ST 319 MR.SLIAE. & U 98 f[aRe= gl ... (ag). .

Tl YAER Al (SR Ya): IR, W] TP Fald 8| 59 "Se” S $I dhas
¥ onfyer fhar o, 99 Jehds HHIYE BI sorold Ugol off o 1 915 | o oft?

(Lt LS Jald (2 35S oS (e 'l o g S s com 1 (g ) pades o35 s paspt
i o e 2 b el I o Sl (S aeS 3 )5S

#t AR T MEA : S B AT 7, H MY F IHB IR H 7 A I PR
RS o, 398 o R €, RGI 8FR R | IaRTtHd RUIS WO, a1 89 SC 3MANT

P YoIT IR IfT SC IANT W) IHRTHS FEAfd < <70, I &9 fI9Td U9 HAl| gF
MY F UEA B a9l B T ...(FIUF)....

st RS IR : B 39 W FATA A8l BRI, 3T 39BT UfST IRIY

SYAHTETE (ST. AIATRIIYN SAfAT) : 3T Ad Ifery, IAd]T dial ST I AT
faer a1 =€l 22 faemswR S, sma difem)

2 fremR wire fore : Feiey, § A @3 St 9 SR )l Aredn g P
A S |fg (T SR Jeer (Fenee) f[Ague, 2014, e uga far
g, SOk ue H Rure ol o € & JAT S F AN off, g8 F& W ¢ 'l R B
H A S St 9 g8 e a1 e g b g9el UIRT $Ral §, 3MIB] 59
FIT AURT 87 19 3B vaT H RS Y o TS 2 3R a9 M 8 2 © b F [
8l TS Bl

T Transliteration in Urdu Script.
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SY[UTIE (ST, FIIRMYN SAfeAn): ITg MY BT AW T8 8l

sft o Ivg el : HY A € 5 g9 RGI & U S UF &1 A9 ®, RG
P FHRIHAS RIS MU, 1 8F SC MANT BT Ao 3R SC 3N 3R RGI, S
T weafd T 41, @1 &9 s IRqd & @ SIIAE BN, B9 YS! I8 91
PHE T2 Bl AN 8F RGI &I RUE & 91, RGI &1 WgAfd & f§971 3R SC 3T &t
el & 971 39 R @R T8 &R Add &1 gafay § g 9§ s RiY e 6 afe
TEafa g9 8, o7 31T 3T $Hd! withdraw |

sft femR uvie fAeTe ST ARGy, B9 918d & 1% 31T 99 9@ 39 9o
P ST T IR THIdg T H RGI W g9a! RUIE W <l 89 I8 faed weAn
IrEd Bl

ISP B HATGTT § [T HIAL; dAT GO B HAGT F T HIAT
(3 JER I AHhan) : e Sfl, AT 43 S 9 39 9R W 980 W i
3R a1 € SR q{ SHMERT & W 91 QX1 SHMER] B A1ad b A1 e
g 3R S SHP! dFNa! Aol €, I IR W I B gH A © F T9F q9
$IPT withdraw BT A1RT 3R 3P IR 3MIBI ST T IRBR 3R qATeT A
Heg Ry, MY IHI-THT TR AP HRd expedite BRI H AR Wl B FHd &
3R gema W T FHhd T

st RS IR ENT HA S, BH 2004 H T§ A IS I8 ol @ sHBI 11
ATl 81 U 8, 39l 89 HE B Tl

3 JER AN FHdl : B9 S ASls H AP g e TI Y S I BT
B 2, B9 ft SHPT 9ed &, Afhd SUB! Th dh-ld! aReT Bl S dh-ld! el
B IEA Y, AT HAT ST 7 S N H ST H IR 7 F SHFhe AR AN,
T RIT-RAT TfhAd 1 AT HA SN A I8 Al 81 dEl ® {89 sHd! T8 Bl
4 Ol Y& HE 2 © b I8 B AT, offdhd S SHEGT U9 8, SHdI expedite
P DI SR T 3R I8 B @ B

st fremR gve fRuTe : Syayeue "'icy, ¥ ugdl W AEA H3 Sft & e
PR GHT gl Al T9 H HEg UaEl, S 3R BT 7 o i o Sl @1 Sied
BT AFTA AT AT TAR TG Jede AT Jorgd g ared it 4 9 HeT o1 6
IR TSI B S 17 UsSt st €, SHaT nfie fhar Sigl A #3 Si 7 oAl
[T A Y 3mrearas feam o iR Iet oft emvarae faar o, sHfelv 3y sHdT Ut wRar
<1 31T RGI ¥ TIZH oIdhx Ul 95 H 9P U &1 © 3R &9 fos # Ruid 7 <l
WRBR 7 3fU A GNUIYH H FHEl o1, Usell IR o9 A" Joraq [ gred
ST 9IR Yo b g HA ¥, IR Ui IR $Hal AR Holl offl 99 99T by |
BT B WHR oY, I9 I8 781 8l Rl ATl 379 {5 F FeAT BT R BP WS B
B fHar 81 AR SuIHTede Heled, H A #Al S | g8 e wRAr argdn
g T 31y 3P IHgag A9 H PR S| MY $HB! UfST W AR $HD! [RT BT <l
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# &R JEN AHA : AFHE e A W1 9 el v fb RAE Ay SR
A HAT St | el fb RUlE ol 4f$ &, df Rulc o & 918 €1 39 aR 4§ @l
W e 8 9ear B 39 e § U @ @) O 39 @vE @) ol IR W@ T, Al
g9 1 § fb &4 S99 BIs TRTST 8 Bl

SYAHTETE (ST AR FAfeAN) : AFG #3A1 Sf, MY AlC dR W 39 W)
P8 Byl

# AR IE TEAd : I I, T BE I ¢ 5 T IR QN

SY[UTIE (S1. IR Sfed): 39 HH ST H Fahd €, a1yl
(1t SuwHfa 91877 §Y)

# UTER T TEA ¢ 4 S JH el U1 & g

Hifh I8 ¥eq o i Foiy oiar 8, fafy $=1a ol ofar 21 L cagr)... g8t
el & SRR W S grell dral &1 & v wRa g1 H9 faeT e g R
IRGR BT YXAd 3 AT Bl g=i o9 O] dl Seoid {haT B, S99 36 TR W)
S ufafee 8, U a1 0 WRGR & URAd § 98 8] 81 39 W S w8 four fo §
9 fIggT &) o, TRy Sl q1al Sl @ gieRi €, 9 SIRotens & U faeRTeie
Tl RS & ABRTHSG RUIE & 91 89 HRas T8 &) I6d 8, I8 a9 ¥
TEaeT gl IE BT WS F B AR 8 ARGIAS DI ASRIHD FSAT B QI
Al B SS9 Tl MMRANT & Ui WO 3R U SR ff GRS RUIE < 8k
TEI B FHRIHS RS8R, a1 89 fA9ad U9 A1 iR ¥ed 9 Mg HNd fh
I U fmar S

3t RS YR : 98 A1 &9 AR |HS U1 $E @1 g b a9 db sqdl ufsa
G il

M} ATR T TEAId : 99 29 AT U B, O I IS BT IMABR BT ST
g, 98 I9¢ B IR B, 98 S9 R ABRIED 0 Bl R SHH! U HAf), df
B &9 S AR 3R 781, a1 Sl 8, 98 8l

MR. DEPUTY CHAIRMAN : Mr. Nishad, have you also replied?

st femR v e - 9FE Sywaefa weiey, ol Suey By HAY St
TG AR sHBI RUE STl H7dT o, 5P 915 30 U HRIV| HIS, I8 IRPR Bl
RreR 81 99 &1 #3501 St 7 ®e far, a1 A w25 S gaael UfST et
< 399 w1 feamd B2

3t o1aR TS e ¢ H 39 W 7 R e we @ § 6 gae ey
HRAT B SATGT SYYFT 81T AR AT B A AMY [ IRSTRMS 7 THRIHAD
R ¢ €, a1 =0 UfST wae | R BRIET 8RM?
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MR. DEPUTY CHAIRMAN: No, no. Not pending.

sft AR TV MEA : R PR SRIRME 4 IhRIAS RUlE § & 3R &A1
T AT ¥ RUIE ANl R TRt QT AeRIS RUE ¢ <, @ R w®
g7 § 3ud! faward faem <@ g 6 snR SN1 SE W WeRIGd RN b A
gferde= 31 ST, o 89 9 R TRaT ¥ faar &3 iR fodge dae § e
IAP! UIRT BRAT T T BRAL, & FAS BT APR 21 F 37 $© Ped $I AR d
TEI g1 S Y WS IFB] U B, Al 3P § 3R IR I8 IAB! U el B,
a1 R I' T T2 B H A1 98 Faed SRA1 AmEdl § (6 ST SHd] UIRd Bl
I 39 W PV PRI [ARGHT TE B, Fifd sH8 TR AT A SUGH]
R R R 2

MR. DEPUTY CHAIRMAN: Now, there are only two options. First is, I think,
Mr. Nishad wants that the debate should be adjourned for a future day so that the
report, etc. come. That is what you want. The second option is that Mr. Nishad
may agree to withdraw the Bill. The third option is, if you don’t withdraw, I will
have to put to vote. There are three options before me. I will repeat once again.
Rule 117 says, ‘at any stage of a Bill which is under discussion in the Council, a
Motion that the debate on the Bill be adjourned may be moved with the consent of
the Chair.” That means a Motion can be moved, if I permit. I have not permitted
so far. 39 df3U, H9 ft dweile T 1 fhar Bl Wﬁwﬁ?ﬁéﬁi,ﬁm
UE ARE qd AT g7 6 9 ®1 veor fBar Sy, or anybody can move. The

second option is, you withdraw the Bill with the consent of the House. The third

option is, put the Bill for vote. Now, what is your view? What is your view out

of these three options? Or, Naqviji will say.

Y AR T TR : STGYUT HEISY, 3R 3MY 39 UfST g1 9re, @ § 309
eqd g, SN IR% I $IS MMURT T8l 81 el S vy B, § S99 wEqd g

MR. DEPUTY CHAIRMAN: Okay, fine.

Y sifATer I @ (A9E): W), UF A Bl g8 &l {6 o9 9@ 9 ]
Raicd &1 o SKcHl, 99 d& 89 39 W $B ol dY Fdbd| gafeg 9 RUed o
TH 39 faggl o7 o iR Ruled o & 91g 7191 fda1 © <)

MR. DEPUTY CHAIRMAN: Okay; Mr. Nishad, one option is withdraw and
wait, 3"R T8I, d move a Motion to adjourn the discussion. What will you do?

it faerR gae fwe - AT Suwwlid Jeled, H§ wHel § 6 WReR @
#er Sip ©, Riife A G9ard S FAd & g HAT Sff H 596 oy sirearid
T W@ T UG A AT O SR SIRiRar @3 off ff 3¢ forv smeard <
2§ 5 g9 39 fAgs &1 dddll STR USe WReR T 96 [ AR 99 a1 €,
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Al g BRar § b o9 9P g9l RUIC 1y, 99 96 & oy gqd! dAfd I@n
Y, SHG 918 T8 B S

MR. DEPUTY CHAIRMAN: Okay; that means you want to keep it pending.
3R U B, al you move a motion saying, “I move that the discussion on the Bill
may be adjourned for a future date.” 3MUH! JE A H ANE Hd A B

3t femR ywe fAwe : wEIey, § U aRdl g

o dfder (ergygfaa Sfoan) e, 1950 @1 SR e SR a1l fAag9as 3

CIECENCIR I

The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: I hope the House is in agreement with the motion.
SHRI NEERAJ SHEKHAR: Yes, Sir.

MR. DEPUTY CHAIRMAN: The entire House agrees. So, that motion is adopted.

The discussion on the Bill is adjourned.

The Orphans (Reservaton of Posts in Government Establishment) Bill, 2012

3t 3rfd=mer I @ (ISE): 7RISy, § URdg R g

o TRBRT WA H 31T & g =T BT ARETVN AR T TAT ST AT
vl &1 Iydy HRA arel fAde W AR e Sl

HEIGY, g9 ol © [ el &1 fa amifoTe wril & awfd Aggel &1 8 faa
g1 I8 f9d 9@ 3 A g H oY 94 b aR H 9gd ol fhar ok § e
S e & BM A el &1 g1 HY IS S IS ) 7, 9 I&T Bl e H/ @
8Y, WX U JE! S of fF § U Q41 A drg Sl 39 & RISl g5di b hed]
% forg 8l e ud oM 7, S9d 29 ¥ 39 <€ # 20 fAfermw & w9 i g,
Ifh he WRBR & UG VT Bl iifesd el a1 ¥d =8l 8, Nad g8 9ar7 9o
5 9 <9 ¥ I<a # fhdm 3= g1 3nft olie 99T H Ud JFRETS dITas 803 3N
o1, e Rears 27.02.2015 &1 feam Tr a1l 99 SR # ft a8 %er Tr o1 f5 &
WHR B TRE A AT Dlg Id el 8ol &, [T g Il S qep b A= Bl
ffeaq s feat 2, Afe s~ 9gd o<t e # €, g8 99 a1 9t /a2

HEIed, 9 § qam arEdl g 6 3 o aur-wn fefhaecist B 3 &1 I
e w9 991 ffhadec a8 ¥ f 37 gedl &1 gg & T Ao & e Aar-fan
P B o1g W Pl TaWd 9] Bel Ble AT AT 7, 1 SHBI SSTHY IRBR
MB=T 8 ¥ TG ofcll 8l S9 9ed & WA B 8, SHD! RS T ¥, ITHT 9
Afefhhe Pl B, 39 I9HI Dy URTT STH U -8l aidl Bl
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[ <rfa=rer T @3]

weIey, §9 o1 o fear 8, 98 @1 39 94l &) 99 & fau 8, dfeT 596 ame
sHRre ffhdectsl @1 €, 98 § 91 1 IS Sidfdh T ¢ YJheH VaT
U B T 7, S9d folv ff ve afad & gt 9 it 8 St 81 ugelt i,
I96 g 99 Afcfihde 81, ORI, SUS U R Aicfhdhe 8 3R T, It
sgsfefhee™ & fou M @6 ar fifive o6 s 81 59 Ud M 95 @l
®el TSR o & fog ST BIaT &, a1 dfe S U dls 99 Afcfhae T8l ¢,
ST IFHT HRE AlcThpe T8l 7 3R BT AlEfhbe Tl 81N, Al ST Fhel
H vsfier 78l Aol ve 98d Is! fhdec!, U agd gl A<l I gedi & 1Y
IE I s © (b I 9=d Bl Wl § 8] U hd| 99 I e Ued Pal o7 $UD
I8l S9dl & 918 W ¢ & folg I A9 33T ST g1 U8 R S arheed o
AT W T P Pl BRR U &l SR 8 3R $HB qI8 gedi bl AN & gl B
&1 ST 21 olfdd 39% a1 9 9 B8l WY, $9P [y Udh 98d 91 JART I9H
A B Bl Feiar g 5 99 =l & fo 98 Ue 9gd 991 9Mifiie ANEl B,
TS Tl 39 TRE IR Y 9 gdi DI AUl g el (e Tl 21 9 fg @
B B Gdhdl 87 W, SAP] & Il 81 Tl § (& 99 9= @9 ¢ Jear, <faidhd
TSI PR I GHIATYH fqeioist A Fved €, a1 99 dedl & oy WRBRT g
# Rerdem & 901 PR U RodeE 8hm, df 9 959 519 W19 dNdl, ol S $HRd
THI 9P U AHIND recognition el TR IR 4 AT &7 Ud 31T T a4
YRIATI STET 1 RIT B, TR? 75T 89 SWd & (& dedl & higH HraH & forg ff, th
Rcafes 31 9 37 9l & P § ST & forg ff 989 & AN B aR WE E,
RIifh I el DI JdIgel e & d8d Tl § RAT 8 AR AP JaTgel 8 3
GT STRATT, S9b! W ddbidd AT SR Al $igd B+ aral 3 W g<ai &1 U1 U
TR 91 foram 81 919 I8N d<al 1 3191 8RR 41 foram 8, A1 R WRGR &l
M w1 & fh 98 ST gl BT P YA <1 ST 89 Hed © [P 9 < B 9fasy
21 B9 V1 R FEd 22 89 VT gAfolY deEd € % R & UF 92 ol uer-fora
P T QY DI QAT HRA & ARG 94971 1, A 98 Il <Y BT 99 99 FhT g O
a1 A1-fIdr & 9 IBd1 7, 9 S9b U 9gd Al gfagw et 81 i W R
STl W 1 ITHT GIU ASC BIAT 21 9= Thol BIS BR 9ol oA ol oifbd, I9 q=di
P ITIE w1 8, e 9 T A1 J-919 8, 9 S9dT Bls FHSIE drell ® SR T
Bl ITH BIg IR G el 27 F B e U 9= §, S 39 8 H O E,
T8 TR Sh! Ye™-fora™ &1 B fhar SIrar g1 89 a1, 1241 & 918, 99 4 Aok
8 9 &, A1 S9! Bre f&ar Sar 81 safery W), § 9 $ g9R WReR 3 I8
Rt ® 6 S99 9zai & fow <9 § Redee <9 &1 & fear sl

ﬁﬁ%ﬁﬁéﬁ@womotowm%l 2011 ﬁ%ﬁﬁﬁﬁéﬁ@writ
petition STIN §_§ Y| I observation & 2t f6 &9 | &9 UH register maintain EaEy
T record maintain BIP 39 gl DI 39 abuse RECEIR] SN aml I, W foT e
‘Integrated Child Protection Scheme’ %, Sl GNhR B 2l F\FWI, qd v J 3itha &
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Al 81 ARPR ATHA B FAT Grgu] << 52 H qE=iar g [P Sihd B qH-G9=
9 & T U &) TET B3Ik 98 §- WReRI AIeRAT § S9d! RederH|

[SUawIEgel (S1. §.99. e Ardawe) forT §Y]

TR, 59 H 39 $9 B <@ & o1, IS R BT A1, a1 H uran fb Udh National
Foundation for Communal Harmony’ T g3 B dg Udh AJlT die & gl b W%I
SEl Hﬁ‘s" communal violence BIdT %, Sy 9 g & qrar-fudr R S %, RREal
@ & AU I8 BISSYE 91 g B Afhd, $9d ofaia t 9 = SE om uwl,
Wﬁ-wmwﬁﬁ%mwﬁ?ﬁ%ondonwﬁ%Wéﬁ%l@
U 9= W ©, S Bl A 8 T 3R IFb Al-fIdr &1 g T8 81 U 99 9 €,
ar el § P 996 fou ReR @ RieeaR) g1 @ReR 98 et A gu
I HAE-G9H o9 & U S9 g=dl @ Rorded <

R, H S R UMEEE I Bl BRI B 2l HY I8 Al pel B B R By
AT 319 MMYBT TeAd axlh I AThHT 2 BRAT ®, IR ISP Al (thpe Teld fdhard
%,Wﬁ?ﬁﬁﬁﬂ%&lﬁﬁﬁ%,Wwa@aﬁgw&clarationﬁ
2 f 98 3% B 3R ST 98 Y benefits ol B, 1 IUd Rged W HRATE
BRI 3R PIs IHH! Tad dxIdb I AfCHTS BT B, a1 IS9P Rgap At RS Bl
ff, A1 $T B b FAS[E WROR DIg Yl gIfeRA A B b o9 BIg b
g oiig & fog 9T, @ S9d U 8% Adex § aweql 8, 917 d8 Wsde ddex
g1, TaHe Waex B AT W B, Al O -3 quotas B, TITH BT PICT Tl
7, ST &1 PleT 31T 8, 1 I/ &) yaxen S forw A 81 W), 719 i fb v
g1 Yedes BT B Bifell H ST g, R IqP HI-d9 & 3R I8 i T8
g, A IS9P U Yo BT B Aicfhdpe B a1 ol BRIRIES Tsges dRe
& gedi Bl Al §, SI—1 UGB, B g, WhIRRIY TAqT P dla Sl H
Rorde™ &R yareE § ff Rorde™, 3 9 SBRaferdlst Saar ¥ fel | afe, R
DIs gedT STHT Al USYos BRE & URAR H 2, WAl AT B & DR IHBI DIy
ofa |fcfhde I8d U™ 781 7, a1 98 391 |41 el 4 dfa 8 S g4,
IGHT TP B B H eIl g 6 SHI i g1 & Ud 9gd g9! FE! T
IR BIg A g1 foddl g & foIT 3rees &rar 8, d WReGR & IRk &
IR R IR RedeE <=1 @nfeul

AR, IS BIs Feal g1 gall, dl IAb dIq I AU Byl dAg® A R{AF 8,
I famT IeTer Yeed & g 31U+ Bi¥elt omegw WY 21 a1 Gwdn 9 s8R,
SHH] FATS BT e el § SAeT FHY 7 o §Y $ad gadl 8l bl el b
IE 91d BICI B, olfdb 9gd Il ©l 9% & I orphan = &, A1 d 9 a1 Bl
919 2 81 H R ¥ Faed &6 & orphans & forg S +ff gfaamd g, S9!
d U SPI SIlg H RSTGed SR &1 97, a1 d1d Hed gU H SMIdT g=ydTe Bl
g 3R § 9 % I8 9 W 39 W AU |G Fd Y| gd-9gd guda |

The question was proposed.
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Vice-Chairman,
Sir, this Friday is really a great day for Rajya Sabha. We have just now created a
Parliamentary history by according our respect to the genuine concerns of transgenders
in the nation. Now, the humble personality, Shri Avinash Rai Khanna, who is now the
Chief Whip of Treasury Benches in this House, has moved a very important piece
of private legislation, which is to look after the welfare of the dependent society
of the Indian nation, that is, orphans. Avinash Raiji has been waiting since 2012
to debate this social defence mechanism, for the welfare of orphans! Just yesterday,
we heard sensational exposure in Jharkhand. Those who are deprived of their own
safe livelihood, those who are not having the safe future were being tortured and
transformed as pseudo naxals in Jharkhand to take the benefit and to throw a
challenge to the nation. At this juncture, we are debating on a very vital issue,
that is, social defence and social justice of the minority component of the Indian
society. Orphans are really very less. There were homes to look after juveniles who
were doing some mistake and they were grabbed or picked up by the administration
through the police. The remaining make their shelters along the footpaths, before
railway stations, before huge bus stations and at several other public places. It is
not an unknown thing that at several important temples, thousands and thousands of
orphans stand in queue daily to take their bread and better, roti aur aaloo; chawal
or sambhar. This fate of those deprived sections is questioning us — the society, the
Government and the legislative body. What are the ready mechanisms to look after

their welfare, to ensure their future and to make them useful for the society?

If we study the profiles and personalities of Abraham Lincoln, Barack Obama,
Steve Jobs, we will realize what sort of torture and turmoil they have undergone in
their juvenile age. Steve Jobs who is a model for the able, hopeful, dreamful thinking
and achievement is proud enough to claim that he lived on the food available before
the temples of America, and that too the Hindu temples of America. This situation
is prevalent in poorer nations, developing nations and semi-developed nations like
India also. Orphanage is the responsibility. This is not charity. This is the utmost
important responsibility of the Administration of the society. This is what the Veda
has taught us, the Quran has taught us and even the Bible is teaching us. If we
take the Directive Principles of the Vedic form of life, first we have to look after
the needy. Who are the needy? The needy are those who are not able to record
their parenthood, those who are not able to record their guardian and parent in their
registry. For several other requirements, they are the first people who are supposed
to be looked after by the society and its Head, that is, the Government.

So, while appreciating the gesture of Avinash Rai Khannaji in bringing a Private

Member’s legislation to highlight, to sensitize and to enlighten the Administration,
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the present Administration, which claims "HgbT T, HIDI IBERRS s N g
3T 3T Yo BTG ST IROmedT ST Sfigq Si X8 E, Sd! k% &M oF & oy
Bl W Al 39 [ DI U BINMT A1 37 gl TR ARSR P LA &0 b
Bl $9P A1 B, Sl AT B AT TP AR PRb W] B, T8 AOgd el 5 AR
S HRUT 89 I W W M Tl « U1 W8 8l 349y § bg WHR A I8 bl
TEdl § 6 99 WR & S BT AET el HIBT Bl S ART IRONT S St Sft
g B, S AN BT BIfee SAM g1 IMRY, ST Tl ARG STAT g9741 A1)
g8 W Fe Aedl g (P ST ANl Bl gl G F IER Bl R &
P & forg I HiwT B S A & AI-AT § g€ W FEr aredn g 6 afdeme
I AT SIS gorRt §991 # 8, if he could convince his Benches, it is not at all a
big deal to pass this Bill. We are here ready to support you Avinash Rai Khannaji.

If your Benches, the Treasury Benches, are ready to move in this direction, then
we can also make a history today. Today, just now, Thaawar Chand Gehlotji, a
very humble Minister and Arun Jaitleyji, a very humble and dignified Leader of
the House — we are proud to see them — have done that. [ have personally gone
to them and appreciated for their magnanimity in accepting the proposal of Tiruchi
Sivaji. Likewise, we call upon the Union Government and if you, being the Chief
Whip of your Treasury Benches, can convince them and if they are ready, we are

also ready to pass this Bill. Thank you very much.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Hon.

Minister, please.

IR qal &7 R @3 & g W3 U 93 sried # e w35 w1,
s PR &R U W § IS w3 wRE] Sl v # e @3 e
ARy favr § W w5t (31, g ) @ eRviiy Su9HIens #Eied, BR Udh
IR FEARN Ud 39 9HT & IS AU g &t ifamer g &= of 4 S e
g1 B, 98 fErd &) dagTea ® iR s fawy ot g1 Gdgaefiar g1 S9e ue
H MU AR St o1 9gd Hdaeid g 3 €1 599 dIs Wag T8l & st
@I Y 1 I§ WRT 3o fa9rTe <2 8 3R S+ UTe WG § 39! IR e
AT W9 ©, S@ WY A § AfRed 9R R wAed € 5 ag g o wme
TSI 3Ifd 7L, Fifh 39 I H DI YA YD 3T P AT HEAIT 1Y, I8 &4
g B FHRT Bl A civilization as old as that of India and a country with such an

amazing resilience and a vibrant democracy should have the capacity to own each of

its subjects so that nobody has to feel about himself or herself as being an orphan.
But having said that, Sir, g d1d N g g b W Tdh T & RRY 31 BT Sirar
T 3R B9 MWK © &7 Sifarer 7 S & R g3 & gex & ¥ SAD! ST B
3T {E b AN AR GUT & M U fbarl § w9 g b 599 ugdd § $9h
319 famgall W oS, ¥' Ud VA1 [qwy & 3 o &1 A1 Big A o 9 RO 'W
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[e1. e ]

A 2 6 e 99 yeR 9 e efadasor T8 gen, O yer 81 91t
I8 RN $ad ISR db A1 Gt 3R F1 qa A 81 &l The issue is
too serious to be left to a Government alone. ST ¥ 3 # &gl {6 g1 o I8
BT o7 3R YIS the founding fathers of civilization and the founding fathers of
the democracy might have also envisaged or dreamt that, at least, 60 years later
nobody would have reason to call himself or herself an orphan. =] 3Td RER
SR H Pel b w9 Bl &, Al AU-3U S | [ IR I B & STd qb AT
RIS, 9RR Sl SRT AT B4R d19 & S gaRl @ 41 URT &=a 8, a1 |qdre §
N T Hg § 39 9 b Ui R W § Rfece g iR we 91 $E drell T8l
IR B ded Al TR, AAfBT 1996-97 F arg HY oo forg ff va fraw awmar e
& g% juvenile diabetic, Type 1 Diabetic I 89 ®8d €, g1 diabetic BT &,
Al IFBT H gl BT U W@GN BT g H dedl o7 [ Hd 91 A9 8 A
T MIPT HfSR S BY SMATIHT 8l Y&l 3T 9 g<al dI qdl B A aforg
o @ifaR 81 eyl 1 20-25 9uf & gH o0 forw ¥ ve Frm g9 a1 gs ff ue
TRE B oI &, IR 8, Sa1ad ©l Bed Bl 3] I8 & $9 bR & i &l Hal Al

Bhaskarji has pointed out that it is, sometimes, painful to witness the scene of such

children being left in the lurch outside temples, outside shrines and outside places
of worship. Places which are considered sacred, which should actually evoke some
kind of a feeling of devotion and some kind of higher understanding about ourselves
and about mankind, sometimes, present scenes of these unfortunate children. It not
only gives a picture which is not very much conducive to the kind of scene that
we envisage for ourselves but also gives you a kind of remorse and apology for
being members of the society and for having failed to serve to the extent that we
should have served or we are expected to serve. But this is again a saga going on
for several years. AT I S 9 TH ggd 3! 91 el and Bhaskarji, in his
own way, also put it in a different way that this is also a section of society which
may have fallen into this category for a variety of reasons. Some of them may have
lost their parents; some of them may have been deserted by their parents; some of
them, as Avinashji was saying, may not be even aware of their parents and thereby
some of them may not be even aware of their religion or the caste or creed. So,
this is a unique group which is symbolic of a unique class which is not tagged
down by a particular creed or class and, therefore, they deserve the opportunity to
grow up in a more dispassionate and unintimidated atmosphere because their minds
are still raw and they are not affected by the influences of any caste or creed. That
reminds a famous poem which was later on converted into a song written by Sahir
3T |/ T AT AT B8R, " fEg g, T e L., S9H US ufad © b,
"gE SM Sl g3l UM A g9 @, I S P ool U Al T8l 81" So, the

knowledge or the education which imparts you the realization of whether you are
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dogmatically of this caste or creed sometimes may end up as a curse rather than
education. So, the poet sarcastically says that you are a lucky young boy who is
still not affected by the curse of the education which has been imparted to us and
which has given us, rightly or wrongly, the ability or disability to distinguish between
one caste and other. Therefore, Sir, there is no second thought about the kind of
sympathy, the kind of attention that this group or society deserves. But, having said
that, Sir, I stand before you with the responsibility of doing some ministerial talk
which I would be doing in the next two or three minutes. Sir, as we all know,
we have Article 16(4) enshrined in the Constitution which makes provisions for the
reservation in appointment of posts in favour of any backward class citizens who, in
the opinion of the State, are not adequately represented in the services under the State.
Under this class, we have three categories -- the Scheduled Castes, the Scheduled
Tribes and the Other Backward Classes. Later on, we also have the famous Indira
Sawhney judgment which also makes it binding on us that the reservation should
not exceed more than 50 per cent and above the reservation already existing for the
Scheduled Castes, the Scheduled Tribes and the OBCs. So, keeping all these points in
consideration, as we stand today, it may not be possible for the Department, which I
represent, to entertain a proposal for having another class of reservation, for reasons
of Constitutional validity and also for reasons of complexities that might occur as
a sequence of events following this, or, a sequel to this. But, meanwhile, we have
not necessarily in the Ministry which I am representing, but in other Ministries, for
example, in the Ministry of Women and Child Development -- certain programmes,
which are expected to cater, which are also possibly catering, to this section of
society. They have a number of schemes. One of them is called the Integrated Child
Protection Scheme (ICPS); the other one being the Child Care Institutions (CCls)
under the Scheme, which are being run, which are meant to provide support and
sponsorship to the children who need care and protection, regardless of whether they

are orphans or not, which also include orphans.

Similarly, under the category of Scheduled Castes and Scheduled Tribes, the
reservation is also applicable to the orphan individuals belonging to these Castes
or these Tribes. Avinash Raiji was rightly concerned, 3R =81 Ud §ST 37T T%Ir_g'
G & 2011 H Aol S <A B 3R A U RAORG] T DI G 3707 2|

We can convey it to the concerned Ministry because it strictly does not come under

the Ministry which I represent. However, we have a certain record from the other
Ministry, which I collected, which was not directly related to us, from the Ministry
of Women and Child Development, which pointed out to the fact that in the last
three years and the current year, as many as 95,590 children have been offered this

support and sponsorship under various schemes of the Government of India.
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So, Sir, having said that, while endorsing and also expressing all the sympathy,
affection and concern for this section of society, and towards the end, to reiterate,
as I said, that for a civilisation as ancient as India and a country as vibrant and as
resilient as India, ideally, we should not have had a class of orphans, and nobody
should have thought of himself as an orphan. But, then, I think the issue has to be
dealt in a manner differently from just bringing about a legislation. The responsibility
is too large to be taken over by legal options only; it has also to be taken over by
other higher means. Therefore, while endorsing what the hon. Members and Avinash

Raiji has said, I humbly request that the Bill may be withdrawn.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr. Avinash

Rai Khanna, would you like to have any reply?

#Y sifemTer T @ SuQHEgE SN, § $© Hel aedl gl 89 S & gedi @l
HUNSTT B & 3R S gedi Bl HURSIA PR o, dl S8 85 9@l IS Udh R
H 30 TP SR b BR AT € AU gedl Bl a1 BRI oM b 'R UgE & oy
g9 ®I S9 qiE e I8 S 8, 9 99 | geEl B Bl @ B el 3 B Bl
T, ST B A1 3R B F BT QAL i AT ISl 21 519 98 Iedl Bl IRRA
PR B, AN IqP! AH SH qOI T <l &, AT <l T8, Hel &b [AY T, el
2 5 3@ 92, § g' I9-uH. pd § S M 98 9= AL o H U T,
T, 99 9 o Wl ¥, W F UL w9 F @l B S9R g8 gha) <F ol ¥ fh
§ g AH-0. Tpa § o1 g A1 gl &% R e § [ A, @/ Ao
ool 1 Bl €2 U dl I8 I © #eled, § gudl 9y & IR H g Aredl §
5 e o1 @1 TET ®, 1 0 j@T ¥, R W HE A, B GO, SH @R F B
ARAT, HIF GARIM? 3R AT AR §, I 919 S9 IR ST 81 PR 99 AR &,
Al IW @R AT 8, WS R Bl &l e & oy 396 9gd R g1 |f 8, 919 7,
TMET 8, Sl 8§ SR T anfy €, ofd SiRw=1 & wed & forg g Wt 79 8, |
I forg Red €, 7 W B8 IR A a7l 8, T B8 AR H arell 2

W, H S9 ESUG DI <@ B, ofgl I 9= I8d 2l Uh HR H 8 9l § b
AW TR b gTd BT LAY, I, SHBI dIAR0HT N, e AT, SR wH 3T
3R 9 I T gIAT B SR Bl qpal § Ife MRS Tl Bl 1 Fear g, @l
IV TP IS 3T THY W, oAb ARG dzdl Bl H @1 B, 9 HA I Bl Uh
T BT T8, IFD HW AT I8, ISP S AT 98 3R IAS FUW A1 81 §9
YhR 9 g0 99 O_1 § I8 Bl

Helqd, 99 gedi & Y gag & AT Bl Dl AT T8l 8l UP Al (9T gd 4
R ®I gedil & 6 gas w1 WiiFI, S8R Bl a1 RN 3R AT BT T Wl
IfhT 3R®= gzal & foTT BIg IA@H 8] &1 S-P o1 ST &1 8, I8! S WMl Bl
d A7 3R 919 & TR 9 ) dfad 819 81 39fert § 99+ 5301 S 9 Redwe d& 1 b
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3P B, BIRCICYTA $ 399 I 89 50 WRAC I K&l RdeM 8l & Aabd, alfeh
R MY 39 BT Bl VIR B Fhd & b ARG & U ®Ig Wi HHST I91dhx
P IAIRET & o0 80 RIT-RT B Adhd &, FABT ETIF HRIAT ST

R, U1 € 99 $B el BN Ugell 9 S 39 FE 6 e A gHR WRAR
P U RGBT BT PIs ST el 8 T SISl SHGI B & (Y TRAR Bl TI
P2 Ie B9 R AT JAET T Fdd & 3R T ALUAIR. H ST gl Pl g
feom & U ®=I1 89 Usde Hufal b FUR 41 Sid ddhd ©, IRAR H Rorde
Bl, R V) Bl HHST B BT YA B Fhd 87 MR VAT 91 I 421 Sft
PE GDH ¢, I H U 999 oF R T U IR 59 R AR R Fhar g H g
BT B AFAT HAI Ot F RERT $O 6 &9 F &9 Uh MY & fog dig A1
g WY, BIS WERT &9 SV, Bl <T e Sl drell 99 91, 96 7 919 &1 gdr
F | BT T S7g 18 99 b B S & AR G I AU Gl bl bR A T,
a5 89 W 9 IIRae gU ¥, IS9P guRcsc &1 9M S9¢ A1 gadm gl 9 fha
TSI I IR I A &, THPI A ORI IJAM MYl Sl 8, Ha- 2, A Sff
P Ga P ! V7, Sd1 Afddd U1 §, 9 PV A1 B &) A I a9l
N2l d s T g H el g P 9 oo Ry <, aife 59 e 4 M 3
NI 9¢ Adh| S9 gedl & IR H M 8! Hol, 8 Tl Pl R g A, T YA
PR Wb, dT 3BT B

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): So, now,
Mr. Avinash Rai Khanna, are you withdrawing the Bill or should I put the motion

to vote?

i JfATer I @ W), H Al S B R A R e JATeaTT Fred g1 3R
9 favg d 9 P© AT < Fep, Al d8aR &l W, G g P P SRR H ALl
BTl 9ga Al I B & a8, AMISd SRR 9 8l 8

3l g9 TEs (MERTK): SUGHIEIE Sfl, AR HidhUl URAT § T ARG &9
o 21 S9F oy AR S #eE Hchl 8, 98 Aeg <le¥ R age &l e €
3R Sl fAerclt 2, SO I IAMT 9gd 81 qfepel Il 81 I8 AS(Bhdl BT ARG B
3R 9gd 3reBT NG &1 T81 PI TeaS! &l BNl S forg o A <ol @def
B € A1 WM S g A @lie T g 8, S9d oy 9y W HeE 8l e @t
Ioig W BN I9Y Pl 7 Pl WG g ol RAfT 81 el 81 gafor § g 9=
St & &I H AT FTEdT g b Tarie RveH § 3% 98dld dih] IRGR HIT 1G]
B I BT HM B AR GAY I § Ig bel dedl g (b Al 7eg e 8, a1
T8 qHY R feri?

DR. JITENDRA SINGH: Sir, I will just take a minute and begin from the last
point made. ST&l A& PHIHU BT JFATAT €, SH HAGG B ITURT TR FHI R &l
g, SABIh 9 59 HATI & Q1Y IGHT Gey Tl 7, e gty & dR w H
TS MY AHT YR §, U] 8f, 9 dP qd Ugals off Aball ol
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[1. s fE]

A 1, S QIR I @ S 7 ¥lEl ¥ 9R H Hel, 98 Sd gl SIel B
Y| $HHT W FERT FHTT DI ARIY UGN ST FHhdT 81 I8 Sl Personnel and
Training (DoPT) 3R Administrative Reforms &T HATCRI €, A1 $H HAGTS BT SR
a5 RedeE d@ & Hifid g1 91! S 1 iR dgHAT Udhe B T8 8, o It o
JATEROY AT I ST 7 Fel, S WA g 9l ©, Fda-eild &, AHTd bl
H 9¢ 9fhy /A €, @ S el 5 W 9= &, Rl Sfiaq-9et § 9gd fav
2, V1 W U 99 ®, A1 9% Ud 9gd 991 9N g, e 99T gl sHahl g IW@n
3R T farR J8i &9 Aad AM 3 71, A1 I§ 984 38T galll 3d 98 Haves and
have-nots @1 1 91d &, olfh ST H 3IRH H Pel o7 AR R A P =g &
g favy 31 971 & {5 30 979 TRAR W 7 BIsHY 84 D] s9d! TSR oI+
Y| & U VAT FIAT & 0T &) RS TIRRA &1, oigl fhdl 3 Ig Ay
81 9 81 {5 I8 o B §Y MY B, A1 YIS I§ SHHI el AT H AN B

STet A& TIINY &1 U 8, SN JMeRu Aferer it 7 we1 & e fafecas
BM & A B9 iRl #Y, gasdl @Y, g @ awel FRd 7§, a1 AfRea
TN A1 § < Fohdl g, olfh H3 B & AR W 1A G 5 G DI AN
e <aT fb I S o= 91emd €, SHb god ST & IR # U veaRy
<1 Sl Wbl $21 Sl & A1 H U] &1 FHAG BT § 3R U R Y: ATl PRl
g, i AT I S 7 oot U 98 g1 & fhar ¥ 5 v v vy R
&I H 3T T, AR G &b & | 7 AT ... (FAGET). ..

2 T WRBR I : YD Yb Sl ART &, "AP] A, FPT [Abrg", I8
&l 7TEl U1 RET 7, Tl HAl Sl " ¥ El

3. s g : 98 O e <@ &1 AT &9 gl H SH SISl A8l argd
RIIfP it is always better to debate by your own agenda than get trapped by somebody

else's agenda. So, I refuse to be trapped, Sir, by this agenda. I again stick to my
agenda, and my agenda is that I can assure on my behalf, but as a Minister, I am
bound by the Constitutional obligation not to give assurance. But having said that it

is my personal regard and appreciation which I want to put on record f& 3ffa=Te

I S UHh g9 FdeTefia Iy &1 39 9ed & "1eH 9 9R < & G A 8
3R 9P URT IR < B $/IF ST fHar iR 3R 39 UeR & fawdi § SAedhdl
P AMARIBAT €, d1 39 SIFTOGAT BT AT W T J& e g IR smexviiy rfa=mr
I SIS Al IR Hdeeid 9ad W9 39 91d Pl W ©, Al 9Pl ol Aa¥
g, Ol HUSl B, 98 9gd gX 9% oIl Bl 89 39 favn H yIrRd €1 O g9 9@ d
SHD] T A8 ©, 8] Fhdl & [P Hdl S9 bR B IRRARET 1 77, =g s8i
S 98d @ &, Sl 3R foram 2, I8 Id RIEH § IR &9 99d foy 9aa®
BT 9 Bl
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3t sifeTer I @ WR, WA B HAfET B S@d gU H A § 6 s
ffe) @Y e fafieerg €1 e U g &1 R 9 fear R g1 S AN SR
93§, W =T A J 39 91 Bl QU b DH-BN db GgAE DI DIRRT BN B
ol g 6 $O AN AU b Bled & (¢ FAT St & Uy 317 b gART Rerder
Blel, 39d1 < &I, dl IS Bls AT Ned 3Tl 3afaw W), Fe= = S (U= Jra=1
R Bl § AR O 7 A P gan & iR w3 Sff 7 Siag e 2, a1 § g9
e &1 fagsl &= gl

The Bill was, by leave, withdrawn.

The Indian Penal Code (Amendment) Bill, 2014

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,
we will take up the next item the Indian Penal Code (Amendment) Bill, 2014.
Shri Avinash Pande.

SHRI AVINASH PANDE (Mabharashtra): Thank you, Sir. I rise ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Who is
from the Ministry of Home Affairs?

ITHEE B HAGT H I WAL qAT WG FR AAEE § e WA
(N JER I AHdn) : W, A 8 H3Al off fIER $ SR wR g1 S Suet
A1 & P f9ER 3 o 98 <1 wafaes aver o) ¥ R 9gd 99t W § ol
wuTfad gU €1 Yo u8 fdel ST |efd § Sk 9 39 999 ¥8l W el &, g9y 8H
| 7 g8 Raawe & off f6 afs swer om o a@f e <=

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Do you

want to continue it? Are you interested to continue it with any Minister?

SHRI MUKHTAR ABBAS NAQVI: If he wants, our Cabinet Minister is here.

He will take note of it.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): You take

note of it.

o I SR Af¥EIRar w3t (s e T MEd) ¢ 3R IMHal T
e A1 B TIR T1 BH IGHI AC ol 3R A 8 HAT St BT Iqb IR H
BRI

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Okay.

Please continue.
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SHRI AVINASH PANDE: Sir, I beg to move:

That the Bill further to amend the Indian Penal Code, 1860, be taken into

consideration.

Sir, I rise to move the Indian Penal Code (Amendment) Bill, 2014 for the
consideration of this House. This is a Bill to further amend the Indian Penal Code,
1860 and seeks to criminalize offence of marital rape by removing Exception 2 to
Section 375 of IPC. ¥R, IE g1 8 Hda3dl favy & 3R 39 vy @1 § g9 e
¥ 91 & A1eqq 4 8199 & AT IEHT ATl gl ST 39 $8T1 & the Convention
on the Elimination of All Forms of Discrimination Against Women, that is, CEDAW,

which was adopted by United Nations General Assembly in 1979, for the first time
in the history of international law, accorded primacy and supremacy to human rights
of women. Whereas India ratified the Convention on 25th June, 1993, much remains
to be done within our domestic laws to recognise and enforce the equal right of
women to dignity and sexual autonomy. The Protection of Women from Domestic
Violence Act, 2005, that is, Act 43 of 2005, falls short of explicitly including rape
within the definition of ‘domestic violence’. The marital rape exception, which has
been retained in the statute book for decades, is a representation of our colonial
past and outdated conception of marriage in Common Law tradition, which regarded

wives as no more than a property of their husbands.

Under Article 253 of the Constitution of India, the Parliament is empowered
to enact laws for the whole or any part of the territory of India for implementing
treaties and conventions entered into with other countries, or decisions made at any
international conferences. This Bill proposes to remove the exception of marital rape
from the definition of ‘rape’ under the Indian Penal Code, 1860 and recognise that
such extreme forms of violence against women are a violation of Fundamental Rights
guaranteed equally to all citizens. However, the growing epidemic of violence against
women, especially, acts of sexual violence within the household, is eroding the fabric
of our society and needs urgent attention. The abysmally low rate of reporting of
incidents of sexual violence committed against women by husbands is an alarming
symptom of the historical domination over and discrimination against women by men.
This was also recognised by the Report on Amendments to Criminal Law drafted
by the Justice Verma Committee in January, 2013 wherein it was recommended
that the law ought to be amended to delete the marital rape exception and
bring our domestic law in conformity with India’s international human rights’

obligations.

In 2011, the International Men and Gender Equity Survey revealed that one in

five has forced their wives or partners to have sex. The United Nations published a
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Report that stipulated that sixty-nine per cent of Indian women believe that occasional
violence was justified, for instance, when a meal has not been prepared in time or
when sex has been refused. Further statistical research reveals that nine to fifteen
per cent of married women are subjected to rape by their husbands, a staggering
and sobering statistics. It is often wrongly said that criminalising marital rape is
a threat to the institution of family. I wish to voice my strong disagreement with
such an assumption. In fact, the contrary is true. Our failure to criminalise such a
heinous offence and protect women from sexual violence by their intimate partners
is weakening the institution of family. The foundation stone of family cannot be
based on violence and abuse. If there are procedural safeguards needed, we must
bring them too, but this heinous offence must be criminalised and punished to the
full extent of the law. However, Sir, it is indispensible that the legal prohibition on
marital rape introduced by this Bill is accompanied by changes in the attitude of
not only husbands towards their wives but also prosecutors, police officers and law-

makers so that we can include women as equal partners in our families and societies.

Sir, with these words, I put this Private Member’s Bill for the consideration of

the House. Thank you, Sir.

The question was proposed.

#f ST HRGR I (TelT): TR, I8 §ART <0, A AR, Y VAT <9 B,
STE B AT B, "IF AR Yo, I O3 qadl” | g9 G4, fe-Hifd g9
H 3T % B9 Sl g WIGJ-¥IRGd 3MY & the modernity is challenging the fabric

of the civilised living, which has been taught to us by our great civilisation, which

was respectfully followed by several other civilisations across the globe.

Just now one Avinash, Shri Avinash Rai Khanna, has tried to throw great light
on the plight of orphans. Now another Avinash from our side, Shri Avinash Pande, is
taking up another vital issue in the changed context of the challenges of modernity

and livelihood.

The United Nations Charters were very respectfully adopted by India. The
convention on the elimination of all forms of discrimination against Women was
adopted in 1979 by the United Nations General Assembly. It was ratified by India in
1993. Challenges are growing. The Government is trying to rise to the occasion by
bringing necessary legislation and support mechanism. One such step is the Nirbhaya
Act. There is not just the Act but also the supportive fund with the envisaged
mechanism. At this juncture, we are very sorry to note that the envisaged vision of
the then Government is being diluted by the present Government. This is giving us

a shock. There is a need to have a relook into the latest needs. In this background,
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the Private Bill moved by our esteemed friend, Avinash Pandeji, has its relevance.
He has rightly mentioned that the piece of Indian Penal Code having the imprint of
1860. British Empire was looking towards our Indian civilisation and the people of
India in a very segregative manner — divide and rule. For gender-wise respect, our
Indian Vedic and all other cultures have taught us to see the women as equal. But,
the 1860 Code and the subsequent amalgamations by the then Governments before
Independence have just treated women as subjects of men of India. We tried to
address that challenge, but these days, the domestic violence is a greater challenge.
The advanced families, the advanced urban families, the cosmopolitan families and
metropolitan families are able to go to certain counsellors or are able to go to the
justice system wherein majority of India, that is, rural India, is deprived of the
required safety to the abla, who is weaker, but in its right sense, she is sabla, who

can never be weak.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): There is

one more speaker from your Party.

SHRI ANANDA BHASKAR RAPOLU: This challenge has made us look at it in
the right perspective and ensure equality. This is not only a mental or psychological
status of both women and men, but also a requirement to be ensured by the society
as well as the Government. This has prompted my friend, Avinash Pandeji, to move
this Private Bill to sensitise and alert the Union Government to rise to its immediate

responsibility to look after and ensure equity within the family. Thank you very much.

SHRI DILIPBHAI PANDYA (Gujarat): Sir, the present Bill which is presented
to this House needs a serious discussion on this point and the public opinion should
be obtained for this.

Sir, I am surprised to see the words, “wife who is not less than 15 years of age”.
These words are very important. In modern State, we are coming to the conclusion
that the age limit of the wife and the husband should be increased to 18 and 21
years respectively. How can we imagine that below the age of 18, there can be a
marriage? We have to look to the Marriage Acts also. Hindu Marriage Act is there.
There is an amendment pending in the House. Sir, it is very important to look at
the provisions pertaining to rape. We should know whether the present provisions
about rape in Section 375 of the Indian Penal Code would include this provision
or not; whether there is a space in this Section or in this provision or not. That
also we have to see because in the Bill in Section 1 it is stated, "It shall come
into force with immediate effect". If this Bill is allowed to be passed in this House,

it will have immediate effect. But what would be the effect of it, that also is to
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be seen. And, so, Sir, for that, I would like to read the provisions of Section 375.

Section 375 of the Indian Penal Code says, "A man is said to commit "rape" if
he—..." and, then, four set of circumstances are given in (a), (b), (¢) and (d), and
after that, it is stated, "...under the circumstances falling under any of the following
seven descriptions—". So, if a man commits sexual intercourse as provided in Section
375 (a), (b), (c) and (d), under the circumstances falling under any of the following

seven descriptions:-
"First— Against her will.
Secondly.—

Thirdly—Without her consent, when her consent has been obtained by putting

her or any person in whom she is interested, in fear of death of hurt.

Fourthly—With her consent, when the man knows that he is not her husband
and that her consent is given because she believes that he is another man to whom

she is or believes herself to be lawfully married.

Fifthly—With her consent when, at the time of giving such consent, by reason
of unsoundness of mind or intoxication or the administration by him personally
or through another of any stupefying or unwholesome substance, she is unable to

understand the nature and consequences of that to which she gives consent.
Sixthly—With or without her consent, when she is under 18 years of age."

I wish to draw your attention to this sixth explanation. Would this provision
be amended or not? Is this provision likely to be amended? Unless and until we

amend this, we cannot pass this Bill or give consent to it.
"Seventhly—Then, when she is unable to communicate consent."

Then, there are some Explanations given in Section 375. 1 wish to draw your

attention to these Explanations.

"Explanation 1.—For the purposes of this section, "vagina" shall also include
labia majora." ...(Interruptions)... If someone has some other explanation, I am
prepared to give that too. Then, Explanation 2 says, “Consent means unequivocal
voluntary agreement when the woman by words, gestures or any form of verbal or
non-verbal communication, communicates willingness to participate in the specific
sexual act”. There is also a proviso which says, “Provided that a woman who does
not physically resist to the act of penetration shall not, by the reason only of that
fact, be regarded as consenting to sexual activity”. There is one more explanation

which says, “A medical procedure or intervention shall not constitute rape”. In
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Explanation 2, it says, “Sexual intercourse or sexual acts by a man with his own
wife, the wife not being under fifteen years of age, is not rape.” Now we have to
amend or delete this provision of explanation. We must delete this Explanation 2,
the present Amendment, which reads, “Sexual intercourse or sexual acts by a man
with his own wife, the wife not being under fifteen years of age, is not rape.” And
when we read this, I find strange with the words ‘with his own wife’. Wife is one’s
wife. It cannot be his friend’s wife. Why should there be a definition to that
effect? Sir, I don’t find any substance in this Bill to support it because unless and
until the original explanation and provisions of Sections 375 (First, Third, Fourth,
Fifth, and Sixth) and Explanations 1 and 2 are amended, this Explanation cannot be
allowed. So, Sir, I oppose this Bill. Not only do I oppose this Bill, I would also
request the Mover of this Bill to withdraw it in the interest of the community at
large. Now, Sir, the reasons given for this Amendment are very interesting. There
is no specific Statement of Objects which supports this Amendment. So, Sir, it is
my humble request that Shri Avinash Pande, who has brought this Bill, should
withdraw it because the purpose of this Bill is already included in Section 375 of
the present Act, and it will not make any difference even if this Amendment is not

made in Section 375.

So, Sir, I oppose this Bill and request that it should be withdrawn. Thank you.

3t T a8 (FERTN): W), #ff sifanrer ufe Sit 7 fosft iR & W SteRawd
H ARG T PR F G | I8 Sl 9 e 7, § S9S W H WeT gon gl

R, 3P HUR I8/ Y Igd B! ARE A U a1 Il 8, WRBR Sff 7 AT
U1 91 Xl 3R PV gQ qd fellv Aied 7 W 9P i fhar g1 I8 9 84
QRN 1 & H X! 912y 6 gH4R <9 § U ARM T GRT G993 3791 male
chauvinism 341 9 &l Yl 2l

N, 1975 ¥ UBell International Women Conference g_si ofY, o8 afgermett &
IHRI & IR # a1 @ TS R TH YGiegeE U™ fHAT T SHST IRR AR
< P Al $ FUR AT g3 AR < § Al $9 RS BT Ud YaHc TSl gl I8
Bl &, AFAIYeR & aR H Sl IR &Il §, 98 SR Jg1 91 faRie WieRT S
Tl I8 39 QU B WERT I8! g1 § Peal § [F I8 9gd 36l WART 7, Hifd MM
ST +ff te 81 T B, TSR $I acie ¥ BH 99 UP ©, ol Ul dia ol
21 3RS # | d1ell 3RT 3R TIR I & S H I8 drell IRd & Sl &6 T,
ITH B! equality e a1fRy 3R S9d! Wt AW SR fem @nfewl &9 i
J I8 FE T PE AR § 3R I8 TP <1 D) a1 B
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(31t Suwumfa ferwiT §0)

3% gl 39 Acd ¥ Hfeerell o Rorde™ <41 =@nfey, wifdfeda Redem <=1
712y, swa@t ff 919 g3 B S9H o @ Ry €, W91 T 21 39 o R €, 9%
el BT RIReH &Y Iofg I Bl M SR 98 Yl AT 81 SR 3R IJ&f Aferait
PY AT FQ

HEIGY, UH IR § G T AT I INBIHT HEQY BT U sl g <2 Bl g8l
99 § 9@ qiferamic § T, O 991 oRT ey gon f 98t 9t d1eIs # Ay
off 3fiv 9 +ff yRem Afard offl § 97 g™ & a1 B @ Tl G ORI A gan
6 gt 9t dIeIe # WY g9 wR I8 B9 IMS? O S 49 Iam & 5%
Il 30 Wic Rode[ g1 @1 ve ave 4 @ gfar 3 Afearsll @1 sarst g skl
ST Bl § 3R 8F NN bl SHPT IeX ST) HRAT a1yl sl 8 H 89N 3 Rfad
SIERINESIIS I ERECRCIR ]

AR, BH I AT AT b 1969 3R 1979 H ST H Sl gcld AT, IH I&lTd
H I8 91 I B! 6 T8 SMRed arieid &1 a1d @ W, AfhT SRl 3
B DI Sl I B, ST Ig R®T Te] bel Ty, Ig 9 FHST H T8l A1 8T & Hel T
HEl BARI Sl WARF 1 &, S961 b THR BT SRR BT o I8 21 § I8 T
IR0 QM 6 R a1 s fde 1, R T/ 89 ey 9 o § 3R U
WE ¥ N2 39 <9 & Waad1 1 WA sT<lad &1 Aqd fhar iR =i
AR BT S $Rb S I8 Ia1d] [b ATSR] BRI &P &, FARI SINIG 85 o,
I8 1A HE BT HM 61, A gui @1 9 § 6 S+ 9wl Rd & IR 859
aqd faxiy far om offb, o g9 g8 el Wl ST 'H ¥E A © b fTa
qoul Pl ARNBR 2, Ia1 81 AMTBR FHARI 3Rl BI, TARI AfgeAsil I fremr =yl

ST &1 T8, dfcd § Hgm 6 B 8% @ NS g9 999 $ THSIS ...(AHI Bl

MR. DEPUTY CHAIRMAN: Now the Private Members’ Business time is over.

You can continue your speech next time when the Bill comes.
SHRI HUSAIN DALWAI: Thank you, Sir.

MR. DEPUTY CHAIRMAN: Dr. Mungekar can speak on that day when the Bill
is taken up. Private Members’ Business time is over. Now, I am taking up Special
Mentions. Kindly remember, in the morning I said that at 5.00 p.m. we will take
up the discussion on agriculture, but the consensus of the House is that agriculture
discussion should be taken up only on Monday. So after the Special Mentions the
House will be adjourned. Now, Shri Husain Dalwai. If you want to read, you can

read also.
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SPECIAL MENTIONS

Demand for addressing threat posed to domestic agarbatti industry by
import of agarbattis from China and Vietnam

SHRI HUSAIN DALWAI (Maharashtra): Sir, agarbatti is part of India’s rich
culture and heritage. This industry is a small scale handicrafts-based industry, which

employs millions of people across the country.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair.]

The backward linkages ensure that some money is transferred to the forest
dwellers, particularly those in the North-East through procurement of raw materials
such as forest products and bamboo sticks. Since this is a handicrafts industry,
it is very labour intensive and typically has lower returns than other industries.
However, due to the advent of globalization, this industry faces great threat from
Chinese and Vietnamese imports. These products are factory made and are cheaper
than the indigenous product. The product is deliberately priced low and floods the
market so that the consumer is influenced into buying these agarbattis, thus killing
the local business and making around two million people unemployed. I have been
told that every day around 10-15 containers of agarbattis arrive from Vietnam and
China. Not only are these imports killing local business, but they are also duping
consumers into buying a hazardous product, and cheating the Government of taxes.
These imported agarbattis and dhoops contain a mosquito repellent chemical called
Allethrin, and research has stated that prolonged exposure to this is particularly harmful
to children. However, the consumer remains ignorant as these are sold under the
disguise of lemongrass or citronella, and the packaging does not fully disclose the
ingredients. A mosquito repellent is charged an additional 14 per cent tax. However,
as mentioned by the Finance Minister, agarbattis are fully exempt from excise tax.
On the one hand, the Government is emphasizing “Make in India” and on the other
hand, such regressive practices are leading to large scale unemployment and health
issues while destroying an important traditional industry. I urge upon the Government
to take immediate action in this matter.

#t JIfATe Ui (FER): WRRy, § W $I 39 R Seekd I @ag Al g
TS 3Iege WA (FRIYR): Weigy, H W94 & 39 faRIY Seoi 9 dag PRl g

SHRI SHANTARAM NAIK (Goa): Sir, I associate myself with the Special
Mention made by Shri Husain Dalwai.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I also associate myself
with the Special Mention made by Shri Husain Dalwai.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I also associate myself
with the Special Mention made by Shri Husain Dalwai.
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Demand to make distinct law limiting expenditure by

political parties during elections

SHRI SHANTARAM NAIK (Goa): Sir, in every General Election or by-election,
the Election Commission is trying to control spending of money by candidates
contesting Assembly or Lok Sabha elections. Earlier, the Representation of People
Act, 1951, and the Rules made thereunder permitted spending of amount by relatives
and friends of candidates without any limit. The Government, a few years back,

deleted the provision from election law.

However, unlimited powers which permit political parties to spend amount
during an election are unjust and unfair. Amount spent by parties who can arrange
for funds for hiring aircraft, helicopters, luxury cars, for advertisement in print and

electronic media runs into thousands of crores.

Concept of paid news has not been able to control mischievous elements from

violating election laws, though it forms part of election expenditure.

Since the Commission is finding itself helpless to curb the menace of excess
spending, the Commission too, unfortunately, resorts to issuing instruction purportedly,

under article 324, which amounts to Election Commission itself by exceeding its limits.

Circulars/instructions issued by the Commission with respect to major public
meetings are so vague that expenditure observers interpret the instructions differently
in different constituencies. Prices of election material and snacks supplied to the
party workers become the bone of contention between the candidates and election

expenditure observers.

In these circumstances, law pertaining to all aspects of election expenditure
should be unambiguous and there should be limit to the spending by political parties

prescribed by clear statutory provisions.

*Demand for taking immediate steps to repair Shenbagavalli

Dam on Tamil Nadu-Kerala border

SHRI S. THANGAVELU (Tamil Nadu): Sir, one of the basic principles of
National Water Policy, 2012 is that the water needs to be managed as a Common
pool community resource held by the State under public trust doctrine to achieve food
security, support livelihood and ensure equitable and sustainable development for all.

But, in practice, this is not followed and Shenbagavalli dam is an example of this.

Shenbagavalli dam is located in the border area between Kerala and Tamil Nadu.

Catchment area is in Kerala and irrigated areas to the extent of 35,000 acres are in

+ Laid on the Table.



350 Special [RAJYA SABHA] Mentions

Tamil Nadu, particularly, in Sankarankoil and Sivagiri taluks of Tirunelveli District
and Rajapalayam Taluk in Virudhunagar Districts besides catering to drinking water

needs in this area.

As the responsibility of undertaking repairs in dam is vested with the State
of Kerala, the Tamil Nadu Government is continuously persuading the Kerala
Government to undertake the repairs. When our leader, Dr. Kalaignar, assumed the
office of the Chief Minister for the third time, as per the revised estimates sent by
Kerala Government, released ¥ 6 lakhs. No action was taken by the neighbouring
State stating that it could not be carried out due to the Kerala Irrigation and Water
Conservation (Amendment) Act but the same was held null and void by the Supreme
Court in Mullaperiyar Dam case. The Ministry can undertake this project together
with Keeriyaru Project for which National Water Development Agency has already
granted I 1,300 crores.

In view of the above, I urge upon the Government to take necessary steps to

undertake repairs in the dam along with Keeriyaru project.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri Ram Nath Thakur.

Not present.

Demand to formulate comprehensive plan for cleaning and

beautification of Betwa river in Vidisha
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Demand for including Left Wing Extremism-affected districts in

Pradhan Mantri Jan Dhan Yojana

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, through you, I would like to
draw the attention of the Government to a major shortcoming in Pradhaan Mantri
Jan Dhan Yojana. The Jan Dhan Yojana envisages opening of the bank accounts
for all the families within a period of one year. But, unfortunately, the Left-Wing
Extremism-affected districts have been excluded from the coverage of this Scheme
in the first phase. Sir, the poor families living in these areas are more backward
than any other part of the country. And mostly, these families belong to Tribals
and SCs and extremely backward classes. Providing banking facility to them will
help them in a big way. So the Government must take a more positive approach to

these areas regarding banking services. Unless different basic services are provided

T Transliteration in Urdu Script.
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in these areas, the people living there will be further alienated from the mainstream
of the society. Extra efforts need to be taken to bring them into the mainstream.
This will also help combating the Left-Wing Extremism problem. Therefore, 1 will
demand from the Government that under the Pradhaan Mantri Jan Dhan Yojana, the

Left Wing Extremism-affected districts should also be included.

Demand for appointing committee to address issues pertaining to wage

revision and other service conditions of gramin dak sevaks in country

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, Gramin Dak Sevaks of
the Department of Posts are humble servants of the people serving the people in

villages with postal service and were formerly Extra Departmental Agents.

In the beginning, seven lakhs were appointed as postal employees; out of this,
three lakhs were appointed in the daily wages category. They are Branch Post
Master, Post Man, Mail Carrier, who are not still made permanent workers. They
were appointed through Employment Exchanges in 1990 and according to their
proficiency in Class-X with a condition that they should be local residents. Like
other Government employees, they were not given leave, DA, etc. Previously, they
got ¥ 3,500 as bonus every year. In the last two years, it has been reduced to
% 2,500. After much struggle, it was again enhanced to I 3,500. But, if they want
to take a leave, then they have to substitute a person and then go on leave. About
2,65,000 such Gramin Dak Sevaks work all over the country with no pension, no
increment, no leave and no DA. Some of them are working for the last 40 years.

There is a great injustice caused to them so far.

We urge your indulgence to prevail upon the Government (Ministry of
Communication & IT) to appoint a Committee under a retired judge of a High Court
or the Supreme Court as these issues were not included in the terms of reference

of the Seventh Pay Commission.

I urge the Department of Posts to honour these words and appoint a Pay

Committee under a retired judge.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shrimati Kanak Lata Singh,

not present. Dr. Sanjay Sinh, not present. Shrimati Sasikala Pushpa.

Demand for early Constitution of the Cauvery Management Board and

the Cauvery Water Regulation Committee

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, Makkalin Mudhalvar Dr.
Puratchi Thalaivi Amma had taken various measures for getting a favourable award

from the Supreme Court of India regarding Cauvery water dispute.
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As a result of our leader’s initiatives and consistent efforts, on 20th February,
2013, based on the directions of the Supreme Court, the Government of India had
notified the final historical award of the Cauvery Water Disputes Tribunal on sharing
the waters of Cauvery among the basins of Karnataka, Tamil Nadu, Kerala and
Puducherry.

Again, the Supreme Court, on 10th May, 2013, issued interim direction to the
Government of India to establish temporary Supervisory Committee to implement

the Cauvery Tribunal Order till the constitution of the Cauvery Management Board.

I request the Government of India to immediately constitute the Cauvery
Management Board and establish Cauvery Water Regulation Committee.

But in the meantime, the Government of Karnataka is going ahead with the
construction of two dams across the Cauvery river at Mekadatu. It is against the
established principles of peaceful coexistence. In this regard, on 27th March, 2015,
the Tamil Nadu Legislative Assembly passed a unanimous resolution requesting the
Centre to constitute the Cauvery Management Board and Cauvery Water Regulation
Committee, and also to prevent the Karnataka Government from proceeding with the
proposed construction of the dams. If this is allowed to be constructed, it would
further strain the relationship and the entire delta areas of Tamil Nadu would suffer.

In this connection, on 28th March, 2015, an All Party Delegation of MPs from
Tamil Nadu met the Hon. Prime Minister and urged him to take steps in this regard.

Hence, as our leader insisted time and again, I urge upon the Centre to immediately
constitute the Cauvery Management Board and Cauvery Water Regulation Committee
and instruct the Government of Karnataka not to go ahead with the construction of
dams across Cauvery at Mekadatu.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with
the Special Mention made by the hon. Member.

SHRI MANI SHANKAR AIYAR (Nominated): Sir, I associate myself with the
Special Mention made by the hon. Member.

SHRI C. M. RAMESH (Telangana): Sir, I associate myself with the Special
Mention made by the hon. Member.

SHRI A.V. SWAMY (Odisha): Sir, I associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): All the names of the hon.
Members, who have associated themselves with it, may be included.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Majeed Memon.
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Demand for taking concrete steps to check trespassing by foreign vessels into

Indian Ocean, particularly off the coast of Porbandar in Gujarat

SHRI MAJEED MEMON (Maharashtra): Sir, as reported in various newspapers,
the officers of the Indian Navy and Coast Guard on Monday, 20th April, 2015, in a
joint operation, intercepted a boat after a long chase, around 250 nautical miles off
the Porbandar coast near the International Maritime Boundary Line, which reportedly

originated from Pakistan and was carrying a large consignment of narcotics.

Needless to bring to the notice of the House that on st January, this year also,
a suspicious Pakistani fishing vessel had sunk without a trace around 365 K.M. off
Porbandar in mysterious circumstances after being intercepted by a Coast Guard

offshore patrol vessel on the high seas.

I, therefore, humbly urge the Government through this august House to take
strong and concrete steps to check recurrence of such incidents, especially in the

Porbandar offshore.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Ambeth Rajan, not present.
Shri Avinash Rai Khanna, not present. Shri Narendra Kumar Kashyap, not present.

Shri Motilal Vora, not present. Shri Mani Shankar Aiyar.

Demand for taking steps to bring reforms in Panchayati Raj

Institutions in the Country

SHRI MANI SHANKAR AIYAR (Nominated): Sir, today is National Panchayati
Raj Day. It marks the 22nd anniversary of the gazetting of the 74th Constitution
Amendment as Part IX of the Constitution entitled "The Panchayats". On this
Day of national importance, dedicated to fulfilling the Centre's duties towards
the Constitutionally-mandated third tier of self-Government, involving 32 lakh
democratically elected representatives, 14 lakh of whom are women, and comprising
all sections of our society; SC, ST, OBCs, I rise to urge the Government to give

its closest consideration to the following nine points:

(i)  Recognize that inclusive growth is not possible without inclusive

governance;

(i) To this end, ensure the centrality of Panchayati Raj Institutions in all

Centrally Sponsored Schemes;

(iii)  Prioritize the implementation of the recommendations of the 2013 Expert

Group on Leveraging Panchayati Raj Institutions;

(iv) Complete with all deliberate speed the work of Activity Mapping in all

Centrally Sponsored Schemes;
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(v)  Restore the bi-annual State of the Panchayats Report and its associated
Index of Devolution;

(vi)  Undertake a fresh survey of the role of Empowered Women Representatives

in the Panchayats;

(vii) Establish a Fund to incentivize States and Panchayati Raj Institutions to
accelerate effective devolution and ensure transparency and accountability

in their transactions;

(viii) Revisit the 2008 report of the NDC's Sub-Committee on Panchayati Raj
with a view to submitting it to the National Development Council.

(ix) Revive the Rajiv Gandhi Panchayat Sashaktikaran Yojana and the Backward
Regions Grant Fund to restore the cut in the Budget grant of the Ministry
of Panchayat Raj from I 7,000 crore to a mere ¥ 94 crore.*

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Kindly read what is there in
the text. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: Sir, I will just finish with this one suggestion.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): That is all. Thank you very
much. ...(Interruptions)... 1 know. Other than what is in the text, what he spoke,
will not go on record. Only the texted matter will go on record.

IEHS I FACT F I A dAT WG B FAEI H I HA
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Shri Vivek Gupta. It won’t go on record.

SHRI MANI SHANKAR AIYAR: Sir, he has agreed to transmit to the Minister.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It is not like that. During
Special Mentions, only the text will be allowed to be read.

SHRI MANI SHANKAR AIYAR: Thank you, Sir.

DR. E. M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I associate myself
with the Special Mention made by the hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I associate myself with
the Special Mention made by the hon. Member.

* Not recorded.
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SHRI A.V. SWAMY (Odisha): Sir, I also associate myself with the Special
Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Take down all the names who

have associated themselves with it.
Demand for declaring the Ganga Sagar Island a National Heritage Site

SHRI VIVEK GUPTA (West Bengal): Mr. Vice-Chairman, Sir, I thank you very
much for giving me this opportunity to speak on this issue.

Sir, there is a very famous saying, "Sab tirtha bar bar, Ganga sagar ek bar".
This phrase itself speaks the laurels of the historic heritage of the Ganga Sagar
Island in the Sundarban Biosphere. The Ganga Heritage River Cruise Circuit is an
initiative by the Government of West Bengal for identifying, preserving and promoting
art, tradition, heritage, culture and environment as thrust areas for development of

Indian culture and tourism.

Sir, the Ganga Sagar pilgrimage and fair is the second largest congregation after
the holy Kumbh where over five lakh people take a holy dip on a single day of
Makar Sankranti. The tirthasthan and the Kumbh Mela attract an annual footfall
of 15-20 lakhs. The Government of West Bengal has connected the villages in the
Sagar Islands with electricity through aerial wires across the river - the first ever
initiative of its kind in the country.

Sir, West Bengal is the final recipient of all upstream pollution of River Ganga,
while West Bengal is leading in Clean Ganga Mission, having completed 24 out of
the 30 sanctioned projects implemented in 24 towns across the State. The previous
Government had sanctioned I 1,200 crore for West Bengal under NGRBA, however
no amount has been allocated to West Bengal under the Namami Ganga either
in 2014 or in 2015.

Sir, tourism boosts the socio-economic development of the people in the region.
The Ganga Sagar, as a place of religious importance and a hub for tourism and
promotion of Indian culture, should be declared as a National Heritage Site. Sir,
through you, I would like to draw the Government’s attention to this. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.
The House stands adjourned till 11.00 a.m. on Monday, the 27th April, 2015.

The House then adjourned at twenty-four minutes past
five of the clock till eleven of the clock on
Monday, the 27th April, 2015.
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